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Monday, December 17, 1973
Agrahayana 26, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

——

[MR. SPEAKER in the Chair]

WBELCOME TO THE BULGARIAN
PARLIAMENTARY DELEGATION

MR. SPEAKER: Hon. Members, at
the outset, I have to make an an-
nouncement,

On my own and on behalf of the
hon. Members of the House, 1 have
great pleasure in welcoming His Ex-
cellency Dr. Vladimir Bonev, Chair-
man of the National Assembly of the
People’s Republic of Bulgaria and his
colleagues, hon. Members of the Bul-
.garian Parliamentary Delegation who
are on a visit to India as our honour-
ed guests. We have known each
other as friends and 1 am glad that
he is amongst us.

The delegation arrived this morning
and will be in India for 9 days. Of
course, it is too short a time for such
a big country. They are now seated
in the Special Box. We wish them a
happy and fruitful stay in our coun-
try. Through them we convey our
greetings and best wishes to the Par-
liament, Government and the great
people of Bulgaria.

.

ORAL ANSWERS TO QUESTIONS
Food Crisis in West Bengal

*503. SHRI JYOTIRMOY BOSU:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether he is aware that as
many as 10 Districts of West Bengal

2795 LS.—2

are facing extreme food crisis because
of the reduction in the Central wheat
quota and increase in the prices of
rice in the open market; and

(b) if so, what assistance, if any,
has been or is being given to West
Bengal to tide over the erisis?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). A statement is laid on
the Table of the Sabha.

Statement

Keeping in view the difficult food
situation reported by the State Gov-
ernment, the overall availability of
foodgrains in the Central Pool and
the needs of other deficit States, maxi-
mum possible allocations are being
made to the West Bengal Government
for meeting the reasonable require-
ments of the public distribution in the
State, The State Government are
responsible for the distribution within
the State, However, the Government
of India is in constant touch with the
State Government.

Against an allotment of 1.30 lakh
tonnes of foodgrains during November,
1973, the allocation for the current
month has been 145 lakh tonnes.

SHRI JYOTIRMOY BOSU: Wil
the Minister tell us how much wheat
did the State Government want from
‘the Centre and how much was ac-
tually delivered, during the period
July to October 19787 Will the Minis-
ter also tell us how much rice did
the State Government want from the
Centre during the period July to
October 1973 and how much was
actually delivered?
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SHRI ANNASAHEB P. SHINDE:
From July to October, the State Go-
vernment were demanding 65,000 ton-
nes of rice. For wheat, the demand
was July 175,000, August 175,000,
September 175,000 and October 145,000
tonnes. Rice allotments were July
20,000, August 17,000 September
20,000 and October 20,000 tonnes.

Actual  supplies of rice have been
(in thousand tonnes) July 138,
August 248, September 175 and

for

October 21.3. Wheat allotments
the four months were 135,000, 135,000,
120,000 and 106,000 tonnes, Actual
supplies of wheat were 131,000,
148,000, 150,000 and 122,000 tonnes.

SHRI JYOTIRMOY BOSU: The
hon. Minister has given figures which
are not correct. The State Govern-
ment wanted {from the Centre for
the period mentioned 630,000 tonnes
of wheat. But the actual delivery
did not exceed 5,30,000 tonnes. For
rice, the demand was 2.80 lakh ton-
nes, but the actual deliveries were
only 77,200 tonnes. The Minister may
contradict them, but these are figures
published in the Calcutta press by
Amrit Bazaar-Jugantar group, pub-
lished by Congressmen. Will the
Minister give the figures for rice amd
wheat from 1st November to 15th
December? Will the Minister also tell
us the procurement target fixed by
and for the Government of West
Bengal and what hag been the act-
ual achievement? What is the entit-
lement of a man in the modified ra-
tioned area in the rural area per head
per week of cereals?

8HRI ANNASAHEB P. SHINDE:
In November, we allotted 1.30 lakh
tonnes of foodgrains—coarae grains,
rice and wheat. The actual supply
was slightly more, ie., 1.33 lakh ton-
nes. The demand was 2.10 lakh ton-
nes— 65,000 rice and 145000 wheat.
In December it was 45,000 tonnes eof
rice and 135,000 tonnes of wheat. The
allotment in December is 145.000 ton-
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nes total and the supply is being mad:
according to the allotment. The pro-
curement has just begun, because the
Procurement season in Bengal area is
always a little later than in other
parts of the country.” The procure-
ment target is 5 lakh tonnes. They
have just begun and reached ahout
10,000 tonnes. I am sorry that there
are certain political forces opposed to
the Chief Minister of West Bengal
which are trying to put in difficulties
in the way of the management of the
food ecomomy.

SHRI PRIYA RANJAN DAS MUN-
SI; Since the procurement drive is
going on and the State Government
is not in a position to manage the
rice quota for the statutory rationed
areas, may I know whether a request
has been recently received from the
Food Minister of West Bengal by the
Ministry here to enhance the quota
for the present month to more than
40 thousand tonnes? If so, may I
know when the Government is going
to take a decision in this regard and
save the procurement drive and save
the people in the statutory rationed
areas?

SHRI ANNASAHEB P. SHINDE:
The West Bengal Government have
been in constant touch with us and
we are aware of the difficulties of the
West Bengal Government. Since they
are facing some difficulties, despite our
dificulties we have increased our al-
lotment by 15,000 fonnes this month.

SHRI SOMNATH CHATTERJEE:
May I know whether in the view of
the Central Government the demands
for rice allotment made by the West
Bengal Government are proper or not
and, if the demands were proper ac-
cording to the Central Government
what steps would be taken for the
purpose of giving this rice by the Cen-
tre and, if the Centre cemnot give it,
from what source can they got il?
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SHRI ANNASAHEB P. SHINDE:
As I mentioneg in the statement, na-
turally the Government of India have
to take into account the reuirements
of all the deficit States like Bengal,
Kerala and Maharashtra which will
have priority over others. We have
also to take into consideration our
stock position and the total availabi-
lity of food. Unfortunately, I do mnot
krow  what is happening in West
Bengal because the crops there are
very good. But despite that they are
having difficulties. I am sure if all the
parties there co-operate, it would be
possible to get over the difficulties.

MR. SPEAKER: Next question. Shri
P. Gangadeb, Absent.

SHRI JYOTIRMOY BOSU: 1 hope
he has not been taken out of the
House.

MR. SPEAKER: He is not in
Hcuse. 1T know it.

Rural Waier Supply Scheme from
Maharashtra

the

*506. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the number of rural water sup-
‘Ply sthemes forwarded by the State
Government of Maharashtra under the
accelerated water supply programme
for the villages in the drought prone
areas and aress inhabited by backward

(b) the number of schemes approv-
ed bc:d(‘iwemmt with their estimat-
ed '

(c) whether the funds releaseq are
1oo short of the actual requirement:
and

(d) ¥ e0, whether the allotment
would be suitably increased so that the
:;‘:ﬂ?ndhﬂmilnothm

total estimated cost of Rs. 520.03 lakhs
were sent by the Government of Ma-
harashtra.

{b) 87 schemes costing Rs. 323.53
lakhs were approved by the Central
Government.

fc) and (d). In 1972-73, a sum of
Rs. 106 lakhs was released to the
State Government and they were ad-
vised to select and take up schemes
out of the approved list of schemes, the
cost of which can be met from within
the available allocation. In the current
year a sum of Rs. 70 lakhs has been
allocated to the State for these sche-
mes. In view of the pressing need
for economy and the contemplated eco-
nomy cut in the budget provision for
the current year, there is no scope for
any increased allocation of funds at
present.

SHRI ANNASAHEB GOTKHINDE:
Government now seem to be think-
ing in terms of economy. At the time
whep this particular scheme was ta-
ken up the idea was to complete
them within' a period of two years.
Out of 136 schemes sent by the State
Government 87 schemes were ap-
proved by the Centre. May I know
whether the work in respect of
these 87 approved schemes is in full
swing? What is the position in res-
pect of the other schemes? What is
the actual expenditure incurred by
the State Government during the
year 1972-T3 on these schemes?

SHRI BHOLA PASWAN SHA-
STRI: So far as the expenditure
incurred by the State Government is
concerned, that information & not
available. Government will have to
get it from the State Government. If
the hon. Member wants to have that
information, I will write to the State
Government and get it.

So fur as the Rural Water Supply
Scheme is concerned, vwe have found
87 schemes in accordance with the
principle which was followed in se-
lecting the villages.
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SHRI ANNASAHEB GOTKHINDE:
I fail to understand this, I put a very
specific question and I get the ans-
wer that necessary information is
not with the Government.

MR. SPEAKER: You better don’t
give  the information yourself; you
elicit the information.

SHRI ANNASAHEB GOTKHINDE:
1 have askeg what is the aetua) ex-

penditure incurred by the State Gov-
ernment.

SHRI BHOLA PASWAN SHAS-
TRI: This information is not avail-
able. How can I give {he informa-
tion?

SHRI ANNASAHEB GOTKHINDE:
I want to put my second supplemen-
tary

In view of the fact that the State
Government has already incurred
more expenditure than the amount
allocated by the Centre and, in view
of the fact that the work on approved
schemes is in full swing, may I know
whether the Government will reconsi-
der their decision to slow down the
work on these schemes and allocate

additional amount for on-going
schemes?

SHRI BHOLA PASWAN SHASTRI:
This is a request for action.

MR. SPEAKER: It ig not a reqguest
for action. He is asking whether those
schemes will get more allocation of
money or not, because they have not
been completed,

SHRI BHOLA PASWAN SHASTRI:

That will depend upon the availability
of funds.

SHRI SHANKERRAO SAVANT: May
I know how many schemes which were
actually started by the State Govern-
ment had to be held up because the

funds were not given by the Central
Government?

SHRI BHOLA PABWAN SHASTRI:
This does not arise out of it.

SHRI SHANKERRAO  SAVANT:

How it does not arise? It does arise
out of it.

DECEMBER 17, 1973
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Some schemes were actually started
by the State Government. As the hon.
Minister said, they have been held up
for want of funds. I want to know
how many schemes are there which
are held up because the funds were
not released by the Central Govern-
ment.

SHRI BHOLA PASWAN SHASTRI:
87 schemes were approved; others re--
main to be approved.

ot §o #to fa® wifew : FoFTT AT
wfas frafs # @F gu gar s2w
¥ & el 1 @ & IE A AT
srafedt am wwedt @ 7 ar wfaw
feafa & From g7 &= A1 ! Qe
et @ 7

off e qerr Wt - ST ArE
7@ AT AEA | AL WM FT AT
aFaTer § o T2 w AT wATE ¥ o0

st §o ﬂoﬁimﬁ!:?ﬂ?ﬂ%’ﬂ
T TS T @, AT GRW AT FaATA Y

it wrer qerm sl I R
# arev s Wi A 20 2T mamEe
FT HaAer ¥ | o Wt wfvEw gw ¥
@ § WgEYU §HET AHR FT AT §O
dar GRT AR A G SHH F AT &0
Ffew argwdy a9 @ A ¥ 22
TaAAz #T AT |

SHRI KRISHNA CHANDRA HALDER:

I would like to know from the hon.
Minister whether he is aware that
Kolhapur district of Maharashtra is a
famine- and drought-affected area and
if so, how many rural water supply
schemes have been taken up to remove
the water scarcity in Kolhapur district
of Maharashtra.

MR. SPEAKER: This is not district-
wise information; this is State-wise in-
formation. I have no objection if he
has got the information.

SHRI BHOLA PASWAN SHASTRI:
So far as Kolhapur is concerned, I have
no information; I cannot say just new
about any particular distriet.
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ot gew ¥ ;v AT EA A
wreaTaA fear way § f fomr for e
F o ff w1 ardft @ 9w S AR
1 sreafewar & ot W @
I 9T QWA AT | A A
T A e s § 7 fea
sfawe Twar s aTeK @ wEr

oft e e wrel: S T A
% gqrfT T g & wTEI QAT
gt 8, 9w ¥ feelt O o WY
afi & 1 7€ wea g w1 faew @7
g7 Wt ¥F TR TE G W
wawdt § WX dar @ @ e owEr
¥ +ft wew gFT wifgy | 9 §9 ¥
TET Wax ¥t ¥+ ww wfewd
wre gt & 1 form & & L A v
g IR X X ¥ W
#fam, mifend W wha §w @
% ag 9 ot firear & gEer AR
¥ T, o Fitg frofar g @@ §
a1 wgt Tha A A o 0w A H
Y ST qEaT § | g o & &7
fzx wfwdq faedY § €& maaReq
1 Ay ofaw § @ wT AT W
T F waT ey fawfas § @8
Tez & o W R

Stepg for ensuring adequate quantity
of food supply in view of world feod
situation

*509. SHRI DINESH SINGH: Wil
the Minister of AGRICULTURE be
pleased to state:

{a) whether prospects of the world
food situation in 1973 and 1974 are
depressing; and

(b) if so, what Government propose
to do to ensure adequate supplies in
‘the country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Dye to a large number of im-
ponderables, it is difficult to make a
fArm forecast about the world food
situation in 1974. However, the recent
F.A.O. Conference in Rome concluded
that the world cereal balance in 1973-74
seems likely to be less precarious than
had been feared in early autumn.

(b) The positiomn is continuously
under review; such steps as considered
necessary from time to time are taken
to maintain supply of foodgrains in
the country.

SHRI DINESH SINGH: Mr. Speaker,
Sir, this raises two or three important
questions. The hon. Minister has said
that the situation is not as bad as
it was expected to be; but I take it
that it is still going to be a difficult
situation. And that is compounded
by the energy crisis in which we are
likely to have shortage of fertiliser.
Now the world food market is also
depressed. OQOur own production is
going to be low. Therefore, what
specific steps are being contemplaied?
It is not enough to say that steps are
being thought of. What are the steps
that the Government is thinking of
so that we do not have a very acute
shortage next year?

SHRI ANNASAHEB P. SHINDE: It
will not be correct to say that our
production this year is likely to be
low. So far as the prospects this year
of Kkharif crop are concerned. the
kharif crop is being harvested and we
are having a very good kharif harvest,
So far as rabi crop is concerned. the
prospects appear to be very encourag-
ing. Therefore, based on the present
trends, as far as our domestic situation
is concerned, I think, there is nothing
which should make us take a dis-
couraging view.

As far as the world situation is con-
cerned, many complex situations are
developing. First of all. the world
surpluses are getting depleted. That is
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true. A few months earlier it was
thought that there would be a world-
wide ¢ris.s. A few months earlier, it
was thought that there would almost
be a world crisis again but that pic-
ture is not there. As far as imports
are concerned, including the Soviet
wheal, almost 6.1 million tonnes are
likely to come in. Out of that 36
lakhs tonnes have come during the
current  year and the rest of it will
be coming during ihe next vear. So,
we except that wit tkis it should be
pussible for us to meet the food situ-
<tion in the country adequately.

SHRI DINESH SINGH: 1 am glad
the hon. Minister sounds optimistic
about the food situation. Perhaps he
would be gpood enough to quote some
figures, instead of the general state-
ment he has made, as to what his ex-
pectations are for the next year.

SHRI ANNASAHEB P. SHINDE: If
ihe hon. Member means domestic pro-
duction, I can only say that as far as

the Kharif production is concerned, we

have tentative estimates. It is likely
to be 67 million tonnes. That was our
target also and it is very close to our

target.

As far as Rabi is concerned, it is too
early to make a forecast because the
crops are still on and yesterday's
winter rains will do seme good and
very encouraging trends are emerging.
It is not possible for us to make any
estimates us far ag Rabi is concerned,
at the moment.

@ T wfgeare: d@r K
Faaa g o ogw . wlw W
aur Wi % wOw w3y w9 §)
#fyw foed sfws T & w0
waasar 4. I@ F owo ofr wgr
*T € & | FART § qww w
dqa gu frami 7 dfFme sl &
g 2 g & A% #
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forael dame It aff &t &
fafr dfwmea o &1 @t &
qE wAEAT F 7 WT AF ;KT §
fr Wt ¥ saw wga g Gy

A W O B
T ORAR W OW oG WT KT
L]

SHRI A. K. M. [SHAQUE: The hon.
Minister has painted a rosy picture.
We have a bumper crop after so many
years., Last year we found that the
shortage was met due to the failure of
the crops. It was mainly due to the
human elements involved. I want to
know how the Ministry is thinking
about tackling human elements.

SHRI ANNASAHEB P. SHINDE:
The hon. Member has been saying
that I have been painting a rosy pic-
ture. 'n fact, the crops are very good.
The House and the hon. Members
will have to understand that we are
coming out of a very difficult situa-
tion when the pipeline has been com-
pletely dry. It is like a deep injury.
So, it will take quite some time.
Even with the very good crops it
will take some time to have a very
stable position. At the same time, I
do not think the hon. Members should
disbelieve the Government’s assess-
ment in this respect about the pros-
pects of crops.

Ag far as the management of the
food economy is concerned, when apera-
tions are on snd the awpdability iy
marginally low er a litlle higher,
naturally, management assumes a very
important rele. Therefore, we have
been laying the maximum stress on
procurement of foodgrains and what-
ever stocks are available, to use them
judiciously and see that we have been
uging DIR and MISA and also other
steps are being taken under the Essen-
tial Commodities Act against anti-
social elements and the State Govern-
ments and fhe Central Government
will have to contlnue to vigilantly
watch the situation.
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SHRI K. S. CHAVDA: The Govern-
mrent is mainly concentrating on wheat
and rice production but with regard
to the coarse cereals which are con-
sumed by the weaker sections of the
society, may I know what steps the
Government is proposing to take to
make adequate supplies of coarse
grains like Bajra, jowar and maize
available to the weaker sections be-
cause in the Rabi seasom, the Govern-
ment is concentrating only on wheat
production?

SHRI ANNASAHEB P. SHINDE: 1
would seek your guidance.

MR. SPEAKER: I am trying to find
out how it fits in here.

SHR! K. 8. CHAVDA: The question
is about ensuring adequate food sup-
plies in the country. That means ade-
quate supplies of wheat, rice and coarse
grains which are mainly used by the
weaker sections of the society.

MR. SPEAKER: When vyou said
‘weaker sections’, it was a little con-
fasing.

SHRI K. 5. CHAVDA: The question
is about food supplies. Are bajra,
jowar and maize not foodgrains?

MR. SPEAKER: 1 am not controvert-
ing it. I am only helping you.

SHRI ANNASAHEB P. SHINDE:; The
coarse grain naturally is a very im-
portant foodgrain in this country be-
cause out of a total production of 100
and odd million tonnes almost 30 mil-
lion tonmes is coarse graln. So it
would not be correct to say that we
are neglecting it. As far as this year
is concerned, in respect of Rajasthan,
Gujarat (from which the hon. Member
ocomes), Maharashtra and parfs of
Mwsore, this year, the awvailabllity is
likely to be more as compated to last
year because last year the coarse grain
production had suffered because of
drought in thig area. But this year
the availability is better. And as the
hon. Member himselt will admit the

prices in those regions are also, com-
pared to last year, lower. But as far
as Government of India is concerned
we are trying to press upon the State
Qovernments to proeure more and
more of coarse grains.

SHR! P. VENKATASUBBAIAH: May
I know from the Minister whether
more often the talk about scarcity
creates more scare among the people
than the actual position? In view of
that fact may I know from the Govern-
ment whether Government proposes to
take any advance sieps so as to sound
the various Stateg which are surplus
to gear up their procurement machinery
so as to procure as much as possible
since the harvesting prospects in most
of the Surplus States are very good
and they will be ahle to respond o
the procurement targets?

SHRI ANNASAHEB P. SHINDE:
This was done during the last Chief
Ministers' Conlerence. This was a
specific issue which was discussed and
the State Governmenis have agreed
that they would see that maximum
procurement is made. I would seek
the cooperation and belp of hon. Mem-
bers also and ] would appeal to them
in this respect. It iz an impertamt
issue. When the session is over, I
request hon. Members to exert their
influence. All of us have to see that
procurement succeeds. [ think this
year the prospects are very good amd
it all cooperate, it will be possible to
hit the targets.

SHRIMATI MUKUL BANERJI: The
hon Minister said that there is very
good prospect of food production this
year. But, may I know whether the
recent cyclonic weather in the eastern
region of the country will affect in
any way the food production of the
country?

SHRI ANNASAHEB P. SHINDE:
There has been some cyclone in paris
of West Bengal and some 1rarginal
damage has been there. But we need
not- take a view because
of that cyclone. Bacause, an the whale,
the crop prospects are good.
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PROF. MADHU DANDAVATE: In
spart (a) of the question of Shri
Dinesh Singh there is a reference to
the prospects of the situation in
1973-74. In the light of our experience
in the past, we know that when Soviet
Russia and China made massive pur-
chases of wheat from USA the wheat
price went up from 50 dollars per tonne
to 200 dollars per tonne, at a time
when we decided to import. In view
of this past experience, will the Gov-
ernment take a right note from this
particular situation, and even for
1973-74, it the situation becomes very
depressing and imports are actually
necessitated, shall we take the decision
right in time so that we are not re-
quired to make heavy purchase at a
very high price?

SHRI ANNASAHEB P. SHINDE:
Government naturally reviews the
position from time to time and we will
naturally bear in mind our national
interest. But, as I have said earlier
in reply to the question of the hon.
Member, Shri Dinesh Singh, this year
almost despite good crop, 4 million
tonnes would be pumped in by way of
imports. As far as our long-term ar-
rangements are concerned, we have
made such long-term arrangements
with the foreign countries so that if
there is a drought or difficulties we

will be in a position to meet the situa-
tion.

SHRI B. V. NAIK: Will the hon.
Minister for Agriculture be pleased to
state that in view of the fact that in
our country the relationship between
a good harvest and scarcity of fhe
foodgrains in the market has never
been proved, and, as long as the
amount of the supply of black money
in this country always outpaces the
supply of foodgrains, in spite of a
good prospect of kharif or rabi harvest,
will he take some fiscal and monetary
steps in order to see that artificial
scarcity is not ereated by the play of
black money which is playing havoc in
the food economy of our country?

What steps is he going to take—both
fiscal and financial?
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SHRI ANNASAHEB P. SHINDE:
The Finance Minigtry will appreciate
this suggestion.

SHRI B. V. NAK: I want your con-
crete action in this regard.

MR. SPEAKER: The action is only
appreciation.

ot wy fwwd : <& w1 gl &
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SHRI ANNASAHEB P. SHINDE:
Naturally, the Supply Mission is en-
trusted with the job of purchases in
the Western hemispbere, that is,
America, Argentina and Canada.

o o g : R o @R
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SHRI ANNASAHER P. SHINDE:
I appreciate the hon. Member's sin-
cerity in putting the question. We
are constantly in touch with the U.P.
Government. We are aware of this si-
tuation. Because of the excessive rajns,
there were some damages to the crops
and there is excessive moisture but it
is good for rabl sowing. If there seems
to be anything to be done, we shall
consult those areas.

oft dtr g oY W wEE X
fr ot o oaw o= @it | § 3y
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Financial Assistance from abroad to

Educational lnstituiions in Jammu

and Kashmir, H.P., Punjab, Haryana,
Delhi and Chandigarh

*511. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE

AND CULTURE be pleased to state:

(a) whether there are some Edu.a-
tional Institutions in the States ol
Jammu and Kashmir, Himachal Pra-
desh, Punjab, Haryana ang the Union
Terrilories of Delbi and Chandigarh,
which are permitted to seek financial
assistance from abroad; and if so, the
location thereof;

(b) the total amount of foreign as-
sistance received by these institutions
mn 1870-71, 1971-72 and 1972-73; and

(c) whether there is any Govern-
ment body to ensure that the amount
of assistance so received is actually
spent for the purpose it is given?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Under
the current exchange control regula-
tions, there is no restriction on in-
ward remittances, However, the ex-
change control data maintaineg by
authorised dealerg in foreign exchange
showing the particulars of beneficia-
ries, is only in respect of Rs. 10,000
and above. No individual record of
remittances of less than Rs. 10.000 is
maintained.

A list of educationa] institutions in
the States of Jammu and  Kashmur,
Himachal Pradesh. Punjab, Haryana
and the Union  Territories of Delhi
and Chandigarh which received aid
from foreign countries up to Rs. 10,000
and above, together with the names
of the countries giving the aild and
the details of the aid during 1972-73,
will be ecomplled and placed on the
Table of the House in due course. This
is, however, likely to take some time.
‘The results to be achleved by compi-
lation of similar information for the
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earlier years 1970-71 and 1971-72 may
not be commensurate with the time
and labour involved in the effort.

(c) No, Sir.

PROF. NARAIN CHAND PARA-
SHAR: In view of the persistent ru-
mours that the foreign assistance to
educational institutions is persistently
misused by the educational institutions
in this country; may I request the hon.
Minister to reconsider his stand. If he
would reconsider it, would it not mean
that the information for the previcus
two years is as much necessary for
the purpose of analysis as it is peces-
sary for the current financiul year
1y72-737

SHRI D. P. YADAV: We shall try
our level best.

PROF. NARAIN CHAND PARA-
SHAR: The answer to part (c) of
the main question is ‘No'. I feel that
it is very necessary that there should
be some Government machinery to
ensure that the grant of

: assistance
received particularly for educational
burpose is utilised oniy for ecuca-

tional purposes and for no other pur-
pose.  Will the hon. Minister ensure
that such a machinery would be set
up?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): The Mi-
nistry of Home Aflairs is considering
a proposal regarding the pringing for-
ward of a Bill before this House for
controlling foreign remittances to the
country and laying down certain broad
rules. When that Bill comeg before the
House, the House will be able to take
a decision on the matter.

‘ st e fagrd e - momy
HERET. HT T 99 ¢ fF 7 forerr gy
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SHRI S. M. BANERJEE: May I
know from the hon. Minister whether
he is aware that American money is
flowing in this country in many educa-
tional institutiens with the motive of
polluting the political life among the
students ang the teachers, and if so,
what steps have been taken by Gov-
ermnment to see that such money which
actually belongs to the CIA and which
comes to the various cultural organi-
sations or educational organisations is

stopped?

SHRI ATAL BIHARI VAJPAYEE:
All money. whether American or Rus-
sian.

PROF. NURUL HASAN: As far as
Government are aware, CIA money is
not coming to any educational institu-
tion. But if the hon. Member gives
me any specific Instance, I shall be
very glad to look into 1t.

MR. SPEAKER: I find that some
Members are getting up on every ques-
tion. They are so versatile, I shall try
to spread over back-benchers and
others, I shal] try to aecommodate
those who did not get any chance on
the previous day. But if sll Members
get up in this manner every day on
every question they will be depriving
the others of their chance. Let there
be fair distribution.

SHRI P. G. MAVALANKAR: The
Minister just now stated that the en-
tire policy of financial assistance from
whatever foreign countries to eduea-
tional institutions being ieviewed ac-
tually by the Ministry of Home Affalrs.
May I know how soon ‘Government
will bring forward this legislation?
Second!y, is this particularly poliey of
not having financial assistance restric-
ted only to cash or to other forms of
assistance liks sending scholars, giving
equipment and making avallable other
things also from foreign countries?
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PROF. §. NURUL HASAN: The pro-
posed Bill does not deal only with edu-
cational institutions; it deals with
foreign remittances in all sphereg of
activity. The proposals are under the
consideration of Government. [ cannot
sav when the Home Minister will be
in a position to finalise them.

SHRI HARI KISHORE SINGH: 1
do not understand the purpose of
bringing a Bill for achieving this parti-
cular purpose. A simple direction from
Government o the UGC would do the
job. Why cannot a direction to the
UGC which dispenses money to educa-
tional institutions, be given forbidding
educational institutions from receiving
foreign aid direct?

SHRI D. P. YADAV: Through the
UGC or through a directive from the
Ministry, we are writing to the univer-
sities as well ag to the States that they
should not receive such assistance di-
rect from abroad but have it processed
through the Ministry of Education.

Concession to S.C. and S.T. Students
in Central and Puhlic Schools in
Kamataka

*514. SHRI G. Y. KRISHNAN:
SHRI K, MALLANNA:

Will the Minister of EDUCATOIN,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of Central and Pub-
lic Schools running in the Statg of
Karnataka along with their location;

(b) the amount of money given by
the Central Government to these ins-
titutions as grant annually; and

(c) the concessiong given to the stu-
dents belonging to the Scheduled
Castes and Scheduled Tribes in such
Schools at the time of admissions or
otherwise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
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DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): It is a long state-
ment. May I lay it on the Table?

MR. SPEAKER: Yes.

SHRI D. P. YADAV: I lay a staie-
ment on the Table.

Statement

(ay There are 7 Kendriya Vidyala-
yas (Central Schools) and Public
Schools in the State of Karnataka lo-
cated at the following places:

Kendriya Vidyalayas (Central Schools)

1. Kendriya Vidyalaya (Central
School), A. S. C. Centre
(South), Bangalore,

2. Kendriya Vidyalaya (Central
School), M. E. G. and Centre,
Bangalore.

3. Kendriya Vidayalaya (Central
School), Hebbal, Bangalore.

4, Kendriyva Vidyalaya (Central
School), Air Force Station,
Jalahalli (West) Bangalore.

5. Kendriya Vidyalaya (Central
School), Malleswaram, Ban-

galore.

6. Kendriya Vidyalaya (Central
School), Hubli.

7. Kendriya Vidyalaya (Central

School), Panambur, Manga-
lore,

Public Schodls

1. Belgaum  Military School,
Belgaum.

2. Bangalore
Bangalore.

Military  School,

3. Sainik School, Bijapur.

4 Sandur
Sandur.

Residential School,
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(b) In so far as Kendriya Vidyalays
(Central Schools) are concerned, the
entire expenditure in running all Ken-
driya Vidyalayas (Central Schools) in-
cluding those in Karnataka is borne
by the Government of India through
an autonomous body called the Ken-
-driya Vidyalayag Sangathan,

As regards the Public Schools, the
‘position is as follows—:

(1) Belganm Military School, l;el—
gaum; and .-

(2) Bangalore Military School, Ban-
galore.

These Schools are entirely financed
-out of the Defence Services Estimates.

(3) Saninik School, Bijapur.
Defence Ministry makes available

‘the services of three Service Officers
in the following ranks:

(i) Prinecipal.—Lt.-Col. or equi-
valent.

7 One Major

(ii) Registrar | or equivalent

% and the other

(iii) Headmaster. | Captain or
r J equivalert.
The pay and allowances of these

three Service Officers are brone irom
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Defence Services Estimates throughout
their service with the Sainik School. In
addition, T.A. and D.A. wunder their
respective Service Rules are paid from
the Defence Services Estimates for the
journeys performed on the following
occasions:—

(a) Joining to their respective duty
with Sainik School;

(b) Reverting to their respective
service after completing the
tenure of service with the
Sainik School;

(c) where permanent move: are
authorised by the Seivice

Headquarters: ang

Appearing before the Medical
Board for medical check up
in connection with the annual
confidential report.

(d)

Further the officerg are also ertifled
to leave and leave travel concessions
according to thelr respective Service

Rules. The cost is met from the De-
fence Services Estimates.
(4) Sandur Residential School. San-

dar.

Does not receive any maintenance
grant from the Government of India.

(c) A statement is attached.

Statement

and

sl Name of Public School (c) The concessions given to the ~tudents

No. belonging to the 'ichcdu'led Castes
Scheduled Tribes in such schaols a* the
time of admissions or otherwise

1 2 3

1. Belgaum Military School, Belgaum
2. Bangalore Military School, Bangalore

Sons of service personnel, other than Com-

missioned Officers, belonging to Scheduled
Castes/Scheduled Tribes are admitted to
these schools, if they qualify in the admis-

sions test conducted by the Army Head-
quarters. ‘This admission is irrespective
of the‘ﬂt.rodposmon ‘th.:c the meritlist. Boys mio
admi; enjoy same facilities as other
boys in these schools
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3. Sainik School, Bijapur.

4. Sandur Residential School, Sandur,

26
3
According to the Sainik School  Society

admission to Sainik Schools is
made strictly gecording to the order of
merit, all Scheduled Caste/Scheduled
Tribes boys who qualify in the entrance
examination for Class V are admitted irres-
pective of their position in the order of
merit. In order to enable more Scheduled
Caste/Scheduled Tribe boys to get ad-
mitted to Sainik Schools, it has been
decided that from the current year 1973-7.4
onwards, all those Scheduled Castef
Scheduled Tribe boys who fail by no
more than 7 marks in two subjects out of
4 subjects will be declared eligible for ad-
mission provided they pass in the aggregate.

The Scheduled Caste/Scheduled Tribe
boys who are admitted to the Saimik
Schools are also etitled to scholarships
subject to the normal conditions laid down
regarding income limits of the parents of
the boys etc., in the scholarships scheme
of the Central and State Governments.

No concessions have been given to students

belonging to Scheduled Castes and Sche-
duled Tribes.

SHRI G. Y. KRISHNAN: It is stated
there are no concessiong given to the
Sandur Residential School, Sandur. Is
it a fact that the school is not claiming
them or that the students are not
claiming them? No concessions have
been extended to Scheduled Castes
students in Sainik Schools. Is the man-
agement not claiming or are the stu:
dents not claiming the concessions?

SHRI D. P. YADAV: So far as the
Sandur Residential School is concerned
it coes not get assistance from the
Government of India. We shall write
to the State authorities and try our
level best to help the Scheduled Caste
boys.

SHRI G. Y. KRISHNAN: It is stated
that there is an income limit for the
parents of the boys in so far as these
concessions are concerned. Is this limit
the same at the <Centre and in the
States? If not, why?

SHRI D. P. YADAV: Different
States hay mave different orders on
this issue. So far as the Centre is
concerned, it is about Rs. 500.

SHRI G. Y. KRISHNAN: Why is
it so?

SHRI D. P. YADAV:
from State to State,

It may differ
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‘Central Directives for Speedy Imple-
mentation of Land Reforms in certain
States

*519. SHRI RAMACHANDRAN
KANDANNAPPALLI,
SHRI XK. P. UNNIKRISHNAN -

Will  the Minister of AGRICUL-
"TURE be pleased to state the steps
taken by Central Government to per-
suade the States which have not im-
plemented the land reform measures
for spesdy implementation of the mea-
sures in their respective States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

Statement

guidelines, 14 of them have been en-
acted; while the laws of Mysore and
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Maharashtra, passed by the State Le-
gislatures, are being examined with a
view to President’s assent being ac-
corded to them, the Gujarat law is in
the prgcess of legislation. Manipur and
Tripura are taking steps for the revi-
sion of their laws. The States of Na-
galand and Meghalaya do not contem-
plate any land ceiling law as they
have largely communal ownership of
land there. The passage of law through
a Legislature is g time-consuming pro-
cess; more time-consuming is the pro-
cess of implementation, These proces-
ses are being gone through Ly most of
the States.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: In view of the fact that
the present Government of Kerala
began speedy implementation of land
reforms between 1971 and 1873, and
as a result, lakhs and lakhs of new
small landownbrs have come inlo
existence, will the Governmeant of
India consider the gquestion of giving
financial assistance to the Government
of Kerala for further speedy imple-
mentation of land reforms?

SHRI ANNASAHEB P. SHINDE:
This financial year will be ending
within three months. In the Afth Plan,
the Government of India has taken
care to see that about Rs. 125 crores
are provided in the plan of the various
States including Kerala for helping the
implementation of land reforms.
Moreover, Rs. 25 crores are being pro-
vided in the Central sector for helping
the State Governments. Naturally, we
will take care of Kerala's interests
in the matter of allotment of funds

SHRI RAMACHANDRA KADAN-
NAPPALLI: In the allotment of agri-
cultural inputs like seeds, fertilisers
and other implements will the Gov-
ernment of India consider to liberal-
ly grant the needs of the small pea-
sants ag well?

SHRI ANNASAHYB P. SHINDE:
Thet hee been our vpolicy that the
bensficiaries of land reforms. including
the small farmers. should be provided
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‘with adequate credit and resources.
That has really been our accepted
policy.
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BHRI ANNASAHEB P. SHINDE:
The implementation of land reforms is
the responsibility of the State Govern-
ments. The attention of the State
Governments has been drawn to this,
and we shall bring to the notice of
the State Governments the point made
by the hon. Member.

oft wex at ;X W § e
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SHRI B. K. DASCHOWDHURY: I
find from the statement that ‘thg States
of Nagaland and Meghalaya do mnot
contemplate any land ceiling law as
they have largely communs] owner-
ship of land there” May I know
what he means by using the phrase
‘communa)] ownership’ and whether
there are in Nagaland and Meghalaya
S0Me persons who are holding a few
hundreds of acres? The hon. Minis-
ter says in his statement: “the passage
of law through a Legislature is a time-
consuming process; more time-consum-
ing is the process of implementation.”
How many States have enacted this
law? May I know the area of land
that hag been declared surplus by the
Proper implementation of land re-
forms?

SHRI ANNASAHEB P. SHINDE: In
the Northeastern region, particularly
Meghalaya and Nagaland, the lands
are owned by the community and with
the permission of the community some
persons may be cultivating large areas
of land but it is owned by the com-
munity. Hon. Member knows this.
As regards the second part, we have
addressed a communication to the
State Governments as to how much
would be surplus, so far some States
have replied. The figure given is 37
lakhs of acres and the tentative indi-
cation is that this much would be
declared surplus according to the
estimates of the State Government.

SHRI NATWARLAL PATEL; There
are some States which have properly-
implemented the lang laws, while there
are others which have not implement-
ed this policy deliberately and inten-
ticnally, What steps have the Guvern-
ment of India taken in this matter?
Is there any time-limit to such States
for implementing the land reform
policy?

SHRI ANNASAHEB P. SHINDE:
All State Governments have promised
us their full co-operation in implement-
ing land reforms. Most legislation has
been finalised; only in the case of a
few States and Union Territories Bills
are pending. In regard to implemen-
tation, there is a time prescribed for
the submission of the declaration, ete.
prescribed under the rules. Some peo-
ple cannot flle them, and there are
court procedures, etc. which are bound
to take sometime. No State Govern-
ment ig unwilling to implement land
reforms.
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SHRI ANNASAHEB P. SHINDE:
We had prescribed the period and we
have generally recommended that
legislation should be enacted by a
particular date; last December was
the time. Most of the States have
encted laws. As for further proces-
sing, a time limit is presecribed under
the rules to send the application, for
submission of returns of land owner-
ship, etc, for the judicial and quasi-
judicial procedures to come into force.

SHRI VEKARIA: The Minister has
given a statement about the implemen-
tation of land ceiling laws in different
States. But he has not said anything
about centrally administered areas like
Dadra Nagar Haveli etc, May I know
whether the Central Government 1is
going to take any urgent action to im-
plement the land ceiling laws in L'adra
and Nagar Haveli?

SHRI ANNASAHFB P. SHINDE:
The hon. Member was absent when
this question was replied to Necessary
laws have been enacted for Dadra and
Nagar Haveli, as per the national
guidelines and they would be imple-
mented.

sivnh ooy wf @ WO
T FfY T S a5 A ST F T
frrer 2o A wfw frram A2 ? ol
T AT FFFEAANAE?
SHRI ANNASAHEB P. SHINDE:

Yes; land reform Act has been made
applicable there.

WRITTEN ANSWERS TO QUESTIONS

Detection of Bags of Adulterated
Fertilizer - -
*504, SHRI P. GANGADEB.
' SHR1 SHRIKISHAN MODI.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's attenfion
has been drawn to the fact that 272

Written Answers 3z

more bags of adulterated fertilizers
have been detected at Maur Kalan
near Bhatinda in November, 1873;

(b) it so, the total number of bags
detected upto November, 1973; and

(c) whether any analysis has been
made?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). A report has been recelv-
ed from the Government of Punjab
that on 30th October, 1973, 250 bugs
of Diamonium Phosphate suspected to
be adulterated were seized by the
Police in Maur Kalan near Bhatinda.
Samples were drawn from the bags of
fetrilisers seized at Maur Kalan for
analysis. The analysis indicate that
some of the bags contained adulterated
fertilisers.

Nationalisation of Birla and Tata
Institutes of Science and
‘Technology

*505. KUMARI KAMLA KUMARI:
Will the Minigter of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased t» state:

(a) whether ‘Government propose to
nationalise all the Birla and Tata
Institutes of Science and Technology
in the country; and

‘(b) if not, the reasons therefor?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
No, Sir.

(b) There are constitutional and
other difficulties in such nationaliza-
tion.
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Paper Faming

508. 8HRI NAWAL KISHORE
SHARMA: Wil the Minister of
HEDUCATION, SOCIAL. WELFARE
AND CULTURE be pleased to state:

(a) whether according to his Minis-
try paper famine may hit students

2785 LS—3

angd series of measures need to be
taken by various Ministries in the
matter;

(b) if so, the steps being takep by
Government to provide adequate pap-
er to the book production industry;

(c) the time upto which the paper
famine is expected to continue in
the country; and

(d) its effects on the studies of the
students ip the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) to (c).
The current shortage of writing and
printing paper, if it continues could
affect the supply of textbooks and
exercise books for educationa] in-
stitutions, Steps are being taken
by the Ministry of Industrial Deve-
lopment to augument the production
of writing and printing paper and
to ensure adequate supplies of paper
to the book production industry. With
improvement in coal procurement,
restoration of power cuts, etc., the
production of paper is expected to
pick up in the coming months.
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Criticism om working of farms under
State Farms Corporation

*512. SHRI PILLO MODY: Will the
Minister of AGRICULTURE be pleas~
ed to state;

(a) whether there have been cri-
ticisms of the functioning of wvarious
Farms under the management of the
State Farms Corporation;

(b) whether attention of Govern-
ment has been invited to such critici-
sms; ang

(¢) whether Government have made
any investigation in regard to such
criticisms; and if o, action taken
thereon?

THE MINISTER OF STATE IN
THE MINITSRY QOF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) to (c). There had been some
criticism in the newspapers, of the
management of the Central State
Farm Aralam in Kerala State. There
were algp reports from the Kerala
State Government and representations
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from the Memberg of Parllament from
the State about the unsatisfactory
state of affairs in this Farm. The
Government examined these allega-
tions and appointed a Team of Cen-
tral and State Officials to examine
the working of the Farm, with part-
cular reference to the plans for deve-
lopment of the Farm financial
management and administrative mat-
ters. The report of the Team is
awaited.

Whenever criticism against the
management of any of the Farms are
received, these are examineg in con-
sultation with the management of the
State Farmg Corporation of India for
taking suitable action wherever

necessary.
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Second phase of Evaluation of Text
Boeks

*515. SHRI K. LAKKAPPA: Wil
the Minister of EDUCATION, SOC-
1AL WELFARE AND CULTURB be
pleased to state:

(a) whether the National Council of
Educational Research and Tralning
hag drawp up a programme for eva-
luating text books from the points
of Nationa]l Integration in English
medium schools;

(b) if 50, whether this Is the
second phase of operation of evalua-
tion;

(c) in what way seeond phase dif-
fers from the first phase; and

(d) the salient features of the
plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (d) . The
National Council of Educational Res-
earch and Training has an ongoing
programme of evaluating text books
from the stand point of natiousl in-
tegration. It has so far covered text-
books prescribed by State Frucation
Departments and the Secondary
Boards of Education in classes [—X
for the subjects of Social Studies,
History, Civies, Sociclogy, Mora] Sei-
ences Reglonal Languages, Hindi,
Banskrit, Persian and Arabic. It has

now taken up evaluation of text books
used in English medium schocls irres-
pective of the organisation to which
they may be affiliated in the subjects
mentioned above as well as Geogra-
phy and English  The lists of these
textbooks are being compiled as
alsp, an All India Directory of Review-
ers prepared. Each of about 3000
books is to be evaluated by two in-
dependent revieweres and any ob-
jectionable materia]l detected by them
to be further reviewed by a specially
constituted Expert Committee for
recommending deletion or amend-
ment of the objectionable material
with the authorities concerned,

Talks with REassia regarding Mer-
chant Shipping

*516. SHRI PURUSHOTTAM
KAKODEAR:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of SHIPPING
AND TRANSPORT be Dleased to
state:

(a) whether India had any talks
with Russia in the last week of Nov-
ember, 1073 regarding Merchant Ship-
ping; and

‘(b) if so, whether any agreement
has been signed?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir.

(b) The talks could not be com-
pleted and were left to be pursued
further at a later date.

Collaboration with American Poultry
farm for Breeding programme
*517. SHRI C. K. JAFFER:

SHARIEF:
SHRI RANA BAHADUR
SINGH;

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have
come into collaboration with Ameri-
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can Poultry Farm for a breeding pro-
gramme in the country; and

(b) if so, the main features there-
ot and whether India is in a position
to become self-sufficient in this re-
gard and if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a). No Sir.

(b) Does not arise. Varioug steps
have been taken for achieving kelf-
sifficiency in poultry breeding stock.
It s however, not poasible 'lc, indi-
cate any definite time Imit in fhis
regard.
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Fall in Prices of Feod Articles

*520. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHRTA:

w:u the Minister of AGRICULTURE
be ‘pleased to 'state:

(a) whether the prices of food arti-
cles have started goms down since
ﬂctober 1973;

(b) if so, how far this is true;

(¢) whether the prices have also
gone down in November and Decem-
ber, 1973;

(d) if so, what was the rate of fall-
ing down of the price; and

(e) whether Government is hopeful
of further shortfall?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (e). The prices of cereals dur-
ing the first half of October 1973, gene-
rally showed a decline with the ex-
ception of rice and wheat, the prices
of which turned steady. Consequently,
the index for cereals ag a group also
showed a decline of 0.4 per cent. Bet-
ween 20th September and 13th Octo-
ber 1973 the extent of fall was 4.2
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per cent for jowar, 10.4 per cent for
bajra and 5.2 per cent for maize. The
gram index also declined by 1.7 per
cent during the same period. Although
during October 20 to November 17
prices of important foodgrains moved
up, from the last week of November
1973 prices of cereals have generally
showed an easy tendency. Compared
to 24th November, the cereal prices
index as on 8th December, 1973,
showed a fall of 0.8 per cent, rice 1.2
per cent, jowar 1.1 per cent and bajra
1.0 per cent. The wheat index also
showed a decline of 0.3 per cent. The
index for maize, however, showed a
rise of 3.3 per cent.

2. Compared to the levels prevailing
at the end of September 1873, the
index numbers of wholesale prices of
edible oils as a group, groundnut oil,
sesamum oil, ish and milk were ruling
at lower levels on 24th Nowvember
1973. The wholesale prices of ground-
nut oil, potato, ghee and milk fell
during the month of November as well
as in the first week of December,
1073. At various centres the prices
of fish declined in some of the centres
during October, but in November they
recorded a rise and ruled higher. The
prices of eggs reflected a mixed trend
during these two months,

3. As the market arrivals of kharif
crops gather momentum, some easy
tendency in prices might be expected.

But scarcity psychology created by
last years drought and adverse factors
in the economy are having consider-
able impact on foodgrain prices.
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Central Directives on  Maharashtra
Land Ceiling BiM

*522. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Centre have advis-
ed the Maharashtra Government to
make changes in the Bill passed in
the Maharashtra Assembly, one and
half years back, dealing with land
ceiling;

(b) if so, the changes proposed; and

(c) since when the bill has remain-

ed pending in the absence of assent
by the President?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) Yes, Sir.

(b) A statement is laid on the Table
of the Sabha.

(¢) Since August, 1972,
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Statement

The main issues on which the Maha-
rashtra Bill differs from the natiomal
guidelines issued by the Government
of India in accordance with the re-
commendations made by the Chief
Ministers' Conference on ceiling on
agricultural land holdings are as
follows: —

(1) Unit of application of ceiling:—

According to the national guidelines,
the ceiling applies to the aggregate
area held by all the memberg of the
family. Although the Bill provides,
in conformity with the national guide-
lines, for the pooling together of land
held individually and jointly by the
members constituting a family, it
deviates from the national guidelines
in so far as it provides that any per-
son having obtained land through
certain specified means and possess-
ing it separately from before the
26th September, 1970, will be allowed
to hold separately such land upto the
maximum extent of the ceiling area.

(2) Exemptions;—

The Bill provides for exemption
being granted to land held from be-
fore the 26th September, 1970 for
pinjrapole, gowshala or for the pur-
pose of dairy farming or breeding of
cattle, sheep or pigs, while the nation-
al guidelines give the discretion to the
State Government to exempt only
gowshalas of a public nature from the
application of the ceiling. No exemp-
tion has been provided in the national
guidelines for land held by pinjra-
pole, dairy farming, cattle, sheep or
pig breeding farm.

(3) Compensation: —

The rates of compensation laid down
in the Bill as passed by the State
Legislature are higher than those in
the Maharashtra Agricultural Lands
(Ceiling on Holdings) Act, 1961.

(4) Classification of land:—

Against the terms of the national
guidelines laying down a celling
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range of 10—18 acres for land with
assured irrigation capable of yielding
at least 2 crops a year and of 27 acres
for land with assureq irrigation cap-
able of yielding one crop a year, the
Maharashtra Bill provides a ceiling
of 27 acres for certain categories of
pereneially irrigated land and certain
categories of seasonally irrigateq land
(the latter being assured of water for
two seasons) and of 36 acres for cer-
tain categories of seasonally irrigated
land (being land which gets irrigation
water for one season, that is 4 months
in a year) and dry crop land under
paddy cultivation in certasin areas of
the State.

Non-availability of essemtial Medicines
for Indoor Patients of Government
Hospitals, Manipur

*523. SHRI N. TOMBI SINGH: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state:

(a) the expenditure incurred by
Government of Manipur during the
last three years for the purchase of
medicines for free distribution to the
indoor patients, year-wise;

(b) whether Government of Mani-
pur has received complaints from the
general public about non-availability
of essential minimum medicines for
indoor patients of Government Hos-
pitals;

(c) if so, the steps taker to remove
public grievance in this regard;

(d) whether the storing of medi-
cines is under the charge of full-time
doctor; and

(e) if so, what is his part in the
purchase and distribution of medi-
cines?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) to (e). The information
from the Government of Manipur has

been called for.
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Increased Allotment of Fertilisers to
Flood-aflected States

.*524. SHRI P, G. MAVALANKAR:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose
to make additional allotment of Ferti-
lisers to the cultivators in Gujarat
and such other States in the country
where several crops were damaged
due to the recent floods and incessant
rains; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) A statement is laid on
the Table of the House.

Statement

(a) and (b). Requests for additional
allotment of fertiliser during the cur-
rent season on account of damage due
to floods and rains have been received
from two State Governments, namely
Gujarat and Kerala. In case of Guja-
rat, the request was received in the
middle of September, 1978 in which it
was stated that Gujarat had been
struck badly by devastating floods and
in view of this they may be allotted
“some additiona] quota of Ammonium
Sulphate Nitrate from the Sindri fac-
tory”. It was also stated that this
fertiliser was very useful for tobacco
crop in Gujarat. The request was
examined and it was pointed out to
Gujarat Government that Gujarat
could not be included in the rationa-
lised distribution zone for priority
movement of fertiliser by rail from
Sindri factory, as it was not a rational
movement, They were also advised
that Urea and Ammonium Sulphate
fertiliser was as good far tobacco as
Urea and Ammonjum Sulphate Nitrate.
It may be mentioned here that as far
as the overall position of supplies to
Gujarat during the current season is
concerned, counting both imported
and domestic fertilisers, the percent-
age of supply actually made, to supp-
lies due to be made has been better

than most other States in this area.
As such, any enhanced supplies 1o
Gujarat would not have been desirable
as it would be at the cost of other
States which were already in 3 more
difficult position than Gujarat.

2. The second request of this nature
Wwas received from the Government of
Kerala in the third week of Novem-
ber, 1973 and a plea was made for
additional supplies on account of the
damage that had beep caused earlier
by floods in the month of June-July,
1073. This request was also examin-
ed and it was found that the overall
percentage of supplies made by Pool
and manufacturers to supplies due so
far, was higher in case of Kerala than
in case of all States in the southern
zone, It was, therefore, not considered
desirable to further enhance the supp-
lies to Kerala, as jt would have de-
pressed the supply position in respect
of other States in that area who were
already in a more diffirult position,
than Kerala, .

3. As regards the general question
of additional allotment or supply of
fertiliser to States where there was
damage to crop on account of floods
and rains, it may be stated that due
to a very difficult position in respect
of availability, it is, normailly, no:
feasible for the Pool to make addi-
tional allotments or enhanced supplies
on this account. The State Govern-
ments, however, have full control over
the internal distribution of Pool ferti
liser within their State and substan-
tial control over the distribution of
domestic fertiliser also. Within their
allocations, therefore, the State Gov-
ernments can arrange distribution of
fertiliser to the flood-affected areas
in preference to other greas.

Master Plan in State of Madhya Pra-
Pradesh

4908. SHRI MARTAND SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the numb of Master Plans
approved for town and cities in the
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State of Madhya Pradesh for the years
1970-71 and 1972;

(b) the progress made in such plans;
and

(e) the amount sanctioned by the
Central Government for the Scheme
during the last three years?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The Scheme of preparation of Master
Plans for towns and cities was trans-
ferred to the State Sector with effect
from the 1st April, 1969. No direct
Central assistance is now provided
for the preparation of such Plans by
the State Governments. The State
Governments are, however, free to
utilise the block loans and block grants
given by the Central Government, on
various schemes according to their
priorities and requirements.

qteret dern # qrEy ®F sy & fo
Ao g & drer :

4909. st sigen wuATE : P
frator, st wrma s 77 @y A
FT w74 fF:0

(F) a7 e SIW HEIT A Gy
WA F FEEIIGAF AGT o AAN A
dr & qTHT FT TaEaT FE 161. 98
FUE WIT FT AT G 2

(%) af g, # T e
agr § ; =it

(1) &F 9T FT 41 At
?

-

'Y

DECEMBER 17, 1973

Written Answers 48

erdra Wit feam e Firwtor et
www e § v st (st i

ww ) : (%) ¥ (7). W
Al # giEy g ¥ owEe
TG W gwry 91 wEeedr
T grfr 99 gerd e
F fAq 161, 98 FUT TT FT |wwl
F1 gema famr mam av | o & <t g
TeA T 3@ M faowr #fr mw
[rev@w & & qarifeq s
(LT 6025/73)) sz # 130. 99
FOT w F fear mar ar

FIAT HTATT & FIEAFTE T T T3
T F wear a7 fa=e fmar & @
97 = 9T W@ w1y fawoer ®
faa o7 =Y F wmATT 52 FAT
s F qfremg #r Fawifom 4 &
[ | evmar | Ifwd W
LT s025/73)
weq W § G & qreit o sraear s

et wwdt W o

4910. sft wipwr wwwTE ;=T
ffw ot wrame &= 7 T A
TN F4 &

(%) =t SaEiT FoET & B
HET 939 ¥ WWIT IS a9T w4l
7 FT Y Y STAERT T F TG
# afer 7 s aafage @

(=) =1 S F gewa Faaifar
A=qt F7 Aifer F A F gewC wIw-
Y ;W

(w) afz =&, &y 7% w7 FRO0

57



49  Written Answers AGRAHAYANA 26, 1895 (SAKA) Writter Answers

sadra wrd frrn W Praiw it
WA qoTew | TW HW (s W
Ag) () & (7). Tow g wEAw
& wwaTa ST o F 3T Ay 12w
¥ 6,000 FHEWE ATHT A1 47 AT
W GRAEE I FT AT a7 1 T F A
3,636 Wl ¥ 9« qwTs 3T qIeqT
Y 1972-73 T $ &1 7E § AT WY
2,364 WTHi & W™, 1974 OF TIE4T
FLITIT AT R |

T gummge 9wt & afafes
1972-730F 43I AHI ¥ 97 qo=ATE
A g FTATE LI 18 7
THI ¥ g WAEET 9§ 1973-74 F
A FT I FT AT |

IUH AT &F FUFT F qEE|
1972-73 & wroewr 7 70 =i
urstor srgfa F @fa Fdaw F g
A, 1973 TF 257 W01 § I qeATE
FY gfaam &7 T & auT 304 B
IIHT H 17 9 W |

Bhundhawagarh Game Sanctuary in
Madhya Pradesh

4911, SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether any study has been
made of the Bhundhawgarh game
sanctuary in Madhya Pradesh with a
view to making it attractive for fore-
ign tourists;

(b) whether any brochure has been
published detailing the 1,000 to 1,500
years old archaeological monuments
that form an added attraction to the
tourist apart from the wild life; and

(e) if not, the reasons therefor?

50

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) A brochure is being prepared.
(¢) Does not arise.

Tax Relief on Vehicles due to price-
rise in Petrol

4912. SHRI BISHWANATH JHUN-
JHUNWALA: Wil the Minister of
SHIPPING AND TRANSPORT be
pleased to state whether there is any
proposal for more tax relief on vehi-
cles in view of the sharp rise in petrol
price, and if so, the nature of decision
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
Apart from the question of giving
some relief to scooter and motor cycle
owners by way of concession in ex-
cise duty on tyres and tubes used in
such vehicles. which is under exami-
nation in the Ministry of Finance,
there is no proposal before Govern-
ment for any tax relief on motor
vehicles. This matter essentially falls
within the sphere of the State Gov-
ernments.

Allotment of extra marks in Candi-
dates for appointment of Teachers in
certain cases

4913. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Delhi Administration
allot 5 extra marks to the candidates
at the time of interview for appoint-
ment as Teachers in case of those
whose parents are on the verge of
retirement as per the practice or the
provision in the Rules;

(b} if so, whether it is strictly

being followed; and
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(¢)y if not, the reasons therefor and
when Government propose to rectify
the cases brought to their notice ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Some
weirhtage has been allowed in such
cases.

(¢) Does not arise.

D.T.C. bus service from R.K. Puram to
Central Secretariat

4914. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of SHI1P-
PING AND TRANSPORT be pleased
to state:

(a) whether D.T.C, starts few buses
from almost all the sectors of RK.
Puram for Central Secretariat for
office-goers in the morning; and

(b) if so, the reasons why no bus
starts from Sector IX RK. Puram
when there are a good number of com-
muters from this point?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) No, Sir,

(t: A large number of special tiies
1o the Central Secretariat are already
being operated from Sector I, RK.
Puram, which is the main bus stand
in the colony and is a focal point. No
special trips have been provideq from
Sector IX in the mornings as the nor-
mal services on routes BA, 14B ond
45B which cover this sector are —onsi-
dered adequate tn meet the require-
ments of the office going people. Hav-
ing regard to the present fleet posi-
tion, it is not possible for the DTC to
operate services from each Sector of
the colony,
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Opening of regional health offices in
the country

4916. SHRI VAYALAR RAVI: will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether there is any proposal to
start three Regional Health Offices in
the country;

(b) if so, the broad outlines of the
proposal; and

(c) whether one of these Offices will
be opened in Kerala, where there is
no such Centre at present?

THE DEPUTY MINISTER 'N THE
MINISTRY OF HEALTH AND FAMI-

LY PLANNING (SHRI A K. KIS-
KU): (a) No.
(b) and (c). Do not arise.
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Central Assistance for ralsing euncaly-
ptus to Kerala

4917. SHRI VAYALAR RAV1: Wil
the Minister of AGRICULTURE be
pleased to state:

@) whether the Government of
Kerala has prepared any scheme for
raising eucalyptus in 6500 hectares to
provide industrial ra#w material; and

(b) if so, the facts thereof and the
nature of Central assistance requested
for and proposed to be given by the
Central Government for the implemen-
tation of this scheme?

THE MIISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) Govern-
ment of Kerala is preparing a project
for raiging plantations of pulp Wood
species over 65000 hectares of forest
land during a period of 10 yeara

(b) According to the broad nutlines
received by Government of India the
pProject envisages raising plantation of
pulpwood species over 65,000 hectares
to replace the existing mixed quality
forests of low economic value, After
receipt of the detafled Project Report,
the question of Central Assistance will
be examined and finalised.

Corporation for imdustrial Planiation
Echemes

4918. SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal to
form a separate Corporation for giving
financlal assistance at reduced rates
of interest for industrial plantation
schemes aimed at producing industrial
raw material in the States; and

(b) it so, the broad outlines of the
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
To avoid multiplicity of lending Insti-

tutions, it is proposed that Forest Cor-
porations may obtain credit from
existing Ingtitutions like Agiiculture-

. Refinance Corporation. As low rate of

Interest ig vital for undertaking fores-
try projects, dialogue are afoot with
the lending Ingtitutions to provide
credit at a low rate of interest of
Forest Corporations,

Selegtibn of mamaging directon and
chairman, F.C.L

4919. SHRI S. C, SAMANTA:. Wilt
the Minister of AGRICULTURE be
pleased to state:

(a) the manner in which the selec—
tion of the Managing Director and
Chairman, Food Corporation of India

is made and whether any tenure for
these posts has been laid down in the
Rules and if so, what and if not, the

Teasons therefor;

(b) the dates since which the present
incumbents are holding charge of the
respective offices;

(c) whether the tenure of any of
these two officers has been extended
from time to time; and

(d) it so, the reasons and details
thereof and when their tenure is like-
ly to expire?

THF MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The Chairman ang the Managing
Director are selected from among pub-
blic men and serving Officers of requi-
site seniority and experience on a
tenure of three and five years respec-
tively.” The present Chairman is hold-
ing charge wef. 23-3-73 and the
Managing Director w.ef, 4-11-86.

(c) and (d). The present incumbent
holding the post of Managing Director
was continued on extended fenure in
accordance with rules uptp, 3-11-71.
Thereafter in the Interest of continuity
of work and additional responsibility
devolving on the Corporation, he was
re-appoinied for a term of five years
in accordance with the revised rules.
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Provision for a National Highway Link
Passing through Sindhi district
Madhya Pradesh

4920. SHRI RANABAHADUR
SINGH: Will the Minister o SHIP-
PING AND TRANSPORT be pleased
to state:

{(a) whether Government have any
Dplans to provide a national highway
link passing through the Sidhi District
of Madhya Pradesh,

(b) if so, what are the principle
places in Sidhi District thet it shall
pass through; and

(¢) by when such a highway link
wil] be ready?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (c). Madhyva Pradesh Govern-
ment have proposed inclusion of
Gwalior-JThansi-Chattarpur-Khajuraho-
Panna-Satna-Rewa-Sidhi-Baidhan-Pipri
-Garwha-Ranchi in the National High-
way system in the 5th Plan. However,
as the entire Fifth Five Y<ear Plan,
including the proposals for new addi-
tions to the existing National Highway
system in that Plan, is still in the pre-
paratory stage, it is prematurs to give
any indication at this stage about the
plans to provide a National Highway
link passing through the Si‘hi District
of Madhya Pradesh,

Pension Subsidy to Retired Sanskrit
Scholars

4821. SHRI RANABAHADUR
SINGH: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) how many retired Sanskrit
Scholars have been granted pension/
subsidy by the Government during
the year 1972-73;

(b) what is the State-wise break-
up of such grants; and
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(c) what is the total amount of
money that is earmarked for such
subsidy in the year 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) 621 emi-
nent Sanskrit Scholars in indigent

circumstances have been paid finaneial
assistance by the Government during
1972-73.

(b) A statement is attached.
(¢) A sum of Rs. 850 lakhs is ear-

marked for this purpose during
1973-74.
Starement
Sl. Name of the State State-wise
No. Rreak-up
of Grant
during
1972-73
Rs.
1 Andhra Pradesh 46,787-co
2 Assam 17,605 00
3 Bihar 87,205 00
4 Gujarat 5,400° 00
5 Haryana . . 5,000° 00
6 Himachal Pradesh 2,500 00
7 Jammu and Kashmir . 4,416 00
8 Kerala . . 76,049° 00
9 Madhya Pradesh 10,993 50
10 Maharashtra .. . 33,069 50
11 Mysore 50,634 20
12 Punjab 10,320° 00
13 Orissa 17,018° 00
14 Rajasthan 11,913 00
15 ‘Tamil Nadu 1,80,164 00
16 Uttar Pradesh 78,660" 00
17 West Bengal 1,26,395° 50
18 Delhi 10,100° 00
19 Goa 1,300 00
20 Manipur 4,006° 00
21 Tripura ... . 26,168 p0
ToTAL 8,05,703- 00
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Flour Mills in the Country and their
Nationalisation

4923. SHRI NAWAL KISHORE
SINHA:

SHRI R. S. PANDEY:;

Will the Minister of AGRICUL-
TURE be pleaseq to state:

(a) the tota] number and names of
big flour mills in the country and the
total production annually therein;

(b) whether there is any proposal
under consideration of the Govern-
ment to take over these flour mills;

(c) if so, the salient features there-
of; and

(d) if not, the reasons therefor
when the whole-sale trade in wheat
has been nationalised?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) There are 230 roller flour mills in
the country with a total annual instal-
led/production capacity of 59,44,644
tonnes, as per Statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6026/73].

(b) No, Sir.

(c) Does not arise in view of (b)
above.

(d) The scheme of the take over
of wholesale trade in wheat visualises
the operations of the roller flour mills
to be restricted to only custom mil-
ling on behalf of the State Govern-
ments and Administrations, and as
such nationalisation of roller flour
mills does not appear to be necessary.

Morigage of Flats constructed by
DD.A. with LIC

4924. SHRI NAWAL  KISHOKRE
SINHA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the flats constructed by
the D.D.A. in Delhi and New Delhi
for the middle-income and low in-
come group people are not mortgage-
able with the LIC.;

(b) if so, the reasons therefor when
these flats can be mortgaged to the
President of India; and

(¢) whether Government propose
to start a scheme so that the intend-
ing purchasers of these flats may get
loans from the L.I.C. for payment of
the purchase price of these flats in
lump sum?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.
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(b) L.1.C. does not grant loan for
‘built-up flats in Delhi and hence the
-question of mortgaging the flats with
the L.IC. does not arise.

(c) The question of extending to
Delhi the Maharashtra Apartment
Ownership Act would make such flats
‘heritable and transferable is being
looked into by the Metropolitan Coun-
il of Delhi.

Science Talent Search Examination

4925. SHRI NAWAL KISHORE
SINHA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether a Science Talent
Search Examination i8 conducted
every year for the junior as well as
senior students;

(b) if s0, when such an examination
-was conducted in Delhi this year; and

(c) whether results of the exami-
nations have gince been declared; if
.so, whether a copy of the sucessful
candidates will be laid on the Table
of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
‘DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) A National Sci-
ence Talent Search Examination is
conducted by the National Council of
Educational Research and Training
on an All-India basis at the end of the
Higher Secondary stage while a
Junior Science Talent Search Exami-
nation is conducted by the Education
Department of Delhi Administration
.at the beginning of the Higher Secon-
-dary stage for students studying in
schools located in the Union Territory
of Delhi.

(b) The National Science Talent
‘Search Examination wag held on 2nd
.January, 1973 while the Junior
‘Science Talent Search Examination
‘was held on 28th July, 1973.
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(c) Yes, Sir.

Names of the successful candidates
in these examinations are given in the
Statement laid on the Table of the
Houge. [Placed in Library, See
No. LT-6027/78].

Advisory Commitiee for distributiom
of DM.B. Milk

4926. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
CULTURE be pleased top utate:

(a) whether there is a proposal
under the consideration of the Govern-
ment to set up Advisory Committees
for distribution of D.M.S. Milk in the
Capital;

(b) if so, the facts thereof; and

(c) the extent to which such system
will be helpful in solving the milk
shortage and improve its supply and
distribution in the capital?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
It has been decided that Depot Advi-
sory Committees may be formed at
the milk booths run by the D.MS. to
coordinate and regulate the supply of
milk. The Committee wil] be formed
by the token holders and will be as-
sociated by D.M.S. for purposes of co-
ordination.

(c) The DMS. is at opresent sup-
plying enough milk at its milk booths
to meet the requirements of the token
holders. However, these Depot Ad-
visory Committees will lisise betwaen
the D.M.8. on the side and the token
holders on the other to regulate dis-
tribution of milk at these booths and
thereby help in orderly distribution
of milk.

The Delhi Milk Scheme is now in
the process of expanding its installed
capacity to handle 3.75 lakh litres of
milk daily as against 3 lakh litres
daily at present and the expansion is
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expected to be completed in about
three months time. It is expected
that the supply and distribution of
milk at the milk booths will improve
further thereafter.

Grievances of Professors of Aurevinde
College, Malviya Nagar, New Deulbi

4927. SHRI K. LAKKAPPA: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
Dleased to state:

(a) whether a Member, Lok Sabha
had written to him about the grievan-
ces of Professors of Aurovindo Col-
lege, Malviya Nagar, New Delhi
during September, 1973; and

(b) if so, whether some inquiry has
been made and the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (h. A re-
presentation from a lecturer in Shri
Aurobindo College regarding redres-
sal of grievance was received in the
Ministry. A note on the subject was
alsp forwarded by a Member of Par-
liament. The University of Delhi has
since informed the Ministry that the
matter has been settled and the lec-
turer concerned has resumed duties
in Hastinapur College where he was
holding a substantive post.

Area Devélopment by DID:A. In
Janakpurl

4928, SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether 37.5 per cent of the
entire area developed by the D.D.A.
in Janakpuri has been earmarked for
sale of plots;

(b) whether the entire cost of land
and its development has been borne

by those to whom 37.5 per cent of the
developed area has been sold;

(c) whether the remaining 625
per cent of the area has been ear-
marked for public purposes such as
roads, parks, Institutions and sites
for religious places; and

(d) whether the 62.5 per cent area
is meant for the exclusive use of
those to whom 37.5 per cent of the
development area has been sold and
who have borne the entire cost of
land and its development through
premiums paid by them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
Yes, Sir.

(d) No. Sir.

Release of a quarter to accommodate
C.GH.S. Dispensary, Sarojini Nagar
Market, New Delhi

4929. SHRI BANAMALI PATNAIK:
Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) whether the C.G.H.S. Dis-
pensary at Sarojini Nagar Market,
New Delhi is facing paucity of ac-
commodation and the laboratory and
other departments are located in the
kitchen and bathrooms of the gquar-
ters, where the Dispensary is housed;

(b) whether the Directorate General
of Health Services have approached
his Ministry for the relesse of a
quarter at the first floor of the Dis-_ .
pensary severa] times to provide more
accommodation for the Dispensary;

(c) if so, the reasons for not releas-
ing the quarter mentioned above for
the dispensary; and

(d) when the said quarter will be
released and placed at the disposal of
the Dispensary?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (d).
A request has been received from the
Director Genera]l of Health Services
for placing an additional quarter in
Sarojini Nagar at their disposal to
meet the needs of the C.G.H.S. Dis-
pensary. As already five quarters in
'G' Block of Sarojini Nagar stand
placed at the disposa)l of the Director
General of Health Services, the re-
quest for allotment of another quarter
could not be acceded to due to pau-
city of residential accommodation for
eligible Government servants.

Quantity of Rawa, Maida and Wheat
flour supplied to Dadra and Nagar
Haveli

4930. SHRI R. R. PATEL: Will the
Minister of AGRICULTURE be
pleased to state:

{a) the quantity of Rawa, Maida
and Wheat flour supplied to Dadra
and Nagar Haveli for the use of bis-
cuit factories, annually;

(b) the quota fixed per
factory;

biscuit

(c) whether Government is aware
that certain factories are misusing the
quota by selling it in black market;
and

(d) if so, whether Government will
make enquiry against the factory
owners and punish them accordingly?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Allotments of wheat from
the Central Pool are made monthly to
State  Governments/Administrations
to meet the requirements of the
public distribution system and Roller
Flour Mills. Internal distribution of
the foodgrains allotted including
wheat and wheat products is the res-
ponsibility of the State Governments/
Administrations.

DECEMBER 17, 1978

Written Answers 64

(e¢) and (d). Information’ has been
called for from the Dadra and Nagar
Haveli Administration and will be
laid on the Table of the Sabha on
receipt.

given to Adivasi and non-
Adivasi Agriculturists in Dadra and
Nagar Haveli

4931, SHRI R. R. PATEL: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether subsidy is being given
to Adivasi Agriculturists in Dadra
and Nagar Haveli;

(b) the tota]l amount given during
the year 1972-73 and 1973-74 and the
total amount utilized;

(c) whether there is any provision
to give subsidy to non-Adivasis who
are holding less than 10 acres of land
for the purchase of cows, oxen etc;
and

(d) when it wil] be finalised?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). Information is being col-
lected and will be placed on the Table
of the Sabha.
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Plots of land for residential houpges
sold by aunctioy by D. D A.

4933. SHRI SAT PAL KAPUR: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the total number of wplots of
land for residentia] houses sold by
auction by D. D. A. during the year
1972 and upto the 30th November,
during 1973;

(b) the maximum and minimum
rates at which the said plots were
sold by auction in various localities;

(c) the total number of plots of
land for residential houses allotted to
the middle-income and low-income
group people separately during the
period as mentioned in (a) above bty
direct sale or through draw of lois;
and

(d) the future plans of CGnvernment
to allot plots of land to middle income
or Jow income group pevple 1n Delhi
by draw of lots or bv direct sale at
th: reserved price?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) 797 during
1972 and 426 during 1973 (upto 30th
November, 1973).

(b A statement is attached.

(c) 29 to Middle-income-Group and
13 to Low-Income-Group,

(d) The emphasis is on construct-
ing flats on group housing basis on
land earmarked for mddle-income
and Low-income group people for
allotment to these categories, instead
of allotting plotg to them.
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Statement

e R
Persq.  per sq.
mtr. mitr,

__ Rs. Rs.

1 Pankha Road . 216" 34 63°51
2 Malvia Nagar 312°39 101" 89
3 Masjid Moth 34826  122°98
4 Friends Colony 346-36 191" 8O
S Safdarjang . 392°49  205°09
6 GreaterKailashII 227-71 116715
7 Paschimpuri 147-50 77°02
8 Wazirpur 32371 178
9 Najafgarh Road  236°04 21324
10 Jhibmil Ph. I 105°63 105°63
11 Naraina 322.67 193° 89
12 Masjid Moth

Exm. .
(necar Niti Bagh) 397-48 216° 05

Strike in D. D. A.

4934. SHRI SAT PAL KAPUR; will
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whether the employees of D.D.A.
were on strike during the third week
of November, 1973;

(b) if so, their demands and the
number of days for which the strike
continued and the conditions on which
the said strike was calleg off;

(c¢) whether doring the period of
strike no application forms were
issued to public for the middle and
low income groups flats recently re-
leased for allotment to these persons;
and

(d) whether in view of this, the
last date of receipt of completed ap-
plications from intending buyers of
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these flats has been extended; if so,
the particulars thereof; and if not the
reasons for not extending the date
for receipt of applications when the
forms were issued late?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) A section of
the employees of DDA was on strike
in November, 1973.

(b) The main and immediate de-
mand of the strikers was that the
Police should take action against those
who had demonstrated before the
office of the DDA and created a law
and order problem on 15th November,
1973. Their other important demands
related to payment of arrears of bonus,
promotion, confirmation, revision of
pay secales, reservation of pcsts for
Scheduled Castes/Tribes and back-
ward classes etc. The strike continued
from 15th November, 1973 to 21st
November 1973. It was -alled off
after the strikers had met the I. G. of
Police, Delhi, and, the Management ~*
the DDA, and certain agreements
arrived at on their demands.

(¢) No, Sir. 285 application forms
were sold during the period from 16th
November, 1973 to 20th November,
1973.

(d) The last day was extended
wherever the receipt of applications
was affected by the strike.

Allotment of 180 flats to persons irres-
pective of Income of Begistration by
D D A

4935. SHRI SAT PAL KAPUR: Wil
the Minister of WORKS AND HOUS-
ING be pleased to simte:

(a) whether the Deli Development
Authority have constructel 100 flats
to be allotted to any person whether
he got himself registered with the
D. D. A. or not and irrespective of his



69 Written Answers AGRAHAYANA 26, 1895 (SAKA) Written Answers 7°

(b if s0 the justification thereof;

and

(c) whether Government would en-
sure that in future the D. D. A. cons-
tructs houses only for the middle-in-
come and low-income group people
and not for affluent or high-income
group people ag those people can very
well avail of the benefit by the sale
of plots by auction schame of the
D. D A?

THE MINISTER OF STAE 'N THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes Sir.

(b) and (c). Out of about 10,600
houses released recently all except
100 flats are intended for allotment to
the Janta, Low and Middle Income
Groups. The 10p flats in question are
expected to cater to the needs of the
Upper Middle Income Group.

Service Plan of the Dera Lamail Khan
Housing SBoclety, Delhi

4936. SHRI SOMNATH CHATIER-
JEE: Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstsrred Ques-
tion No. 5519 dated the 2nd April, 1972
and state:

(a) whether the Dern Ismail Khan
Housing Soclety, Delhi Service Plan
has been approved by the D. D. A./
MCD as requested by the Delhi Ad-
ministration; if so, whea'

(b) it not, the efforts made in this
direction and by what time the Ser-
vice Plan is likely to be approved:

(e) if so, whether anv target date
has been fixed, in the light of the
present development of the land by
the soclety, to allot the developed land
t;dﬂn share-holders of the Society;
a

(d) the respective quarterly pro-
Eress made by the Society for develop-
ment of the land, during the periods

ending March, June, September and
that likely to be made by the end of
November, 19737

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
The Sewerage plan has been approved
and released by the Delhi Develop-
ment Authority to the society on
12-12-1973.

The plans for Storm Water Drsins
and Water Supply are yet to be ar~
proved. It is not possible to indicate
by when these are Hksiy to be ap-
proved.

(c) Government are mnot aware
whether the Soclety has fixed any tar-
get date.

(d) No progress rteport has been
received from the Society after the
quarter ending Deceinber 1972,

New Model Bye-laws applicahle to Dera
Ismail Khan Cooperative iousing
Soelety Ltd., Delhi

4937. SHRI SOMNATH CHATTER-
JEE: Will the Minister of AGRICUL~
TURE be pleased to refer to the rcply
given to Unstarred Question No. 5520
dated the 2nd April 157} ang state:

(a) whaether the Lera lsoa': Khan
Cooperative Housing Society, Delhi
had adopted the mew model bye-laws
applicable to the Delhi Union Territory
Housing Socleties; if so, when:

(b) whether the soclety has colled
for afMdavits from their shace holders
under the new model bye-laws; and

(c) if not, the reasons therefor, nnd
whether Government prou e to fix a
date for calling these afflavits in the
interest of the share-holders who do
not own their houses in Delhi in their
own name or in the narmes of their

dependents?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUL.IURE (SHRI
ANNASAHEB P. SHINDE: (a) No,
Sir.

{b) Does not arise.

(c) The Delhi Admunsization s
examining whether, legaiiv the socicty
could be directed to adopt new inc-el
bye-laws and also o fur:th the af-
davits.
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Inventory of Existing Forest Reséarch

SHRI C. K. JAFFER SHARIEF:
SHRI M. S. PURTY:

Will the Minister of AGRICULTURE
be pleased t: state:

4941,

(a) whether Government have con-
sidered the urgency of carrying out an
inventory of existing forest researches
to delineate suitable ‘catchments’ for
locating new- forest based industries;
and

(b) if so, the encouragement
Government has given in respect of
man-made forests?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) Yes Sir,
Government is aware of the urgency
of preparation of inventories of exist-
ing forest resources to .ndentiiy suit-
able - catchments for locating new
forest based industries. A project
‘Pre-Investment Survey of Forest Re-
sources was taken up in 1965 as a
joint UNDP/FAO/Govt. of India Pro-
ject with a view to assesss the eco-
nomic availability of forest resources
for development of wood based indus-

tries. On the expiry of this project,
Government of India has continued
this activity.

The object of the surveys under these
schemes is assessment of existing raw
material resources for various wood
based industries like paper and pulp,
panel Board etc. The results of the
surveys are available for setting up
of wood based industries and in faet,
it has already formed the basis for
setting up of paper and Pulp Mills by
Hindustan Paper Corporation.

(b) Gevernment has been keen on the
establishment of Man-Made Forests
to increase raw materia] resources for
wood based industries. So far about
2 million hectares of Man-Made
Farests have been raised under var-
lous Development Schemes. During
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4th Five Year Plan, schemes like
‘Plantation  of Quick Growing
Species’. ‘Econmic Plantation for In-
dustrial & Commercial Uses ete.’
were taken up to augment the extent
of Man-Made Forest in the country.
As projections have revealed that the
total industrial wood raw materia] re-
gquiremnt will be about 25 million
cum. by 1980 and 40 million cu.m.
by 1990, it is proposed to increase the
tempo of activities for establishment
of Man-Made Forests during 5th Five
Year Plan. Various schemes have,
therefore, been included to raise 8
lakh hectares of Man-Made Forests for
Industrial uses. As it will not be
possible tp meet expenditure for these
schemes from the Plan funds alone,
it has been proposed to set up Forest
Development Corporations to obtain
funds form Institutiona] resources. To
promote setting up these Corpora-
tions the Govt. of India have also
made a provision of Rs. 10 crores for
contributing to the equity share
capital

Supply of waler and electricity im
Greater Kailash-TI, New Delhi

4942, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to Un-
starred Question No. 1012 on the 19th
November, 1973 regarding supply of
water and electricity in Greater
Kailash-1I, New Delhi and state the
terms and conditions that are to be
fulfilled by the house builders to
enable them to get water and electric
connections in Blocks, other than E'?

THE MINISTER OF STATE IN
THE DEPARTMENT GF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): The infor-
mation received from the Delhi Water
Supply and Sewage Disposal Under-
taking and the Delhi Electricity
Supply Undertaking is given in the
Statement wttached.



79 Written Answers

Statement

Terms and conditions for water and
electricity connections

Water connection:

‘Water connections are sanctioned in
all Blocks other than ‘E’ of Greater
Kailash-II where individual con-
sumers apply for the same. Water
connections are of two types:

(a) Water consumed for construc-
tion of houses.

{b) Water consumed for domestic
purposes after completion of the
houses.

The connections for both the types
are applied on prescribed forms by
the consumers and they are required
to furnish proof of ownership as well
as an attested copy of the sanctioned
building plan. The individual con-
sumers are required to deposit de-
velopment charges/deficiency charges
payable on the basis of the area of the
plot. These development charges re-
present the amount of deficiency
charges towards the water and drain-
age services as laid down by the
Delhi Water Supply and Sewage Dis-
posal Committee at the time of taking
over of the colony,

While sanctioning connection for
construction of house the water
charges are worked out on the basis
of cubical contents of the building
proposed to be constructed by the
consumer. He is required to pay
water charges for construction pur-
poses in advance to the department
with the condition that the crnsumer
shall pay the charges either on cubfical
contents of the building or actual
meter reading. whichever is higher.
These charges are adjusted at the time
of regularising the construction con-
nection into-domestic connection on
the production of application for com-
pletion certificate.

For water connection individual
consumer is required to pay a total
amount of Rs. 90.00 comprising of

meter security of Ra 75.00 advance -
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charges of Rs. 10.00 towards the con-
sumption of water alongwith connec-
tion fee of Rs. 5.00 for joining in-
dividual connection with the munici-
pal main,

Electricity connections.

The facility of temporary connec-
tion for construction purposes is pro-
vided to the prospective consumers
on formal application and payment of
security deposit and subject to the
load applied for being technically
feasible. In such cases, necessary ser-
vice line upto D.ES.U. L.V. mains is
required to be provided by the appli-
cant concerned at his own cost. Such
temporary connections are normally
given for a period upto 3 months in
the first instance. Cases for their
further extension could, however, be
considered on merits.

Permanent connections can be given
only if the mains are within 100 ft.
of the premises where connection is
required. In such cases alsp the pros-
pective consumers are required to
apply on the prescribed forms, pay
security deposit, service line charges
and development charges, produce
proof of occupancy and test report and
execute other connected commercial
formalities.

Diversion of wheat to comfectionaries
and hotels by Delhi Administration
resulting scarcily and eut in ration

4943. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Central Govern-
ment have conveyed their displeasure
to the Delhi Administration for
diverting wheat to confectionaries and
hotels recently which resulted in
wheat scarcity and cut in ration;

(b) whether the Administration has
given any justification for their
action; and
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(¢) if so, the gist thereof and when
.the present cut in the supply of wheat
in Delhi will be restored?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). The Delhi Administration
has been advised to keep the public
informed about the changes relating
to the issue of foodgrains from the
fair-price shops and the arrangements
made to issue any other type of food-
grainsg in lieu of reduction, if any, in
the quantum of cereals like wheat
and rice. Due to operationa] reasons
a temporary cut, which was imposed
by the Delhi Administration in the
cereals quota to card holders for the
second fortnight of November, 1873,
has been restored with effect from
1-12-1974 During the period when
the cut was imposed, maize was given
in lieu of the reduction in the cereal
unit.

Medical bills by F.C.L employees

4944, SHRI BISWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether an employee of the
Food Corporation of India drawing
Rs. 200 as basic also draws Rs. 500
per month as Medical reimbursement
bill;

(b) what has been the total amount
of bill paid by the Food Corporation

of India during the last three years
in different zones;

(c) whether the amount is increas-
ing every year, and if so, whether
Government has asked the Corpora-
tion to have a full probe into the

matier; and if so, the findings thereof:
and

(d) whether in many of the cases
ficticious bills are put up; ang ‘f so,
whether any machines being devised
to ensure that only genuine bills are
paid and false voucher submission is
punished?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) There are a few instances where
the medica] reimbursement bills of
the employees drawing upto Rs. 200
asbaﬁcpayamountedwmswper
month. '

(b) to (d). A statement giving the
total amount of medical bill paid by
the FCI during the last three years
in different Zones is attached. There
had been some cases where ficticious
bills were put up. In every case
where prima-facie evidence is found
againgt the employee, the matter is
referred to the Central _Bereau of
Investigation. The scrutiny of the
bill and the mode of payment have
been tightened up and the monetary
limits up to which the Controlling

Officer can pass such bills have been
restricted.

STATEMENT
Amount in Rupees/Crores

Name of the Zone 1970-71 1971-72 1972-73

(Prov.)
Head Office . . . 0'03 0'08 005
North Zome . ' . oIl 017 023
South Zome . " = o 11 o 1§ o 14
East Zone . . 037 072 147
West Zone 3 007 0'07 009
ToTAL . 069 116 1-98
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Rural hespitals in Madhya Pradesh
receiving Central assistance

4945. SHRI MARTAND SINGH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) the number of rural hospitals in
the State of Madhya Pradesh which
are receiving assistance from the
Central Government, District-wise;

(b) whether there is any scheme
under the consideration of Govern-
ment under which such assistance is
to be increased; and

(c) if so, the salient features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K.
KISKU}: (a) to (c). The Government
of India do not give any assistance to
the rural hospitals in the country in-
cluding those in Madhya Pradesh.
However 100 per cent Central assist-
ance is provided for the appofntment
of differenttal basic health service
staff in accordance with the approved
pattern ip the Primary Health Centreg
which have entered the maintenance
phase of the National Malaria Eradi-
cation Programme. In Madhya Pra-
desh mnone of the Primary Health
Centres has entered the maintenance
phase.

A scheme for upgradation of select-
ed Primary Health Centres to 30-
bedded rural hospitals during the
Fifth Plan is under consideration. The
number of Primary Health Centres to
be upgraded in different States will
be decided when the position regard-
ing allocation of funds for the purpose
ig finally known. However, about
1283 Primary Health Centresg are ex-
pected to be upgraded. Each Commu-
nity Development Block is expected to
have one Primary Health Centre. A
set of 4 Blocks ‘will be entitled tp have
one ypgraded Primary Health Centre
which wil] have 30 beds and other
specialised services.
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The intention of this scheme is to
provide both generalised as well as
commonly needed specialised services
in medicine, surgery, gynaecology and
obstetrics including X-ray and labora-
tory facilities in rural areas. Each
upgraded Primary Health Centre will
cater to a population of about 3.20
to 4 lakhs.

Darbhanga-Forbesgan] Link Road

4946. SHRI BHOGENDRA .JHA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Darbhanga-Forbesganj
link of the Bareilly-Amingaon strate-
gic Road decided upon in 1963 running
parellel to the Northern Border has not
vet been completed;

(b) whether the completion of this
link was finally decided by the Minis-
tries of Finance, Defence and Foreign
Trade in a joint meeting with the Gov-
ernment of Bihar but only rupees two
crores were earmarked for the Fourth
Plan period;

(c)

(d) if so, the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (d). The Bareilly-Amingaon
road which was a Lateral Road Pro-
ject did not include the Darbhanga-
i At the meeting held

others by the Minister of Defrnee,
Minister of Foreign Trade, Chief Minis-
ter of Bihar, Minister of Public Works
Devartment, Bihar, and the State
Planning Minister, an amount of Rs. 2
crores was Suggetseq for utflisation
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during the 4th Plan period. for the
Darbhanga-Forbesganj link road in-
cluding bridges o Kosi and Kamala
from the funds that would be avail-
able for the strategic road works.
Thereupon it was decided, in consul-
tation with the Ministries of Finance
and Defence that this link then rough-
ly estimated tp cost Rs. 23 crores be
taken up; the State Government had
to carry out necegsary surveys and
investigations and send detailed esti-
mates and plans for sanction to the
Government of India. The detailed
estimate for the road including the
bridges on Kosi and Kamala is yet to
be received from the State Govern-
ment. Accordineg to the rough cost
estimate furnished recently by the
State Government, . the project is
likely tp cost Rs. 47 crores approxi-
mately. Expenditure during 4th Plap
can be authorised only after receipt of
detailed estimates and plans from State
‘Government and their examinatiop in-
cluding the aspect of increased cost
and their sanction by Government of
India. For this the State Government
is still awaiting results of some in-
vestigations.

The provision for the 5th Plan can
be finalised only after the 5th Plan
proposals have been finalised.

Inter-University Conference on Legal
Education Organised by Nagpur
University
4947. SHRI K. M. MADHUKAR .

SHRIMATI SAVITRI SHYAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the attention of Govern-
ment has beén drawn to the speeches
made by the dignitaries resolutions
Passed, decisions taken and suggestions
made at a two-day Inter-University
Conference on Legal Education orgs-
nised by the Nagpur University as a
part of its Silver Jubilee Celebration
in the month of November, 1873;

(b) if so, broad outlines thereof,

(c) the reaction of Government and.
the judiciary thereto; and

(d) the action taken or proposed to
be taken by Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SFRI
D. P. YADAV): (a) and (b). Acesrd-
ing to the information furnished by
the Nagpur University, a twoday
Inter-University Conference on Legal °
Education in India was held on Novem-
ber 10-11, 1973 under the auspices of
the Golden Jubilee Committee of the
University. The Conference discussed
the problem of legal education and
functions of law and lawyers. No
formal resolutions were passed. ‘Gov-
ernment hag not received any proposal
from Nagpur University on the sub--
ject.

(c) and (d). Do not arise.

Utilisation of waste products im
Slangivter Houses

4948. .SHRI K. KODANDA RAMI

:
SHRI G. Y. KRISHNAN:
Will the Minister of AGRICUL--

TURE be pleased to state:

(a) whether Government have cer-
tain schemes under considerstion to
utilise the waste products in slaughter
houses; and if so, the outlines there-
of;

(b) the places where these sche-
mes are likely to be started;

(c) the approximate gain of foreign
exchange therefrom; and

(d) the approximate number of
educated and uneducated unemployed
to be absorbed by the above schemes?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.
‘The slaughter House waste produrts
such as blood, horns, hooves intestines
and offals/organs not fit for human
consumption are generally under utili-
sed or are not properly utilised in
the slaughter houses. In order to
properly and economically utilise all
these valuable by-products, the Gov-
ernment of India has formulated a
scheme for the modernisation of 14
slaughter houses in the 4th Five Year
Plan for providing proccssing facili-
ties on scientific lines for their col-
lection, storage and utilisation.

(b) Fourteen places in various States
namely, Bangalore, Madras, Delhi, Ke-
rala, Hyderabad, Lucknow, Durgapur,
Surat, Kanpur Bhopal, Nagpur, Goa,
Jaipur, Ahmedabad have already been
selected ang included in the scheme
for setting up of modern  slaughter
houseg providing all necessary facili-
ties for the utilisation of the by-pro-
ducts, It has been decided to take up
4 prejects for implementation in the
4th Five Year Plan at Durgapur, Goa,
Hyderabad and Bangalore.

(c) The gain in foreign exchange to
be obtained from all these 14 slaughter
houses is under study. However it
has been estimated that by modemn-
ising four slaughter houses (Bombay,
Madras Surat and Durgapur) we could
realise by-products worth nearly Rs.
3.0 crores out of which we can have
export earnings worth Rs. 66.38 lakhs
and foreign exchange savings (on im-
ports of fat and tallow) worth Rs. 50
lakhs,

(d) It is estimated that, in case of
these fourteen slaughter houses
schemes come into operation, appro-
ximately 500 educated unemployed
may be mbsorbed. In addition 4,000
uneducated unemployed are likely to
be sbsorbed in these schemes.
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Decision on Grant of leave to Techni-
cal Assisiant of Minta Road Press,
New Delhi

4949, SHRI DHAN SHAH PRA-
DHAN: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether after two years, wait-
ing in wvain for favourable Govern-
ment decision on the grant of leave
to Technical Assistance of Minto Road
Press, New Delhi the concerned
Trade Union has referred the case to
Labour Conciliation Authority;

(b) whether these workmen were
terminated from their erstwhile posts
or served with notice for change in
their service conditions, which is es-
sential under Clause 9-A of the In-
dustrial Dispute Legislation; and

(¢) whether concerned office was
not aware as to how these workmen
are to be dealt with in regard to their
entitlement?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA):
(a) Government decision on the
grant of leave was communicated to
the Technical Assistants on 10th Au-
gust, 1973. Government of India
Press, Photolitho Wing Karamchari
Sangh referred the case to the Labour
Conciliation Authority on 18th Sep-
tember, 1873,

(b) No, Sir. The persons concerned
were in non-industrial establishment
and on their appointment as Techni-
cal Assistant they were governed by
different set of leave rules. The
question of giving any notice for such
change in leave entitlement did not
arise,

(cy On receipt of representations
from the persons concerned, the Man-
ager of the Press made a reference
to the higher authority for a decision.
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Operators of Xerox Machines in IBM
Unit of Litho Press

4950. SHRI NARENDRA SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) since the introduction of Xerox
machines in 1. B.M. Unit of Photo Li-
tho Press in year 1971, how many of
its Operators have resigned so far:

(b) how many internal candidates
have been appointed on this post and
when; and

(¢) how many of the resigned
Operators  were taken in  outside
quota?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA):
(a) Three.

{b) Two, in March, 1972

(c) All the operators who had re-
signed were recruited through Emp-
lovment Exchange as direct recruits.

Time-limit for Distribution of Surp-
lus Land in States

4751, SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No. 76 on 12th
November, 1973 regarding land ceil-
ing legislation in the States and
state:

(a) whether any time-limit has
been fixed for expeditious cc:mplet-
ing the acquisition and distribution
of surplus land in all the States dur-
ing the year 1973-74 and it so, the
main features thereabout; and if not,
the reasons therefor; and

(b) whether all the State Land Cei-
ling Acts provide for the formafion
of popular Committees consisting of
those believing in radica] agrarian
reforms and for severe penalties of
landlords violating the provisions of
the Acts; and if so, the details there-
of and, if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. In the nature of things,
it is difficult to set a time limit for
the acquisition ang distribution of
surplus land; a series of steps.
have to be taken before surplus land
can be identified, acquired and distri-
buted. These are time-consuming
and it is difficult to follow any defi-
nite time schedule as the land-owner-
has to be given adeguate opportunity
for notifying his land, for choosing
the specific plots of land he ean hold
within the ceiling, and in certain:
cases for making appeal to the ap-
propriate authority against the deci-
sion of the surplus land &cguiring-
authority.

(b) The Law of Kerala pravides
for the formation of village level:
and taluk level committees. The
Orissa law provides for the formation.
of District Executive Committees..

A large number of State Acts pro--
vide for penalties for violation of
various provisions of the law. A
statement on this is laid on the Table-
of the House.

[Placed in Library. See
6028/173].

No, LT-

Photo Lithe Press and Letier Press,
Minto Road, New Delhi

4952, SHRI R. V. BADE: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Photo Lithg and Let:
ter Presses at Minto Road, New Dethi
are entirely separate to each other



91

in process of working and promotion-
al purpose as reported by study teams
eg., NPC. and Third Pay Commis-
: gion;

(b) whether both presses have
their own Trade VUnions and one
Trade Union do not represent griev-
.ances of the other Press;

(c¢) whether no worker of one press
as member of the Trade Union of the
other and in fact one union cannot
properly represent to the workers of
-other press; and

(d) if so, whether Government
propose to recognise Trade Union of
Photo Litho Press?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA):
(a) It is correct that Photolitho and
Letter Press are two different tech-
.niques. There is, however, no sepa-
rate Photolitho Press as such. There
is a Photolitho Wing as part of the
Government of India Press, Minto
Road, New Delhi. There are separate
recruitment rules and promotional
channels for posts required for Pho-
tolitho Printing. The twe wings have
a common Bindery and Reading
Branch for the purposes of promotion.

(b) No. There is one recognised
union which represents the interests
-of the Industrial workers of the Gov-
ernment of India Press, Minto Roed.
New Delhi.

(c) This would be true only if
there were two separate Presses. All
the Industria] Class TIT and IV emp-
loyees whether they are working in
the Letter Press gide or Photolitho
side are eligible to become the mem-
bers of fhe recognised union.
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(d) The policy of Government to
recognise one union of workers from
each press and workers are eligible
to be its members.

Reported Statement of Chief Minister
of UP. regarding supply of- Fertili-
zers

4954. SHRI JYOTIRMOY BOSU:

Will the Minister of
TURE be pleased to state:

AGRICUL-

(a) whether his attention has been
drawn to the statement made by the
Chief Minister of U.P. stating that
with immediate effect, 5 train loads
of fertiliser will come to U.P. every
day carrying a toal of 3500 tonnes of
nitrogen;

(b) what were the monthly supply
figures of fertilizer to U.P. during
last 12 months:

(c¢) whether this enhanced supply
is being given to each and every
State; ang

(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) This Ministry is not aware of
the exact statement made by the
Chief Minister of UP. Supplies from
the Central Fertiliser Pool are made
to different States by the Food Cor-
poration of India umits located at
different ports in the country, in keep-
ing with the allotments and instruc-
tions issued by the Ministry of Agri-
culture. Due to various cperational
factors some disparities in the propor-
tion of actual supplies made by the
Pool as compared to the supplies due
from the Pool, develop as between
different States. The position of
actual supplies is however, reviewed
from time to time within the FCI
zones, by the Zonal Offices of the
FCI, and by the Ministry of Agricul-
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ture in respect of the overall supplies
trom all the zones and action is taken
to correct imbalances as quickly as
possible, A review of the positiod
during the first quurter of Rabi 73-74
(ie. during August-October 1973
quarter) showed that in case of a few
States like U.P. Rajasthan, Bibar,
Tamil Nadu, Assam and Karnataka,
the percentage of supplies made fto
the supplies due from the Pool was
relatively very low. Instruclions were
therefore given for the stepping up
of the supplies to these States. In
case of UP., the percentage of actual
supplies, vis-a-vis supplies due as on
31st October, 1973 was only 28 per
cent for Nitrogen and 55 per cent for
P2 O5. Similar figures for Punjab
were 71 per cent for Nitrogen and
69 per cent for P205. and for Haryana
44 per cent for Nitrogen and 100 per
cent for P205. A programme of
movement from different ports to
U.P. was therefore made in order to
correct the imbalances of the frst
quarter. This programme consisted
of movement of 2 frains a day from
West Zone ports, 2 trains a day from
Visakhapatnam port and about half a
train per day from Calcuita port
This programme would have arounted
to only about 2,500 tonnes of Nitro-
gen per day and not 3,500 tonnes per
day. However even this programme
could not be fully implemented, due
to operational factors, But some
enhancement of supplies was achieved

respect of U.P, earller. It may further
be mentioned that despite the above
steps, as on 30th November, 1073 the
percentage of supplies made to sup
plies due from the Pool for Nitrogen
was 40 per cent in case of UP.
75 per cent in case of Punjab and
62 per cent in case of Haryana. For
P205 also the position was similar.
the per-entages being 88 per cent for
UP. 92 per cent for Puniab and 100
per cent for Haryana. The raltive
suvoly podition for TU.P. therefore
continues to be unfavourable. *

) The supplies of fertflizer mede
from the Poel and nom-Pecl sources
to UP. during the 1ast 12 months, (e.

54

from December, 1872 to November.
1973 were as follows:

Qnantity
‘mgfy
n tqm:
nutriant
December, - 1972 . 50,355
Janmary, 1973 32,329
February, 1973 46,490
March, 1973 29,136
April, 1973 17,448
May, 1973 9,162
June, 1973 24,070
Juy 1973 25,596
August, 1973, 32,765
September, 1973 38,761
October, 1973 31,969
Nowember, 1973 . 371

(¢) As explained in para (a) above,
enhanced supply of fertiliser from the
Pool is arranged from time to time in
respect of those States eeainst whom
heavy imbalances develop.

(d) as a resit of review of the
supplies made during August-October,
1973 quarter to different States, as
mentioned in part (a) above instruc-
tions were issued for enhanced supplies
mainly to UJP., Rajasthan, Bihar,
Tamil Nadu, Assam and Karnalaka,
apart from the priority already given
to Punjab and Haryana.

Utikisation of Eastera Kosl Canal

Walsr for Irrigation ia Saharsa and
Purnea Districls

4955. SHRI JYOTIRMOY BOSU:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the utilisation of eas-
tern Eosi Canal water for irrigation in
Saharsa and Purnea Districts covered
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hardly one-fifth of even revised com-
mand area target; and

(b) if so, the factors responsible
for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
The Kosi Eastern Canal System was
designed to irrigate 4.95 lakh hac. of
cultural area. With an annual inten-
sity of 11597 of C.C.A, an ultimate
irrigation retential of 5.8 lakh hect.
envisaged. By March, 1972, the irri-
gation potential created was 2.75 lakh
hac, under the Kosi Eastern Canal.
The corresponding utilisation rlood at
1.30 lakh hac,

2. Of the total culturable command-
ed area of 6.27 lakh hac. (including
1.32 hac. under the Rajpur Canal),
2.86 lakh hac. are not capable of being
irrigated by the gravity canal system
being in high patches and low pockets
subject to flooding and water-logging.
Thus the ultimate potential of the
project has been temporarily brought
down till such time remedial measures
under consideration are undertaken to
restore the full potential anticipated
in the sanctioned project

3. The main factors responsible for
under-utilisation of the created irriga-
tion potential are—

(a) Till byepass channels were
built irrigation supplies could
not be drawn in the canal due
to non-completion of the
power house.

(b) The Project provides water
courses upto one cusec, The
cultivatorg have not adequate-
ly responded to the construc-
tion of field channels below
One cusec.

(c) Siltation in the head reaches
of the main and branch
canals is another major factor
to render the canal system

N incapable of carrying its full
. capacity discharge.
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(d) Work on land shapping and

micro land levelling has lag-
ged behind.

(e) The crop-pattern envisaged
under the project has not
developed.

(f) The consolidation of lani
holdings has not yet been done
in the Kosl area.

(g) Research, Demonstration and
Extension facilities in the
command area are jnadequate.

(h) Infra-structure facilities such
as communications, storage,
marketing etc. are inadeguate.

(i) The Satta system of water
supply is defective, as it cau-
ses considerable delay and
loss to the cultivators in the
judicious application of wa-
ter.

Irrigated Land under Crops

4956. SHRI P. VENKATASUB-
BAIAH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether irrigated land is only
one-fourth of the area under crops;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.
According to the Land Utilisation Sta-
tistics available for the latest year
1970-71, the irrigated land is about
one-fourth of the area under crops.

(b) Gross irrigated area in 1950-51
was 22.56 million hectares. The same
has increased to 38.55 million hectares
in 1970-71, which means an Increase
by about 70 per cent. Bince however
the cropped area has also increased
from 132 million hectares of 1950-51
to 167 million hectares in 1870-71, in-
crease of groes irrigated area, as re-
flected in terms of percentage of crop-
ped area of 1070-71 works out to 23
per cent only. Secondly, the process
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of irrigation development is time con-
suming, in spite of the maximum effort,
subject to the availability of financial
and other resources, being put in.

(c) Steps taken or proposed tp be
taken include: (i) providing higher
outlays for irrigation schemes, major-
medium as well as minor; (ii) quicker
completion of the schemes which are
already at an advance stage of cons-
truction; (iii) strengthening organisa-
tions in the States as well as at the
Centre for handling expanded pro-
grammes; (iv) improving technical
standards in the planning and execu-
tion of irrigation schemes, (v) mobi-
lising institutional investment from
land development, cooperative and
commercial banks to the maximum
extent possible for minor irrigation
schemes; (vi) mobilising World Bank
credit channelled through the Agri-
cultural Refinance Corporation for
minor irrigation projects; and (vii)
undertaking command area develop-
ment programmes for improving
management and utilisation of irriga-
tion projects.

Expenditure on Minor Irrigation dur-
ing the current year in Manipur

4957. SHRI N. TOMEI SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount to be spent on minor
irrigation during the current financial
year in Manipur and main features of
the scheme to be imrplemented;

(b) whether Government have
taken up comstruction of dams at the
sources of the principal rivers namely,
the Imphal, the Iril, the Nambul and
the Thoubal, which flow through the
Manipur Valley; and

() if so, the progress thereof and
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Rs. 10.00

2795 LS—5.

lakhs are expected to be spent on
minor irrigation during the current
financial year in Manipur. The sche-
mes to be implemented are construe-
tion of pick-up weirs, lift irrigation
schemes and remodelling of drainage
schemes.

(b) and (c). The information is
being collected from the State Gov-
ernment and will be placed on the
Table of the Sabha when received.

T | WY feard et § geeia
wtaf wr fmfor

4958. &t Wt Wik :  wy
wiw w77 qaw #F gw F#37 fr

(F) T9mEE FTFT 7 a9
fa=rs grsmmi % o= ey and
1 frmfor e &, Fora et a7 Formrior
4 qU @ g MT A 1971-72
o 1972-73 ¥ g7 agl & IuATe
feedt owe qfe @ feard g€ 3

(%) 5 a¢ ¥ fafaw qf i
gt daE ¥ wiwe #|@r §

(v) M 7w wwt 9¥ § I
F4 aE qL &I FT AVHTEAAT § TAT IAF
fo frat mifafm gt £ s
g3 ; W

(v) feoa afafem ol &
frator w7 frr @ ?

rfr wwem & oo Wt (st
defog) : (7) & (9) . Tor EF
¥ ogear g o oft § WA
7 ¢ awr-gew ox o & Lo
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Drilling Rigs for Drinking water faci-jji Amount spent in Connection with the

litltes in Maharashtra and Uttar !‘m—r

desh

4959, SHR1 RAJDEO SINGH: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether every District in Maha-
rashtra would get two high power
deep drilling rigs for providing drink-
ing water facilities in rural areas;

(b) if so, whether Government are
aware that for want of high power
deep drilling rigs most of the Eastern
Districts of Uttar Pradesh are not

pue ‘paioq s[Eaaqn} mau Futaey

(c) whether Government propose
that every District in Uttar Pradesh
have got at least one such rig if not
two?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
" TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.
The Government of Maharashtra pro-
pose to provide two rigs to each dis-
trict.

(b) and (c). Information is swaited
from the State Government and will
be placed on the Table of the Sabha.

wm aw fudsh el o den

4960. St JeW W wHwW
w1 Aaga o qfcaga w9 a5 330
N 70 76 5 o guw T § e
aqr fa3e w1 Y gu feaAr & 7

A site afcwge swvew & o
st (s gwe We T ): Wi
g gefas &1 a1 o § die =
& 3y g o 7w fear

Implementation of C.M.D.A. Schemes
1

«961. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

" [(w). whether it has been alleged that
a huge amount of money hag been
wasted or mis-spent in connection
with the implementation of the
C.M.D.A. schemes;

(b) whether it has also been alleg-
ed that the progress of the scheme is
very slow; and

« (c) if so, the factors responsible for
the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
to (c). It has been reported by the
C.M.D.A. that no specific allegation of
wastage of money in connection with
the implementation of the schemes has
been received. The progress in the
execution of the schemes has been im-
proving steadily although the pace of
progress in respect of some of the
schemeg has been slow mainly due to
the scarcity of materials and difficul-
ties of securing sites in some cases.
Necessary remedial measures are being
taken to ensure expeditious comple-
tltl.:n of the schemes,

L
aoiw  frdemr wrodt s

4962, off wrmg sy ;T
efe 5 oz T ¥ gor w4

(%) ®n  eqgfea afed @k
T syt & fag Ivw
Aol # 2T & gra oF wnfter frarea
AIEY Q1T ME FTX FT TEAW G
¥ fowreedr § fody e & aolY
Ffawer w1y F N D oAF
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(w) afr g, & T wwar
wwy; W

() afy i, @ S9% | FOT
¥ T g FY W At F @@ gty
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ot sy # g Wolt (S0
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gg AT Y Al § ) waw 3 F IwEm
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Marketing of mechanically produced
‘Chappati’ by modern Bakery

4963. SHRI G. Y. KRISHNAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether mechanically produced
‘chappati’ has been decided to be mar-
keted by the Modern Bakery;

(b) it so, whether there had been
any experiments also in this regard;
and

(c) if so, the salient features there-
of and the time by when it is expec-
ted to come?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Modern Bakeries
are planning to set up a pilot plant
for manufacture of Nans’ in Delhi
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and some laboratory scale experiments
in this regard have been conducted by
them.

(c) The pilot plant envisages =a
capacity to produce 10,000 nans of 100
grams each per day. It is expected to
begin production during the next year.

Environment Pollutiop in Delhi due
to DTC Buses

4964. SHRI E. V. VIKHE PATIL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the action taken by the Action
Group which was formed to examine
the problem of environment pollution
in Delhi and to take necessary steps
to control it; and

(b) how many D.T.C. Buses have
been withheld/challaned for emitting
excessive smoke during 1973

THE MINISTER OF STATE IN THE
DEFARTMENT OF PARLIAMEN-
TARY AFFAIRS AND 1IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
Action Group has taken steps to cont-
rol the pollution of air by the exhaust
of diesel and gasolin vehicles by the
smoke emitted by Railway steam loco-
motives; and by the smoke emitted by
the thermal power stations. The ques-
tion of water pollution is on the
agenda of the next meeting of the
Action Group. Steps are being taken
to modify the existing traffic rules as
the present rules are inadequate to
specify the permissible limit of smoke
density emitted by wvehicles.

The D.ESU. authorities have also
been urged to take necessary steps to
reduce the emission of smoke from the
thermal power houses and they are
consulting expert agencies in this re-
gard. The Railway authorities have
taken steps to reduce the number of
steam locomotives plying in wurban
area of Delhi and replace them with
Diesal locomotives.
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As regards air pollution due to the
smoke from industrial units, the Bom-
bay Smoke-nuisances Act has been
extended to the Union Territory of
Delhi.

(b) 13 Buses of the DTC have beem
found by the S.P. (Traffic) emitting
excessive smoke during 1973.

Agricultural Development during 25th
Independence Jayanti

4965. SHRI E. V. VIKHE PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the programmes sg far imple-
mented in the field of agricultural
development taken up during the 25th
Independence Jayanti Celebrations;
and

(b) whether any National Museunr
on Agriculture has been set up; if s0,
the location and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE). (a) Com-
memoration Planting to mark the 25th
Anniversary of India's Independenc.e
was inaugurated by the President of
India in Delhi Zoological Park on the
3rd August, 1972, on which date Vana-
mahotsava function was also held
there. Detaileq instructions were
issued to all State Governments during
July, 1872 in regard to commemoration
planting in States. Similarly all State
Governments/Union Territories were
requested to attach particular signi-
ficance to the Vanamahotsava celebra-
tion during the month of July, 1972.

All the State Governments, Chief
Congervators of Forests etc. were re-
quested to take up Farm Forestry In a
suitable Community  Development
Block. Detailed guidelines on this
subject were also sent to them in July,
1972,

Wildlife Week Celebration ‘was in-
asugurated in Delhi by the Minister of
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State for Agriculture to mark Indepen-
dence Jayanti Celebrations. The State
Governments were alsp requested to
by special emphasis on the celebration
of this week.

During the Jayanti Year, gites for
all the four ‘Operation Flood' dairies
At Bombay, Calcutta, Delhi and
Madras were acquired, plans and esti-
mated of New Dairy Plants prepared
and civil construction work commenc-
ed. Contracts have also been conclud-
&d or are being finalised in respect of
machinery and equipment required for
the four New Dairy Plants, All the
New Dairies are expected to be com-
missioned during 1974-75. Simultane—
ously, work on milk enhancement pro-
duction programme under ‘Operation
Flood' is alsp in hand.

The State Governments and Union
Territories were requested to allot
land to the Farmers Organisations for
the construction of Kisan Bhavans as
a part of the celebration of the 25th
Independence Jayanti. The Govern-
ments of Uttar Pradesh, .Gujarat,
Jammu and Kashmir, Madhva Pra-
desh, Tamil Nadu. Delhi and Goa have
allotted/are expected to allot the land
for this purpose.

Five special bumper numbers com-
memorating the Jayanti Programme
were issued and distributed. The
issues were ‘Gharni' (Hindi), ‘Home
‘Science’ (English), ‘Intensive Agricul-
ture’ (English), ‘Unnat Krish' (Hindi)
and ‘Dairy Extension’.

‘The States of Assam, Haryana,
Kerala, Madhya Pradesh, Orissa
Punjab, Tamil Nadu, Uttar Pradesh,
Nagealand, Jammu and Kashmir, Maha-
rashtra, Mysore, Mizoram, Himachal
Pradesh, organised the seminars at
district and block levels to commerno-
rate the 25th Independence Jayanti
Celebrations.

The Indian FFHC. Soclety now
renamed as People's Action for Deve-
lopment (India) in collaboration with
Central Institute of Research and
Training in Public Cooperation or-
ganised a five days National Seminar
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on ‘People's Action for Agricultural
Production' from 12th to 16th Septem-
ber, 1972.

Programmes relating to Agricultural
Production have alwa¥s been given
priority over other programmes being
undertaken in the Community Deve-
lopment Blocks. Apart from this,
during the 25th Independence Year,
States were reguested tg select at least
one village in each block for providing
certain amenities like drinking water,
improved housing for weaker sections,
improvement of school buildings,
roads, drainage and electrification in
a concentrated manner by utilising
funds available under onging Plan
and non-Plan schemes of the Central,
Centrally sponsored and State Sector
Schemes.

(b) A decision has been taken to set
up a National Agricultural Museum, as
a part of celebration of 25th Indepen-
dence Jayanti. A suitable site is being
located.

Legislation to safegunard the interest
of Fishermen

4966. SHRI Y. ESWARA REDDY:

SHRI C. K. CHANDRAP-
PAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose
to bring up a Bill to safeguard the
interests of fishermen;

(b) 1f so, the salient features there-
of; and

(c) the time likely to be taken in
bringing up the Bill?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The available resourceg in cer-
tain areas close to our shore are being
intensively fished by fishing crafts,



-- suses.to regulate the
«=-gifferent classes of vessels. Under
.1.the proposed legislation the authori-
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small, large, mechanised and un-
mechanised, resulting in unegual com-
petition, uneconomic and irrational
exploitation of resources and inade-
quate utilisation of the potential of
the powered vessels. It is therefore
considered necessary to enact mea-
operation of

ties notified by the Government of
India under the act shall have power
to regulate fishing in the sea around
the Indian coast in such manner that
specified areas as determined on con-
sideration of intensity of fishing in re-
lation to fishing stocks and the rela-
tive capacities of non-powered fish-
ing craft, mechanised fishing craft and
large fishing craft may be reserved
for exclusive fishing by one or more
of the aforesaid categories of fishing
craft.

(¢) The draft legislation has been

circulated among maritime states and
Union Territories and measures will
be taken to introduce a suitable Bill
as early as practicable.

" Beduction in Overseas Freight Rates
op some items
4967. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:
Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state:

(a) whether the Union Govern-

ment has reduced the overseas freight

rate of some items;

(b) if so, which are the items;
(c) whether the revised rates will
apply from different dates; and

(d) if so, the salient features there-
of?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Ocean freight
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rates in overseas liner trade are not
fixed by the Government. Such rates
gre fixed by Shipping Conferences/
Lines and wvariations in rates are also
made by them. The Freight Investi-
gation Bureau which has been set up
by the Government to help shippers
to secure suitable reduction in freight
rates from the Conferences/Lines
wherever possible, has been able to
pursuade various Conferences/Lines
to fix reduced rates of freight for 36
traditional and non-traditional items
during the period from 1-1-T3 to
31-10-73.

(b) to (d). A statement giving the
names of commodities, for which
freight rates have been reduced by
Conferences and the date from which
the reduced rates will be effective is
laid on the Table of the House. [Plec-
ed in Library, See No. LT-6020/73).

Extension of Area of Project Tiger
Scheme in Bandipur. Mysere

4988. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No. 2043 on
Bth August, 1973 regarding scheme to
protect tiger in Wynad, Mysore and
state:

(a) whether a final decision has
been taken on the extension of the
area of 50 square kilometer in Bandi-
pur, Mysore where project tiger
scheme is to be implemented; and

(b) it so, the main points regarding
this?

THE MINIBTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) It has
been decided not to extend the Tiger
Project scheme at Bandipur to other
areas.

(b) Does not arise,
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Correspondence course in MB.A.
and Diploma in Business Management
in Delhi University

4969. KUMARI KAMLA KUMARI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government propcse to
start correspondence course in M.B.A.
and Diploma in Business Manage-
ment in Delhi University; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). A pro-
posal for starting correspondence
course in Business Management for
the Defence Service Officers was re-
ceived by the University of Deihi
from the Directorate General of Re-
settlement, Ministry of Defence. The
proposal is under consideration of the
University.

Complaints against the Functioning of
C.GHS. Hospital, Patpar Ganj
(Trans-¥amuna) Area, Delhi-51 ..

4970. Kumari KAMLA KUMARIL
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether some officers of class
II rank made complaint against the
functioning of the C.G.H.S. hospital,
Patpar Ganj (Trans-Yamuni area,
Delhi-51 and the Head Doctor also
but so far po action has been taken
and the man who made complaints
was not even asked for the clarifica-
tions thereof;

(b) if so, the reasons therefor; and

(¢) it not, the action taken against
the in-charge of the Hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. KIS-
KU): (a) A few coniplaints were re-

ceived. They were enquired into and
surprise inspection of the dispensary
was also made. Most of the com-
plaints were found to be without any
basis. In respect of one complaint a
reply was sent after enquiry but that
reply was received back un-delivered.

(b) and (c). Do not arise.
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Sub-Committes on unrest among
Students ang Teachers

4975. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased co state:

(a) whether the Sub-Commitlee on
unrest among students and teochers
set up in accordance with the Reso-
lution passed by the Central Advisory
Board of Education, has held any
meeting so far;

(b) if so, the dates on which the
meeting was held; and

(¢) if not, the reasons for this in-
ordinate delay in the working of this
Committee and the date when the
Committee was set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c). The Com-
mittee was constituted on February
22, 1973. The preparatory work of

the Committee has since been com-
pleted and the meeting is likely to be
bheld in December, 1973—January,
1974.

Nehru Yuvak Kendras

4976. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the names of the places where
the Nehru Yuvak Kendras have been
=et up during the calendar years 1§72
and 1973;

(b) whether it is proposed to set up
sucii Kendras at all the District Head-
quarters of the country;

(z) the likely date by which the
entire country would be covered
uncer this scheme; and

{d) the pattern of management and
stuffing at these Kendras and the ex-
tent of the respGnsibility of State
Governments concerned in the admi-
n.stration and the financial burden of
the Kendras?

I'JE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) A statement show-
mg the names of the places where
Nehru Yuvak Kendras have been es-
tablished is iaid on the Table of the
House. [Placed in Library See, No.
LT-8021,/73].

(h) Yes, Sir.

(c) It is proposed to cover all Dis-
tricts by the end of Fifth Five Year
FPlan.

{d) Each Kendra is managed by a
Yecuth Coordinator, and one Accounts
Clerk-cum-Typist. Sports coaches are
being provided for these Kendras by
the Subash Bose National Institute of
Sports, Patiala. Each Kendra iy al-
iowed approximately Rs. 20,000 per
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year for its office expenses and for im-
plementing its activities. The entire
expenditure is borne by the Central
Govornment. The Secretary in the
Deptt of Education or Youth Servi-
ces of the State Government concern-
e1 or his nominee has been made the
Conlrolling Officer for the Kendra.
Committees for guiding the activities
of thiese Kendras are being set up &t
the Naticnal, State and District levels.

Trachoma and other Eye Diseases

4977. PROF. NARATN CHAND PA-
RASHAR: Will tne Minister of
HEALTH AND FAMILY PLANNING
bLe pleastd to state:

ia’ whetker it is proposed to carry
out a survey regarding the Trachoma
and other eye diseaseg in the student
population of the country; and

(b) if so, the broad outlines of the
whole scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. KIS-
K): (a) No.

(b) Does not arise.

Commititee on Central Responsibility
in Higher Education

4975, PROF. NARAIN CHAND PA-
RASE AR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Committee set up
by the U.G.C. to examine the Central
responsibility in Higher Education fol-
lowing the passage of a Resolution at
the 36th meeting of the Central Ad-
visory Board of Education has since
completed its work and submitted its
Report;

(b) it so, the decision taken by the
Government on this Report; and

(¢) if not, the likely date by which
the Committee would submit its Re-
pert?

DECEMBER 17, 1973

Written Answers 116

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c¢). The Com-
mittee appointed by the University
Grants Commission to consider Cen-
tral responsibility on HigHer Educa-
ticn has since submitted its report to
the Commission. The report is under
considerstiorn of the Commission.

FCI as Agent for Procurement and
Distribution of Paddy and Rice in
West Bengal

4979. SHRI PILOO MODY:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the West Bengal Gov-
ernment ang the Food Corporation of
India had entered into an agreer:ent
under which the Food Corporation of
India had become the State Govern-
ment's agent for the procurement aud
distribution of paddy and rice in Wext
Bengal;

{b) whether the Food Corporation
of India has now terminated this
agreement; and

(c) the reason thereof and the re-
action of the Government of India in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) and (c). In view of the State
Government'’s intention to set up its
own Corporation for procurement and
distribution of foodgrains within the
State, the Food Corporation of India
has given one year's notice, as pro-
vided in the agreement, to the Gov-
ernment of West Bengal that the
agreement with them will stand ter-
minated with effect from 1-11-1974.
The Government of India have no
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specific objection to the State Govern-
~ments having their own organisa-
tions/undertakings for the procure-
ment/distribution of foodgrains with-
‘in the States provided the State Gov-
eruments fulfil their obligations. to
contribute to the Central Pool and
alsy agree to absorb the staff render-
ed curples from the F.CI.

'Acquisition of Multi-storeyed Build-
ings fo; Government Offices ia Delhi

4980. SHR1 PILOO MODY: Will the
Minister of WORKS AND HOUSING
be pleased to state:

7a) whether some multi-storeyed
buildings have recently been acquir-
ed in Delhi for some Government Offi-
ces,

(b) whether compensation has been
paid to the original owners and if not,
whether representations from the
owners cencerned have been receiv-
ed; and

(c) the reasons for deley im paying
compensation?

THE MINISTER OF STATE IN THE
DEFARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SIII OM MEHTA): (a) to (c). The
required information is being collect-
ed end will be laid on the Tablg of
the House in due course. )

Complainis about ¥.C.L Rajaandgaen
Madhys Pradesh

49881. SHRI PILOO MODY: Wil} the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government of India
has received complaints in regard to
the mismanagement and mal-adminis-
tration in the functioning of the Raj-
nandgaon (Madhya Pradesh) Office of
the Food Corporation of India;
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(b) whether there are allegations
of substantial leakage from this depot;
and

(c) whether Government of India
has instituted any inquiry and the
salient features thereof?

THE MINISTER OF STATE IN THE
MIKISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The complaints received
have been investigated by the FCI,
and unaccounted excess of 83 bags of
wheat at the depot has been detect-
ed. Thc delinquent official has been
suspended, pending further enquiry.

Import of Milk Powder

4982. SHRI PILOO MODY: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the quantity of the milk pow-
der being imported by Government
for w-e in various industrial units;

(b) whether import of milk powder
has recently been cut down and if o,
the reasons therefor;

1{c) whether us a result'of increase
in the price of milk, prices of the milk
powder and milk products have subs-
tantially increased; and

(d) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) From
April. 1970 skim milk powder Import
into India is a canalised item. Out of
20,000 tonnes imported, 8,500 tonnes
are carmarked to meet the demands
of the large and small scale units ma-
nufacturing baby food and malted
milk foods.

(b) No, Sir. Due to worldwide short-
age of skim milk powder difficulty has
arisen in getting the required quan-
tities in spite of repeated global ten-
devs.
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(e) Yes, Sir, to a certain extent.

(d) The Government has not im-
‘pnsed any price restrictions on milk
products excepting baby food. The
Ministry of Industrial Development
have received some representations
for increase in price of baby food due
to increase in labour wages, raw ma-
terials and containers. This is under
examination of that Ministry.
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Medical facilities in the villages

4987. SHRI K. MALLANNA: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
slate:

(a) whether any new policy has
been formulated by Government to
provide medical facilities in the villa-
ges; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). In order to provide
‘better medical facilities in the rural
areas the 'Government of India pro-
pose to introduce a scheme for upgra-
dation of selected Primary Health
Centres to 30-bedded rural hospitals
during the Fifth Plan. A set of 4
blocks will be entitled to have one
upgraded Primary Health Centre which
-will have 30 beds and other specialised
aervices. The intention of this sche-

me is to provide both generaliseq as
well 33 commonly needed specialised
services in medicine, surgery, gynaeco-
logy and obstetrics including x-ray
and laboratory services in rural areas.

It is also proposed to introduce a
pilot health scheme for rural areas as
an experimental measure in 30 sub-
centres, each having a population of
about 8,000 to 10,000. The outlines of
the Scheme are given below:—

The main objectives of the experi-
ments are.—

(i) to study the feasibility of em-
ploying practitioners (institu-
tionally [qualified) of Indian
and other systems of medicine
in the existing Sub-centres
attached to the Primary Health
Centres;

(i) to study the working relation-
ship of this new set up with
the present set up of Primary
Health Centres;
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(iii) to assess the quality of work
in relation to curative and
preventive aspects of medical
care;

(iv) to study the utilisation and
acceptability of such systems
as compared to the modern
system of medicine.

The study will lay stress on evalua-
tion through measurement of health
improvement. A baseline survey will
be made to determine the health level
in the community to be judged by
infant mortality and mortality rates
in various age groups, blood examina-
tion for anaemia, etc. After the doctors
have been inducted into the Sub-cen-
tres further studies will be made to
find out whether there Las been an
improvement in the health of the
crommunity and also about the accep-
tance of the different systems of medi-
cine by the rural community and
about their effectiveness. This study
will take a period of about 4 years.

The study will be conducted in 2
Primary Health Centres selected in
each State on a random basis in five
different States in the country, so as to
cover different geographical regions.
One doctor of different systems of
medicine wviz., Allopathy, Homoeo-
pathy and Ayurveda/Sidha. will be
posted at each of the three Sub-centres
of the selected Primary Health Centre.
These doctors will practice their own
systems of medicine and will neither
dispense nor prescribe any system
other than their own.

Meeting between Shipping and Trans-
port Minister and Lt. Governor of
Deibi Re: Transport Problem in

Detht

4988. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state.

(a) whether he had ralled any meet-
ing in the first week of October, 1573
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in New Delhi to discuss ths transport
problem with the Lt. Governor of
Delhi.

(b) if so, whether any decision was
taken on this crucial problem: and

(c) if so, the gist thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (SHRI M. B. RANA):
(a) No, Sir.
(b) and (c). Do not arise,

Guidelines from 1. C. A. R. on setting
up New Agricultural Universities

4989. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRICUL-
TUKRE be pleased to state:

(a) whether the Indian Counci] of
Agriculture Research have prescribed
norms and guidelines for new Univer-
sities to be set up in the field of Agri-
cultural Science; and

(b) if so. the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes
Sir. The revised norms are under
consideration. The guidelines for the
establishment of Agricultural Univer-
sities who were circulated to State
Governments in 1962.

(b) Government of India circulated
guidelines to State Governments for
the Fstablishment of Agricultural Uni-
versities in 1962 as drawn up by an
experts committee.

The guidelines were as follows:—

(1) The University should have
statewide responsibility for
work related to teaching, re-
search and extension educa-
tion in agriculture and allied
sciences.
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The agricultural University
should include at least colle-
ges of agriculture, Veterinary
and Animal Science, Home
Science, Agricultural Engineer-
ing Technology and a School
of Basic Sciences and Huma-
nities. As many as possible
of these, and certainly a
minimum of three should be
located on a single campus.

All colleges of the university
should be constituent colle-
ges of the University under
the same Board of Manage-
ment, same chief administra-
tive officers, and with fully
integrated facility and curi-
cula. This is to be distingui-
shed clearly from affiliation.

All state supported colleges of
agriculture and velerinary
and animal science which
may be established in  the
State would come within and
as constituent parts, of the
University. In the establish-
ment of new colleges in this
general field and the expan-
sion of adminissions in any
given field. first priority should
be given to development
within the existing campuses
and preferably the headquar-
ter campus.

Research and Extersion pro-
grammes (educational phases)
in the agricultural and relat-
ed sciences should be fully
integrated with the teaching
functions through the agricul-
tural university.

The Agricultural Unijversity is
an organisation devoted to the
educational problems of the
rural people to develop lead-
ership, increase  production,
and generally to improve the
standard of living. The pur-
pose of the university admi-
nistration is to serve the
technical staff by;

(1) relieving them of the non-
technical work so that they
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can devote their full time
to the problems to be solv-
H
(ii)

expediting procurement of

needed supplias;
(iii) hastening authorization to
do the necessary jobs, and

(iv) providing the necessary ser-
vices to enable them to
carry out their functions

effectively.

Change in Designation of Junior

Domestic Science Teachers taken

over from M C. D. by Dclhi Ad-
ministration

4990. SHRI PHOOL CHAND
VERMA:

SHRI JAMBUWANT DHOTE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether some Assistant Teach-
ers have been taken over by the Edu-
cation Department of Delhi Adminis-
tration, Delhi from Municipal Corpo-
ration of Delhi w.e.f. 1st July, 1970;

(b) if so, whether their designations
have been changed as Junior Domes-
tic Science Teacher, Junior Fhysical
Education Teacher, etc; and

(¢) whether they are still working
in the scale of Rs. 165—350 though
there is no such provision of scezles in
Delhi Administration, Delhi for Junior
Domestic Science Teacher or Junior
P. E. T. while those teaching the
middle classes are eligible for the pay
scale of Rs. 220—480; if so, reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDULCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) No, Sir.
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(¢) Some of the Assistant Teachers,
transferred from the Municipal Cor-
poration of Delhi, were teaching phy-
sical education drawing  domestic
science and music and they had been
recruited by the Corporation in the
Assistant Teachers pay scale which
now is Rs. 165—350. These tcachers
had accepted in  writing that they
were willing to work as Assistant
Teachers in the scale of Rs. 165—250
which they were getting in the Corpo-
ration and hence on this specific con-
dition they were acceptei in the Delhi
Administration and their designation,
scales of pay and the pay itself was
protected.

Selection Grade to Scheduled Caste
Laboratory Assistants in Education
Dcmt of Delhi Administration

4991. SHRI PHOOL CHAND
VERMA :

SHRI JAMBUWANT DHOTE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AYD CULTURE
be pleased to state;

(a) whether Laboralory Assistant in
Education Department of Delhi Admi-
nistration, Delhi have been given the
Selection Grade of Rs. 275—375;

(b) if so, how many Scheduled
Caste laboratory Assistants have been
granted the said grade?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYV): (a) Yes, Sir.

(b) Two.
Pay Secale to Dance Teachers ip, Edu-

cation Departmengt of Delbi Adminis-
tration

4992, SHRI PHOOL CHAND
VERMA.:
SHRI JAMBUWANT DHOTE:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state:

2785 LS—8.

(a) whether some Dancz Teachers
in Department of Education, Delhi
Administration, Delhi have heen work-
ing in the pay scale of Rs, 165—350
and teaching the Hihger Secondary
Classes;

(b) if so why they have not been
granted pay scale of T. G. T. ie.
Rs. 250—550 though they are eligible
and qualified to teach the Higher
Secondary Classes where others hav-
ing the same qualification enjoy the
above said T. G. T. scale; and

(e} if so, number of such teachers
who have represented their cases
departmentally but their requests were
turned down simply stating that they
are not qualified and if so, reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) to (c). The in-
formation is being collecied and will
be laid on the Table of the Sabha in
due course,
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Cargo Service by Mogul Lineg

4994, PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the ‘Mogul Lires' pro-
pose to undertake adequate Cargo-
Service to enhance its profils so as to
absorb the loss on Konkan Steamer
Passenger Services; and

(b) if so, whether the increase in
Konkan Steamer passenger Service
by ‘Mogul Lines’ will be cancelied
after the absorbtion of lisses in  the
overall profits?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) The Mogul
Line has a programme to expand the
cargo services. This wiil, howuever be
distinct from Konkan Passenger Ship-
ping Services which are to be operated
on no profit no loss basis.

(b) No, Sir.
Demands of Shahadra Students

4995. PROF. MADHU DANDAVATE:
Will tht Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be Pleased to state:

(a) what were the demands of the
Shahadra students who were agitating
for their demands and were fired vpcn
by the police on 21st November, 1973;
and
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(b) what steps are taken to meel
the legitimate demands of the
students?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV); (a) and (b). Accord-
ing to the information received from
Delhi Administration, the students
demanded unconditional release of
the students arrested a day earlier by
the Paharganj Police and also the
withdrawal of cases against them.
The authorities explained to the stu-
dents that as the arrestad persous had
already been remuined to judicial
custody they should move the courl
for release on bail

The Executive Council of the Delhi
University has appo.ated a Coinmittee
lo look into the happenings in Shyam-
lal College. The woverning Body of
the College has also appointed g for-
mer Judge to enquire into the matter.,

Quantum of First Consignment of
‘Wheat Import from U.S.S.K.

4996. PROF. MADHU DANDA-
VATE: Will the Minister of AGRICUL-
TURE be pleased to refer to the reply
given to Starred Question No. 7 on the
12th  November, 1973 regarding the
Indo-US.SR. wheat loan agreement
and state whether any congignment of
wheat has since reached India if so,
the quantity thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): So far, 11
ships with 2.36 lakh tonnes of wheat
have reached India, and out of this 6
ships with 1.02 lakh tonnes of wheat
had completed discharge up to 10-12-73.

Survey of Hill areas of Manipur for
Stabilised Cultivation

4097. SHRI N. TOMBI SINGH: will
the Minister of AGRICULTURE be
pleased to state:

(a) the total acreage available in the
hill areg of Manipur for gtabilized cul-
tivation of paddy, maize and wheat;
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(b) the amount of loss every year
in the hill areas of Manipur to shift-
ing cultivation.

(c) whether Government have made
any comprehensive survey in this be-
half; and

(d) if so, the findings thereof and if
not, whether Government propose to
make serious study of the problem
jointly by the two Depaiiments name
ly, Forests and Agriculture?

THE MINISTER OF STATE IN THE
MINISTHY OF AGRICULTURE
(PROF. SHER SINGH): (a) No exact
surveys have yet been conducted.

(b) Due to shifting cultivation, con-
siderable soil loss occurs, resulting in
the low productivity of the lands.
However, no exact Aata is available
in this respect.

(e) and (d). No exact surveys have
vet been made in this regard. How-
ever, the North-Eastern Council has
now set up the Jhoom Research Com-
mittee and it is proposel to initiate
suitable action to study and control
this problem. The work will be taken
up in pilot projests on a watershed
basis in which not only the Agricul-
ture and Forest Departments but
other Departments like, Revenue, Ani-
mal Husbandry, Tribal Development.
ete. will ‘also participate in a coordi-
nated effort.

Constitution of Manipar Health Service

4998. SHRI N. TOMBI SINGH: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state:

(a) the progress made in respect of
constitution of Manipur Health Ser-
vice;

(b) whether Government have stu-
died the possible conseguencecs of the
proposed separation from the Central
Health Service in respect of Deoctors

now serving under fhe ‘Government of
Manipur;

(¢) if so, in what manner and the
reaction of the Doctors;

(d) when the Manipur Health Ser-
vice is likely to be finally constituted;

(e) whether option is being allowed
to Doctors to remain either in Central
Health Service or in Manipur Health
Service; and

(f) if so, whether Government have
indicated actual shape of tke Maripur
Health Service before calling for the
option?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) to (f). The requisite information
is being collected from the State Gov-
ernment and the same will be placed
on the Table of the Sabha in due
course.

Reform in Examinations in Schools
and Univarsities

4999. SHRI N. TOMBI SINGH: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Unstar-

.red Question No. 3642 on the 20th

August, 1973 regarding aholition of the
system of examination under the Uni-
versities and Secondary Boards and
state:

(a) whether Government are aware
that prevalence of wvarying systems
of examinations in different Secondary
Education Boards is hampering the
cause of education in the country;

(b) whether steps have since been
taken by the implementation Commit-
tee of the University Grants Commis-
sion; and

(c) if so, the progress so far made?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIALL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) WNo, Sir.

(b) and (c). The Examination Re-
form Implementation Committee set
up by the U.G.C. is currently engaged
in initiating measures of examination
reform in some selected Universites;
this programme will be extended to
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othey Universities in the light of the
experience gained. It is hoped that
the steps taken by the Universities to
reform their system 3f examination:
will have in the long run beneficial
influence on the examination system
in the schools.

Anomaly in Grades of Craft Teachers
in Delhi Administration

5000. SHRI JAMBUWANT DHOTE:

SHRI RANABAHADUR
SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Craft Teachers in
the Delhi Administration are drawing
different grades ie. some 250—550
and some others 220—430;

(b) if so, the reasons for this ano-
maly alongwith statistical figures of
teachers against each grade; and

(c) the steps being taken to remove
this anomaly?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir,

(b) The posts of Craft Teachers are
sanctioned in two different pay scales
i.e. Senior Craft Teachers in the pay
scale of Rs. 250—550 and Junior Craft
Teachers in the scale of Rs. 220—-430.
Strength of teachers working in the
two pay scales is 51 each at present.

(c) Does not arise.

Proposal to Protect House of Pandit
Shyamji Krishna Varma at Mandvi in
District Kutch (Gujarat)

5001. SHRI P. G. MAVALANKAR:
Wil] the Minister of EDUCATION,
SOCIAI, WELFARE AND CULTURE
be pleased to state:

(a) whether ‘Government propose to
protect the house of Pandit Shyamjl
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Krishng Varma, a noted Revolutionary
of freedom struggle, at Mondvi in
Kutch District of Gujarat as a natio-
nal memorial; and

(b) if so the action being taken by
Government thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The matter is being examined.

Sorvey of the Working of All Govern-
ment Hospitalg in the Country

5002. SHRI P. G. MAVALANKAR.
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: s

(a) whether Governin:nt propose 1o
carry out a comprehensive survey of
the working of all Government hospi-
tals and medical centres in the count-
ry; and

(b) if so, when and how?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) No.

(b) Does not arise,

Seniority of Teachers in Government
Schools in Delhi

5003. SHRI G. P. YADAV: Will the
Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether inter-se seniority of
various categories of Teachers in Gov-
ernment Higher Secondary Scheols in
Delhi has not been fixed during the
last about 9 years;

(b) if so, the reasons therefor;

(c) whether any representations
have been receiveq in this regard and
if so, what action has been taken there-
on;
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(d) the number of teachers who have
been affected adversely by not fixing
proper seniority; and

(e) how much further time ja likely
to be taken to fix their seniority?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Inter-se seniority
of all categories of {eachers except
Music and Dance Teachers has been
finalized. The Seniority list of Music
and dance teachers will be released
shortly.

(b) Question does not arise,

(c) Question does not arise.

(d) The seniority has been fixed
according to the rules. If any person
is affected adversely, he can represent
and the matter will be considered in
accordance with the provisions of the
rules,

(e) In view of reply given to part
(a), question does not arise.

Conference on Population Growth and
Human Development

5004. SHRI YAMUNA PRASAD
MANDAL:

SHRI P, M. MEHTA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a Conference on Popu-
lation Growth and Human Develop-
ment convened by the Indian Social
Institute was held recently in New
Delhi;

(b) if so, the conclusions arrived at
the Conference; and

(c) the reaction thereon?

THE DEPUTY MINISTER IN THR
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) Yes. Press report to
this effect has come to Government's
notice.

(b) The organisers of the Conference
have not sent to Government the con-
clusions of the Conference,

(c) Does not arise.

Marketing of Aerated Waters under
Fruit Preservation Order

5005. SHRI SAT PAL KAPUR:
SHRI SHASHI BHUSHAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the reasons for covering aerated
water under the Fruit Preservation
Order, when aerated water do not
contain any fruit juices;

(b) why are aerated waters per
mitted to be marketed with the F.P.O.
number being declared and no{ men-
tioning that the products are syn-
thetic as required by the Fruit Pre-
servation Order; and

(c) to what fruit does Coca Cola
favour or colour resemble to qualify
for a FP.0. number?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Since aerated waters not con-
taining fruit juice are sold in com-
petition with fruit juice beverages,
they have been brought under the pro-
visions of the Fruit Products Order, in
order to ensure quality control and
proper marketing.

(b) Aerated waters are covered
under the Fruit Products Order with
effect from the 1st January, 1978, and
the question of labelling requirements
as prescribed under the Order is being
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reviewed with reference to certain
practical difficulties.

(c) Coca Cola is classified as a
“synthetic beverage” mnot containing
any fruit juice.

Criteria Adopted for Admissio, of
Students in Kendriya Vidyalaya
Gurgaon

5006. SHRI SAT PAL KAPUR:
SHRI SHASHI BHUSHAN:

.Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the criteria adopted for admit-
ting students in newly opened Ken-
driya Vidyalaya in Gurgaon;

(b) the total number of children
admitted for the academic year 1973-
74, the number out of those who were
song and daughters of Central Gov-
ernment employees and the number
of those whose parents were not Gov-
ernment employees;

(c) the reasons for which the child-
ren of non-Government employees
were given admission in the School;
and

(d) whether the Central Government
Employees Association, Gurgacn has
made any representation to the Com-
missioner Kendriya Vidyalay: Sanga-
than in this regard, if so, the reaction
of Government thereto and the action
taken or proposed to be taken against
the officers found responsible for the
said irregularities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTUR® (SHRI
D. P. YADAV): (a) The criteria
adopted for admission of students in
the Kendriya Vidya'aya, Gurgaon is
the same as for all Kendriya Vidyala-
yas throughout India i.e., admissions
are made in accordance with the pres-
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cribed priorities for admission which
are as follows:—

(i) Children of transferable De-
fence personnel, including
BSF uniformed personnel:

(i) Children of transferable Cen-
tral Government employees:

(iii) Children of officers of All
India services autonomous
bodies/projects (fully Ananced
by the Government) and Pub-
lic, Undrtakings/Corporations

etc., whose services may ke
transferable;
(iv) Children of non-transferable

Defence personnel and Cen-
tral ‘Government employees;
and

(v) Other floating population which
includes civilian population
of joining the pattern of
studies adopted in the Ken-
driya Vidyalayas.

(b) The total number of children
admitted in the Kendriya Vidyalaya
Gurgaon during the academic year of
1973-74 is 155. Out of this, 147 stu-
dents are sons and daughters of Cen-
tral Government employees and the
remaining 8 students are those whose
parents are Government employees.

(c) Priority category (v) of the cri-
terla adopted for admission of
students in the Kendriya Vidyalayas
also provides for admission of children
belonging to other floating population,
desirous of joining the pattern of
studies adopteq in Kendriya Vidyala-
vas. As s®ats were vacant and elght
students whose parents are not Gov-
ernment employees qualified in the ad-
ministration test, they were given ad-
mission, L

(d) Yes, Sir. A representation has
been received from the Central Gov-
ernment Employees Associatien, Gur-
gaon. An enquiry has beer made in
the matter and no irregularitv has
been found to be ocommitted.
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Port strikes during 1973

5008. SHRI M. RAM GOPAL RED-
DY; Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the number of port strikes dur-
ing 1873;

(b) names of the ports; and

(c) the total loss incurred due 1o
the strikes?

THE MINISTER OF SHIFFING AND
TRANSPORT (SHRI KAMDAPATI
TRIPATHI): (a) and (b), A statement
is attached.

(c) Port operations are complex and
it is not easy to quantify the loss
caused by a strike or stoppage of work,
Loss could be direct or indirect.
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Stotement

Sl. Name lgct" Major ¢ Number of Port

DECEMBER

No. strikes stoppages in
1973 (Upto end of
November, 1973)
By Port By Dock
workers  workers
and other
connected
with port
working
1 Kandla Nil 1
2 Paradip 1
3 Bombay 23 [
4 Mormugao 6
5 Visakhapatnam 4 15
6 Cochin 1 14
7 Calcutta Information is being
8 Madras collected and will be

laid on the Table of the
Sabha.

Cess on the Companies whose Indus-
trial Plants Pollute water

5009. SHRI M. RAM GOPAL RED-
DY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether ‘Government propose to
impose cess on the Companies whose
industrial plants pollute water; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE

DEPARTMENT OF PARLIAMENT-

ARY AFFAIRS ANP IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and (b).
The Government {8 contemplating to
bring in separate Legislation for levy-
ing a cesg in comnection with the
Water (Prevention and Control of
Pollution) Bill, 1973.

"Block, District and State levels
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Lack of proper Guidance and Poor
Fadilities in Sports

5010. SHRI M. RAM GOPAL RED-
DY: Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the attenlion of Gov-
ernments has been drawn to a spcech
reported to have been made by the
Prime Minister at Delhi on 21st Nov-
ember, 1973 that “lack of proper
guidance and poor facilities were
partly to blame for India’s none too
good performance in international
sports”; and

(b) if so, what steps have govern-
ment taken or propose to take to re-
move the deficiencies in the system of
education in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The Govern-
ment has seen the Press Reports.

(b) While improving the standard of
sports and games in educationsal insti-
tutions falls within the purview of
the State Governments, the Govern-
ment of India has been taking various
steps for the promotion and develop-
ment of sports and gamez in the
country. Some of the major steps
taken are:

(1) Financial assistance being ex-
tended to State Sports Councils for
holding Rural Sports tournaments, at
and
for particlpation in All Indfa Rural
Sports tournaments.

(2) Services of trained coerhes being
placed at the disposal of State Sports
Councils to assist ‘hem in their
coaching programmes, Trained coa-
ches have also been appointed in
Nehru Yuvak Kendras to encourage
sports activities in rural areas and to
spot talent for further expert train-
ing
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(3) Funds being made availablgy on
requests received from the State
Sports Councils for holding of coach-
ching camps, costruction of stadia.
swimming pools, indoor halls and pur-
chase of sports equipment, etc,

(4) Instruction of Sports ‘Talent
Scholarships scheme for encouraging
students both in schools and colleges,
to acquire the desired proficiency in
games and sports.

{(5) Provision of funds to universities
and colleges by the University Grants
Commission for construction/improve-
ment of physica] facilities for sports
and games.

(6) Assistance being given to
National Sports federations/Associa-
tiong for holding of annual cham-
pionships, coaching camps for seniors
and juniors and for participation of
National teams in selected important
International tournaments.

The measures and programmes,
mentioned above, will be intensified
during the Fifth Five Year Plan.
Further, with a view to broad-basing
the sports activities and physical
training facilities over a wider area,
both in urban and rural sectors and
at the grass root level, some additional
measures are also proposed to be
taken up during the Fifth Five Year
Plan depending upon the availability
of requisite funds.

DD.A. has failed in its objective

§011. SHRI M. RAM GOPAL
REDDY:

SHRI VIKRAM MAHAJAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Chief FExecutive
Councillor, Delhi is reported to have
said that the purpose for which the
Delhi Development Authority was set
up has not been fulfilled;

(b) it so, the reactlon of Govern-
ment thereto; and

(c) the steps Government have
taken to see that the purpose for
which the Delhi Development Autho-
rity was set up is fulfilled?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) A
report to this effect had appeared in
the Press.

(b) and (c). The Delhi Develop-
ment Authority has several achieve-
ments to its credit. In the housing
sector particularly, several Schemes
have been executed and are under
execution for the Middle Income
Group, Low Income Group and Janta
Group.

Request of Tami] Nadu Government
for Power to distribute Fertiliser
Manufactureq within that State

5012. SHRI M. SUDARSANAM:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Tamil Nadu Govern-
ment has approached the Central
Government to delegate the powers
for the distribution of fertilizer manu-
factured within the State; and

(b) if so, the decision taken thereon?

THE MINISTER OF STATE IN THE
OF AGRICULTURE

(a) A request has been recelved from
the Government of Tamil Nadu for
delegation of powers under the Essen-
tial Commodities Act to requisition
and distribute the stocks of non-pool
fertilisers held with the private
manufacturers in the State.

(b) The request of the State Gov-
ernment which has been received
very recently, is being examined.
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Transportation of Foodgrains by
- Longer Routes by F.CI

5013. SHRI DHAMANKAR: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the foodgrains meant
for Satara, Sangli, and Kolhapur are
being transported first by the Food
Corporation of India by rail to Kolha-
pur and then from there, they are
brought back in truck-loads, by road
to Sangli and Satara, which are longer
destinations, though the places where
they are to be delivered happen to be
reil-heads;

(b) at how many other places in
the country such arrangements “are
in vogue and what is the economics
involved in following such a practice
by the Food Corporation of India
which apparently appears unecono-
mical; and

(c) how much extra expenditure is
involved by way of freight, labour
and handling charges apart from the
delay and inconvenience caused to the
general public in getting the food-
grains?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. The Food Corporation of
India has been despatching foodgrains
direct to Satara Road, Sangli and
Kolhapur during 1973 as per despatch
instructions received from the Gov-
ernment of Maharashtra and on their
account.

(b) No such movements have been
made by the Food Corporation of
India.

({¢) Does not arise.

Basis of Appointment of P.G.T. in
Government Schools, Delhi

5014. SHRI C. T. DHANDAPANI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) the basis on which Post-Gradu-
ate Teachers are appointed in Gov-
ernment Higher Secondary Schools
in Delhi;

(b) the ratio fixedq between pro-
moting departmental experienced
candidates and fresh recruits from
open market;

(c) whether the fixed ratio strictly
adhered to at the time of filling up
vacancies of Post-Graduate Teachers
and if not, what are the reasons for
deviations, if any; and

(d) how many departmental candi-
dates have been promoted to fill-up
the wacancies of Post Graduate
Teachers during the last 8 years and
how many have been rejected indi-
cating reasons for their rejection?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) On the basis of
the educational qualifications and age
limit prescribed in the recruitment
rules.

(b) (1) Promotion 75 per cent.

(ii) Direct recruitment 25 per
cent.

(c) Yes, Sir.

{d) Candidates promoted:

70-71 71-72 72-73
146 Nil Nil

Two candidates were considered un-
fit for promotion. Promotion is based
on the recommendation of the D.P.C.
which assess their suitability for pro-
motion,
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Recommendation of Experi Committee
on Jaganmath Temple, Puri

5015. SHRI ARJUN SETHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Expert Committee
in their recommendation suggested
for the appointment of special staff
to purchase the equipments and fur-
ther examination of the structure by
‘an expert Structural Engineer from
the Central Building Research Insti-
tute, Rourkela; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
Expert Committee has recommended
posting of special staff, purchase of
equipments and further examination
of the building by an expert from
the Central Building Research Insti-
tute, Roorkee.

(b) These recommendationgs have
been accepted by the Government and
as a first step a sum of Rs. 1.5 lakhs
has been sanctioned to meet the
expenses towards purchase of equip-
ment. ]

Sponsering of Students for SBimdy in
USSR

5016. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No. 764 on the
15th November, 1973 and state:

(a) whether it is proposed to raise
the number of students studyihg in
USSR to the level of those studying
in the USA. and if so, the facts
thereabout; and

(b) whether Government have any
objection in permitting students for

study in USSR, if they are selected by
the Universities and Government of
USSR without any approval or spon-
gorship by Government of India as is
the case for admissions in UK. and
U.S.A. and if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AWD
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Indian students
are sent to the USSR for Studies/
Training under the Scholarship
Schemes offered by the Soviet autho-
rities. As the number of scholarships
available is determined by the donor
country, the question of Government
of India increasing or decreasing the
number of students for study in USSR
does not arise.

(b) Government have no objection
in permitting students for studying in
USSR if they are selected by the Uni-
versities and approved by the Gov-
ernment of USSR.

miwfre enal of oraw sl # wgtad
wifcdidrewas 2t ¥ orai €y waw

5017. stam W wigea :
7 foan, www weww st Aagte
HAl T T B FA HOT

(¥) w1 ¥@wR qEAwfs ogat
Tq eEmEwt § aygfed arfa ¥ ot
#1 u¥ fafea sfawaar F awr o<
widsy & saw fem & Afa
qEATYA

(=) T8 T+ wgfaa Trfa
gaarfa & forg fafee =t § oF BT
arat # o Fafvera s & gt o
gawp T & oEl & 9w fawm &
fifa wgAT T 7 F# w@r gfafFar
g WR
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(T) ¥ AR @ @ A A
waFc g fF g ife s a 3w A
weqrral ¥ favw @ wfew wgamr
forerr ?

fo o wom SRaTA A TG a4
degfe faa & seift (S Mo
qio G.x% ) : (%) wig faer Hifa
(1968) & wrafrga gwx # ofes
&A1 afga aft frig eveil & a?
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“ofers AT Afga wir e
@Al # s@l w1 afeen
Frerar & mrare o fEar amAr
Tifgq W amrfas @t &
97% F0 #l 799 F fag e
wr w1 wyTa fafgs &%
@ wfgr | 9y, WA
dfqeA & wWiWT 30 ¥
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qT gara g ¥ "

foem warea, wamEr TwAl X
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() s (7) . g« faenm =%
wa §9 faie e 9 wofow
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(@) 7@ 97 endrwfeeat &
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Opening of Medieal, Ayurvedic,
Homoeopathic and Natare Cure
Colleges and Hospitals

5020. SHRI AMARSINH
CHAUDHARI:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 1v
state:

(a) whether the Central Govern-
ment propose or will request the res-
pective State Governments to open &
number of  Medical, Ayurvedic,
Homoeopathic and Nature Cure Col-
leges and Institutions throughout the
country in the Fifth Five Year Plan;

(b) if so, the main features thereof
(State-wise);

(c) when such Colleges will be
ready and expected to start function-
ing; and

158,

(d) what financial and other
assistance will be provided by the
University Grants Commission and
the Central Government to each of
them, and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH &ND
FAMILY PLANNING (SHRI A" K.
KISKU):(a) to (c). Opening of
Medical Colleges as also of Ayurvedic,
Homoeopathic and Nature Cure Col-
leges is primarily the concern of the
respective State Governments. How-
even taking into consideration the
manpower requirement for medical
personre] of the country it is not en-
visaged to open any new college in
the Fifth Five Year FPlan.

With a view to providing better
medical and health care facilities in
rural areas, some special schemes
such as upgradation of Primary
Health Centres into 30 bedded hospi-
tals and utilisation of all available
medical manpower under different
systemrs of Medicine are proposed to
be implemented during the Fifth Five
Year Plan.

(d) Does not arise.
Medical Re-imbursement Claims of the
Staft

5021. SHRT AMARSINH
CHAUDHARI:
SHRIMATI SAVITRI
SHYAM:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a number of Medical
re-imbursement claims of the staff of
the Civil and Central Government
employees and their family members
of Delhi are pending in Delhi for the
last two years;

(b) if so, the particulars of such
cases and the reasons thereof; and

(c) what steps have been or are
being taken to expedite the payment
of the such claims?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) to (c). The information
is being collected from all concerned
and it will be laid on the Tabie of the
Sabha in due course.

Proposal to Merge Department of
Buddhist Studies and Philosophy of
Delhi University

5022. SHRI CHANDRA SHAILANI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is a proposal to
merge the Department of Buddhist
studies of Delhi University with the
Department of Philosophy; and

(b) if so, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND 1IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No such proposal
is under consideration of Delhi Uni-
versity.

(b) Does not arise.

Master Plan for Fishing Indesiry in
West Bengal

5023. SHRI S. N, SINGH DEO:
SHRI A. K. M. ISHAQUE:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government of West
Bengal has proposed a master plan
for fishing industry for the State; and

(b) if so, main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Government of West
Benga] has constituted a Committee
in July, 1972 to draw up a Master
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Plan, embodying therein recommenda-
tions on ways and means for atlaining
self-sufficiency in fish supply in the
shortest possible time, for all round
improvement of fisheries in the State
and the economic uplift of fhe fisher-
men in general. According to the
revised terms of reference the Com-
mittee shall submit its report by the
31st January, 1974 only. The final
report of the Committee is awaited.

Survey in Industries for Environ-
mental Pollutiop in Calcwita

5024. SHRI S. N. SINGH DEO:
SHRI A. K. M. ISHAQUE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether CMDA has appointed
CPHERI Nagpur as Consultant to
carry out the survey in industries
with regard to environmental pollu-
tion in' Calcutta area;

(b) whether the present level of air
pollution is hazardous to the public
health; and

(c) if so, what steps are being taken
to tackle the problem?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.

(b) While the Ievel of air pollution
in those parts of Calcutta and
Howrah where industries are con-
centrated, is high the levél is moder-
ate to low in other areas.

(¢) The Study of the CPHERI is
expected to continue til] 1975. It
would be possible to locate the sources
of emissions and to ta!te suitable
steps, wherever necessary, only after
the results of the Survey are avail-
able.
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Vanaspati Mills in West Bengal and
their Prodaction

' 5025. SHRI S. N. SINGH DEO:
3 SHRI A. K. M. ISHAQUE:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number and names of Mills

162

(b) their licensed production capa-
city and the actual production during
the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
There are six units; their names and

manufacturing Vanaspati in West other requireg particulars are given
Bengal; and below:
Tonnes
Licensed Production
Name Capacity
peT year 1971 1972 1973
(Upte Nov.)
1. Doyapore Tea Co. Ltd., Calcutta 30,000 9,190 11,726 8,980
2. Hindustan Lever Ltd., Shamnagar 34,500 12,021 13,113 8,065
-
3. Kusum Products Ltd., Rishra 17,400 14,715 17,449 9,604
4. Swaika Vanaspati Produ:ts Ltd., Lillooah 30,000 8,237 8,604 5,048
L
5. United Vegetable Manufacturers  Ltd., )
Rishra . . . ¥ s . . 7,200 2,192 Nil 218
6. Vegetable Products Ltd., Belgharia 24,000 7.522 7,312 4,674

Deep Ser Fishing Project at Raichak,
West Bengal

5026. SHRI S. N. SINGH DEO:
SHRI A. K. M. ISHAQUE:

Will the Minister of AGRICUL-
"TURE be pleased to state:

(a) whether a deep sea fishing pro-
‘ject in Raichak, West Bengal has been
formulated;

(b) if €0, the main features of the
project; and

(¢) when ‘the project will be com-
‘pleted?

2785 LS—T.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The Working Group in the
Planning Commission that considered
the 5th Plan proposals for the deve-
lopment of fisheries in West Bengal
has recommended operation of 15
Deep Sea Fishing vessels from West
Benga] coast. According to the cur-
rent indications deep sea fishing from
Raichawk is proposed to be under-
taken both by the West Bengal
Fisheries Development Corporation
and by private agencies. The Cor-
poratio;; and the private agencies have
already applied for import of 8 deep
sea fishing vessels against a public
notification, for the import of 50 wves-
sels. According to the conditions laid
down for the import they are rg-
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quired to purchase an equal number
of indigenously constructed fishing
vessels. As the number of applica-
tions received for import are far in
excess of the number available for
import, it is not precisely know at this
stage as to how many wouid be
allotted for the parties which _have
applied from West Bengal. The Gov-
ernment of India would provide the
necessary infrastructural facilities for
the operation of deep sea fishing
vessels. A deep sea fishing harbour
at Raichawk capable of handling 15
deep sea fishing vessels was sanction-
ed in January 1971 at a cost of Rs. 151
lakhs. A revised w=anction for an
expenditure of Rs. 241.50 lakhs has
been issued in November 1973. The
capacity of the harbour may be raised
to 50 and 110 deep sea fishing vessels
in the second ang third stage of De-
velopment, which will be considered
on successful operation of the 15
vessels for which facilities will be
available on completion of the first
phase, already sanctioned. The first
phase of the harbour would be com-
pleted by the end of T975.

A reijuest from the Government of
‘West Bengal for the provision of other
shore facilities like ice and cold
storage fishmea] plant etc. is being
processed.

Gap between Demand and Supply of
Fertilisers

5027. SHRI S. N. SINGH DEO:
SHRI A, K. M. ISHAQUE:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the gap between the
demand and supply of fertilisers has
increased by 20 per cent in 1972-73;
and

(b) if so the State-wise, demand
and supply of fertilisers during the
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last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI.
ANNASAHEB P. SHINDE): (a) There
was no gap between the demand and
availability of fertilisers in 1470-71
and 1971-72. However, for the year
1972-73 as a whole there was a gap of
about 4 per cent between tha require-
ments of fertilisers and tha total sup—
plies made from indegenous manufac—
turers and from imports.

(b) A statement showing the state--
wise demand and supply of fertilisers
since 1970-71, is laid on the Table of
the House. [Placed in Library, See
No. LT-6033/73].

Pruemﬁm'mt! in National
Archives of India

5028. SHRI M. KATHAMUTHU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No. 2172 on
6th August, 1973 regarding the Preser-
vation Assistants working in the
National Archives of India, New Delhi
and state whether in view of the tech-
nical nature of the work being carried
on by them they are being treated as
technical or skilled workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRL
D. P. YADAV): Having regard to the
recruitment rules prescribed for Pre-
servation Assistants working in the
National Archives of India, acd the-
Government instructions issued from:
time to time on the subject of catego-
risation of posts as “Technical’ the*
posts of Preservation Assistants have-
not been, classified as “Technical”..
Such categorisations as “Skilked”,.
“Semi-skilled” etec. are normally ap-
plied to workshop/industrial staff, and
have not been applicable in the case
of these posts,
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Non-working of Cameras and Lemi-
nation Machine in Natiomal Archives
New Delhi

5029. SHRI M. KATHAMUTHU:
Will the Minister ¢f EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in the National Ar-
chives, New Delhi, Cameras, Lemin-
ation Machine is not working for the
last six months;

(b) ii so, the facts therzof;

(¢} whether the Audit has objected
to non-working of the machines; and

(d) il so, who is is responsibl: for
this state of aflairs; and the action
taien thereon?

THE DEPUTY MINISTER IxN
MiNIsTRY OF EuUUCALIUN AND
SOCIAL WELFARE AND IN THL
DEFARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
Lamination Press :n the National Ar-
chives of India, New Delhi was out
of commission for apout six months
but is working nDow. 3 microfilm
cameras are also working. 2 old
mi-rofilm cameras require major
repairs and necessary action to put
them in working order has peen tak-
en.

THE

{cy and (d). The audit party ol the
ofiice of the Accountant General, Cen-
tral Revenues, New Delhi, had inter
alia, made a reference to these mat-
ters in their Inspection Report sent
earlier this year to the Nationzl Ar-
chives of India. The items of equip-
ment mentioned in part (a) of the
question are over 20 years old and
spare parts are difficult to get and
hence some lapse of time is often un-
avoidable before such equipment can
resume functioning. The National
Archieves of India have sinze sent
their reply on the audit para to the
Acroun'ant Goneral, Ceatral Revinues
New Delhi.

Appeal by Chowgule to revise
Compensatiop

5030. SHRI M. KATHAMUTHU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state-

(a) whether the Chowgule have
appealed to the Centre to revise the
compensation that was notified when
the Konkan Shipping Service was
taken over?

(b) if so, the salient features there-
of, and

(c) the
thereto?

reaction of Govern.me: !

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRi KAMLA
PATI TRIPATHI): (a) and (b).
Chowgule Steamship Ltd.,, havs re-
presented that the compensation
amount indicated in the Konkan Pas-
senger Ships (Acquisition) Ordinancs,
1973 is inadequate. The Compariy
have stated that the figure of com-
pensation is unrelated to the value of
the ships. Moreover, the 3ship has
been defined in the Ordinance to in-
clude certain other items pesides the
ship. and the value of such items
should be taken into account in fix-
ing the amount payable. Further
they have incurred expenditure on
floating staff ang shore staff ete..
which they would not have incurred
had the Ordinance been issued earlier.
They have represented that this shcu!d
al:o be taken into conmsideration in
fixing the amount payable to them.

(¢) The amount payable to tha com=
pany had been fixed after due con-
sideration and it is not proposed to
alter this amount.

iTE & ez wrew P (w=riees
|/ALY) wEE gfaad
5031, 51 v TR wit: #AT
st ofrry f@wA HET
ag ATy B FW FEA F

ey
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Charter of Demands by Delhi Univer-
sity Students Union

5033. SHRI H. M. PATEL: Will the
Minister of EDUCATION. SOCIAL
WELFARE AND CULTURE be vleas-
ed to state:

170

(a) whether the Delhi TUniversiy
Student’s Uniopn have recertly launch-
ed a mass agitation to protest against
the indifferent attitude of the authori-
ties towards the charter of demends
submitted by them to the Chancelicr
recantly; and

(b) the
thereto?

rezclion of Governnett

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D P YADAV): (a)
and (b). The agitation by the
Delhi Univers.ty Student's Umnion
against the University in support of
their demands was su'pended by the
Union op November 27, 1673,

Complaintg of Misappropriation by
Chief Engineer and Administrator of
Tuticorin Harbour

5034. SHRI H. M. PATEL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

{a) whether Government of India
haves received complaints of misap-
propriation of Government money 10
the tune of several lakhs of rupees by
the former Chief Engineer and Ad-
ministrator of Tuticorin Harbour Pro-
ject in Tamil Nadu;

(b) the complaints made against the
officers concernsd; and

(c) whether any investigation has
been made into these complaints by
the Government of India and if so,
th2 findings thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI FKAMLA-
PATI TRIPATHI): (a) and (b). Cer-
tain compaints containing allegations

of micsncropriation  f O overoment
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funds. mis-use of powers, delay in the
execution of the Project defective
execution of works ang irregularities
in administrative matters against the
former Chief Engineer and Admnis-
trator Tuticorin Harbour Project had
been received.

(c) The complaints have been exa-
mined and they could not be sub-
stantiated,

Complaints against Direxter, Central
Arid Zone Research Institute, Jodhpur

5035. SHRI H. , PATEL: Will the

Minister of AGRICULTURE be pleased
to state:

(a) whether Government of India
has received complaints against the
Director of the Central Arid Zone
Research Institution, Jodhpur;

(b) whether allegations have been
made that the director is indulging in
dishonest and corrupt practices and as
a result the public exchequer has sus-
tained losses to the tune of several
lakhs of rupees; and

{c) whether Government of India
has received complaints against the
regard and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTRE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) The allegations made related to
certain appointments made at the
Institute, utilisation of research data
of other gcientists by the Director efc.

(¢) The allegations were duly looked
into. Tt was not considered necessary
to institute any detailed enquiry.
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Superannuated Officers on the Roll of
the L.C.M.R.

5036. SHRI H. M. PATEL: Will tre
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the particulars of superannuated
officers in the age group of 60 and
above who are on the stall of the
Indian Council of Medical Research:

(b) reasons for keeping such super-
annuated officers on the roll;

(e} whether complaints have been
received from other members of the
staff that their chances of promotion
are being compl=tely marred as a result
thereof, and

(d) whether Government ¢f India
will coasider the desirability of letting
these people retire as per the normal
service conditions of the Central Gov-
ernmsnt employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):

(a) and (b). The information requir-
ed is furnished in the attached
statement.

(c) No.

(dy All the re-employed superan-

nuated officers will be relieved on the

date their present assignments end.
It may, however, be mentioned that
under Bye-law 4 of the Bye-laws
governing ihe conditions of the em-

ployess of Indian Council of Medical
Research, the age of superannuation
of scieatific/technical personnel is &0
vears. In exceptional circumstances
they may be retained in service upto
the age of 62 years subject to the
person concerned being physically St
and suitable in all respecls.
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STATEMENT

Details of superannuated officers on the strength of the Indain Council of Medical, Research
in the age group of 60 ani above.

S. Name of Officer Reason for appointment after  Date of attaining the
No. beyond the age of 60 years. age of 60 years
1. Prof. P. N. Wahi, Inview of the importance of the 1oth April, 1968.
“Director General, I.C.M.R. post, Prof. P. N. Wahi was

appointed as D.G., ICMR
for a fixed period of § years
on the recommendations of a
Selection Committee. His
successor has since been
selected and will take over
charge on the 11th February,

1974-
2. Dr. A. Mondal, Due to unavoidable delay in 3rd January, 1973-
Director, CRC, Calcutta. securing the release of the
new Deirector from the

institute where he was work-
ing, Dr. Mondal was allowed
to continue till the 31st
December, 1973. The new
Director has since reported
for duty on 12-11-73 and wil]
work as understudy upto
31-12-73 on which date e
will take over as Director,
Cancer Research Centre.
Calcutta and Dr. Mondal
will be released on that date.

3. Lt. Col. M. L. Ahuija, As the standard of the Indian 29th Dec. 1962.
. Honorary Editor of the Indian  Journal of Medical Research
" Journal of Medical Research was deteriorating the Execu-

tive Committee of the Council
offered the post of Honnnry
Editor to Lt. Col. L.
Ahuja, in which t h: had
earlier when he was
Director of the Central Res-
search Institute, Kasauli.

4. Dr. S. L. Manjrckar, He was re-employed in March, 31st March, 1972
Research Officer ‘“ao for a period of 2 years
Virus Research, Ccntre, Poona. he attained agk of 60 years

As no suitable substitute was
available, Dr. Manjrekar, was
allowed to continue till the
joth March, 1974, when he
would attain the age of 62
years, or till a suitable substi-
tute is available, whichever
is earlier.

—
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Compilatioy of Text Books for Higher
Educational Establishments by Soviet
and Imdiam Teachers

5037. SHRI H. M. PATEL: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleazed
to state:

(a) whether there is a proposal for
jointly compiling a textbook by the
Soviet and Indian Teachesrs and draw-
ing up a syllabus in the Russian langu-
age for India's higher educational
establishments; and

(b) the propriety of Russian Tea-
chers be'ng allowed to formulate such
a syllabi s for the Indian studenis?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE .SHRI
D. P. YADAV): (a) and (b). There is
a proposal for writing a test book of
Russian Language for Indian Students
in which the Indian specialist from
the Centre of Russian Studies in the
Jawaharlal Nehru University and
Soviet specialist are jointly working.
So far as syllabus for teaching Russian
to Indian Students of Indian Uniwversi-
ties is concerned, the same Indian
specialists are having consultations
with their Soviet counterparts. The
syllabus has to be finally adopted by
the Universities concerned.

Fishing Vessel for Veraval Fishing
Port

5038. SHRI VEKARIA:
SHRI D. P. JADEJA:

‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are oware
that the area of Veraval sea port in
Gujarat State is considered to be one
of the best fishing areas; and

(b) if so, why the fishing
have not been provided there?

vessels
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Government are aware that
Veraval Coast is a good fishing area.

(b) Upto 1972-73, 367 mechanised
fishing boats including small and
mediuy fishing vessels have been op-
erating from the Veraval Port. The
Government of Gujarat has proposed
introdurtion of 3200 number of coas-
tal mechanised fishing vessels and 8
numbsr of Deep sea fishing wvessels
in the Fifth Plan for Gujarat coast
including Veraval Port.

An exploratory fishing station s
proposed to be started with Veraval
as base during the current financial
year. The delay in starting the
station has been on account of delay
in the delivery of wvessels from the
ship-building Yard.

Solvent Extraction Plants in India

5039. SHRI VEKARIA;
SHRI ARVIND M. PATEL:

Will the Minister of AGRICUL-
TURE be pleased to state the number
of Solvent Extraction Plants work-
ing in India State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): The reguired
information is being collected from the
State Governments and will be laid
on the table of the Sabha in due
course.

Land near Sea-shore of Gujsrat
becoming Salty

5040. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of AGRICULTU-
RE be pleased to state:

(a) whether Government are sware
that more and more agricultural land
is becoming Salty nearby the sea-
shore in ‘Gujarat and other Statas;
and



177 Written Answers AGRAHAYANA 26, 1895 (SAKA) Written Answers

'(b) it so, the steps Goverument
propose to take to protect the land?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
It is estimated that an area of about
2.02 lakh hects. of khar lands (salty
lands) is inundated by tidal water in
Gujarat. These lands are being re-
claimed and brought under cultivation
after construction of embankmentg for
preventing ingress to tida] water.
By the end of the Fourth Five Year
Plan, an area of 1480 hects. of salty
lands is likely to be protected from
further damage an estimated cost of
Rs. 43.45 lakhs in Gujarat under the
State Plan scheme. The State Govl.
have proposed reclamation »f such
landg in the Fifth Plan with an es-
timated outlay of Rs. 45.00 lakhs, The
Govt. of India are also contemplat-
ing a scheme for taking up pilot pro-
jects for reclamation of saline, alkali
and waterlogged areas in different
States in the Fifth Plan, with a view
to determine the technical and econo-
mic feasibility of large scale recla-
mation of such lands, with institutional
finance.

Spread of new virus Disease in the
Capital

5041. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether a mew virus disease
has spread in the capital sending a
large number of people to hospitals
and private clinics; and

(b) whether the disease has since
been identified and the steps taken
as checks and anti-measures in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) No.

(b) Does not arise.
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Mini Medical institute a; S. §, K, ML
Hospital of Cawutia

5042. SHRI PRIYA RANJAN DAS
MUNSL: Wil the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether his Ministry are awsre
of the fact that the S.S.K.M. Hospi-
tal of Calcutta is one of the best Medi-
cal Centres with eminent specialsls;
and

(b) whether a Mini Medical Insti-
tute of National level can be instituted
at S.5.K.M. Hospital, Calcutta, to
cater to the needs of the vast Eastern
India.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir.

(b) A suggestion to this effect has
been received from the Government
of West Bengal It will be consid-
ered keeping in view the constraint on
financial resources.

Chittaranjan Cancey Hospital

5043. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether Ministry is aware of
the fact that the Chittaranjan Cancer
Hospital of Calcutta is facing acute
financial crisis for its expansion and
establishment; and

(b) whether Ministry has prepared
any proposal or scheme or Ministry
is in a position to financially streng-
then the Chittaranjap Cancer Hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNEING (SHRI A. K. KISKU):
(a) The Deshbandhu Memorial Trust
authorities who are running the Chit-
taranjan Cancer Hospital Calcutta,
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have written to the Government stat-
.ing that they are having financial diffi-
rulties in running the Hospital.

(b) Medical care is a State subject
and the responsibility for maintenance
of hospitals is that of the State Gov-
«rnment. It is for the authorities of
.the Hospital to approach the Statz
Government for any assistance they
.require,

iInorease in Issue Price of Foodgrains

5044. SHRI SAMAR GUHA: Will the
Minister of AGRICULTURE be pleased
Mo state:

(a) whether the increase in the pro-
-curen ent prices of wheat and rice, the
issue :iwrices of wheat and rice through
Ratjon Shops or M. R, Shops have also
been i creased by 25 to 33.3 per cent;

(b) if so, whether such increase in
prices is to meet the expenditure for
increase of procurement price of food-
grains

(c) Uf so, (i) the estimated total in-
crease of expenditure for increasing
procutement price of foodgrains and
(ii) the estimated total profit likely to
be incurred for the increase in issue
prices of foodgrains;

(d) whether issue prices of food-
grains have been increased in exact
proportion to meet the expenditure of
the increased rate of procurement of
foodgrains;

(e) if so, the rationale behind the
calculation of proportionate equation;
and

(f) if not, the other rationale there-
about for 25 to 33.3 per cent increase
of issue prices of foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to
(f). Consequent upon the incrzases in
the procurement prices of paddy and
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with a view to maintaining inter-grajn
price parity, the Central issue prices
of rice have been increased by 25-26
percent and of wheat by about 15 par-
cent. The consumer price is fixed by
the State Government after adding to
the Central issue prices local distribu-
tion costs and other incidentals and
these prices vary from State tp State
and even within the State. As pro-
curement is in progress it is difficult
to precisely estimate the increase in’
procurement expenditure.

The issue prices of foodgrains have
been revised kesping in view the en-
hanceg procurement price the econe-
mic cost, and the need to reduce the
burden of subsidy and deficit financ-

ing.

Stock in certain F.C.L godowns, West
Benga] and Starvation Deaths

5045. SHRI BAMAR GUHA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether in the godowns of Pro-
tapdigihi, Contai, Satmile and Kalin-
gar in Contai sub-division of West
Bengal, rice procured last year has
been stocked;

(b) if so, the amount of stock still
found in these F.C.I. godowns;

{¢) whether starvation deaths have
been reported from the area due to
acute shortage of food supply; and

(d) it so, the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). There is a stock of 420
tonnes of rice only at the Protapdigihi
godown.

(c) The Government of West Ben-
gal has not reported any starvation
death due to scarcity of foodgrains.

(d) Doeg not arise.
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Procurement of Rice and their storage
in Godowns

5046. SHRI SAMAR GUHA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the total number of (i) F.C.L
godowns angd (ii) godowms hired by
the FCI for the purpose of storage of
Tice;

(b) the total amount of rents fixed
for the hired godowns;

(c) the number of rice mills entrust-
ed to procure rice on behalf of the
FCI and the amount to be collected
by them;

(d) the total amount of rice entitled
to be fully sold by the millers; and

(e) the extent of bank advance
given 1o the millers for the purpose?”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
number of godowns owned and hired
by F.C.I. for storage of foodgrains is
314 and 1060 resp=ctively.

(b) The rent normally fixed for
hired godowns ranges from 15 paise
to 22 paise per sq. ft. depending upon
the local market rates.

(e) and (d). The information is not
readily available and will be laid on
the Table of the House as soon as it
is collected.

(e) The F.CI. does not arrange for
any bank advance to the millers for
the purpose of procurement on behalf
of the Corporation.

Loss by F.CI. op cash transaction

5047. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether losses are incurred by
the F.C.I. as loss of bank interest extra
payment to agents ete. due to receiving
ang distribution system of cash at the
district level and control of cash by
the Central Office of F.C.I1., and
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(b) if so, the extent thereof and
whether due to bottlenecks of railway
wagons demurrage are incurred?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) With
a view to keeping the interest liability
to the minimum under the Centralised
Cash Control system funds are trans-
ferred from the Head Office to all the
F.C.I. District Offices to meet their
requirements by telegraphic advices.
Similarly receipts at the operational
points are also transferred to Head
Office by telegraphic transfer. The
working funds of the Corporation are
met through overdraft facilities ex-
tended by the State Bank of Iudia.
No service charges are paid to the
Bank except the telegram charges for
such remittances. The Bank is paid
interest on the amounts actually
drawn from the Bank and from the
dates the funds are drawn.

(b) No loss, as such is involved.
There are no extra paymentgs to
agents. Normally, handling contruc-
tors are appointed by the FCI to load/
unload railway wagons and the entire
responsibility for the payment of de-
murrage charges if any, to the railways
reste on them. In case, however
departmental labour js utilised by the
Food Corporation of India at any
point for loading/unloading of its
wagons, demurrage charges are raised
by the Railways, under the rules, only
on these wagons which are not loaded/
unloaded within the permissible free
time by the FCI's labour. In such
cases the demurrage charges are paid
to the Railways by the FCIL

Wastage of Sugar and Rice due to
Rotting in F.CI. Godowns

5048. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether at Cossipur F.C.I.
‘Godown of Calcutta, a large number
of bags of sugar and rice got wast=d
due to rotting;

(b) whether similar report nf waste
of rice due to rotting at godown in
Cooch Behar has also been reported:
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(c) if so the steps taken wgainst
the officers responsible for waste of
such rice and sugar;

(d) whether similar reports gf waste
of stocks in F.C.I. godowns have bzen
reported from various parts of the
country during last one year; and

(e) if so, the facts thereabout and
the steps taken against such wastage
and the officers responsible for loss of
stocks in F.CI godowns?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (e).
The required information is being
collected and will be laid on the Table
of the Sabha on receipt.

Disabled Students in Educational Cen-
tres for Disabled Persons

5049. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the number of disabled students
receiving education in the educational
centres for disabled persons in India
during 1972-73;

(b) whether there are disabled stu-
dents who have not been provided
with employment even after their
studies; and

taken by Gov-

(c) if so, the steps
them employ-

ernment to provide
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Information is
not available, '

(b). 22009 physically handicapped
persons were on the live register of the
National Employment Service ~- Jun2
30, 1973. :
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(¢) The following are some uf the
important siteps taken to promota the
employment of the physically handi-
capped;—

(i) 11 special employment ex-
changes have been set yp to
assist physically handicapped
persons in fecuring work;

(ii) Major organisations for the
handicappsd have been advis-
ed to take the lead and initi-
ate a movement for the eco-
nomic rehabilitation of the
handicapped;

Relaxation by five years is
allowed in upper age limit to
blind, deaf and orthopaedically
handicapped persons for the
purpose of entry into class III
and IV Central servicss;

Physically handicapped persons
certified as fit by medical
boards attached to special em-
ployment exchanges are not to
be subjected to further medi-
cal examination by the emrloy-
ing departments; and
Physically handicapped per-
sons are given priority No.
III for the purpose of submis-
sion against vacancies by the
National - Employment Ser-
vice.
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Closure of Wheat Procurement
Centres

5059. SHRI BHAGIRATH BHAN-
‘WAR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether procurement centres in
nine districts in Kanpur area gf Uttar
Pradesh have been closed down be-
cause the farmers are not selling their
wheat for the reason that procurement
Pprice is lower;

(b) whether Government have re-
ceived reports from other States also
about the closure of procurement cen-
tres; and

(c) if so, the “road outlines in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (e).
A report has been sent for irom the
State Governments and will be laig on
the Table of the Sabha.

quel FTAR X A qF IF qoa v

& fog aafrew feftfrafor gream
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Sale of nans by Modern Bakeries

5061. SHRI M. S. PURTY: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Modern Bakeries,
has decided to sell nans; and

(b) if so, the gist thereof and when
its sale is likely to be started?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Modern Bakeries (India) Ltd.,
are planning to set up a pilot plant for
manufacture of Nang at Delhi.

(b) The plant is expected to have a
capacity of producing 10,000 Nans of
100 gms. each per day. Production i8
likely next year.

Court Cases by the Employees of
filed LCAR.

5062. SHRI BHARAT SINGH
CHOWHAN: Wil} the Minister of
AGRICULTURE be pleased to state:

(a) whether there have been a num-
ber of court cases and writ petitions
against the Government and the
I.C.A-R. by the employees since the
reorganisation of the I.C.AR. started
in 1865;

India

(b) if so whether a list of all such
cases or writs (including pending
ones) will be placed on the Table of
the House; and

(c) the steps taken or proposed to
be taken to avoid litigation by the em-
ployees in respect of their service con-
ditions by the emplovees of I.C.A.R.
and the Research Institutes under its
control?
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THE MINISTER OF STATE IN THE

MINISTRY OF

AGRICULTURE

(SHRI ANNASAHEB P. SHINDE): (a)
and (b). There have been some cases
in which writ petitions were filed in
the Hon'ble Courts by some emplo-
yees against the ‘Government and the

LCAR.
ILCAR

since the reorganisation of
in 196b. A Statement of the

available cases is attached. Informa-
tion is also being collected from the

research Institutes

of the LCA.R:

and a supplementary list of such cas-
es, if any, will be placed on the Table
of the Sabha as soon as possible.

(c) While it is not possible for
organisation to completely eliminate
litigation by its employees in respect of
their service conditions, the Govern-
ment of India and the Indian Council
of Agricultural Research have always
given pgympathetic consideration to
all reasonable demands put forward
by the employees in respect of their
service conditions. Due and sympa-
thetic consideration will similarly be
glven by the authorities to all gen-
uine grievances Iin the context of the
recent decisions taken on the reorga-
nisation of the Indian Council of Agri-
cultural Research in the light of the
recommendations of I.C.AR. Inguiry

' Committee, as contained in the State=
ment laid by the Minister of State in
the Ministry of Agriculture on ‘the
Table of the Sabha on the 12th Nov-
ember, 1973.

List of

Statement =

Writ Petitions against the

Government and the ICAR by the Em-

ployees

gince Re-organisation of the

ICAR started in 1956.
1. Civil Writ No. 266-D/66 in the

Circuit Bench of the Punjab
High Court at Delhi—Shrl
Rulya Ram Versus Union of
India. The petition was dis-
missed by the Hom'ble Court
vide judgment dated 1st Sep-
tember 1966.

2. Civil Writ Petition 788 of 1970

in the High Court of Delhj at
New Delhi-Shri Partul
Chandra Thakur, Versus. the
Union of India and the Indian
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Council of Agricultural Re-
search and ethers. The peti-
tion wag dismissed with costs.
by the Hon'ble Court vide

judgment dated 18th April
1971, .

3. Civil Writ No. 88 of 147! in the

Court of Delhi at New Delhi—
Shri G. N. Asthana and others
versus Union of India and the
Indian Council of Agricul-
tural Research and others.
The petition was dismissed by
the Hon'ble Court vide judg-
ment dated 3rd December,
1971.

4. Civil Writ No. 89 of 1971 in the

High Court of Delhi—at New
Delhi—Shri C. L. ‘Gauri and
other wversus the Union of
India and the Indian Council
of Agricultural Research and
others. ‘The petition was dis-
missed by the Hon'ble Court
vide judgment dated 3rd
December, 1971.

5. Civil Writ No. 90 of 1871 in

the High Court of Delhi—at
New Delhi—Shri O. P. Arora
and others wversus the Union
of India and the Indian Coun-
cil of Agricultural Research
and others. The petition was
dismissed by the Hon'ble
Court wide judgment dated
3rd December, 1971,

6. Clvil Writ No. 91 of 1871 in

the High Court of Delhi—at
New Delhi—Shri H. L. Anand
and others versus Union of
India and the Indian Coundl
of Agricultural Research and
others. The petition was dis-
missed by the Hon'tle Court
vide judgment dated 3rd
December, 1971.

7. LP.A. No. 81 of 1071 in the

High Court of Delhi—at New
Delhi—Shri C. N. Asthana
and others versus Union of
India and the Indian Council
of Agricultural Research and
others. Pending dlsposal be-
fore the Hon'ble Court.
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8. LPA No. 82 of 1971 in the
High Court of Delhi—at New
Delhi—Shri C. L. Gauri and
others versus Union of India
and the Indian Council of
Agricultura] Research and
others. Pending  disposal
before the Hon'ble Court.

9. Civil Writ No. 689 of 1972 in
the High Court of Delhi—at
New Delhi— Br, T. S. Raman
versus the Union of India and
the Indian Council of Agri-
cultural Research and others.
Pending disposal before the
Hon'ble Court,

10. Civil Writ No. 276 of 1972 in
the High Court of Delhi—at
New Delhi—Dr. Y. P. Gupta
versus the Union of India and
Council of Agricultural Re-
search and others. Pending
disposal before the Hon'ble
Court.

11. Civil Writ No. 10420 of 1973 in
the High Court of Delhi—at
New Delhi--Shri M. S. Dhas-
manna versus Union of India
(Department of Agriculture)
and the Secretary Indian
Council of Agricultural Re-
search, New Delhi.

12. Civil writ No. 171 of 1973 in the
High Court of Delhi—Shri H.
K. Karma versus Tlnicn of
India Council of Agricultural
Research, New Delhi, and
nthers. The petition has been
dismissed on 15th March,
1873.

Research Schemes of ICAR given up
in Mid-Way
50683. SHRI BHARAT SINGH
CHOWAN: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether a number of research
schemeg and projects have been given
up In mid-way by the ICAR without
achieving the research targets or com-
pleting the research programmes al-
ready. sanctioned by the Government
Body of the Council;

(b) if so, the names of the rezearch
schemes and profeets their gponsoring
authorties, sanctioned budgets, dura-
tion and the reasons for discontinuing
mid-way may be indicated for the
year 1966 onwards; and

(c) the infructuous expenditure oD
such schemes and projects since 1068
and measures, if any, proposed of
already taken to avoid such wastage
of resources of the Couneil?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
SHRI ANNASAHEB P SHINDE):
(a) to (c). The information is being
collected and will be placed on the
Table of the Sabha soon.

Dalay ip Publication of Anvual Re-
... ports of LC.AR.

5064. SHRI BHARAT SINGH
CHOWAN: Will the Minister of AG-
RICULTURE be pleased to state;

(a) whether the publication of the
LCAR. Annual Reports are lagging
behind the schedule,

(b) the latest annual repnrt of the
Council published and by what date;

(c) the time fixed for preparation,
finalisation, printing and placing be-
fore the Parliament of the annua) re-
ports of the Council; and

(d) the steps being proposed to
clear the arrears of the annual reports
and bring out in time in future?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) There has been some delay in the
publication of the I.C.AR. Annual
Reports. The reasons are as under—

(i) Compilation and auditing of
the Annual Accounts of the
I.C.A.R. which form a part of
the Annual Report takes
about one year.



199 Written Answers

(ii) Technical portion of the Re-
port is completed on the basis
of the Annua] Progress Re-
ports of the Co-ordinated Ad-
hoc Research Schemes of the
Council and the Annual Re-
ports of the ICAR Research
Institutions, Agricultural Uni-
versities, etc.,, which are
generally received about one
year after the year to which
they relate. Reports of the
Research Schemes are prepar-
ed on Crop Year basis These
are generally received in the
following December.

(iii) After the Annual Rep-ort has
been compiled it is first to be
considered by the Governing
Body of the Council and then
has to be adopted by the So-
ciety at its Annual General
Meeting as per the provisions
of the Rules of the Society.
Thereafter it is printed in
English and Hindi scripts and
both the English and Hindi
scripts and its printed copies
are placed on the Table of the
two Sabhas.

{b) The latest annual report of the
Council for 1970-71 was printed in
November, 1973 and it will e laid on
the Table of the Sabhas shortly.

(¢) No time has been fixed under
the Rules and Bye-laws of the Council
for preparation, finalisation, printing
and placing it before the Parliament.

(d) The following steps are being
taken to clear the arrears of the an-
nual Reports and to bring them out as
early as possible in future:

(i) The Accountant General, Com-
merce, Works and Miscellane-
ous, is being requested to ex-
pedite auditing of the Coun-

cil’s annual accounts and
completion of the Audit Re-
port.

(i) To compile the technical por-
tion of the reports as early as
possible,
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(iii) To expedite the printing of
the Reports.
Accumaulation of unsold Publications
of LCAR.

5065. SHRI BHARAT SINGH
CHOWHAN; Will the Miniser of AG-
RICULTURE be pleased to state:

(a) whether a large number of ub-
sold publications are lying with the
I.C.AR. Publications store to be weed=-
ed out;

(b) if so, whether he would place
on the Table a statement giving the
titles of all such Publications, the
year of their publication, the sale price
and the reasons for excessive print
orders or inability to usell out the
whole lots; and

(¢) what remedial steps have been
taken or proposed to be taken to avoid
printing of the LC.A.R. publications
much excess than their real sale
figures?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) In accordance with the ICAR rules
for weeding out of obsolete publica-
tions, Non-periodical publications priced
over Rs. 5 per copy are considered for
weeding out if there is no demand for
four consecutive years or when the
aggregate demand in four consecutive
yearg is less than 5 per cent of the
stock and those priced less than 5 per
copy if there is no demand in two con-
secutive years or when the aggregate
demand is less than 5 per cent of the
stock in three consecutive years. There
are as such only 2 publications priced
over Rs. 5/- per copy and 11 publica-
tions priced below Rs. 5 per copy
which are being considered for weed-
ing as per the rules.

(b) A statement giving the title of
such publications, year of publication,
sale price and reasons for slow selling
is laid on the Table of the House
[Placed in Library See No. LT-6034
KEY|

(c) Print order of publications fAs
now limited to potential demand.
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Pishing Trawlers owned by biz Indus- 2 Nos. each axp oWned by lwe larger

trial Houses firms ie, M/s. Unien Carbide India

Limited and M/s. Tata Oil Mills Co.,

5066. SHRI K. KODANDA RAMI Bombay. Under the scheme for the

REDDY: Will the Minister of AGRI- import of 30 trawlers introduced in

CULTURE be pleased to state: 1968, these two larger firms applied

for the allotment of 6 and 2 trawlers

(a) the number of trawlers owned regpectively. Against this. import

by the big industrial houses at preseut jicencas were granted to the firms for

and the number of trawlers they have th, import of two vessels each. These

applied for allotment; and have since heen imported by the firms

and are in operation under their

(b) the number of new entrepren€- ,unership. M/s. Union Carbide India

urs who have applied for allotment of Ltd, subsequently withdraw the re-

trawlera? quest for the import of the remaining
four vessels.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE The particulars of the other firms
(SHRI ANNASAHEB P. SHINDE): who imported trawlers under the
(a) At present four deep sea trawlers, scheme are as follows:

Name of the firm No, of vessels
imported
1. Indo Icelandic Fisheries -
Pvt. Ltd., Madras. 2 B
2. EBsmario Export Entc:pri:l. Quilon 2
i
3, M/s, Khurazelle Fisheries, Bombay 2 -

Subs=quent to the 30-vessel scheme
the Government of India mnotifled a Name of
scheme for the import of 50 trawlers ths firm 1:;5};:1“}:1’
in June, 1973. Under this' scheme 7
larger firms applied for allotment of ——
trawlers for import.

4. M’s. Britannia Biscuit Co.

Ld., i .
The particularg are as follows: Delhi 1o
FPERSERI— o 5. M’s. E.I.D. Parry L.,
No. of Madras . 3
vessels 6. M's. Delhi Cloth®?
Name of the firm ‘PP}""‘ General Mills Co. Lt; Dculj?ld 8
or
7. M/s. Union Carbide India
o e — e e Ltd., New Dethi ¢ .
1. M/s. India  Tobacco Co M’s. Union Carbide India Ltd.
Ltd., New Delhi 6 sub]:equenﬂ} by withdrew thier
2. M/s. Binny Ltd,. Madras 2 A tpplication )
3. M’s. Rallies In.dml..ud-., (b) Out of 18 applications under
Bombay . 4 the 30 vessel scheme introduced in

_ 1988 only one firm had experience
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in degp sea_ﬂshins and 6 others had
remaining applicants were new en-
trants. Under the 50 vessel gcheme
notified in June, 1973, 69 applications
for allotment of 208 vessels for im-
port were received. The break-up
of the applications 1s as follow:

Category ag;l.oi;m?gm
I. Public Sector Undertakings
2. State Governments 4
3. Fishermen's Cooperatives . I
4. Large firms) . ”
5. Other concerns 29
6. Individuals x . 23

8o far as owning of deep sea fishing
vessels is concerned, all the applicants
excepting public sector undertakings,
State Governments and one private
firm are new entrepreneurs.

Sapply of Nitrogenous Fertiliser to
AP

5067. SHRI K. KODANDA RAMI
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the allotment and actual sup-
ply of nitrogenous fertiliser to Andhra
Pradesh in August-September 1973
and in the subsequent months under
pool and non-pool system;

(b) whether strict proportion I3
not being maintained among wvarious
States;

(c) the reasons for supply of ferti-
lisers to some States very much be-
fore fhe season begins; and

DECEMBER 17, 1973

Written Answers 204

(d) the measures being taken to
provide adequate supply fertilisers
to rice growing States during rabi
season in view of the ambitious rabi
programme of the Government of
India?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The requirement of each State is
assessed for two six-month periods in
the year. The quantities to be sup-
plied by different manufacturers are
allocated and notified under the ECA.
The balance deficit is registered with
the Pool and supplies are made as per
availability. The allotment of fertili-
sers from the Pool are made on
quarterly (3-monthly) basis. A state-
ment showing the allotment and sup-
ply made to Andhra Pradesh during
August-October, 1973 quarter and in
the subsequent months, both from Pool
and non-Pool sources is attached,

(b) Subject to the variations neces-
sitated by the overall interests of the
country, efforts are made to arrange
despatches of fertilisers to the vanous
States, over a period of time, in pro-
portion to the requirements. THow-
ever factors like seasonal agronomic
variations contribution to the Central
Foodgrains Pool, internal transporta-
tion problems, etc.. are also kept In
view.

(c) The reguirements of the State
Governments for the supply of fertill-
sers are assessed shortly before the
beginning of each season—Rabl and
Kharif—and allotments of fertilisers
are arranged on quarterly basis.
Actual supplies are related to these
allotments. The question of supplying
fertilisers to some States very much
before the season does not, therefore,
normally arise except in special situ-
ations like transport problems that
arise in some part of a season, eg.
blocking of road movementis due to
heavy rains, when some advance sup-
plies may be arranged, subject to ad-
justments later on.
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(d) Based on the availability of
fertilisers, supplies are arranged to
the State ‘Governments largely in pro-
portion to their requirements for the
particular season. In the case of rice

growing States a certain amount of
welghtage has-been given in the allot-
ment of fertiliser during the current
rabi season keeping their production
programme in view.

Statement

Name of State : Andhra Pradesh

N

(Figures in tonnes)

Rabi [73-74 (Aug. <73 Jan.c74)

1 Gross requirements asked for.

2  Gross requirements as approved in the Zonal

Conference,

Opening stocks as on 1-8-1973.
4 Net requirements.
s Supplies to be made by manufacturers.

6 Deficit registered with the Pool.

7 uirements from
‘l‘;;gu of item 6).

8 Allotment made for Aug, €73-Oct, ¢73.
Nov.‘73-Jan. 74

Actual

supplics made during Aug, and Sept.
T3 ' . . f . . . =

10 Actual supplies made duriog Oct. <73

11 Actual supplies made during Nov. ‘73

12 'Total supplies made from 1-8-73 to 30-11-73 Pool

Pool for Aug-Oct.

N P
167820 83801
141000 47000

10000
131000 47000
76642 43893
54358 3107
E 27179 1553
19603 6520
4315 .

23918 6520
Pool] 9451 2588
Non-Pool 16236 9338
25687 11926
Pool 2638 1146
Non-Pool 9542 6050
12180 7196

Pool 3424 181

Non-Pool N.A. N.A.

3424 181
I5513 3914
Non-Pool 25778 15388
41291 19302
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Financial Aid from World Bank for
developing Warchousing and Magket-
ing facilities in Andhra Pradesh

5068. SHRI K. KODANDA RAMI
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of
Andhra Pradesh has sought for finan-
cial aid from the World Bank through
Government of India for developing
warehousing and marketing facilities
in the State; and

(b) if so, the reaction of the Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Government of Andhra Pradesh
have prepared a project report for de-
velopment of markets which includes
construction of shop-cum-godowns
with assistance from the World Bank.

(b) The project report is under ex-
amination of Government of India,

e T a7 wfamEe T e

want 7 g W faator

5069, = fanfa fom : @m0
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(=) 7 arg faaifer fafa &0
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lﬂmfstoenhaneethepdegofm.
cane in UP. and Andhra Pradesh

5072. SHRI P, NARASIMHA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether efforts have been made
in Uttar Pradesh to suitably enhance
the price of sugarcane supplied to the
sugar mills during the current season;

(b) whether there is a wide-spread
regentment at the failure of Andhra
Pradesh State ‘Government to similarly
intervene to ensure a fair price and
avert shortage of cane supplies; and

(c) what steps Government propose
to take to remedy this situation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The Gov-
ernment of Uttar Pradesh have in con-
sultation with the industry arranged
for higher cane orices to be paid cur-
ing the current season.

(b) and (). The Government of
Andhra Pradesh have arranged for
payment of a higher cane price of Rs.
100/- per 1on.ie to be paid by all co-
operative sugar factories besides shar-
ing the profits at the end of the season
and advised the private sugar factories
through the South Indian Sugar Mills
Association to adopt the same volicy.

There jg no widespread resentment ex-
cept that the Chittoor Sugar factory
growers are asking for still higher
cane prices.

Levy Price of Sugar

5073. SHRI P, NARASIMHA REDDY:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the levy price per tonne of sugar
in the different zones during the list
crushing season; and

(b) the steps proposed to rationalise
this?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) A state-
ment showing the gradewise and zone -
wise ex-factory prices of levy sugar”
fixed for sugar produced during 1972-73
season is laid on the Table of the
House. [Placed in Liberary. See No.
LT 6035/73.]

(b) The ex-factory prices of levy
sugar are even now fixed, on a ratiomal
basis, in accordance with the provisions
of Section 3(3C) of the Essentia] Com-
modities Act, 1955, taking into account
the basic minimum price fixed for
sugarcane and the recommendations
of the Tariff Commission in respect of
manufacturing cost of sugar.

Burning of Transport Vehicles by
Students in Delhi.

5074. SHRI. S. C, SAMANTA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how shall the burning of buses
and other Transport vehicles belong-
ing to public or public undertakings as
a method of protests, agitations by
students and unruly elements shall
continue to be allowed in Delhi and at
what costs;

(5) whether any drastic steps are
likely to be taken to prevent such
ozcurings; and
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(e) the progress of action being
taken in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (c). The DTC has been made
target of attacks by violent elements
‘(including students), mostly for
reasons having no relation to the
nature or character of the bus services
in Delhi, and occasionally on the
-ostensible grounds of complaints
‘against these services (e.g., irregularity
-of the bus services, missing of trips,
late running of buses etc.). In the
process, the DTC wvehicles are stoned
and damaged, hijacked or burnt. The
position is, however, kept under con-
‘stant review in consultation with the
officers responsible for the maintenance
of law and order in Delhi, so as to
evolve arrangements whereunder such
incidents could be avoided or minimis-
ed

All incidents of hijacking, stoning
and damage to DTC buses are invari-
ably reporfed to the police. In some
cases, which occurred over the past
about one year the persons suspected
to have been involved in the incidents
have been arrested and challaned in
Courts. In a few others, police investi-
gations are in progress and prosecutions
will be started if adequate evidence is
available to prove the guilt of the per-
sons involved.

Since the establishment of the DTC,
it has been making sustained efforts
to improve the bus services in Delhi,
including those for students. But in-
cidents of viclence, as mentioned
above, have interfered with these
efforts. Nevertheless, the Corporation
is taking various measures such as
augmentation of its fleet, improving
the repairs and maintenance facilities
for its vehicles etc., so as to make a
visible impact on the bus transport
services in the capital. These efforts
will continue till the Corporation is
able to meet all reasonable require-
ments of the travelling public in
Defhi.
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Pilferage of Navigational Lights at
Calcutta Port

5075. DR. RANEN SEN:
SHRI JYOTIRMOY BOSU:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Calcutita Port would be
severely affected in case night sailing
is not immediately resumed with the
navigational lights;

(b) whether port police in Calcutta
wants a separate River Police to curb
the pilferage of navigational hghts;
and

(c) if so, the salient features thereof
and Government's decision on it?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) Ships are upable to
take advantage of full draughts at
Calcutta Port due to lack of night
navigation, as during these months
night tides offer better draughts. How-
ever, there has been no detention to
ships or congestion in the Port.

(b) and (c). Port Police in Calcutta
has a separate River Polize under it
for the portion of the River Hooghly
within the Port proper, i.e. upto Budge
Budge. Thefts of navigational lights
are taking place mostly in the siretch
of the River below Budge Budge.
Government of West Bengal have beed
requested to take necessary action for
proper patrolling and security of the
navigational channel.

fage d wfage Fqa ¥ qeq
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Affect of go-slow agitation by FCI
workers on supply of Cereals to Fair
Price Shops in the country

5078. SHRI SHRI KISHAN MODI:

SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of AGRI CULTURE
be pleased to state:

(a) whether the go-slow agitation by
FCI workers has hit the supply of
cereals to the Fair Price Shops in the
country as a whole; and

(b) if so, the steps taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). No, Sir. Alternative arrangements
were made wherever necessary and the
work of the supply of foodgraing was
not allowed to be interrupted.

Non-existence of Women College for
Teaching Commerce Classes in South
Delhi

5080. SHRI DALIP SINGH: Wil] the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state;

(a) whather more and more girl stu-
dents are taking up “Commerce” as
one of their subjects in the Degree
Course of the Delhi University;
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(b) whether there exists no Women
College in the South Delhi to teach
“Commerce” to girl students; and

(c) if 80, the reasons therefor and
the steps taken to cater to the needs of
such girl students?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) According to the
information furnished by Delhi Univer-
sity, the demand for Commerce courses
by girls is on the increase,

(b) and (c). The Jesus and Mary
College, Chanakyapuri in South Delhi
(a Women's College) offers B.Com
(Pass) Course. The Centre run by the
University under the Non-Collegiste
Women's Education Board in Kamla
Nehru College in Defence Colony in
South Delhi also provides for the study
of Commerce as one of the subjects for
B.A, (Pass) Course.

Request for Residents of Lawrzence
Road for Additional Bus Routs

5081. SHRI DALIP SINGH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware
that only one D.T.C. bus routes serves
the residents of Lawrence Road Area;

(b) whether any representation has
been received from the residents of the
area requesting for additional bus
routes to the area; and

(e) if so, what action has been taken
by Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir.

(b). Yes. The residents of this area
have made a representation to the

Delhi Transport Corporation for the
introduction of a direct bus service
from the colony to Railway Station.

(e) A bus service will be provided
as requested, when the fleet of the
Corporation is augmented suitably,

DM.S. Booth in Al Pocket, Lawrence
Road, Delhi

5082. SHRI DALIP SINGH: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether requests have been
received from the residents of A-I
Pocket, Lawrence Road, Delhi-35 to
start milk depots there;

(b) whether any Office of DMS have
verified the total number of token hol-
ders in that pocket;

(c) if so, the result of his visit; and

(d) when are these depots likcly to
start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH): (a) Yes Sir.

(b) Yes, Sir.

(c) and (d). It was found, on ins-
pection in September 1973, that the
residents held tokens for 304 bottles at
that time. The milk booth constructed
by the D.D.A. was inspected by the
Engineering Officers of the Delhi Milk
Scheme, with the purpose of taking over
and commissioning the booth, but it
was found that the booth had a pumber
of defects and could not be taken over
unless these were rectified. As soon
as the milk booth is repaired by the
D.D.A. and handed over to 'the Delhi
Milk Scheme, it will becommissioned
for either the morning or afternoon
shift, The matter continues to be
pursued by Delhi Milk Scheme with
the Delhi Development Authority.
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Exploring ways and means for ending|
tension in Dethi University Campus |

5083. SHRI N. K. SANGHI:
SHRI Y. ESWARA REDDY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Delhi Tniversity
Teachers Association Executive Com-
mittee recently met the Vice-Chancellor
of Delhi University to explore ways
and means for ending tension in Uni-
versity campus;

(b) whether the meeting tried to
evolve any code to be followed both by
the University and also the students;

(¢) if so, the facts thereof: and

(d) if no such code has yet been
evolved, the steps Government propose
to take to evolve one?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (d). According
to the information furnished by Delhi
University, the Executive Committee of
the Delhi University Teachers Associa-
tion met the Vice-Chancellor, Pro-Vice-
Chancellor and some officials of the
University and discussed with them the
ways and means for ending tension in
the University. Their concrete sugges-
tion was that the quantum of punish-
ment in the rustication orders passed
by the Vice<Chancellor last vear in
respect of four students may be reduced
from two years to one year. The
Vice-Chancellor made it clear that it
was not the quantum of punishment
which was the main question, but that
the Students Union must call off the
agitation and accept the authority of
the University to punish a student for
misconduct, if they did so the quan-
tum. could be reduced to one year.
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The Delhi University Students’ Union
Subsequently accepted the authority of
the Universitity to take action against
students for misconduct and suspendsd

_their agitation against the University

on November 27, 1973. The Vice-Chan-
cellor also issued an order on the same
day reducing the period of rustication
of the four students from two years
to one year.

Import of Butier from E.C M,

5084. SHRI N. K. SANGHI: Will the
Miniser of AGRICULTURE be pleased
to state;

(a) whether the European Common
Market has surplus stock of. butter
which can be imported at a rate not
higher than the prevailing prices of
vanaspati and mustard oil in the coun-
try today;

{b) whether a deputation had met
the Minister in the 3rd week of August,
1973 and had apprised him of the posi~
tion; and ’

(c¢) whether in view of the shortage
of vanaspati and edible oils in the
country -Government have crnsidered
the desirability of making immediate
purchases and import of this butter
from the European Common Market
countries and, if not, the reasons for
not accepting the offer which is very
favourable at the moment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
The ‘Government has been informed
that some surplug stocks of buiter and
butter oil may be availakle in the
FEuropean Commop Market and that
this may be had at prices lower than
vanaspati etc. Representatives of some
trading Houses had seen Minister of
Agriculture in August, 1973 and offered
to make the imports. Government has
been exploring the possibilily of ab-
taining some butter/butter ojl through
official channels but no definite offer or
confirmation has been received so far.
Efforts continue to be made in this re-
gard.
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Nitionalisation ' of Solvent Extractio
Plant and Trade of D. 0il Cake

5086. SHRI ARVIND M. PATEL.:
SHRI D. P. JADEJA:

Will the Minister of AGRICULTURE"
be pleased to state:

_(a) whether Government are con-
siderng to nationalise Solvent Extras-

tion Plant and the trade nf D, oil cake
in India; and

(b) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No Sir.

(b) It has not been considered neces-
sary to do so for the present.

Quantity of D, Oil Cake Exported
during 1972-73

5087. SHRI ARVIND M. PATEL.:
SHRI D. P. JADE'\:

Will the Minister of AGRICULTURE.
be pleased to state;

(a) the total quantity of D. Oil Cake

exported during the year i972-73 State-

wise; and

(b} the names of
which exported?

the countries to

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) The
total quantity of D. Oil Cake exported
from India during 1972-73, as given by
Director ‘General Cominercial Intelli-
gence ang Statistics, Caleutta is 9,94,117
tonnes. State-wise export statistics are
not maintained. The export statistics
for all commodities are maintained only
for the country &s a whole.

(b) Japan, UK. U.SSR., Poland
Czechoslovakia, G.D.R.,, Hungary and
Bulgaria are some of the important
countries to which D. Oil Cakes were
exported during 1972-73.
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Setling up a gecond Plang at{ Farrakka
by the Hindustan Latex

5088. SHRI JYOTIRMOY BOSU: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased tp state:

(a) whether the Hindustan Latex is
keen to start a second plant for the
production of contraceptives;

(b) whether this project has got
clearance from the Ministry of Health,
Ministry of Finance and Bureau of
Public Entuerprises for its project {o be
established at Farrakka in District
Murshidabad (West Bengal),

(c) whether if the factory is estab-
lished at Farrakka, Goverument will
save about 35 lakhs of Rupees in civil
construction works including building
of 500 living quarters declared surplus
at Farrakka Barrage Project;

(d) this project will creats employ-
ment potential for at least 500 young
men in Murshidabad District;

(e) if so, when this project is going
1o be taken in hand for executicn; and

(f) whether a Minister in the Minis-
try made a statement in Trivandrum
confirming this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND

FAMILY PLANNING (SHRI
KONDAJI BASAPPA): (a) Yes, a
proposal for establishment of add#
tional units for production of con-

traceptives is under consideralion.
(b) No.

(c) There will be ng saving in ex-
penditure in Capital cost for putting
up the Nirodh Plant as such. If the
residential quarters declered surplus
under the Farrakka Proiec! were made
available. it will help in saving of the
cost of residential accomimodation, if
it is to be provided to the staff.

(d) A plant with production capaci-
ty of 72 million pieces per annum will
provide employment about 200.

(e) Does not arise,

(f) No.
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Shortage of Fertilizer in West Bengal

5089. SHRI SOMNATH CHATTER-
JEE:

SHRI R. N. BARMAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a} whether the attention
Government has been drawn lo the
statement made by the West Bengal
Agriculture Minister that West Bengal
is starved of Fertilizers {cy the rabi
crop; and

ui the

(b) if so, the steps taken to allot
larger quantities of fertilizers to West
Bengal?

THE MINiSTER OF STA'TE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) The fertiliser requirements of
the States are met both from indi-
genous sources and from fertilisers im=
ported by the Central Fertiliser Pool

2. In sp far as the Pogl is concern-
ed, the overall availability during rabi
'73-74 is substantially short of the re-
quirements of the countrv. due mainly
to the following reasons:—-

(a) Shortage of ferlilisers in the
world market.

(b) Global
space.

shortage of shipping

(c) Port handling and transporta-
tion constraints resulting from
heavy foodgrains imports.

3. However, despite the difficult posi-
tion, during the first qusrier of Rabi
73-74, i.e., during August—October 73
quarter for West Bengal the percen-
tage of supplies made to supplies due
from the Pool and manufacturers, in
relation to the reguirements for this
quarter, i.e., (half of the total re-
quirements) was 58 per cent in case
of Nitrogen and 52 per cent in case of

This position was betfer than
in case of most other States.
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Allotment of Fertiliser from January,
1973 to West Bengal, UP. and Orissa

5090. SHRT SOMNATH CHATIER
JEE: Will the Minister of AGRICUI-
TURE be pleased to state the quota-
and actual allotment of fertillzers
month-wise from January 1972 till end
of November {0 the Stster of West
Bengal, Uttay Pradesh ard Orlssa res-
pectively?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRTCULTURE (SHRI
ANNASAHEB P. SHINDE): The re-
quirements of fertilisers are assessed
in the six monthly Zonal Conferences
in respect of each State for the two
erop seasons of 6 months each viz.

Kharlf (Februarv-July peried) and
Rabi (August-January peried). On
the basis of these assessments, and

after deducting the suntlies to be made
by domesti~ manufact srers. thiz Minis-
try makes allotment of fertilisers from
the Central Fertiliser Pool to each State
on a quarterly (3 months) basis, Allot-
ments are not made monthwise

Keeping the above in view the
reculred information pertainineg tn re-
quirements assessed and allotments
made in respect of West Benral. Uttar
Pradesh and Orissa for the period
February, 1973 to Januery, 1974 is
given in the Stateinent laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6036/73].

Maternity Hospltals in Delhi

5091. SHRI NAWAL KISHORE
SINHA: Will the Min‘ster of HEALTH
AND FAMILY PLANNING be oleased
to state:

(a) the number and names of Mater-
nity Hospitals in Delhi and the num-
ber of beds in each Hospital;

(b) whether the intake of patients/
delivery cases Is much more than the
pumber of beds and generally the
patients are compelled to rest on the
floor;

‘2796 L.B.—9.

-

(¢) the steps taken 1o increase the
number of beds In these hoscitals to
ensure that ne patient is msked to lie-
down on floor; and

(d, whether there is aby proposal to
open some more new naternity hospl-
tals in Delhi and if so, the particulsre
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALIH AND FAMI-
LY PLANNING (SHRI A. K. KISKU}):
(a) According to the information
available in this Minisiry, the number
of Maternity Hospitals and Hospitals
having Maternity beds in Delhi as on
1st January. 1973, is 26, A statement
indieating the names wilh the number
of maternity heds in eech hospital is
laid en the Table of the House. [Placed
in Library. See No, LT-6037/73].

(b) to (d). The information s being
collected. '

Distribution of Sugar and Edible Oi]
in Dadra and Nagar Haveli

5092, SHRI R, R. PATEL:
SHRI D. P. JADEJA:

Will the Minister of AGRICULITURE
oe pleased to stale;

(a) what is the criteria adopted for
he distribution of Sugsr and edible
oil in Dara and Nagar Haveli;

(b) the quantity of sugar fixed per
unit per month in Dadra and Nagar
Haveli;

(c) whether this supply Is less thao
‘he supplies made in olner Union Terrl-
ries; and

(d) if so, the reasons therefor and
» hother Government will consider to
bring it at par with other Union Terrl-
tory?

THE MINISTFR OF STATE ™ THE
LINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to ().
There is no control on distribution of

el
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edible oils or vanaspati. The wvanas-
pati industry had nowever agreed dur-
ing the period of scarcity, a few
months ago, to meet the requirements
of all States/Union Territories for cur-
rent production pro-rata to the sup-
pHes made to them in the last year.

According {o the last information
available levy sugar is distributed in
Dadra and Nagar Havali at a uniform
rate of 1 Kg. per unit per month and it
is not less than the rate prevalent in
other Union Territories,

(d) Does not arise,

Opening of Fair Price Shops in Dadra
and Nagar Havelj

5093. SHRI K. R. PATEL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether fodstuff is being
by the fair price shops
India;

sold
throughout

(b) if so, the reasou why it is not
sold in Dadra and Wagar Haveli
through fair price shops;

(¢) whether Goverrment will con-
sider to open fair price shops in that
territory; and

(d) if so, when the matter will be
finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P, SHINDE): (a) to (d).
Distribution of foodgrains througi fair
price shops within ths State/Union
Territory is the responsibility of the
State Government/Union Territory
Admunistration. There are a little
over 2 lakh fair price/raticn shops dis-
tributing rice, wheat, wheat products
coarse grains, levy sugar etc., all aver
the country. Dadra and Nagar Haveli
Administration has repurtej that there
are 38 fair price shops functioning in
the Territory.
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Cooperative Societies ano Cooperative
Riee Mills in Dadra and Nagar Haveli

5094. SHRL R. R. PATEL:
SHRI D. P. JADELA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Co operation  Activities
were being encouraged all cver India;

(b) if so, why in Dadra and Nagar
Heveli such activities are thrown a
side by the local authorities;

(c) whether several demands for
estahlishing a cooperative rice mill in
Dadry and Nagar Haveli has besn
made; and

(d) if so, whether Government pra-
pose {o direct the Director of Dadra
and Nagar Haveli to take necessaiy
aclion for establishing Cooperatives
units in the territory?

THE MINISTER OfF STATE IN THE
MINISTRY OF AGR'CULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Yes,
Sir.

(b) It is not a fact.

(c) No proposal for establizhing a
rice mill in Dadra and Nagar Haveli
has been received by the Department
or the National Zosparalive Davelop-
ment Corporation.

(d) There is no such proposal.

Threat to Rabi Crop in Punjab due to
Lack of Fertiliser

5095. SHRI RAGHUNANDAN LAL
BHATIA; Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Chiel Minister of Punjab
had brought to the nit.ce of the Union
Government on the 15th November,
1973 the threat tn Rabi crop in Punjab
for lack of fertilisevs; and

(b) if so, the action taken in this re-
gard?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRIULTURE (SHRI

ANNASAHEB P. SHIMDE): (a) Yes,
Sir.
(b) As in previous years auring

this season also, the Punjab State has
been given substantial weightage in
the supply of fertiliser from the Cen-
tral Fertiliser Pool. Despite this, it
ha_s not been possible to meet the re-
quirenients of Punjab, in full during
ﬂ?js season becduse of the extremely
difficult position of availability both
from domestic und imported soyrces,
However, the overall position of sup-
plies from Pool and non-pool sources
to Punjab has been better than in cuse
of all other major Stales in the ccuntry.
Roughly 75 per cent of the require-
ments of Punjab State have sa far
been met.

Blood test can diagnose colon cancer

5096. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether according to Scientists
at Harvard Medical Schcol Unit  of
Boston City Hospital ‘Bloogd test’ can
diagnose colon cancer;

(b} if so whether Government have
initiated any action in this regard; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K. KISKU):
(a) to (c). Though the Government is
aware of Press Reports regarding
‘blood test’ diagnosing colon cancer
initiated at the Harvard Medical
School by Dr. Davi Bull and his assis-
tant, Dr. Richard Helms, yet in the
ahsence of details, like the number of
cases delected, the evidence of false
negative and false positive diagnose
and the comparison of this blood test
in diagnosis with other known tests. it
is not possible to establish the walidity
cf this test at the present siage.

Acquisition of Nataraja idols from
America

5097. SHRI JAGANNATH MISHRA :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government has taken
up with the American Government the
question of acquisition of Nataraja
idols stolen from India; and

{b) if so, the reaction of the American
Government?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) Yes,
Sir.

(b) The matter is under considera-
ticn of the Government as well as
other authorities in the United States.

Sports among school-going children

5098. SHRT JAGANNATH MISHRA :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Prime Minister has
stressed on training in sports at early
age. while inaugurating a children’'s
sports stadium recently in Delhi; and

(b) if so. what steps have been taken
by Government to encourage sports
among the school-going children?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir.

My The matter concerns the State
Governments. However, during 1870-
71 the Government of India introduced
a scheme for award of 600 sports
talent scholarships annually to school
children who excel in sports and
games. The schemes is to pe continued
during the 5th Plan increasing the
number of scholarships to 1200 per
annum.
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Proposa]l to upgrade Pall Institute at
Na'anda

8099. SHRI JAGANNATH MISHRA :
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURF
be pleased to state:

(a) whether there is any proposal to
upgrade the Pali Institute of Nalanda:
and

(b) if so, the
thereof?

sallent features

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). A pro-
posal for integrating the Nawv Nalanda
Mahavihara with the Hiuer Tsang
Memorial Hall and consequent im-
provement of the facilities for higher
studies is under consideraticn as a
part of the Ministry's Fifth Plan
schemes. The details will be worked
out after the Plan has been finalized.

Misnse of the premises fer com-
mercial purposes {in a resndential
building in Vasant Vihar, New Delhi

5100, SHRI P. A. SAMINATHAN:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reoly given to part () of Unstarred
Question No. 8540 on the 30th April.
1973 reearding Modern Bazar In a
residential Building in Vasant Vihar.
New Delhi and state:

(a) whether the tenant has
prosecuted and fined; angd

bheen

() if so. what further steps are
being taken to stcp the misuse of the
premises for commercial purposes?

THw MTNTSTER OF STATE T™N THE
DEPARTMENT OF PART.IJAMFNT-
ARY A¥FATRE AND TN THR M™NTS.
TRY OF WORKS AND HOUFING
(SHR1 OM MEHTA): (a) Yes, Sir.
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(b) The sub-lense of the premises
has been cancelled and eviction order
has been passed against the tenants
under the Public Premises (Eviction
of Unauthorised Oeccupants) Act
1971 on 27-11-1973.

Termination of Sub-lease of plot in
Vasant Vihar, New Delhl

5101. SHRI P. A. SAMINATHAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether sub-lease of certain
plots in Vasant Vihar, New Dalhl has
been terminated by the Delhi Develop-
ment Authority, for misusing the pre
mises for commercial purposes;

fb) if so whether any dam ges have
been recovsred from the tenants for
unauthorised possession of the pre-
mises; and

(e} if no damages have been re-
covered so far, the reasons theref:r?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARIIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR1I OM MEHTA): (a) Yes,
Sir. in 7 cases.

(b)Y Mo, Sir.

(e) (I) In two cases, action under
the Public Premises (Eviction of Un-
authorised Oeccupants) Act, 1971 s be-
ing taken:

(if) In two other cases the ex-sub-
lessees have obtained stay orders from
the Court azainst the termination of
the suh-leases:

(iii) In another case, permission for
using the premises for nén-residential
purpnses for one year has been gran-
ted subject tn payment of composition
fee;

(iv) In another case comvosition fee
for permitting the use of the nremises
for non-residentia]l purpnses has been
demanded from the ex-sub-lessee; and

(vi In the last case, the suh-lease
has been resorted to the ex-sub-lessee
on stoppage of misuse.
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Taxi Strike during November, 1973

5102, SHRI K. M. MADHUKAR:
' SHRI B, S, BHAJRA:

Will the Minister of SHIPPING AND
THANSPORT be pleased to slate.

(a) whether there was a Nation-
wide taxi strike on the 30th Novem-
ber, 1873; and

(b) i so the reaction of Govern-
inent thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
THRANSPORT (SHRI M. B. RANA):
(a) There was no general strike by
taxi operators in all the Stales and
Union Territories on the 30th Novem-
ber, 1474, though some taxi operators
in a few States did resort to a sirike
on that day.

(b) Representations bave becn re-
ceived by Government from taxi
operators from various paris of the
country expressing dis-satisfaction
over tne steep increase in the price
of petrol and requesting for supply ot
palrol at concessional rates to them.

Simultaneously with the announ:c-
ment of the increase in the price ol
petrol, the State Governmenls and
Union Administrations were reguested
to consider revision in the taxi fares.
50 that the operat.rs were not put to
any loss. Consequently, fares have
already been suitably revised by the
State Governments and Union Admi-
nistrations. The Indian Qil Corpora-
tion has a scheme of allowing consu-
mer pumps to taxi cooperalives for
their exclusive use; lifting of pelrol
through these pumps would result in
a saving of 4 paise per litre. Besides,
there would also he assured availabi-
lity of supplies.

Supply of petrol at a concessional
rate to any class of consumers would

involve serious difficulties and admini-
strative problems and would also oot
be in line with Government's olLjective
of reducing consumption of motor
spirit.

Detention of business by students

5103. SHRI K. M. MADHUKAR:
SHRI RAMAVATAR
SHASLRI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTUKE
be pleased to stae:

(a) whether Government's attention
has been drawn to the clashes belw.en
D.T.C. staff and students in Delhi dur-
ing November, 1973; and

(b) U so, what are the immediate
steps taken to solve the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (o). Accord-
ing to tne informalion furnisaed by
the Delhi Transport Corporation, there
was no clash bsiween the students and
the Delhi Transport Corporation stal
during Novemper, 1973 However
there were a few cases of hold-ups and
hijacking of puses py the students cur-
ing that month. An Apex Commi.tec
consisting of Additional Disirvict Magis-
trate (North), Dean, Students' Welfare.
Assistant General Manager (T), Delhi
Transport Corporation and the Presi-
tient. Delhi University Students’ Union,
iz functioning in the University. This
Commiltee is charged with the respon-
sihility of looking into day-to-day
Delhi Transpor! Corporation probloms
concerning  students. In addition t¢
this, the University has Zonal Trans-
port Commitlec where students, tea-
chers and Delhi Transport Corporation
officials meet to assess the transport
needs of students.
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Sale of HMT-Zetor 2511, Harsha-T-25
and Leyland Deutz, Tractors in 1972-73

5106. SHRI R. V. BADE: Will the
Minister of AGRICULTURE be pleas-

eq to state:

(a) the total number of HMT-Zetor
2511, Harsha T-25 and Leyland Deutz,
tractors and their models sold all over
India during the year 1072-73;
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(b) their sales figures for the States pective manufacturers as on 1st July,
of Uttar Pradesh, Puniab, Haryana, 19737 ’
: THE MINISTER OF STA THE
Himachal Pradesh and Union Terf  MINISTRY OF AGRICULTORE (Sms

Rajasthan, Jammu and Kashmir,

tory of Delhi, separately for the same  ANNASAHEB P. SHINDE):

(a) The

period; and total number of HMT Zetor-2511,
Harsha T-25, Leyland ang Deutz trac
(c) the number of trattors remain- fors sold all over India during 1972-

ing unsold in each cdse with the res- 73 is as under:—

(i) HMT Zetor-ast1
(ii) Harsha T-as5 .
(iii) Leyland Nuffield-154.

(iv) Dentz D-4006 ! , . .

3154 nos,

824Tnos.

‘26 nos.

' 196 nos.

(b) The sales figures of these trac- and Kashmir, Himachal Pradesh and
tors for the States of Uttar Pradesh, Delhi Union Territory are as given

Punjab, Haryana, Rajasthan, Jammu below:—

Zeorasti | Tas; N‘f;‘..:s’l:ﬁ‘f D400k
1. Uttar Pradesh 1240 445 12 6
3. Punjab . 895 151 3
3. Haryana 145 125 1
4 Rajasthan 149 29 4 114
5. Jammu & Kashmir | 15 ul
6. Himachal Pradesh ',
“ ar 8 E

7. Dethi U. T.
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tractors 1073 is as follows:;—

1. Ms. Hindustan Machine Tools Lid. (HMT Zetor-2511)

33 nos.
2. M/s. Harsha Tractors Ltd. (Hursha T-25) . . X 1 no.
3. M/s. Auto Trac.ors Lid. (Leyland) | . 143 nos.
4 Mys. Kirloskar Tractors Lid. (DEUTZ) . . 55 nos.

Buggestion made by Finance Minister

in regard to Formulation of a Crop

and Cattle Insurance Scheme on a
National scale

5107. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Cattle Insurance
Scheme on a national scale will stabi-
lisg the incomes cf the small and mar-
ginal farmers; and

(b) if so, whether premium rate
fixation will have twin principles of
capacity to pay and the extent of the
risk covered?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) and (%). There is no proposal 1u

introduce Cattle Insurance Scheme on
a national scale or any special schzme
for the benefit of small and marginal
farmers on a national scale. However
in the SFDA/MFAL project areas, the
Agencies have been advised to set up
a cattle mortality fund to benefit the
identifleq beneficiaries.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 8540(c)
DT. 30-4-1973 REGARDING “MODERN
BAZAR' IN A RESIDENTIAL BUILD-
ING IN VASANT VIHAR,
NEW DELHI

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): I refer to the
reply given to part (c) of the Un-
starred Question No. 8540 dated 30-4-

1973 in regard to the action taken by
the Delhi Development Authority
about the misuse of a building, and ]
regret to state that a factual error
had crepi therein.

2. In answer tp part (c) of the
Question I had stated that the tenant
and the landlord had been prosecuted
by the Delhi Development Authority
under the Delhi Development Act. On
a verification I now find that only
notice had been issued to the landlord
and that prosecution proceedings had
not been commenced before the court
ag such. The Delhi Development
Authority had furnished the earlier
information under the impression that
the prosecution proceedings had been
set in motion with the issue of nctice
to the landlord and this is how a mis-
take had occurred. The correct posi-
tion is that the tenant had been prose-
cuted by the Delhi Development
Authority under the Delhi Develop-
ment Act and that notice had been
issued against the landlord.

3. I may alsp avail mysely of this
opportunity to state that the order
cancelling the sub-lease of the plot to
the landlord was sent on 2nd April,
1973.

4, The delay in correcting the
answer to part (c) of the Question
referred to is alss regretted,
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1243 hrs.

RE: ADJOURNMENT MOTION ON
STRIKE BY LOCO RUNNING STAFF

SHRI JYOTIRMOY BOSU (Diamend
Harbour): I have given an adjourn-
ment motion on the strike by the loco
running staff. The airlines are para-
lysed, The railways are paralysed.
The country has no form of transport.
Their earlier commitments have mnol
been honoured by the rallway autho-
ritles. That is why the locomen have
been compelled t{o go on strike. Their
demands are very legitimate,

ST "R : gg AT GgF eIy
¥ fevie gur g

it wew fagrdt st (mnfeuT):
IR qEIAAT AW R WG TG
iz # fufaees @ a1 wwame feut
QT IYFT AT F AT G 1 ug a9
R awe § fF uradz & fag oo
Tt FT TRA A T ST 77 |

W AR GEN WY W AT
g

ot wew fagrdt areedd § ATy gRT
W &Y g7 fafa? | drimamire se-a
AT AR ugi gt £ &
Waw & | ag Toiqg A< g § w@d
ufare 1 famelt T s2aw o Wi ar,
69 &31 Tgr AfwA Tt mEr A4} A7 1
Fal W et & war w7 28 fw
Y I a@ G

awqw Wy : & wv /T A OF
o fie § W 2 @t § A qEwiA
W & ¥few q@ ag a6 FRAT
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=i 9T g T qgE gi A fAfe
T wvaisa O A4t e A1 59 9% gEe-
Rz 9 Fu a9 ! UG §% Ted
HHIT A7 T G

st wew fagrdl et : | R
g9 F1 87 ¢

“To discuss the serious situation
arising out of the failure of the Gov-
ernment to implement their assu-
rances”

SHRI JYOTIRMOY BOSU: In
August an agreement was arrived at
between the Railway Ministry and the
loco running staff. Their demands
were legitimate and Government had
accepted them. The Government had
given a categorical assurance. On that
basis, they went back to work. Bet-
weep August and December, the Gov-
ernment have not fulfilledq their
demands and that is why they have
been forced to gHo on strike. That
means cocmplete paralysis of the rail-
way system in the Northern Railway.
Yesterday you told me, Sir, that your
train came hours late, Airlines are
paralysed. Railways are paralysed.
What is happening to the country? 1f
this is not failure of the Government,
what else is it? You should admit
this adiournment motion because you
would pot get a more fit case than this
to censure the Government.

MR. SPEAKER: I cannot agree to
an adjournment meotion. If the Gov-
ernment have not implenmentei an
assurance, it can be distussed in
another form.

it wew fagrdt amrwt : mm fefi-
= wiere wzfaz w1 &iferT

W WEag - A fafadad wves
A FHLGEAT & & FATAN 7
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SHRI SAMAR MUKHERJEE (How-
tah): The tragedy is.....

MR. SPEAKER: I have not accepted
the adjournment motion which he has

given,

SHRI JYOTIRMOY BOSU: You may
read it out.

~ MR BPEAKER: I 'am giving one
minute each because tomorrow there
will be no Calling Attention.

SHRI S. M. BANERJEE (Kanpur):
It is a very serious situation. Let the
Minister make a statement, -

SHRI SAMAR MUKHERJEE: A
statement will not satisfy us. Already
the train services are dislocated. The
All India Loco running Staff Associa-
tion President has given an ultimatum
of 48 hours after which they will go
on strike if the assurances are not
implemented. I have repeatedly re-
quested the Minister to see that the
agreements ars implemented. Only
four or five days age I had talks with
him. He has made a statement in the
Rajya Sabha and also outside that all
the agreements are being implemented
in both letter and spirit. This is mis-
guiding the whole country because it
is absolutely untrue. That is why this
crisis is being precipitated. If you
want to avoid further accentuation of
the crisis, discussion is absolutely
essential and the ‘Government must
mend its ways. So, I want you to
allow a full level discussion tomorrow.

it wze firgrlt wrwdat : wewg oY,
[IHTL FT 72 2 7= & fF 30w 9w
wE T adtaT aw @ &
# v I WAl g, & 3 et ax g
fs gt § 993 & o1 arem ar T
=y 9% g% g v f5 da
ST W & qred w0 T )
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ot faww wgram (Fiwsr) carddy
oY, W9 AT a9 A & W s EEy &)
()

W o g wwdd : qTd
T %, Tt & v awAr g

st g¥o WTTo TFTM (WiETIR) :
A=A off, I Y A @ &, wrowy
¥ § @ ¢ @t ag feaet g W
wg?

@t wew fagrdt el o saw
T E | g AW F FaAl, waf, sgai,
K138 § 79 w9 &Y §, 9@ W26 FHY FC
AT 919 FA § A1 I FA 7 29 w5
3 !

qegE S, AT FAACWET A g
T AmaT § 5 7% &9 o7 awatar
§AT 4T IUFT qreA A4) fFar wmr &
qg I THIT A & W & wgar
WAAr gg AR F gz Frfam@mg F a1
ITFTFEATg fH aRATT I 719 :

“Fresh removal, reversions sus-
pension, penal transfers, charge-
sheets, pay cuts. surrendering of
promotion and delay in promotions
were ordered and all the past cases
were kept as a package deal. Even
the holiday payment for the 15th of
August 1973 was not paid to 70 em-
ployees of Ajmer.”

HHT AT 4 FIRAT ATEA 5 aF ) difere
g ¥fwa w1 sl ¥ wfaw wrefr
dv & wfafs ¥ 7 & fs, @t qw
T e W GA wEeE WK
U I3 § SEE W I WE-
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e WY, AIfEGT 1 6 g A
g £ mifas afy gt 1 gw agq
& ag WA Sy & a54) go g1 St
w3 W wAAEi A1 qg q4g 931 i
T § f& = A 997 sETwAl &1
9T T AGE Wigd a1 gk faq
W@ i #1 € o gy &
wfoss grm (sEa)

wema oY, ¥g FTET W § !

W ARG © WY A WT FA
g7 Wik T FL@E ?

ot v fagry T d : s gfg,
W qgd W I R |

W WERE | ST AR AT FHAY
FY I FLAT & % FHT 2T 7Y qgAr |
& WY 74 TiE wwar |

ot e ® fagrd Twedt ;T T
fe =9 g gEwdde W e
AT | WA G WEA FA A
I AT fqEsal F $T00 39 g1
WET-AUET EWTE | 4g ER FY fawar
T HINST § | /IS §& 9 939 1 W0
21

SHRI S. M. BANERJEE: May I make
a submission? An adjournment mo-
tion has been given; a Call Attentinn
has been given; notices under Rule
377 have also been given. This is a
very serious situation. The hon.
Minister claims that all the assurances
given during August strike have, more
or less been fulfilled. Here is the
, Statement made by the President of
4 the Union. To avoid further deterio-

A N ration of the situation, it is necessary

AGRAHAYANA 26, 1895 (SAKA)
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to have some discussion, whether
you agree to an adjournment motion
or to a full-fledged discussion. It is
necessary to have some discussion be-
cause there seems to be a difference
between what the Minister says and
what the employees say. We want
that the strike should be called off.
How? The strike is going to stay.
In Ratlam, 7 persons have been sus-
pended and prosecuted under the
Criminal Procedure Code. If this is
the attitude, if they want a country-
wide strike, they will have it. But
that is not a solution....

W WEREW [ W15 A1 TEaT feae
A fear g agfedzare drgr «

SHRI S. M. BANERJEE: We want 2
peaceful solution of the problem. We
want the trains to run.

I would request you to kindly allow
some discussion on it today so that let
the country know who is wrong and
who is right. Either the Minister has
been misguideq by the Railway Board
or they are not implementing the
assurances,

WSO WEAG . UTSARE WiV WY
TaraT a4F &, oY AT I L Avg .o
S, ag Twd ard 2 |

SHRI S. M. BANERJEE: I want a
discussion under Rule 183. This is a
very serious matter. Mr. P. C. La!
has taken an attitude that he will not
lift the lock-out as if he is all in all
in the Indian Airlines....

MR. SPEAKER: When you have
made your submission, why don't yua
sit down?

I listened to them one minute each.
But they are making regular speeches.

SHRI P. VENKATASUBBAIAE
(Nandyal): Sir the Minister has saii
time and again that the Loco stafl
which has gone on strike put forward
certain demands and they have been
fully met. You may recall the man-
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(Bhri P. Venkatasubbaiah)

ner in which the Loze staff, some of
l:::il:;.had indulged in subversive ac‘.-

making the life of passengers
also dangerous....(Interruptions) An
impression is now being creat:d
amongst the passengers, a large num-
ber of people, that a few Loco staff
Want to....(Interruptions)

MR. SPEAKER. Would you like tu
run this Parliument in this way, tua
¥you oaly have your own say and you
don't listen t, others?

ot 9™ fagt qdd ;g
were A, qs¥ade A Ad
e 1 T aw s W=l A W

QE?

WS FQT : qT9 A AT § 9
W X ;R A WA vy o we
o Afag | WX a7 9w 7 A
WYY 97 A wgd § P gt Afaw &
¥ I fogla feaar & & @9
& W X g fe g qEaL W oW
AAR | T« WA A & AN @
a1 USBT WX 4T GHA 7 F A w7
Wi ar wga § 5 A weer
Tg et qm g fr et as & @
7 FFr Frat qax s agwa &

o s ® fagrd TG AT |\ IR
qEe A fear § 7w fram g
Y qR @ o g

ST AT ;& 7y quAr wTgen
§ % wroer 38 aw g wifgy ar
T IFTEFNW A
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SHRI P. VENKATASUBBAIAH: Are
we Members cf Lok Sabha to give an
impression that intimidation and cri-
minal acts of violence are to be tolc-
rated to the detriment of the lives of
thousands of passengers in this
country? When they give credence to
the statement of the President of the
Locomen'’s Felcration, should they aci
give due credence to the statement
made by the nor Minister? If this
adjournment motion is allowed, it
will g've an impression in the country
that tie lives of passengers as well as
the efficient working of the railways
in supplying essential commodities
will be at stake. So, Sir, my request
to you is that this adjournment mo-
tion should not be allowed. (Inter-
ruptions).

st 7y @ (7)) : wew
wgIed, e faem &1 gEA g & 31
TR gL 99T 357 & foe qe At ngEa
Y gATH FT ARG |

1. AWWA #1 A e wit §
FTHILNT T §79 T F TG & G AT

g’

2. AFHA F1 A wreaTEA fay &
& w37 ) maifraa fHar mg, wic

3. FT 39 qEa 1T F N 3 FEQ-
A AIFEAWA F) ATEAT 34X FT WY
Ay !

T & T F HAT WAy #T #@EA
#1 favam | Fa1 wifag )

MR. SPEAKER: 1 think, the Minis-
ter should come out with a statement,
and after that if I consider that a
discussion is necessary I will allow it.

Now, papers to be laid om the
Table.
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PAPERS LAID ON THE TABLE

DELHI MOTOR VEHICLES
FOURTH AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINTSTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table:

A copy of the Delhi Motor Vehi-
cles (Fourth Amendment)
Rules, 1973 (Hindi and Eng-
lish versions) published In
Notification No. F. 3(19)/73-
Tpt. in Delhi Gazette, dated
the 22nd October, 1973, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939. (Placed in Library.
See. No. LT-6017/73).

Orissa Rick (McvFMENT CoONTROL
(AMENDMENT) ORDER AND ANNUAL
RerorT OF 1CAR FOR 1870-T1.

THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P. SHINDE):
1 beg to lay on the Table:

(1) A copy of the Orissa Rice
(Movement Control) (Amend-
ment) Order, 1973 (Hindi and

English versions) published in .

Notification No. G.S.R. 412(E)
in Gazette of India. dated lhe

30th November, 1973, under
sub-section (8) of section 3 of
the Essential Commodities

Act, 1955 [Placed in Library.
See No. LT-6018/73].

(2) (i) A copv of the Annual Re-
port (Hindi and English ver-
slons) of the Indian Council
of Agricultural Research. New
Delhi, for the year 1970-71.

(1) A statement showing reasons
for delay in laying the above
Report.

[Placed in Library. See No.
LT-6019/73.]

Bugar (Price Determination for 1973-
74 Production) order and Orissa Noti-
fication ete. .

AGRAHAYANA 26, 1895 (SAKA)
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THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to lay
on the Table:

(1) A copy of the Sugar (Price
Determination for 1973-T4
Production)  Order, 1973
(Hind{ and Enelish versions)
published in Notification No.
GSR. 509(E) in Gazette of
India. dated the 28th Novem-
ber, 1973, under sub-=ection
(A) of section 3 of the Essen-
tial Commodities Act, 1955.
[Plared in library. See No.
LT-6020/73.]

(2) (i) A coov each of the fol-
lowing Orisss Notifications
under sub-section (3) of see-
tinn 150 of the Orlesa Grama
Panchavat Act, 1984, read
with clause (c) (iv) of the
Praclamation dated the 38rd
March, 1873 issued by the
President in relation to the
State of Orissa:—

(a) S.R.O. No. 358/73 published
in Orisza Gazette dated the
23rd March, 1973 making
certain amendments to the
Oriessa Grama Panchavat
Rulex 19°8, towether with

an explanatory note.

(b) S.R.O. No. R08/T3 publiched
jn Orissa Gazet'a dated the
28th Aucust. 1973 making
certain amendment tn the
Orieeq  (rama  Panchoyat
Rulea. 1048 torether with an
explanatory note.

(i) Twa etatements (Hindl and
Enclich versions) showing
reasons for Aelav In laying
the above Notifications.

(1it) Twn statements (Hindi and
Finolich versions) exolaning
the Teasnng for not layineg
the HWind{ ver<lone of the
Nntifrotions mentioned at
M skove,

(1Y abave, [Placed in Hb-
rary. See No. LT-8021/7 |
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ot wzw fagrdt s (s )
were oY, e 97 fag oft Y ama
qa 9EF T U4 @ E IaF A
7 R g

“(iiiy Twe statements (Hindi and
English Versions) explaining
the reasons for not laying the
Hindi versions of the Notifi-

cations mentioned at (i)

above.”

g Eedw wUE W A FEr A )
g Fgr A8 g fe Sdr & faw
g i faow wd ¥ @ ¥ W
et i @R

MR. SPEAKER: Are you talking
of item No. 37 That was not laid on
the Table by Prof. Sher Singh but by
Shri Annasaheb P. Shinde. ..

oft wew fagrdt aroddt : =T 4 ¥
grER AR 3F AR A A F @ E
o sgm gy f5 ooy Rl 1
adi ve awy e g fm wdr ¥
wrafaa & 1 AT TR T O T ¥
i T aEt F1% st #1 5 A
o A} | W WEe, dg A
frdY & T F A AL IATTFA |

s 39T F fraw st W o
# &1 9T wAAR A W R ¥ A
arfgy 1 & frasmMTe L@ AT R
T Y A @R AT & |
Hel HEIT ¥ & FLAT T AFAE |
oY orer afew T |

“The notification is of local in-

terest in a non-Hindi State and
applicable to Orissa State only.”

DECEMBER 17, 1973
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afga foe arqzm o @ o R
4 T 92 SF GNT FTE | A6 qWT
YT 70 Y § e wwo W fERY
FT gAW &7 § sqag< EAT |

MR. SPEAKER: If it comes in the
regional language, his view is that it
should be the duty of the Govern-
ment to place on the Table of the
House copies translated in Hindi in
spite of the fact that the original ver-
sion is in the regional language.

st wew fagrd aod :osw
& & fow sy &1 aga aga gaT |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): May I make a sub-
mission to you that as far as item No.
4(1)—reduction of excise on sugar in
the levy quantity,—is concerned, this
is a very serious matter.

MR. SPEAKER: I have allowed him
on a separate point. ..

SHRI JYOTIRMOY BOSU: You
please allow some time to ask a ques-
tion on this.

MR. SPEAKER: This is only about
the delay.

SHR1 JYOTIRMOY BOSU: Then
my submission may be converted into
one under Rule 377.

MR. SPEAKER: A new convert is
often very danpgerous!

ANNUAL REPORTS OF INDIAN INSTSTUTE
OF MANAGEMENT AHMEDABAD

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table:
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(1) (i) A copy of the Annual Re-
port of the Indian Institute of
Management, Ahmedabad, for

‘the year 1971-72.

(ii) A statement (Hindi and Eng-
lish versions) showing (i)
reasons for delay in laying the
above Report, and (ii) for not
laying simultaneously Hindi
vergsion thereof, [Placed in
Library. ‘See No. LT-6022/73].

(2) (i) A copy ef the Annual Re-
port of the Indian Institute of
Management, Ahmedabad for
the year 1972-73,

(ii) A statement (Hindi and Eng-
lish versions) explaining rea-
.sons for not laying simulta-
neously Hindi version of the
above Report. [Placed in
library. See No. LT-6023$73.]

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
ha\rg to report the following message
received from the Secretary-General
of Rajya Sabha:—

‘In accordance with the provisions
of rule 115 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha. I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the 12th
December, 1973, agreed to the fol-
lowing amendments made by the
Lok Sabha at its sitting held on the
4th December, 1973, in the Industries
(Development and Regulation)
Amendment Bill, 1973:—

Clause 2

1. That at page 2, line 13,—

for “commencement” substitute
“Introduction in Parliament”;
and in line 14 for “Act” sub-

. stitute “B{ll",
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Absence from Stgs. of House
2. That at page 2,—
at the end of line 17, add “includ-
ing the extent of under-utili-
sation of capacity, if any, dur-
ing-the relevant period due to

"

any cause.”.

12.23 hrs

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sittings
of the House in their Twelfth Report
have recommended that leave of ab-

‘sence be granted to the following

Members for the periods mentioned
against each:

(a) Shri Martand Singh—8th to
16th May, 1973 (Seventh Ses-
sion) and 23rd July to 5th
September, 1973 (Eighth Ses-
sion).

(2) Shri Ramsahai Pandey—12th
November to 12th December,
1978 (Ninth Session).

(3) Shri Narendra Singh—12th
November to Tth December,

1973 (Ninth Session).

(4) Shri Tulsidas Dasappa—23rd
July to 5th September, 1973
(Eighth Session).

(5) Shri E. V. Vikhe Patil—16th
to 30th November, 1973 (Ninth
Session).

(6) Shri A. K. Gopalan—12th
November to 21st December,
1973 (Ninth Session). )

(7) Shri Bishwanath Jhunjhun-
wala—I11th August to 5th
September, 1973 (Eighth Ses-
sion) and 12th November to
10th December, 1973 (Ninth

Session).

Some of them are in the hospital
and some of them are outside India.
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{Mr. Speaker)

8Some of the Members have written
to me personal letters in whish only
one line they write concerning thelr
asbeence sng seerking leave for the
period. The letters contain other
things slso.

SHRT SE7ZHIYAN (Kumbakonam):
Only the extract may be sent to the
committee.

MR. SPEAKER: I think. i wou
agree, onlv an extract may be sent by
me to the Committea.

HON. MEMBERS: Yes.

MR. SPEAKER: Now. is it the
pleasure «f the Hnuse that leave as
recommended by the Committee may
be granted?

HON. MEMBERS: Yes.

MR. SPEAKER: So this motion is
earried. Thank vou verv much. The
Members will be informed accordingly.

MR. SPEAKER: Now, may I know
whether the Railway Minister is ready
with his statement?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir, we
have got 4 hours on Railwavs, That
is to say. two hours are available for
Railwav Convention Committee’s Re-
port and two hours are available far
the Sunvlementary Demands. Tn all,
altosather, 4 hours are availahle for
diccussion and if hon. Members want
thev can bring jn all thesa matters
durine the disoussion. But T am  in
your hands and if von want me to
ma'ra a statement. T will make it at
2 o'clock. But I thoueht that since
we are having a diccussion, we ean
diecuss all these points at the time of
the discussion,

MR. SPRAKER: When the Annro-
priation Bill is coming you will have

DECEMBER 17, 1978

Delhi Urban Art 246
Commission Bill

ovoortunity. You can throw away the
Bill. That is as pood as a motion of
oensure, We are having a discussion
and the Minister will reply at that

time.

! A el () -
77 SqTET gAT Anfeq gAw fag o

W WEAT © 9@ Ay QT Aw
R

12.27 hrs.

SUPPT.EMENTARY DEMANDS FOR
GRANTS (ORISSA) 1873-74

THE MTNISTER OF STATE IN THE
MINTSTRY OF FINANCE (SHRIK. R.
GANESH): Sir, T beg to present a
statement showing Supplementary De-
mands for Grants of the State of
Orissa for 1973-74.

———

12.27-1/2 hrs.

DELHI URBAN ART COMMISSION
RILL*

THFE. MINISTFR OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): Sir, 1 beez to move for
leave to Introduce a Bill to provide
for the ectablishment of the Delhi
Urhan Art Commission with a view to
preservine, develoning and maijntain-
ing the aecthetie quality of urban and
environmental design within Delhi.

MR. SPEAKER: Mr. Madhu
Limaye, you wanted to oppose it.

ot o frmd (ThET) @ TRPr N
ST TATT AT ¥ IAF wAErEy
3 ¥y ¥ 1 3 HzrA CATIC AT AT
Ty g A & smgar f fs w=h
e gravrs qferdt ® §T ot

*Puhlished in Gazette of India ex-traordlnary Part II, section 2 dnhd

17-12-78.

LS Al -
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Rule 377

T AAIFT AT I¥ ¥ gEEW
&1

oft et e sl : w
1 fadas faeod §@ @39 & W
WG aF AT §5e 1®@F ak &
T g @R g fER
THE aR T a3 '

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the estab-
lishment of the Delhi Urban Art
Commission with a view to preserv-
ing, developing and maintaining the
aesthetic quality of urban and en-
vironmental design within Delhi.”

The motion was adopted.

SHRI BHOLA PASWAN SHASTRI:
Sir, I introduce the Bill.

12.29 hrs.
MATTER UNDER RULE 377

GOVERNMENT'S DECISION TO RAISE EX-
FACTORY PRICE OF LEVY SUGAR AND TO
INCREASE DUTY ON FRER BALE SUGAR

MR. SPEAKER: On Rule 377, re-
garding extractive prices of levy
sugar, I got this notice from two hon.
Members. I hope that the little time
that is available, they will be able
to distribute among themselves.

SHRI SHYAMNANDAN MISHRA
(Begusarai): I respectfully draw
the attention of the House to the
decision of the Government effective
from December 15: (a) to raise the
ex-factory price of levy sugar from
Rs. 151 to Rs. 158.6 per quintal; and
(b) to increase the duty_on free sale
sugar, which constitutes 30 per cent of
the total preduction, from 30 per cent
to 37.5 per cent ad valorem. The
decision to raise ex-factory price . of
levy sugar will make a clean gift of
more than Rs. 20 crores to the sugar
magnates. The decision to increase

2795 L.S.—10

Matter Under
. Rule 377

‘the duty on free sale sugar will in-
crease the price of sugar in the open
market

V258

It raises a serious constitutional
issue whether excise duty could be
increased without the approval of
Parllament, Parliament is sitting and
the excise duty has been raised by
the Government without its approval ,

Coming as it does, on the eve of
the elections in U.P. and in some
other States, there are serious allega-
gations that the Government had done
it as quid pro quo. The ruling party,
it is alleged, has got quite a huge
amount—Rs. 5 crores or so—from the
sugar factories, from the sugar manu-
facturers. (Interruptions). Why are
you objecting? I am only referring
to the allegations. I am also making
an allegation that Rs. 20 crores went
to the sugar magnates. Earlier also,
during 1871-72, there were serious
allegations that the Government had
extracted a huge amount of money
from the sugar magnates and later on
allowed them to fleece the consumers.
Now, that is what is being repeated.

SHRI, VIKRAM MAHAJAN (Kan-
gra): Sir, I rise on & point of order.

oft wrre fugrldt et (wnfera) -
W WERT, g Am g feae y I
s o & faw Y fmy Y yerem
Y g wfew ag e R wEA ¥
grafsd § | s aifoame 3 duw
;ﬁ."'a:('r g WR TR G ey
YT AEAT &, °F IT AY FSA F qTAA
T wifgy | waY WERw AT @
5q8 WM AT A T
¥ oz 31 A W T,
&9 AY WAgEAT W §F, LW g
WOt i AR I T
FRrE
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SHRI JYOTIRMOY BOSU
mond Harbour):

(Dia-
Sir, 1 wrote to you.

weoW WERE € 377 § waTw
FBM F A0 0F QA G & AN §,
yFTgmagaa g M ad o § )

SHRI JYOTIRMOY BOSU:
can throw more light.

Sir, 1

MR. SPEAKER: Kindly note that
we have to confine to the rules.

SHRI S.M. BANERJEE (Kanpur):
When the Ordinance was brought
without the Parliament’s approval,
you very kindly observed that it was
not proper. Is it not a Parliamen-
tary violation to justify this order?

(Interruptions)

MR. SPEAKER: Mr. Bosu, 1 re-
quest you not to get up without your
being allowed. 1 am not calling you.
I only allowed Shri Mishra.

SHRI SHYAMNANDAN MISHRA:
Sir, whal is your ruling on this,
namely, whether the Government can
raise the excise duty by an executive
order? It requires your ruling.

ot wy e (@) : W AR
oy qF s, i wee
% gt am wge g §

# g0 @17 77 faQg FTO0 wEATE
s mifeara e ®7, g9 @7 #1, fawam
¥far famrmmmmgs Tadr O¥ e
wgr & 7k 3, Forr fam otw wWT T WA
ALY a1 I TR FTOA O

™ ¥ agd gaeTw T e
A &\ A G FT T SATTAET FTE-
o o sfemr & wEd HAr ¥

TR F g N e Fraifer fear
JATAT & , AT HITAT FT I A ot
g 1 M aw ward, A
Qorerd W gT AW F oqwr
AT E | AFTIR THATY FoweA
®1 7@ qTAETE T Tfgy )

W A A A S o g
AT & ST | T A 203X A
Y H gTA 7 g 21 2, Al weey
T ag d frdramet & sweqr o=t
H WY 6,7 q9U faret & ferara & farw
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fwelt 7 2 whwm  somar g—=&
oA qrdt a1 fadieft o= # ar Y
FORIE  WIACF T g1 §@T
et AT ST F——FF wISr T
¥ W vy w0 o FEE O &
Jofrowmawed fam grgr fam
Ty 1 (W)

DR. HENRY AUSTIN (Ernakulam):
One can question the constitutionaslity
of it but not make allegations like
this.

SHRI VIKRAM MAHAJAN: The
hon. Member must withdraw the
charge.

SHRI JYOTIRMOY BOSU: Govern-
ment must make a statement here and
now. He must tell us the justification
for this,

R REE . FT W A A
qifed WY AT & at AW w
drgw FwA k AQ G TEH F—
D A A agafaw | grew ¥
wWmTE?
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ot w7y foord AN WA ¥ Tg
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wgiea, W HAT wERT ¥ 5 froag
Y WA | ()
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Re. Adj. Mot. 262

2 Fod a1 ), 7= & fafae wga
138 73 |

ot wew fagrt wwedt : 7 wTAAT
AT W A R

MR. SPEAKER: Hon. Members
have said what they wanted to say.
Now, Government will say what they
have to say on this.

st wew fagrdt awmddt - s a7

TES HIET AT, A9 ZH I BT FAT |

I THG B HAL@TIRTE
st w9 fawd : gem WgRT

QT AT THT ¥ ATEHTATIL | FEE-
1 AT T 9 g7 AT 8 1 A Wy
# AN F +ft vaedw o ggHe 7
a1 qawry fFar 3, ag wervm wol"
fe ot g7 37 %Y e ST AT & for
FAE | womer wetew, 7 HAMEA far

21 (e )
SHRI P G MAVALANKAR
(Ahmedabad): Do you approve of

what Government have done?

SHRI S. M. BANERJEE: I rise on
a point of order (Interruptions).

MR. SPEAKER: If this is how
Opposition will say whatever they
like and not listen to the others, I do
not know how we can function here,
After all, they are also a very big
party. Do the Opposition Members
want to carry on the business only
by mere shouting?

SHRI BHYAMNANDAN MISHRAY
My constitutional point has to be an-
swered by you, Sir. There is no ordin-
ance yet. An ordinance could be con-
strued as legislation. But it is only
by an executive order in a notification
that the excise duty has been raiged
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MR. SPEAKER: There is nothing
before me except what the hon.
Member says. I have no power to de-
clare out the question whether they
have rule-making power - erdinance-
issuing power. I have no power to do
80. Let me know under what rule I
can do it

SHRI H. N. MUKERJEE (Calcutta-
North-East): On a point of order, I
ha_ve listened to what has been per
mitted to be said by Shri Mishra and
as far as I can make out, the House
hag taken possession of a report that
&em has been a quantum of increase
in the excise surreptitiously at a time
when the House has been in session.
Thgt having been brought to the
notice of the House it is for you to
decide whether the Minister, before
he answers whatever is in his mind,
explains that there has not been a
quantum of increase surreptitiously
n?adn during the pendency of the ses-
sion of this House, and if that has
happened, he must jmake proper
amends, that is to say, if surreptiti-
outly an increase in the excise has
been made, wrongfully during the
pendency of the session of Parliament.
If this has happened something abso-
lutely against constitutional form and
propriety has taken place. I am only
taking note of what I have heard and
on that basis, I am asking you to call
upon the Minister, first of all, to deny
the increase if he can, and then to
apologise for the increase if that is
possible, and then to give constitu-
tional justification for that, if that
has taken place. It is for you to ex-
tract this from the Minister.

This is a matter which pertains to
the rights of Parliament. This is not
a matter where you have personally
to be informed. In your office;, you
represent the majesty of thé House
and of the sovereignty of our people.
Therefore you have to ask the Minis-
ter to explain the position which has
been brought up in this kind of a very
menacing fashion by Shri WMishra's
statement.

SHRI VIKRAM MAHAJAN: On o
point of order. Two htn. mefnbérs of
this. House have wused expressions
which are offensive and defamatory.
Unler rule 353, no allegation of a de--
famatory or incriminatory nature shall:
be made. Now, there are allegations
made by Shri Mishra and Shri Limaye-
against the Congress party. Either they
should de asked to withdraw them:
or these expressions should be expung-
ed. Therefore, I suggest fthat this
must be done first before we proceed:
further. o

SHRI MADHU LIMAYE: The Con-
gress ig not a party but a crowd.

PROF. MADHU DANDAVATE
(Rajapur): The Official Secrets Act
has been violateg by making this
statement.

SHRI ATAL BIHARI VAJPAYEE:
Is it defamatory or complimentary to
the ruling party, Congress, that they
collect so much money?

WA AR | W19 agT FTEA1-
few & ¥ R

SHRI S, M. BANERJEE: My point
of brder arises out of a previous rul-
ing which you in your wisdom gave-
in this House when most members on'
this side took serious objection to the
promulgation of an Ordinance when
the Lok Sabha was about- to com-
mence, six days before (Interrup-
tions). That was an Ordinance which
has the force of legislation. But in
thig particular case, when Parliament
was in session this has been done.
Saturday and Sunday are closed boli-
days for Parliament. It was known to
the Minigter. It was not out of igno-
rance or innocence that this has been
done. _ This has been deliberatelly
done. They have a contempt for Par-
Jiament. I do not kmow what they
are dolng. They never consult. They
just issued a notification. This was
not an Ordinance because an Ordin-
ance cannot be issued when Parlia-
ment is in session. They issued &
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notification lnefeaning ihé price of
sugar. In the opéii market; sugar price
has risen from Rs. 4.10 to Rs. 4.85 in
Delhi. In Bombay, it is Rs. 7 pér kg.
‘They have done it with the political
motive as was stated by Shri Madhu
Limaye, who said they are having
Rs. 11 crores. Let them collect Rs, 11
crores, or Rs 8 crores of Rs. 7 crores.
I am not concerned about that. In this
very House, the Supreme Court judg-
ment was referred to. By a mnotifica-
tion it was donme. That Bill has not
been discussed. I want a clearcut rul-
ing from you whether whatever has
been done by the Minister is correct
and whether the -dignity of Parlia-
ment has been enhanced or shattered
fo pieces by this. (Interruptions).

MR. SPEAKER: Order, please.
Kindly sit down. Mr. Chatterjee
Please sit down, After all, you are a
lawyer.

Now we have got certain methods.
Without my intervention, you are ask-
ing the minister to do this and %o do
that. If you do not allow me to
listen to the others, and if you allow
yourselves to be listened to, so well
and good. Allow me to listen to the
others if you want an apology. After
that I can come qut with some obser-
vations, Will I go on condemning
people without hearing them? You do
not allow me to listen, and then you
lay the condition that they must apalo-
gise. Then, what is my position In
this matter?

oft wrew fagrdt vt | w79 TR

"qa fory w¥ fee i R g wved
w1

weam wgved o wifeds A

T o ag A1 St 4 | e Tk AR

fore cargz wr wrdT o fm) W A

s wrater ) 3T | AT Fra

7 @ 3 S wfew e s

AGRAHAYANA 26, 1895 (SAKA) Matter Under ,¢6

Rule 377
ag & &= wfgn i & o ggee dn
g1 ZB WA AU A= 7w
&7 |

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, a point of order.
Assuming that the Government had
powers to increase the excise duty by
framing rules—let us assume it for a
moment—I would like to know from
you, whether the Government could
be permitted to take recourss to this
procedure when the House is in ses-
sion and not come to the House first
and announce its decision and not face
the House with a fait accomplie.
Could the House be treated in such a
manner in relation to this situation?

MR. SPEAKER: It has been pointed
out already. There is no need to re-
peat it.

SHRI SOMNATH CHATTERJEE:
I think you should take up this matter
very seriously,

MR. SPEAKER: Well, if hon. Mem-
bers want to interrupt when the
Minister hag risen to speak, it is no
use allowing him to speak. He has
been listening to you patiently. He
has been listening to 10 hon. Members
patiently. So, you listen to ome person
patiently.

SHRI JYOTIRMOY BOSU: H, is in
the dock,

MR. SPEAKER: You always take
everybody is in the dock.

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): Sir, hon. Mem-
bers are under the impression that
there is an ordinance, which ought not
to have been promulgated when Par-
lament is in session. (Interruptions).

MR. SPEAKER: Please listen; do
not lose your patience,

SHRI F. A AHMED: T would like
tn mention that no ordinanre has been
pr~mulgated (Interruptions).
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MR. SPEAKER: Whatever he
says, he has a right to speak; to
whatever you said, he was quiet. Why
can't you keep quiet?

ot wew fagrd awadat : g few
F w1 fr i fagren ?

SHRI F, A. AHMED: The word
‘ordinance’ was mentioned by some
bon. Members, and so I referred to
it.

So far as this particular order is
concerned, it is passed under the ad-
ministrative authority of the Govern-
ment, and for this purpose, the noti-
fication is laid on the Table of the
House. 1 do not know why it has not
been laid. I shall made enquiries and
find out....(Interruptions.)

ot waw fagrdt ol w@ Y
B MY, W4T T TG A9 GFT |
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SHRI F. A. AHMED: In a matter
of this nature it is not necessary to
mention it te Parliament before an
order is passed within the adminis-
trative authority of the Government.

But so far as the other matters are
concerned, I shall make a statement
with regard to them, if you permit
me, either this evening or tomorrow.

MR. SPEAKER: When was this de-
cided? When this administrative ac-
tion taken about the enhancement of
duty?

SHRI F. A. AHMED: Yesterday
was Sunday and this came into opera-
tion since Saturday.

MR. SPEAKER: The earliest oppor-
tunity should have been today; it is
rather improper that It has not been
brought here today. I do not approve
of it

st waw fagrd W : Afew
o & faq 1 g e g wei g
TR & o fed §—aw a1 ag 5
qffmiiz & g § 7T FRT @
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| |
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froim s w3
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SHRI F. A. AHMED: With regard
to the other allegation which has been
made by the hon, Member I should

like to submit that there is no subs-
tance whatsoever....(Interruptions)

SHRI SEZHIYAN (Kumbakonam):
The point raised by Praf. Mukherjee
and Shri Mishra are different; when
the House is in session, before an im-
portant notification like thig issues,
why should not the House kmow about
it?. ... (Interruptions).

T8 TiE & bR

MR. SPEAKER: I do not know
anything about this. The only thing
is that if they took action, It should
have been laid on the Table of the
House at the earliest opportunity. I
cannot decide whether they were com-
potent or not. If they could do it
themselves under the law, they could
do it. Everything in the world cannot
be brought before the House. Do not
stretch it too far; I am not going to
accept it. The time of the House is
precious and so much time is taken
every day in these little procedural
wrangles. I do not have any authority
to give any ruling on it. You better
convince me and you can come to my
Chamber. If I have authority, I ghall
certainly do it. Why do you give me
powers I do not have?

st 7y fowd @ ww W@,
a8 2077 €9 FT HATA g, SRS
AT ARG
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_MR. SPEAKER: It is pearing the
time for lunch break. Do you want to
take up the next item?

SPRI SHYAMNANDAN MISHRA:
Certain  clarifications are in order.
How is it within the administrative
capacity of the Government? Had they
got approva] earlier, say, for going up
to 4D per cent and they are now go-
ing up to 37 per cent? He had not
sald enything about it.

W RS g O werfoh
¢ W9 A qE Ta wEa £
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Shri Madhu Limaye a.m;l some other

hon. Members then left the Hause.

—

Matter Under 270
Rule 377

12,55 hrs.

RESOLUTION RE. INTERIM RE-

PORT OF RAILWAY CONVENTHON

COMMITTEE, SUPPLEMENTARY

DEMANDS FOR GRANTS (RAIL-

WAYS), 1973-74 AND STATEMENT

RE., STRIKE BY LOCO RUNNING
STAFF

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): I beg to
meve:

“That this House approves the
recommendations made in paras 66,
70. 71, 75, 76, 77, 78 and 19 con-
tained in the Interim Repert of the
Committee appointed to review the
rate of dividend payable by the
Railway undertaking to General
Revenues as well as other ancillary
matters in connection with the
Railway Finance and General
Finance which was presented to
Parliament on 11th December, 1873,

That his House further directs
that the action taken by Govern-
ment on the other recommenda-
tions made in the Report should be
reported to the Committee.”

Railway Finances were separated
from the General Finances by a
reselution of the then Central Legis-
lature in September, 1924. The
resolution adopted prescribed the
rate of contribution to be made by
the Railway to the General Revenues,
worked out on the basis of the
capital-at-charge of the Railways and
the working results of th- commereial
lines,

The Railway Convention Commit-
tee, 1949, the first such Committee
to meet after Independence, had a
fresh look at these arrangements and
recommended the concept of a fixed
dividend which the Railways should
pay to the General Finances on the
loan capital invested in the under-
taking as computed annually. The
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relationship between Railway Finance
and General Revenues as spelt out
by the 1949 Committee was reviewed
by successive Railway Convention
Committees set up in 1954, 1960, 1965
and 1971. These initial financial
arrangements have undergone impor-
tant modifications in the light of the
changing circumstances, though the
basic concept that the Railways should
pay a fixed dividend to General
Revenues still holds.

Following the planned economic
development of the country through
Five Year Plans, the practice has
been to set up Railway Convention
Committees Wwhose recommendations
regulating the payment of dividend
by the Railways te the General
Revenues ete. coincide with the Five
Year Plans. Such an arrangement
has much to commend itself since it
enables the Railways to assess the
resources that would be available
with them during a particular Five
Year Plan and to regulate their pro-
gramme for development, expansion
and rehabilitation of the railway
system accordingly.

The Railway Convention Commit-~
tee, 1971, was set up in August, 1971
and the Committee presented its final
report in April, 1973. The recom-
mendationg of the Committee cover
the Fourth Plan period, 1969—74.
Apart from issues such as the pay-
ment of dividend by the Railways to
the General Revenues and ancillary
matters, that Committee made obser-
vations on various aspects of railway
working such as Accounting Matters,
Suburban Services, Commercial &
Allied Matters, etc. Their observa-
tions are under the consideration of
the Railway Ministrgy.

The Railway Convention Com-
mittee, 1973 was appointed through
a Resolution adopted by thiz House
on the 7th and 16th May 1873. Their
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D.S.G. (Rlys.) & St. re. Strike
by Loco Staff
recommendations are to cover the Fifth
Flan period. The Committee are
earnestly at work and have already
held 4 sittings. Pending detailed con-
sideration in depth of the various
issues before them the Committse
have presented an Interim  Report
Apart from containing some observa-
tions about certain aspects of railway
working, the Interim Report lays
down the formula for the payment of
dividend to ‘General Revenues, the
quantum of money to be contributed
to the Depreciation Reserve Fund and
other allied matters coneerning the
year 1974-75. The Committee have
recommended that the arrangements
proposed by the Railway Convention
Committee, 1971 for the gquingennium
1969—T4. may continue for the year
197475, il they have ‘examined all
the relevant issues in detail and come
to firm recommendations, Under the
present arrangememts the Railways
are paying dividend at the rate of 5.5
per cent (including 1 per cent repre-
sentipg payment to the Sfates in leu
of Passeniger Fares Tax) on the capi-
tal invested up to §1-3-1964 and 6.
per cent on the capital invested after
'31-3-1064, subject. fo_gértaln conces-
gions. For the Rallway Budget for
1974-75 due to be presented to the
Parlament during the sensuing Feb-
ruary Session, it would be necessary
to take into account the recommenda-
tions made by the Committee in their

Interim Report. )

In this context I would like to brief-
ly touch upon the comment of the
Committee That freight traffic estima-
tions by the Rallways have not fully
materialised with the result that some
of the investments have not ylelded
the desired return. While the Com-
mittee will no doubt examine the mat-
ter 1n detail as indicated by them
in their Interim Report I can only say
that planning for the economic deve-
lopment of the country is an integrat-
ed process embracing the activities of
all the sectors of the economy. The
targets of development in the various
sectors are determined by the Planning
Commission in consultation with the
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various Ministries. At least since the
.commencement of the Fourth Five
Year Plan, the Railways do put forth
their point of view in fixing the tar-
gets for freight traffic, and also ap-
praise the plan periodically. For exa-
‘mple, when the growth of traffic dur-
ing the first two years of the Fourth
Plan was sluggish, it was at the im-
tiative of the Railways that the freight
trafic target was sealed down from
265 million tonnes to 240.56 million ton-
nes. However, once a particular tar-
get is projected the Railways must
provide the necessary infrastructure.
No doubt we should all benefit from
past experience; the Railways have to
move cautiously but with a sense of
optimiam, There may be situations in
which we are helpless; a decline or
non-materialisation of traffic takes
place for unforeseeable reasons. How-
ever, 1 cap assure the House that
necessary prudence will be exercised
by the Railways in making investment
decisions.

With these words I commend the
Resolution for the consideration of the
House.

MR. SPEAKER: Resolution moved:

“That this House approves the re-
commendations made in paras 80, 70,
71, 75, T8, T7, 78 and 79 contained
in the Interim Report of the Com-
mittee appointed to review the rate
of dividend payable by the Railway
undertaking to General Revenues as
well as other ancillary matters in
connection with the Railway Finance
and General Finance whicn was
presenited to Parliament on 11th
December, 1873,

That this House further directs
that the action taken by Govern-
ment on the other recommendations
made in the Report should be re-
ported to the Committee.”

MR. SPEAKER: We will take up
this later on, after the lunch hour.
The Business Advisory Committee has
allotted two hours. Now that the op-
position members are not here, we will

UVomm.,, D.S.G. (Rlys.) & St. re. Strike

by Loco Staff
have to give a little more margin. I
think we can fix it at 2-1/2 hours.
They can also discuss the loco run-
ning staff strike.

SHRI L. N. MISHRA: They can dis-
cuss anything because the supplemen-
tary demands are coming.

MR. SPEAKER: Yes, both the dis-

cu_ssions can be taken up together, The
Minister can move them.

MR. SPEAKER: We will now take

up Supplementary Demands for Grants
(Railways) for 173-74.

DEMAND No, 1—RAILWAY Boarp
MR. SPEAKER: Motion moved:

“That a Supplementa:y sum pot
exceeding Rs. 2,44,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year the -

31st day of March, 1974 in respect of
Railway Board'»

DEMAND No. 2—_MISCELLANEOUS
ExPENDITURE

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,92,000 be granteq to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1974, in respect of
Miscellaneous Expenditure’®

DemanD No. 4—WoREING ExrENBES—
ADMINISTRATION

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,08,51,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of ‘Working Expenses—Administra-
ﬁm‘!-”
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Demanp No. 5—WOoRKING ExpENSEs—
REPAIRS AND MAINTENANCE

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,77,54,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of ‘Working Expenses—Repairs and

Mainfenance'.”

Demaxp No. 6—WORKING EXPENSES—
QPERATING STAFF

MR. SPEAKER: Motion moved:

“That a Suplementary sum not
exceeding Rs. 7,80,35,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
Sist day of March, 1974, in respect
of “Working Expenses’—Operating
Staff’.”

DEMa¥p No. T—WORKING ExPENSEE—
OperaTION (FUEL)

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 505,000 be granted to
the President to defray the charges
which will come in course of pay-
mrent during the year ending the 31st
day of March, 1974, in respect of
"Working Expenses'—Operation

{Fuet)“"
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DeEManp No. 9—WoRKING ExpENgEs—

MISCELLANEQUS EXPENSES

MR. SPEAKER: Motion moved:

“That a Supplementary sum not.
exceeding Rs. 11,24,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of ‘Working Expenses—*“Miscella-
neous Expenses’.”

DzManp No. 10—WoRKING EXPENSES—

STAFF WELFARE

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 94,02,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
3lst day of March, 1974, in respect
of ‘Working Expenses—Staf Wel-

fare'”

14—CONSTRUCTION OF
TI0N REserve Funp

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 12,00,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of ‘Construction of New lines—
Capital and Depreciation “Reserve
Fund’”

DEMAND No. 8—WORKING EXpENSES—
OPERATION OTHER THAN STAFF AND FUEL pDgpmaxp No. 15—OreN LINE WoORKS—

CapITAL, DEpRECIATION Reseave Fonp

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 27,96,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1874, in respect
of ‘Working ERpenses—“Operation
ather than staff and Fuel'

AND DEVELOPMENT FUND

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,000 be granted te
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
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of ‘Open Line Works—Capital, De-
preciuition Reserve Fund and Deve-
lopment Fund'.”

The Resolution, the Supplementary
Demands for Grants and the loco
strike will be discussed together.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): There is a half an hour
discussion at 5.30 p.m. This discussion
can go on till that time.

MR. SPEAKER: Yes, we will con-
clude this by 5.30 pm. When will the
Minister make the statement om the
strike?

SHRI L. N. MISHRA: Any time you
like.

MR. SPEAKER: I think you better
read the statement after listening to
all the speeches. That is the normal

procedure.
SHRI K. RAGHU RAMIAH: The
Minister may be called at 5 O'Clock

MR. SPEAKER: I hope so. He may
be called at 5 O'Clock. But some-
times it is not within your power.

Now, we adjourn for Lunch to re-
assemble at 2 O'Clock.

1305 hrs. ..

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha rve-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[Mr. DepuTY-SPEAKER in the Chair]

SHRI S. M. BANERJEE (Kanpur):
Sir, I have a brief submission to make,

I think, Sir, you are aware that in
Delhi itself nearly 8000 workers of the

Comm,, D.S.G. (Rlys.) &
St. re. Strike by Loco Staff
Delhi Cloth Mills have been on a stay-
in strike since the 4th December, At
the intervention of the Labour Min-
ister, a general strike was averted.
The DCM management, viz., Messrs
Bharat Ram and Charat Ram are vic-
timising the workers. I want that the
Labour Minister should make a state-
ment,

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): On the 12th I have
already requested the Labour Minis-
ter to make a statement.

SHRI S. M. BANERJEE: Otherwise,.
there is going to be a general strike
by the workers,

&t g femd (7iw) : STwE
mgreg, fred 15 feal & @, =
O T M2 § W ewrafa ot A wRw
faar f T T wEEl R AAA L ¢
& foet 3 § —

. W # A wrwafaw < §Y

37 97 U W] & faw wwT
"EW ANE AT | WA WY
AT G AT |

2. w1 #1 feamgda § o o
wfawa %z waw w1 «\9 &
W W F I AT
w7 T A W

3. fagre & o< fol & qdar &
o gl s fagwar e faar
w815 faT o et
® EAE JSATAT | FW O
T T AT | (W)

TwEATE AT F T H W1 g
HTH A E S TN T
Saw I W F W gmaT
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M w0 (wrEwiA)



279 Res. re. Int. Rep. of

MR. DEPUTY-SPEAKER: The Chair
‘has no quarred with you anywhere:

ot 7Y w7 A9 F arw W
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st AT wrelt ()
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“14.1¢ hrs.

"RESOLUTION RE: INTERIM REPORT
OF RAILWAY CONVENTION
COMMITTEE, SUPPLEMENT-
ARY DEMANDS FOR GRANTS
(RAILWAYS) 1973-74, STATE-
MENT RE: STRIKE BY LOCO
RUNNING STAFF-—Contd,

MR. DEPUTY SPEAKER: Order,
‘please. Please allow me to nm.date
‘the proceedings of the House....\In-
terruptions) Will -the Members kindly
listen to what I am going to say re-
garding the business in front of us.
‘Let us get down -to ‘the business omn
‘hand.

DECEMBER 17, 1973

Rly. Convn. Comm., zé
D.S.G. (Rlys.) & St. re. Strike
by Loco Staff

MR. DEPUTY SPEAKER: Order,
please.

Earlier, the House has decided to
discuss the resolution of Shri Mishra
relating to certain recommendations of
the Railway Convention Committee 2nd
the Supplementary Demands for this
year together. According to the time
allotment of the Business Advisory
Committee, ~originally two hours were
allotted for the Resolution and two
hours for the Supplementary Demands,
Then the House also decided that
during the discussion references may
also be made to the situation created
by the Locomen going on strike and
the ultimatum that they would escalate
and widen the strike. This is a hotch-
potch of a discussion. (Interruptions)
Will you kindly listen? I normally
make it a point not to speak non-
senge, Kindly listen. (Interruptions)
I am saying about myself. So kindly
listen to me on what I am going to say.
This is a hotch-potch of a discussion
where relevance has mo meaning! I
cannot tell a Member that you are not
confining to this you are not confining
to that. It is open to everybody. But
even 5o, we are hard pressed for time,
and a decision was made earlier that
instead of four hours, we may cut it
down by half an hour.

SHRI RAMAVTAR SHASTRI
(Patna): My suggestion was to in-
crease time,

MR. DEPUTY SPEAKER: It was a
suggestion made. Why don't you
understand it? A suggestion was made
to that effect, so that we may be able
to take up the Half-an-hour discussion
at 5-30. This is the difficulty/which I
am faced. I request Members to keep
in mind that in respect of the Supple-
mentary Demands only Rs. 22 crores
are involved, out of which about Rs. 21
crores is for increased dearness allow-
ance and Rs. 12 lakhs or 10 are for
some urgent works. Nothing more
is said about other aspects of the
Railways. Keeping this in mind you
may kindly offer your remarks. Shri
Biren Dutta.
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-

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 'There is one clairfica-
tlon required. Now the questicn is
this. There are two alternatives open
before us. Otherwise, the Railway
Minister will have to reply day after
tomorrow. Now if you begin now, it
will end round about by 6 o'clock.
There is one Half-an-hour discussion
at 5-30. There are two ways open, un-
less you want the Railway Minister to
reply day after tomorrow. Either we
agree to take up the Half-an-hour dis-
cussion at 6 o'clock or we cut down
this at 5-30. That is, at 5 g'clock the
Minister will be called and at 5-30 this
discussion will be over, and we take
up the Half-an-hour discussion. We
may take up whatever course the
“House decides in the matter.

SHRI B. V. NAIK (Kanara): We
may take up the Half-an-hour discus-
sion at 6 o'clock.

SHRI N. K. P. SALVE (Betul): We
may take up the Half-an-hour discus-
gion at 6.0° clock.

SHRI S. M. BANERJEE (Kahpur):
The Speaker said that the Minister
may make a statement.

MR. DEPUTY SPEAKER: [ heard
the Minister saying that he was pre-
paredtomakeastatemmtnzocbck
before the discussion so that Members
might make reference to those things,
but I also heard what was being sald,
that he might as well make a state-
ment at the time of the reply.

RAILWAYS
That is cor-

THE MINISTER OF
(SHRI L. N. MISHRA):
rect. (Interruptions).

MR. DEPUTY SPEAKER: It is in
your own interest if yoy listen to me.
If the Minister replies day after to-
morrow then I think the statement be-
comes irrelevant, I don't kmow. Can
you throw light on that?.

Com., DS.G. (Rlys.) &
St. re. Strike by Loco Staff
SHRI L. N. MISHRA: 1 would
prefer to make a statement towards.
the close of the discussion.

MR. DEPUTY SPEAKER: Let us.
hear from. the hon. Minister what he.
wants to .say.

SHRI K. RAGHU RAMAIAH: Sir;.
before the hon. Speaker left the
Chair—if my recollection is correct—
he did say that the Railway Minister
will make a statement at the end of
the discugsion.

SHRI RAMAVTAR SHASTRI: No-
no.

SHRI KRISHNA CHANDRA HAL-
DER:What he gaid was untrue.

SHRI K. RAGHU RAMAIAH: Let
us refer to the records. (Interrup-.
tigns).

SHRI RAMAVTAR SHASTRI: The
hon. Minister for Parliamentary Af-
fairs is deliberately misleading the:
House.

MR. DEPUTY-SPEAKER: Mr._
Shastri, whatever is on records is on
the record. But, what I am sayiog
is that I have a feeling that the Minis--
ter may not be able to reply today.
Whatever you may say here, on this
emotional question, a very wide scope
will be covered. I have my continu-
ing fears that you may not be able to
reply despite our best efforts, you may
not be able to reply today. If you are
not able to reply to-day and, if as
the hon. Minister for Parliamentary
Affairs has said, your reply may be
made only day after tomorrow or the
day after that, then your statement on
the locomen's strike loses all rele-
vancy and meaning. That is all what
I am trying to poinfl out to you.

SHRI K. RAGHU RAMATAH: I did
not say that his reply should be day
after tomorrow. I might re-capitulate
what I said. There are two courses

is his reply to-day either
after we finish with the debate at six,
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that is, after haif-an-hour discussion,
or we shall cut down this discussion
from 4 hours to 31/2 hours so that
the railway minister's reply may be
at 5-30 and then we may take up
‘half-an-hour discussion. Of course I
did not say that the Minister must
reply day after tomorrow. (Interrup-
tions).

MR. DEPUTY-SPEAKER: Mr.
Pandey, will you kindly cooperate? 1
think there may be a vig media If
the Minister is able to reply to-day,
well and good if he is not able to
reply today, at least he can make his
statement towards the end of the
locomen's strikes statement.

SHRI 5. M. BANERJEE: Just a
minute, Sir. I can assure you (Inter-
ruptions). We want to get the infor-
mation about the locomen's strike. Let
the han. Minister concentrate on this.
1 have requested him to make a
statement. If he makes a statement
now. the chances of further excalation
-of strike will firstty be removed. We,
all of us including you aH are patrio-
tic people and the strike should come
“to an end. Let the Government make
a statement.

MR. DEPUTY-SPEAKER: You have
made your point.

SHRI RAMAVTAR SHASTRI: He
.should stick to his earlier commitment

SHRI K. RAGHU RAMAIAH: This
is a composite proposition that the
‘Railway Minister should make a state-
ment on the locomen’s strike now and
if we conclude the whole debate to-
day at 8 O’clock, we take up half-an-
hour's discussion later.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Mr. Deputy-
Speaker, Sir, it is with profound sor-
row and anguish that I am making
-this statement.
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Before 1 go into the statement I
would like to impress that the assu-
rance given at the time of the August
strike has been fulfilled. Even at the
time of calling off the strike, every
assurance that has been given has
been fulfilled both in letter and in
gpirit. If any individual case is left out,
I am prepared to go into the case my-
self. I am all for a cordial atmosphere
among locomen. There is not one
assurance which has not been fulfilled.
It there is any left out due to human
error or anything of that kind, I am
prepared to take yp that case myself,
look into it and give a decision within
twenty-four hours. Now, I come to
my statement. A section of the loco
running staff of the Western Railway
have been agitating and absenting
themselves from November 26, 1973,
Their only demand appears to be that
the Loco Running Staff Association
should have the right to negotiate. I
have made it clear in the Parliament
a number of times that categorical
groups cannot be given recognition.
Large number of the absenting staf
have already come back to duty and
the remainder are also trickling in. It
is under these conditjons that a sec-
tion of the loco running staff of the
Northern Railway, in Delhi ang its
surrounding areas, Lucknow, Kanpur
and Tundla have gone a lightening
sirike from December 15, 1875. At
Delhi main, most of the evening com-
muter traffic had been cleared and only
a regidual of 500—600 commuters re-
mained. The police arrived promptly
on the scene, their first task being to
control the commuters as soon as the
service was provided for their onward
passage. Within four hourg the obs-
tructing engines have been removed
and most of the evening long-distance
incoming and out-going services were
running, though very late, with the
exception of two metre gauge malil
trains, Jodhpur, Bikaner and on Ahme-
dabad side. Thereafter there were
no more incidents of fire dropping
throughout 15th night or on 16th but
the shunting staff absented themselves
from their duty In substantial number.
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All services were, however, rumning
during the day, though delayed. The
object evidently is to support the
‘Western Railway striking staff as
‘thers has been no provocation what-
soever on the part of the Northern
Railway Administration.

In this connection, it has to be men-
tioneq that all the assurances given
to the locomen after the August strike
‘have been implemented, as explained
turther. I shall now mention the va-
rious asgurances given ang the present
stage of implementation of each of
.these assurances.

(a) All those who were arrested
in connection with the May—
.August agitations have been
‘released, ag promised. Fur-
‘thermore all State Govern-
‘ments have been requested to
withdraw charge-gheets fram-
-ed in connection with offences
‘not involving sabotage, wio-
.lence or damage to Railway
‘property committed during
‘these agitations

#(b) All those released have been
taken back to duty, as pro-
mised.

(fc) Penal proceedings of rever-
sions, suspensions and remo-
valg ariging out of the May
and August 1973, strikes have
been cancelled.

'{d) Breaks in service arising out
of the May—July agitations
have been condoned, as pro-
mised.

«(e) Again, as promised periods of
absence arising out of the
August 1973 agitation have
been adjusted against leave
- earned leave to be earned.

«(f) Charge-sheets of administra-
tive character directly com~
nected with the trade wnion
activities or activities arising
out of the May and August
1973, strikeg have been with-
drawn, as promised.

-

Comm., D.S.G. (Rlys.) &

St. re. Strike by Ldco Staff
() A Committee under the
Chairmanship of Deputy
Minister for Railways, Shri
Mohd. Shafi Qureshi, consist-
ing of 5 representatives of the
loco running staff hag been
constituted to examine other
points of grievances and this
Committee is still functioning.
As regards 10 hours duty, the agree-
ment reached after the August 1973
strike was that the mode and manner
in which the 10 hours duty can be
implemented will be discussed by the
above Committee and detafls worked
out within a period of 6 weeks, Due to
the complexity of the subject and the
widely divergent points of view of the
two sides the Committee could not
complete their deliberations on this
subject within 6 weeks. The official
side considers that three to four years
will be required to implement 10 hours
duty fully as I underline the word
“fully’ in view of the need to build up
additional facilities estimateq to cost
about Rs. 38 crores and to recruit and
train a large number of additional
staff. On the other hand, the running
staff side are of the view that the imp-
lementation can be affected in 90 days
time. After carefully considering all
the aspects, I have already announced
in Parliament that we have glarted the
implementation of 10 hours duty from
the 1st December, 1873, and will be
completing it in a phased manner in

3 years time.

In this connection, I have also to
mention that the entire question of
duty hours was examined at length by
the Miabhoy Tribunal and it was foand
by the Tribunal that even for reducing
the duty hours from 14 to 12, as many
as a 8 years would be required. There-
fore it may be seen by the Hon'ble
Members of Periiament that by redue-
ing the period to 8 years for reduction
of duty bours from 14 to 10 a very
great step forward has been taken.

While we are taking all necessary
steps to implement this decision and
completing the hours of duty at a
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stretch to 10 hours and completing it
in 3 years' time, I have to mention
that the loeo running staff are also
governed by the Hours of Employment
Regulatios. Accordig to these regula-
tions they are to perform only 108
hours duty in a fortnight. When they
work more than 108 hours in a fort-
night, they get over-time. It has also
to be clarified that even when a dri-
ver does more than 10 hours at a
stretch, the hours that he spendg on
actual running duty is much less. Even
in advanced countries like U.S.A. and
U.S.S.R, the hours of duty of running
staff have till recently been more than
12 hours at a stretch in the U.SS.R.
it was only in 1971-72 that the hours
of duty were brought down to 12
hours a day and that too as a result
of modernisation of traction.

As regards the other grievances of
the loco running staff, they are with
respect to this is a new demand:—

‘a) Equal pay for firemen ‘A’ and
Fireman ‘B' and Shunter ‘A’
ang Shunter ‘B’.

This issue is already pending be-
fore the Boarg of Ar'blilration
set up under the Joint Con-
sultative Machinery Scheme.

(b) Job security for medically de-
categorised persons.

This issue is pending before the
Railway Labour Tribunal.

(c) Pay and allowances of running
staff.

This has already been covered by
the Pay Commissions Recom-
mendations.

The deliberations of the Committee
under the Chalrmanship of the Deputy
Minister of Railways are continuing.
It i unfortunate that the loco running
staff have without any provocation or

any vallij reason gone again on this

lightning strike, putting the public to
great inconvenience. While continuing
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to sit on the negotiating table they
have chesen to pesort to such anti-so-.
cial methods. -

I request all sections of the House
to lend their support in putting dowm
such anti-social activities of a section
of the staff who want to paralyse pub-
lic transport and to undermine the
national economy.

I would also take this opportunity
to appeal to the striking section of
the locomen to return to duty. It is
in fact difficult for me to understand.
the reason for their resorting to this
illegal strike without any wvalid cause
more so when the meeting of Qureshi:
Committee has been fixed on 17th Jan-
uary, 1974, with their consent. If the
locomen desire the meeting can be-
held earlier. I would again urge on
the striking locomen to return to duty-
keeping in view the larger mational in-
terests,

SHRI DINEN BHATTACHARYYA.:
(Serampur): Are you satisfled? (In--
terruptions)

SHRI KRISHNA CHANDRA HAL-
DER: Why is he saying ‘anti-social'?
(Interruption).

MR. DEPUTY-6PEAKER: Kindly
sit down.

SHRI RAMAVTAR SHASTRI: L
protest,

MR. DEPUTY-SPEAKER: Order,
please.. You can protest; you have
the right to protest. But kindly al-
low me to speek. You can have your
say while you make your speech. ( In-
terruptions). Order, pleage. I am on
my legs.

Now, although strictly according
to the rule, questions are not asked
after the Minister has made a state.
ment in this_case, we shall take the
Minister’'s  statement—(Interruptions)
—Order please. I have to raise my
woice in order to hear by Members,
that is the difficulty. In this case, we
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shall treat the Minister’s statement as
part of continuation of the speech he
made before lunch hour, ang therefore,
everything now op the suluect is open
to discussion.

Shri Biren Dutta.

*SHRI BIREN DUTTA (Tripura
West): Mr. Deputy Speaker, Sir, 1
would first speak a few words on the
report of the Railway Convention Com-
mittee. Submission of a report by the
Committee has become a convention in
itself. In the report it has been stated
that during the last five years the
freight and passenger fare in the rail-
ways has been rising continuously
and the total amount of increase thus
effected amounts to Rs. 337 crores. The
report also states that the prevailing
financial condition of the railways con
tinues to be eritical. Thus even though
the income of the railways is being in-
creased the expenses also are 0
mounting that the financial situation
does not take a turn for the better.
Taking these factors in view the Con-
vention Committee has impressed upon
the necessity of imposing adequate dis-
cipline in financial management of the
railways. They have also recommend-
ed the formation of a taskforce to en-
force thig discipline. I do not know
to what extent they would be success-
ful in their efforts.

Sir, the Committee considers many
issues of financial management, but
unfortunately this Committee does not
consider the problem of the persons
who run the railways, the railway
workers. I do not kmow whether it
comes within the purview of the func-
ticns of the Committee or not but the
Committee makes no recommendations
about them and their problems. Noi
only this. The Committee has not paid
adequate attention for fixing priorities
of railway expenditure, It is very
often said by the Government spokes-
men that the income derived from the
Railways will be utilised for the deve-
lopment of the backward areas but
what do we find in reality. All plans

Comm., D.S.G. (Rlys.) &
St. re. Strike by Loco Staff

and proposals for the develop-
ment of the backward areas
g2t bogged down because of the
opathetic attitude of the railways,
The railways have adopted an
attitude of neglect towards the
backward areas and because of this, a
Breat part of the backward areas siill
remain outside the railway net work
and mainly because of this industries
cannot grow ip these parts of the coun-
try. I would cite an example in this
connection. Some time back the Rail
way Ministry had discussions with the
Government of Bangladesh on the
quesion of creating better rail links
between the two countries. From the
border town of Belonia, the border is a
matter of one mile only and if we can
create a railway yard there, then the
link can easily be created there, Not
only this we can also set up a rail line
which may start from the port of Chi-
tagong and passing through the State
of Tripura may go upto Mizoram and
Manipur. You will be surprised to
know Sir, that if we can lay a two-
mile long railway line then it will not
only connect Agartala but it will also
connect Kachar ang Manipur. But
unfortunately this samll railway con-
nection which is of so vital importance
not only for Tripura but alse 1o its
neighbourhood/territories does not find
a place among the proposals for new
lines which the Government have for-
mulated and presented before this
House for financial approval. The Rail-
way Ministry however havy no time
to lcok into these matters which if
implementeq will promcte welfare to
many States. On the contrary the
Railway authorities are too busy in
dealing with other issues and their
only anxiety is to devise ways and
means for keeping the railway workers
under their thumb and to silence their
voice of protest. What is the role of
the Railway Board? The less said the
better and I do not propose to go into
details because another colleague of
mine will be participating in this dis-
cussion shortly. The strikes are there.

*The original speech was delivered in Bengali,

2795 L.S.—11
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The railway mepn have taken to go a
slow move and the locomen are already
on strike. The railway workers have
also given notice on for an all India
strike on the 27th February 1974. In-
stead of trying to solve the problems
amicably through negotiations, the
Government have gone all out t> crush
the workers demand and they are uti-
lising the territorial army and the rail-
way protection force against the agi-
tating railway workers and the DIR is
also being used liberally against them.
But this very railway administration
and their armed forces find themselves
completely helpless in dealing with the
wagon breakers and the miscreants
who loot the railway godowns and the
dacoits who loot and kill mercilessly
the travelling passengers. No sooner
the railway workers raise their wvoice
and put forward their legitimate de-
mands, the Government come down
heavily upon them and try to terrorise
them and crush them with force. Ths
is unjust, unfair and deplorable to say
the least. We are already passing
through a strike by the Civil Aviation
workers and if the reilway work:rs too
ate compelled to go on a nation wide
irike then the country would be put
i.'o a veritable chaos. Is it not time
.aat the railway authorities should try
to realise the gravity of the situation
and try to settle the disputes amicably?

It is true Sir, that we should consi-
der seriously how the railway earnings
and how much of it have to be contri-
buted towards the general revenue.
But to my mind Sir, it is far more
important and far more serious to con-
sider the reasons which have virtually
paralysed, the railway working all
over the country today. The trains
have stopped running In time and
since Shri Mishra hag taken over the
Ministry not a day has passed when
thers was no trouble in the railways.
But Shri Mishra is a great politician
and he has more important political
missions to fulfll than to attend bis
official work. He is too engrossed
with the political developments of
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U P, Bihar and Orissa and how can be
therefore find time to deal with the
problems that aflict the railways? Na-
turally as the baneful consequence of
this Ministerial apathy towards his
department, the railway is suffering
from manifold ills. The railways are
not carrying coal to the industrial units
and because of coal shortage many
industries have closed down. The pro-
duction in the public sector steel plants
too have also fallen. Because of the
callous inefficiency of the railways the
industries are suffering, production 1s
falling, industrial unitg are being clos
ed down leading to unemployment of
thousands of workers ang the country
in turn has been put to a grave crisis.
Far from trying to grapple the proh-
lems and trying to solve them, the
Railway Minister is only trying to
make the railway workers a scape goat
of the situation but I may tell him
that he cannot get away merely by
calling the railway wcrkers as aali-
social beings and such accusations can-
not be the end of his responsibilities.
The Minister no doubt has a huge
majority in this House for him. I have
no doubt his supports can shout hoarse
and thump the tables loud to support
him within the Parliament but the
grim situation that has been created
in the sphere of industry and trade.
the situation arising from the strike
of the locomen and the proposed all
India strike to be held on the 27th
Feb., cannot be solved or suppressed
by mere shouts or desk beating. If
the Minister is really interested and
serious to resolve the crisis then he
should evolve rational and clear cut
policies and should immediately ini-
tiate negotiations with the railway
workers.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I feel it is my duty
to congratulate the hon. Railway
Minister at the outset, as he has given
a call to the railway employees parti-
cularly the locp staff to call off their
strike and come to him if there were
any grievances, if not for anything
elge at least for the nations ecomomy.
There cannot be any better statement
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than this Op the question of loco
strike in the first hour of today’s
session some trouble was created by
some hon. Members who also wanted
to move adjournment motions The
whole thing has become very clear by
now. They wanted to move a union.
For what? For discussion. Discussion
for what? Discussion to highlight the
points to the Government to correct if
there be anything wrong. The whole
thing has come out by the hon. Minis«
ter”s statement. Assurances given by
the Ministry have been fully imple-
mented and yet, there may be some
minor things over here and there,
which are still under negotiation and
deliberation of the special committee
appointed under the chairmanship
of the hon. Deputy Minister, In
the circumstances, I do not find
any reasons for agitation. What
is there to agitate and to have
an adjournment motion and take valu-
able time of this august Houge while
those assurances have been implemen-
ted and the Committee is still under
mnegotiation and deliberation for the
remaining matters. Why could they
not wait till the deliberations are
over? There could be only one reply
and nothing else but political motiva-
tion of those who were engineering it.
nothing else. It is political motivation
at the critical hour of the Nation when
we are facing problems because as
the previous speaker said the airlines
are under lockout and there is disloca-
tion for some kind of passengers. They
want to have total dislocation by
creating disorder in the movement of
railways as well. This ig highly re-
prehensible and nobody can imagine
that anybody will support that move
at this crucial peried. I would re
<quest the hon. Minister through you
that even if there be grievances of
rafllway employees, be it loco staff or
anybody else, the railway authorities—
the Minister, the Deputy Minister and
the Railway Board wofficials—should
give a patient hearing to their prob-
lems and look into their grievances
very sympathetically. One  thing
'should not be ignored that the mﬂﬂs
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are the nation's property and the emp-
loyees who are responsible for running
the railway administration and keep-
ing the wheels of the railways moving
are also the country’s wealth and their
contribution is not to be minimised or
ignored at all. But there are also ins-
tances about which the minister should
be very much sympathetic and co-
operative. In some cases, there are
reports that the officials in the Rail-
way Board or in the General Mana-
ger's offica or zcnal offices are mot
always sympathetic to the caus: of
railway employees. That should be
seriously looked into.

At the moment, in the NF Railway,
almost a similar trouble though not
of such a magnitude, is going on. The
General Manager of the NF Railway
has refused to hear the grievances of
the Station Masters and Assistant
Station Masters. I must thank the
minister once again because the mo-
ment 1 brought it to his notice, he
said, “I am giving the instruction that
the General Manager must hear their
grievances.” In this way. I would
request the Minister to look into the
grievances of railway employees.

AN HON. MEMBER: Is that

‘good enough reason for a strike?

SHRI B. K. DASCHOWDHURY:
That is another matter. I deprecate
that idea also.

The hon. minister has moved the
resolution regarding the Railway
Convention Committee’s interim re-
port, particularly paragraphs 60, 70,
71, 75, 76, T7, 78 and 79. I find
these are nothing very much new. I
whole-heartedly support it and I hope
the House will give its support.

When we discuss the budget, na-
turally we come across some prob-
lems about our local constituencies,
apart from the big problems of bud-
getary and financial allocations. I
would like to refer to three maejor
points concerning my constitueney.
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The hon. minister is fully aware that
in this House on several occasions,
we have had talked about the resto-
ration of the flood-damaged railway
lines, which were damaged in that
great flood the deluge that took place
in the latter part of october, 1968.

The hon. Minister was good enough
to inform me very positively in the
first quarter of this year that he has
already passed orders and instruc-
tions for restoration of the flood
damaged railwaylines in the N.F.
Railways, namely, Jalpaiguri-Haldi-
bari B.G. lines ang Lataguri-Chan-
grabandal metre-guage line in the
N.F. Railways. It was
stated that after the monsoon was
over this restoration work would be
started. I have received information
that restoration work has not been
started by the N.F. Railway authori-
ties. I have also this information
that in the N.F. Railways some of the
officials who are in charge of this
matter are hobnobbing with the Bus
Operators, Press Syndicates of that
region and in the process the resto-
ration work is delayed further. An-
other monsoon will come, and they
will plead that after the monsoon is
over it will be taken up. 1 would
request that the restoration work,
which has already been ordered by
this Ministry, should be taken up
immediately in order to relieve the
local people of harassment that is
being encountered by them for the
last cix years.

Secondly, for the last fourteen
years the people of my constituency
have been demanding for a small
bridge or culvert which was damaged
by flood some 14 years ago. Even
though this request was made 13
or 14 years back, the raflways have
not attended to it so far. This year
the railways have agreed to do it.
Yet, T do not find any semblance of
this work being taken up by the N.F.
railway authorities to construct a

specifically-
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culvert near Ghuksodanga station in
the N.F. railways. It has already
been admitted by the railways that it
would be taken up and it would not
cost more than Rs. 7 1{2 lakhs to
8 lakhs. This is a small amount
which the Railways should take up
immediately.

In the last budget session the Rail-
way Minister stated that in the Fifth
Plan a gigantic scheme of opening of
new railways would be taken wup,
particularly in the backward regions.
When I made certain suggestions to
the Railway Minister, he informed me
by a letter that “your suggestions
would be looked into when the final
allocations for the Fifth Plan is
inown”. I understand from the
newspaper report that for the open-
ing of new railway lines in the Fifth
Plan more than Rs. 130 crores are
going to be allocated. I would sug-
gest to the hon. Minister to consider
opening a railway line from New
Mynaguri to Sitai, which is 'an abso-
lutely a backwffiard area, as I have
clearly mentioned in my letter to him.
I hope the hon. Railway Minister will
kindly consider this suggestion.

Before I conclude, 1 would like to
say that the previous speaker, though
coming from the opposite side, said
that the railway construction in Tri-
pura should be considered sympathe-
tically. 1 fully endorse that request
for railway lines in Tripura.

With these words, I support the
motion moved by the hon. Railway
Minister.

SHRI S. M. BANERJEE (Kanpur):
Sir. 1 have to speak on the Interimr
Report of the Railway Convention
Committee, the Supplementary De-
mands and, last but not the least, the
statement made by the hon. Railway
Minister, Shri L. N. Mishra.

As far as the recommendations of
the Railway Convention Committee
are concerned we welcome them. 1
consider it very valuable report and'
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I compliment the Committee, includ-
ing the Chairman, for taking so much
Pains to submit such a report.

The funds required out of the Rail-
way Plan are Metropoiitan Transport
Project Rs. 410 crores, new lines and
conversion for development purposes
Rs. 255 crores and railway captive
power stations Rs. 120 crores, coming
to a total of Rs. 785 crores. I would
like to know from the hon. Minister
as to what has happened to the
Metropelitan Trandport Project. 1
know that in Calcutta in certain
places they dug some areas. But, has
the work started after the rainy
season? I would like to know when
the dream of the people of Calcutta
would be realised and when this
Metropolitan Transport Project, the
ring railway or underground railway
in Calcutta will come true. Also,
what will happen to the power pro-
blem? Now there is tremandous
shortage of power. 1 hope I need not
visualize a situation where my bro-
thers die of suffiocation in the under-
ground railways for want of electri-
city. for shortage of power. Over-
ground, the people can breathe. But
what will happen to those who will
be underground? So, before taking
up this project in hand, an assurance
should be given in this House that the
power shortage will be properly met.

About opening new lines, I am ex-
trmely happy that the Prime Minis-
ter, Shrimati Indira Gandhi, the
other day, laid a foundation-stone of
the Broad-Gauge line, converting the
Metre-Gauge into Broad-Gauge, from
Delhi to Saharanpur, the Delhi-Shah-
dra-Saharanpur Light Railways. I
am <o happy about it. But I am ap-
prehensive that during elections such
things are done and I do not want
that somebody should remove the
foundation-stone after the elections.
The foundation-stone must remain
there and the work must be comple-
ted. I would request the hon. Minis-
ter to see that the work is completed,
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He will have the blessings and good
wishe: of lakhs of people who are
living in those districts and who
have really welcomeq the move of
the Government of India for convert-
ing the Metre-Gauge line into the
Broad-Gauge line.

Coming to Supplementary Demands,
a sum of Rs. 21 crores has been asked
for on account of payment of two
instalments of dearness allowance to
the Railway employees. That has been
paid to them. But what about the
third instalment of dearnese allow-
ance? Np orderg have been issued by
the Finance Ministry either to the
Railway Ministry or to the P&T
Department or to any other Ministry
about the pay scales of various Classes
of employees. I would like the hon.
Minister to convene a meeting of all
the unions, including the two recognis-
ed Federations, to discuss how best
the pay scales should be implemented.
There is a growing discontent in the
country, not only amongst the Rail-
way employees but amongst all the
Central Government employees about
the shady manner in which the Pay
Commission submitted its Report.
With all our eloquence we were un-
able to convince the Government that
the Central Government employees
are also entitled to have pay scale
cormparable to those pay scales which
are applicable to Public Undertakings.

What happened recently? A mini-
mum wage of Rs. 250 has been given
to the employees working in the
Heavy  Electricals Ltd., Hardwar,
whereas the Central Government em=-
ployees doing the same job practi-
cally or even more are getting only
Rs. 196, as a minimum wage.

Even the formula of dearness al-
lowance which was suggested by the
J.CM. has not been agreed to by the
Government. They have stuck to the
old formula which was suggested by
the Pay Commission.

As regards neutralisation, cent per
cent neutralisation hss been' granted
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to those emuployees who are draw-
ing up to Rs. 300. But that does not
cover Class III employees. With sll
gincerity and honesty, I should say
that the Class III employees, the mid-
dle class employees, are the worst hit
today. They have to maintain a
social status and, at the same time,
they suffer because they cannot beg,
borrow or steal. Naturally, full neu-
tralisation should be given to all the
employees who are in Class IIT also.

Now, I come to the demands of the
Loco staff. My hon. friends who were
very angry with us when 'we raised
this issue in the morning wanied us
not to raise the issue and some
of them even shouted by saying that
there are anti-social elements. I am
sorry, the hon. Minister for whom 1
have got the greatest regard used the
expression that there are some anti-
social elements. Who are the anti-
social elements in the country? The
wagon  breakers, the people who
pifer the corrupt officers who are
corrupt to the bone....

SHRI MADHU LIMAYE: And cor-
rupt Ministers. (Interruptions),

after you catch them, you find, they
are still corrupt. Are they not anti-
social elements? The definition of
corruption in this country has chang-
ed. Now a different définition of cor-
ruption is given. Who is a corrupt
officer? One who takes the money and
does the work is not considered cor-
rupt officer, but one who takes the
money and does not work is consider-
ed corrupt officer. That is the de-
finition of corruption now. I would
like to ask the hon. Minister whe-
ther these drivers, locomen, fire-
men. shunters, signallers and others,
who are fighting for better emolu-
ments, are corrupt. What did they
do duribg the <Chinese aggression?
What did they do during the Pakistan?
aggression? How did they work?
And do you call them ° anli-social?
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It is a sad commentary, 1 gay, on the
talk of socialism and participation of
labour in the management.

The hon. Minister has clearly stat-
ed that all the assurances which he
gave in August, 1973, have been im-
plemented. In the same breath he has
said this also. The decision has been
taken to reduce the duty hours from
14 to. 10 hours and that is being im-
plemented from lst December, 1973,
but it will take three to four years
to be completed. Previously it took
seven years. After all, which em-
ployee can possibly wait for seven
years? These employees are working
for 14 hours, 15 hours and even 16
hours. I would ask the Chairman or
the Member of the Railway Board,
including the Minister, to kindly work
as a fireman even for eight hours.
It will be impossible for them to
work. And these poor people are
working for 14 hours. And then they
have demanded a reduction to ten
hours and when the Minister, after
preliminary discussion has conceded
the demand and has issued the neces-
sary instructions, who is obstructing
the decision now? Is it the Railway
Board which is obstructing it? 'Who
is obstructing the decision? I do not
come from the family of strikers.
But I fail to understand how is it that
strike has taken place when  the
meeting has been fixed for 17th Janu-
ary 1974, Sometime ago, it was con-
fined to Western Railway; now it has
come to Northern Railway also. A
Statement has been issued by Mr.
Sabapathy from Cochin. He has given
a 48-hour ultimatum. You may be
angry with him for giving this ulti-
matum, But the question is this. The
matter has to be clinched some way.
{If, during these negotiations, the
matter has not been clinched, who is
obstructing? I want to know whether
the Railway Board is coming in the
way, because I know when the Rail-
way Minister assured in this House,
there were members in this House
who were not happy, who wanted
that the Railway Minister should be-
have like a Shylock ang take a pound
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of flesh from the locomen. That is
why, we want that this meeting be
convened at the earliest opportunity,
and this decision—reduction tc  ten
kours—chould be implemented im-
mediately. The employees have
said that it could be implemented
within 80 dzys. Did those people not
anticipate that 20,000 or 30,000 more
men would be needed for this? Why
should they be afraid of this now?
Let there be the expenditure of
Rs. 38 crores or so. After all, these
poor tveople cannot work indefinitely
for 14 ‘hours.

Secondly, I have received a tele-
gram from my hon. friend, Mr. Homi
Daji, a former member of this House
and the leader of the CPI Group
in Madhya Pradesh, that the cases of
seven employees in Retlam have not
been withdrawn; still they are being
proceeded against, It is true that
every employee has been taken
back while their cases have nol been
withdrawn. Why should it be left to
are State Governments? The State
Governments  should be asked to
withdraw these cases. Why pot the
suspension be lifted?

15 hra

I would like to make three or four
suggestions, I would request the han.
Minister to convene a meeting of all
the All India Unions, whether re-
cognised or unrecognised—the Feder-
ations may not like it, but after all,
these unions do matter—during the
first week of January and decide
what should be the labour policy.....

MR. DEPUTY-SPEAKER: Please
do not elaborate. You have made
the suggestions. We will be hit by

SHRI S. M. BANERJEE: This is
not Question Hour.

MR. DEPUTY-SPEAKER: I know,
but how else can we complete the
debate to-day? There are so many
others who also want to speak.
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SHRI S. M. BANERJEE: Unless
you allow me to complete, how can
I complete?

The meeting should be convened of
all those All India Unions including
the two Federations, to decide as to
what should be the labour policy and
how best there can be a lasting and
peaceful solution to this problem.

The second point I want to make is
that the 17th January meeting should
be convened earlier and any Railway
Mazdoor Uniop should be recognised
immediately = and the papers are
there and then those cases that are
still pending may kindly be with-
drawn and an assurance should be
given. What did happen during the
strike time? After the withdrawal,
the Divisional Superintendents and
other officials fixed a meeting with
these union leaders. There were
some negotiations but now they havé
stopped that. That also aggravatec
the situation. I would, therefore, re-
quest the hon. Minister to kindly
realise the gravity of the situation
and allow a discussion at all levels
with all those unions, If there is
only one union, one industry and we
pass a Bill to that effect, that is a
different matter. But, as long as it is
not there, I would request the hon.
Minister to kindly apply hjc mind
to this.......

MR. DEPUTY-SPEAKER:
Raj Deo Singh.......

Shri

SHRI S. M. BANERJEE: They are
not there. I am speaking on their be-
half.

With these words I request the
hon. Minister not to consider this as
a sort of scoring a victory over us
but to kindly see that the situatien
does not deteriorate and the strike is
averted.

oft wrwre frey (7 7aT) STETE
ARXW F T GeeiiEt qur F wwe
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Fasgag | Wa a4 wgew @@
srfasiier § 9% g faae Faafwm 1
T ¥ TR ag faeay A g g W
Fr Ao e e, g7t Areaedr &
g 34 %1 §) famae sgia (AT 1 g9-
fag 3 M gz F o &)

Y= ¥ AR AR A S
v wrfgy 7 9wl A # Ay
A, =8 % g9 gug 9T g o3|
#1 fo=n Ao =1 wI R W@
Ferafge )l AsEwg afFasw
Wit # oF agd a9 swfag 9w %
I § W Ag § g3 | @ @R
& w1 gfawn §, waw 74791 7430
FAFCE G FH g & 5§ 5or
AT /1 A T HHET F FHFL
37 gfagt & ot gvag a9 &, o
F onfa § 57 &1 Y Tifgy % 3 3
goon £ fE 7 F19 #1 €Y o WA, Wi
WY g WK FE @S 7T g a7 99

WHIG T G, %8 ©@ | AT o)
wBRE  ARwET Ag A v
wifeg 1 w1 W@ WA ¥

qARIAT A GED gE S W @Ay
ITG AT G TE, FWEAGAAT AT
% {5 it g g@ F w=TEw g
9T § AR =4 W Hawd #Y 12
FUT o ¥ SATAT FT 47T AT | WK
fae 9= wgEF ) g faar q@
a7 fF 3T 1 7 HqT FT 1 7E §
AR A 7P ¥ v F W A A
TR 6 97 ®F AT AT wOAT
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TEAR sTRr g e e
g ! fgns denda ¥
A arEl ¥ geTr Sgdr g w 3w
s | ? g% & qrIEEar &l
I ARG AT AT ZgA0H
T & av @gt a3t g gar d fF
sdaf7dl & g 73 gom, 98 3o,
AfF sy @araEa g fFa 9
we FC 741 TEF 39S 5 w©reF w1 ||y
REAWFAT G T ! WA AT AT
@ AT\ FEE SeE AT =fRe |
Afe ¥ g6 o E W I *
TEAETRTHX, THY FIAAG I THAT
AR M FE LA FaT A
WAAARMTFTFHSF Y| HaT I
aFed wifeq , Favdl ¥ @A
=rfgr1 A ZA H*1E @y A agad
g ¥

™ & a1 § WY F7 54 TG -
v+ faaat 1 $YT smafig e T
g M ag ag e awefge fedraa 1
Ay W FQ5 ¥ @ @ AR
i faa & gafes @ @ A
w@dr 97 162 fFEpfET @ik
Waama gAr afgr ) w  fraw
F AT 9T T 93 TG 7 7w grar ]
4,800 fwefreT s 1 ota fr agr
2,500 frapfzeamT) AR AR
# 10 ¥ 15 wrast #r mfent g=dt §
afr waefgI & 6 ¥ 8 FEw AT
mfgat et &1 Ao safw
Twef1gT &Y gt o & gafadr @
oifadt ®t g ®E@ A sfeamar
NFt & A qafeg wng s Adt
faad®t &1 wefAAd wivdfecw
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fedfioa & W3 5w & @@ 9 Wt
g e § AR faga w sy §
@ gu & 9 & FFm fF 45 o aga
AT 71 2 5 AT ¥ TFE, 990
F FEAYT AT AGT ¥ IAY A7 eyl
waR #Frarg wd g ofr wgm fe
fraeft & aowisr % st Argy GdveeE
T ¢ v FY R o o W Y
FUEGT & 0AT Y T AR AEA
& 99 F1 Areiw ¥ of el qu‘rarra‘n.

wq ¥ §8 W1 Be ifnT & waw
A FAT AGATE | FAEARSH F]T AT
AT i § 3 & fordy ooy Faifam

A § ¥fea fee awe & samgven
TN S A T AT A F HATE
ﬁra'rq' 31 T & o & AT A R
=ﬁ‘t‘rgr AT

MR. DEPUTY SPEAKER; This will
not relate to any of these 3 items.
This is not a budget. There are only
two supplementary items one is lear-
nesg allowance and another is certain
urgent works. Any other item is out-
side the scope. Have you read what
are the items In the Supplementary
Demands.

it wrwre fest - Tafad g6 wiw
e ma ot £y w=hefa £ o i
AT FEA ISR I FIWEER
fear s

These are the two thingg which are
included in the Budget.

it e fagrdy vt (w=efiru)
“JUTHE WERW, TH A ¥ e Al
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faur St gFar iR I uE Wi faara
e Fue § | afew AgEFE WA A
T Gy fRaT & | 39T & weraT A
o Hareg AR fAam i mm Eee §
i IaemY infﬂﬁ'ﬁmﬁw
FL 4T 1 W G H A=
et oo FETRd 1 wr g
& TF FT IR F I AEW@FAT TG
21 fe 99 & arae(E vl W (ow
3 4, 000 FUTRYAT SHGT T T §
FATH A & TOT TF A T IANT a7
FARETEL | W FAINTTHET 197
7, fom =1 & W oF FI=w 4T, W #}
T TEA & | 107 FT 31 A€
T W F g gEr ) dfEw Ay
FYAT 3T QT ATRATF & ¥ FApTer
g fdmrw famam ) o
AT & forg 3T &7 W w9 et
T & A IEE FTOA T W g I
o urer ww fewr qwet @ afew 3w
% gt farerr # Faefiy fegfa & g &Y
TRIRTA E1AT W1gy ag g F qar &l

gr ¥t aa qg & fe I foan
AT §X faa ganfe @ & fAg gor
g &1 fawre w3t § 7 ST a1 I
et & AR A& A atE) SR
radT ¥ W1 & fadim  Sraaw =eat
FUE q7 WYL IAT 42%0T €T T97
arer & 1 AfeT @ AR 32,5
fafegs  ofadl 5t @& & arer @
Frr gt & srgw g qiEt arwn
TN A TG G § w9 fRar
AT | FYAAT WA FoqT & dlF J
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faaoo AT & | ¥ W@ wAWA BT
nag < ¥ & e ag anfeat Wi v &
YIS ¥ WA wfuE ) €
TAFTE T WA AT B A |
fﬁammquzuﬁtnﬁn
qfawmw ey TR F 1 A ST IFAr € |
STEvEEAT 6 AT #1 § UF ARATIEAl-
a, qiadr  wwan faar sg fE
ST G q91 § Y &0 @war (Fad
aoft wifed Wik s g e E
T W AT W gifeat &1 &

g 7

U g § S a9 w9 H
AW F FT TOF FW@1 97 | U WA
# 7Y sira & o o e it o <ot
ifgl | a1 g AT AT TF W
FRORET ST AR S AT FT W
Haredt Y a9 H 3@ a%q § | Ao
T4 T T &, I FT FAIWA THET
:Iqq?%qgﬁﬂfaiﬂmﬁ#@ wTT
g1 3@ ¥ ww ofed w2 w0
srraRaEal g |

it T aTd ¥ 9= & @
T Fr=Ta gFATT X § 1w Al
T fr weTd e 9T STe,
adf wem fr = qad wepsE
Hfer # a8 7Ty & fad fure Adt g
fir & FH=TO Wy F forw gEane 9T
ar &1 for ¥ fex o A & faas
oY AT aerare Aewdt g, o ¥ wwA
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wisy o araw favg aw S I AT
FAF e & e wEET &
FFATT 9 A wrr < § | wswd
7g ¢ f& = gea Sfoat § W -
SR ¥ 9T FE GAaArS FCT qrer Ad
UFF 9OW ¥ & gfaaa @A afe
7z fagra wawTq & 1 W AT A
THH! AT § a1 T § 1 T =i
g7 ww AT it £ gura $7T 0
W3 sHwfat &t @ am Fv qtar §
fi & ap=r =T 2 A AFE FLHF
g frw dn #Y qfmr § w11 w3 7
E1ERIIL (G - S

o Qo dto Tt (IWT) : "W
s o ?

ot wew g Rt © fr
ATt €Y & & Arar #7 afew o F
H5A § | WTE o Te Fo o Yo qyaT
FFmA Y ? AT A !
wetew 7w § fr g A T w-
ot &9 W qTwAT T X aw §
AT g@  wg Wi g
sTosY ST T g 5 o wfiaer
W WA § & 9 & SRt &1
sfafafaca A wxa g1 WA 27 gaTT
e e §, I ferad 1 grm
o Qo Wro wal : gH AN :

ot wew foqr@t st ;T
aw g

I well ¥ W TR At e -

afcdt Y R @ @ R gy ar
3T T8 #7 faoty w3 ?
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SHRI S. M. BANERJEE: Here is a
telegram which has just been receiv-
ed from Mr. Sabapathy. It reads
thus:

“RAILWAY MINISTRY'S FAIL-
URE TO IMPLEMENT DEMANDS
AS PER AUGUST AGREEMENT
AND RAILWAY OFFICIALS CON-
NIVANCE WITH RECOGNISED
UNIONS RESORTING TO MASS
VICTIMISATION A FRESH RE-
SULTED WESTERN AND NOR-
THERN RAILWAY PRESENT AGI-
TATION PRAY IMMEDIATE IN-
TERVENTION TO IMPLEMENT
AGREEMENT....".

MR. DEPUTY-SPEAKER: He
could pass it on' to the hon. Minister.

SHRI S. M. BANERJEE: It fur-
ther reads:

“CANCEL ALL  VICTIMISA-
TIONS INCLUDING PRESENT
AGITATION WITHIN FORTY-
EIGHT HOURS IN INTERESTS OF
NATION AND INDUSTRIAL
PEACE OTHERWISE OTHER
RATLWAYS LOCO RUNNING
STAFF WILL BE COMPELLED
TO JOIN THE AGITATION.

Comm., D.S.G. (Rlys.) &
St. re. Strike by Ldco Staff

MR. SABHAPATHY PRESIDENT
ALL INDIA LOCO RUNNING
STAFF ASSOCIATION.”

This has just been received and,
therefore, I have read it out.

it wew fagrd a3 A
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Left adventurism and right reaction
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T F FT froy oY w7 ST T T
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&t o Wo wWI: a@ &G ¥
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17 AT ey dow o o ITT A
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[SErx S. A. KapEr in the Chairl]

SHRI K. S. CHAVDA (Patan): Mr.
Chairman, the railway financeg have
been in a very bad condition since
1869-70 and at the end of the Fourth
Plan the total loss to the rallways
was of the order of Rs. 200 crores,
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inspite of the fact that each year dur-
ing the Fourth Plan, there was in-
crease in freights and fares and same
relief was given by the Railway Con-
vention Committee. It will go from
bad to worse durfng the Fifth Plan
as mentioned in the interim report cf
the Rallway Convention Committee
which. says in recommendation No. 4:

“According to present estimates
based on current costing and exist-
ing levels of fares and freights, the
railways are likely to incur a deficit
of Rs 439 crores at the end of the
Fifth Plan....."”

It further says:

“The position might worsey fur-
ther in case the assumption  with
regard to fraight traffic during
the fifth plan fail to  materialise
and/or the rising trend of prices
continues. Further the commiltee
recommend that corrective  steps
should be taken promptly to avoid
these pitfalls.”

What were the reasons for the deficit
during the fourth plan? One reason
given by the Railway Board was the
floods in various parts cf the country.
It is true that railways suffered heavy
losses because of the floods, particular-
ly in Narmada at Broach. Due to
this flood, railway services between
Bombay and Baroda remained  sus
pended for over a month and heavy
losses were incurred by the railway
administration. Therefore at this
juncture I would request the Railway
Minister to press the point befnre the
Prime Minister because the Narmada
dispute is now with the Prime Minis-
ter and according to reports, she is
going to give her award. If the dam
at Navgaon is constructed at a height
of 530’ there will be flood control
completely.

More than 15 per cent are ticket-
less travellers on the Indlan  rail-
ways. If it is at least reduced to 10
per cent, a majority of the losses will
be wiped out. But the railway ad-
ministration is not alive to this pro-
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blem. Fo: example, in Rajkot divis-
ion on the Western Railway, all trains
are running without TTEs. That is
why there is increase in ticketless
travelling. 1 am sure the same s
true of other railways as well Ir
every train is manned by a TTE, rail.
ways will have better revenues be-
cuuse there is some fixed target for
every TTE.

The railways are incurring losses on
certain strategic lines. In case, God
forbid there is a war between India
ang Pakistan, it would be on the
borders of Gujarat and Rajasthan
So, 1 have suggested a link line
which will connect Kakosi on the
Western Railways with Bhiladi on
the Northern Railways. If they were
connected, than there will be a direct
parallel route to the trunk line bet-
ween Ahmedabad and Delhi, which
will be a shorter route. It will also
serve the strategic areas. This de-
mand has been made several times
on the floor of this House as well as
in the Rajya Sabha, but this request
has not been complied with by the
Minister, even though this is a very
important line.

I am not satisfied with the stale
ment made by the Railway Minister
on the strike by the loco staff. Gow-
ernment should taake immediate steps
to see that the strike is ended.

SHR1 S. R. DAMANI (Shclapur):
Mr. Chairman, I support the De-
mands for Grants. The demands total
Rs. 21,24,06,000. The major demands
are Working Expenses—Adminis-
tration Rs. 3,08,51,000 Working Ex-
penses—Repairs and Maintenance
Rs. 8,77.54,000 and Working Expenses
—Operating Staff Rs. 780.35,000.

It is a fact that the expenditure of
the railways is in the increase every
year if we see the budget of the last
few years. Whether it is repeirs,
maintenance, administrative staff or
majntenance staff, the expenditure is
on the increase. On the other hand,
coming to the receipt side, the actual
2785 LS—12
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receipt is always less than the esti-
mates. Both passenger trafic and
goods traffic are declining.

Because of the increase in expendi-
ture and decline in revenues, the
railways have come to a stage where
they are not self-sufficient for the last
few years. The railways are losing so
many crores of rupées every year.
This is a very alarming state of affairs
and we have to consider this aspect
very seriously.

If you go into various reasons, you
will find that the major reason for
this state of affairs is the growing
indiscipline among the railway wor-
kers. My hon. friend mentioned how
many people are employed and how
much work is there. The Railways
have got all the resources, the wagons,
the passenger coaches, to carry the
traffic. But they are not being pro-
perly used. Due to indicipline, they
are ‘not running them efficiently.
With the result that there is more ex-
penditure. On all the items, the ex-
penditure is more. That is why the
hon, Minister has fo come before the
House for Supplementary Demands to
the extent of Rs. 21 crores.

The railway people are’ well-paid.
If you compare with the salaries of
other Government employees, they

‘are better paid. The amenities pro-

vided to them are also much more
than what other people get. Even
then, they are not satisfied. The re-
sult is that on a small pretext, they
want to go on strike. In the last two
months or in the last one month, on
three occasions, the Loco staff, some
of them, have gone on strike. I was
very much surprised to see the news=-
item that has appeared in all the
papers. Day before yesterday, some
of the representative of the Loco staff
wanted to see an officer of the Rail-
ways. I want to quote it. It says:

“The lightning strike called by
the Loco-running Staff Association
is in protest against the authoritieg’
refusal to meet the representatives



3:3Mn1ntReper mu:m ‘Riy. Cosvn. Comm.,

[Shri S. R. Damani] e

of the Association to discuss the
grievances of the loco-men, a Ra.ll-
way spokesman said.”™

One of the representatives goes to see
an officer, all of a sudden, and, due to
certain reasons, if the officer is not in
a position to meet him, they go on a
strike. That means, the railway staff
have no consideration for the public,
for the country. Becduse their re-
presentatives could not meet an officer
or the officer could not meet them,
they immediately went on strike and
all the trains, all the traffic, was dis-
located. They could have gone to the
higher authorities; they could have
gone to the Minister who is always
available hére. But they have no
patience. They want to take the
country to ransom. I want to know
from the hon. Railway Minister how
long he is going to tolerate these
things. o

We have got the Fifth Five Year
Plan. We have to implement it. The
preduction is going to increase; the
passenger traffic is going to increase.
What will happen? If the attitude of
the railway staff is like this, if they
are not going to cooperate in any way
with the authoritjes, if on a small pre-
text they want to go on strike, what
will happen? How are we going to
fulfil the Plan targets? The entire
transport is being carried by the rail-
ways.

What is the position today? Take,
a very important item of coal which
is a raw material for the railways,
which is a raw material for the ther-
mal plants, for the steel plants and
for most of the industries. Two years
back, it was not sufficiently available.
Now also, it is not sufficiently avail-
able. Now there is shortage or in-
sufficiency. That can be checked.
They do not want to work. The Rail-
ways have cancelled hundreds of
trains. Why? Because there is no
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coal. . All the thermal plants are run-
ning with oaly two days' stock. Today
they. have got the stock; for tomorrow
they do not know whether the stock
will be available or not. Coal is being
carried by trucks. Naturally it adds
to the cost. And who pays? It is the
general public who pay for the in-
creased cost. My friends on the Op-
posite say that they have sympathy
for the workers, We have also got
sympathies for the workers. But they
should weork, they should render ser-
vices for which they are being paid.
If there are grievances, these can be
discussed. Resorting to strike there-
by causing dislocation everywhere is
not in the interest of the country.
This cannot be tolerated. And if this
position continues, then it is better
that the Railway Board is wound up.
Let them run the Railways as they
like. Therefore, we have come to the
stage where stern measures have to
be taken. The general public is fed
up with this kind of strikes, with this
kind of disruption. How much incon-
venience the general public have had
to suffer. If there is no coal, the
trains are cancelled. The thermal
plants stop working. Such state of
affairs should not be tolerated. (In-
terruptions) Everybody has got the
right, but they have their responsibi-
lities to the country, to the general
public.

I also want to say that the officers
who are in charge should consider the
situation, and whatever grievances of
the workers are there should be settl-
ed immediately and not kept pending.
They should not sit tight and allow
the workers to come to the point when
they will go on strike. Tt is their
duty. They should foresee what are
the grievances, how they are going to
affect, what are the reasonable things,

tc.,. and they should accommodate
and settle them quickly.

Take, for example, the Sholapur
division which was merged with the
South Central Railway, although it
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was to merge with the Central Rail-
way. All of a sudden, they changed
the decision #nd merged it with the
South Central Railway. Sevem or
€ight years have passed. There have
been requests and representations to
the officers, to the Chairman of the
Railway and also to the Railway
Minister. But nothing has happened.
These people then went on strike for
one month, and the traffic from north
to south was disrupted for one month.
The Government appointed a Commit-
tee of Members of parliament. I was
also a member of that Committee. All
these representatives of students, tea-
chers, doctors and lawyers who ap-
peared before the Committee said that
the decision was wrong and pleaded
that it should be merged with the
Central Railway. In such cases, Gov-
ernment should take a decision
immediately, so that if something
wrong has been done, it is rectifled
quickly.

As 1 was saying, the workers, on
small pretexts, should not held the
country to ransom. This cannot be
tolerated. I would say that the Minis-
ter should be firm. The general pub-
Jic are with him because he has to
carry a heavy burden for loo%ing after
the transport, the quickest transport
system of the country, namely, the
Railways. Only I would request the
hon, Minister to kindly look into their
grievances but to deal with them
firmly and he should not be lenient
and such kind of tactics should not be
tolerated any further.

With these words, I support the
Supplementary Demands,

SHRI A. P. SHARMA (Buxar): I
stand to support these Supplementary
Demands for Grants.

SHRI S. M. BANERJEE: But the
hon. Members is reading the wrong
report—the report of the Railway Con.
vention Committee.

SHRI A. P. BHARMA: [ support
also what Mr. Banerjes has just now
mentioned.

Comm., D.S.G. (Rlys.) &
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First of all, I stand -to remove cer-
tain misunderstandings which have
been repeatedly made by learned per-
song like Vajpayeeji and other friends
against the recognised Federations
Vajpayeeji perhaps foregts that these
federations became one some t m=z ago
and he should also try to read and
understand the reasons why they were
bifurcated and who was responsible
for it.

There are people in this country who
accept certain things only when it re-
sults to their advantage. That was the
only reason. Great leaders like Shri
Harihar Nath Shastri and Shri Jaya
Prakash Narayan put their heads to-
gether—we were also in that came—
and they were brought together as one
federation. Later on, the National
Labour Commission set up a Study
Team which also made a recommenda-
tion that whereas there will continue
to be two federations on the Railways,
efforts should be made by their jcint
working to sse that ultimately one
federation is brought about.

But I am sory to say this and I
maintain this. Even our learned Pre-
sident, President Giri has also been
of the same view that there should
be one federation, one union one in-
dustry. Then why cculd not we have
it? 1Is it the fault of the workers?

Vaj ji just now demanded that
the Government should demolish the
two federations, as if the Government
has constituted the two fed=ratic.s.
That is the difficulty. The Govern-
ment cannot make a federation nor
can they unmake the federation. It is
the workers and, therefore, the work-
ers have decided to work jointly and
that is how it can be one. Even my
friend, Mr. Banerjee who politically
differs with me s working with us in
the Joint Congultative Machinery.
There is no problem....

SHRI 5. M. BANERJEE: We are
disgusted with the JCM.
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EHRI A. P. SHARMA: You may be
disgusted because of your own reasons,
buf so far as the working of the
machinery is concerned there is no
diffeulty.

My friends talk about one fede-
ration. The most important thing that
everyone and more so, the hon. Mem-
bers, should remember is that there
is no difficulty so far as workers are
concerned. All these problems are
created by these politicidhs. ...

SHRI ATAL BIHARI VAJPAYEE:
Including Mr. A. P, Sharma.
16 hrs,

SHRI A. P. SHARMA: I am not
a politician. Mr., S. M. Banerjee is
also not a politician. That has been
accepted by the Government, by its
own admission, We are workers still
and we will continue to be workers till
we survive. But Atalji is a politi-
cian. Therefore, what does happen?
All these trade unionsg that have been
constituted and formed in this country
are projection of the political parties
in the trade unicn, in the industrial
field. 1 request all of them including
my own party members. Let this mat-
ter by decided by the workers and
politicians should keep their hands off.
There should be one trade union and
one trade union only in this country.
Why is there only one Trade Union in
Britain? I have told about thiz often.
Predominently the British TUC is con-
trolled by the Labour Party in Britain.
But the Conservative party never tried
to form a rival trade union, rival to
the British TUC. But here Mr. Vaj
payee runs after ASM Association and
some of my friends run after some
other categoriess It is all right for
them to say that some federatioms
have failed to represent the wishes of
the associations of the workers, But
I wish to make the statement here
that so far as the National Federation
of Railwaymen is concernned (which I
have the honour to represent) we are
the first to take up the cause of
the loco runming staff. As a repuli of
taking up that issue, a tribunal was

DSG. (Rlys.) & Si. re. Strike

by Loco Staff
appointed under the Chairmanship of
Mr. Mian Bhai, retired Chief Justice of
Gujarat. The only difficulty is, the
Railway Minister and the Railway
Board delayed implementation of the
Mian Bhai tribunal award. I would
like to congratulate Mr, L. N. Mishra
the present Railway Minister, Mr.
Mishra took a bold step and he did
not only implement the recommenda-
ticn of Mian Bhai tribunal but he even
went beyond that recommendation.
The Railway Minister agreed that the
locomen's hours of duty should be
reduced to ten hours, in phases, in
four years. The representafives of the
loco staff perhaps —I don’t accept that
they are the sole representatives, but
anyway they are now the spokesmen
of some of these workers,—said that
this can be implemented in 90 days,
that is to say, in three months. The
Minister says that it will be imple-
mented in four years. But these peo-
ple gsay it can be implemented in three
months. So far as the Minister is
concerned and so far as the Ministry
is concerned they have fulfilled the
assurance. The assurance was that
hours of work will be reduced to ten.
That has been accepted in principle
They have taken the necessary steps
from the 1st of December, this month,
towards the implementation of this
decision.

Sir, a rumour or an interested pro-
paganda is made that the National
Federation is opposed to this demand
of locomen. I want to say with all
the emphasis at my command that we
have never said like that and this is
nothing but a mischievous propaganda
by interested parties, We are the peo-
ple who have supporteq those de-
mandd. Definitely we are ‘not” going
to support any illegal activities or acti-
vities whereby they indulge in vio-
lence and lawlessness where they try
to intimidate and force the workers
to act in a particular way. They talk
about the staff. Now, this is a novel
thing which we hear in this country.
Under the Trade Union Act there is
a provision for conducting a strike.
But everything is given a go-by. And,
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I am sorry, on thig point I have differ-
ences with the Railway Minister. Why
should they recognise a strike in this
manner. For a strike a proper strike
ballot should be conducted. A l4-days
notice should be given. I have not
heard of this thing in my whole 30
Yyears of association with the trade
union moiement. I have never heard
that on twe transfer of a particular
rallway eriployee (may be, that trans-
fer order may be wrong), the whole
railway services have been paralysed,
I have never seen that Sir.

Some of my political friends, only
to fulfil their political aggrandisements
only to fulfil their political motives,
iry to accuse the Railway Minister.

They try to accuse the Government;
they try to accuse everybody includ-
ing the frade unionists and federa-
lionists.

This is the position with which we
are faced to-day in this country. I
am sorry to say so because, we have
to decide about this—this House has
to decide about this, being a supreme
body—as to how to conduct the affairs
of this country are going to be con-
ducted in future. Everybody, when-
ever I truvel, comes to me and talks
about the workers. I have to hang
my head in shame when people say
that things cannot move without these
railwaymen’s cooperation. Who are
those people who do this? There are
20 lakhs railway employees in this
country who are responsible for this.
I am prepared to conduct any ballot
or voting on this issue. The rmailway
minister issued a pamphlet wheoein he
has written as to who suffers; definite-
ly it is the country. The Railway
Minister tells them that it the ralil-
ways run into losses, it is the railway
men who are going to suffer; they are
not going to gain anything. They have
to gain only out of the earnings of
the raflways. And in this manner, if
the work is being disrupted every now
and then, it will be the workers who
will suffer in the end. I wish good luck
to these railwaymen. What we could

Comnm,, D.S.G. (Rlys.) &
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not achieve for the last so many years
through the constitutional approach,
they have been able to achieve that
by paralysing the whaole railways by
only a handful of people—not the ma-
jority of the people. And those
friends serve only the loco railway
workers. Locomen are not the omly
people who run the Indian railways.
They should understand that there are
2 lakhs gangmen—engineering gang-
men—my hon. friend, Shri Maurya
had already spoken about the casual
workers—whose conditions ghould also
be looked into. It is just like in our
society whosovere is more powerful,
he wants to get more and whosever
is weaker he is not going to get any-
thing. There are two lakhs of engi-
neering gangmen who are working day
and night. What about their duty
hours? And what about their salaries?
What about their emoluments? Is it
to be assumed by my comrades that
if these two lakhs gangmen do not
perform their duty for the Indian Rail
ways, the railways can work? There
are, for example, Assistant Station
Masters, Station Masters, cabinmen
and train examiners in the railways.
Can the railways work without them?
That is why I say we cannot have a
categorical approach; always we
should have an industrial approach.
And we have to share the benefits
amongst the whole class of railway
employees.

I am happy that the President of
the All India Railwaymen's Pedcration,
Shri George Fernandes has also seen
the reason and he has appealed to
these people to restrain from such
kinds of activities. I was coming in
the train to-day and I read in the
papers that it wasg not the loco running
staff but it was the locomen who do
the maintenance work of the engines.
Those who are working in the loco
sheds have also given a two days
notice to the Minister that if such and
such a déemmnd is not fulfilled they
will also go on #trike.

Are we going to solve the problem
in this country by strikes and lock-
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outs or are we going to solve our eco-
nomic problems of this country by
producing more and more?. If we pro-
duce mare and more, then only the
workers can share the benefits out of
“it.

Sir, even in the Communist countries
like the U.S.S.R. and Yugoslavia, the
payment is made on the results of the
work done by an employee. (Interrup-
tions) I am telling you here that I
bave made a study and then only I
make this point. Therefore, I am tell-
ipg you that if we, in this country,
want to reach the goal that we want,
then everybcdy will have to produce.
Then only the question of sharing the
benefits will arise. I had an occasion
to wvisit Yugoslavia in the recent
months— cnly a few days back .and
I asked a pointed guestion from the
employes; about their duties and res-
ponsibilities. They said in ihe same
words as Mahatma Gandhi  said
namely, ‘those who do not perform
their duty, do not have any right.
Therefore the duty has to be per-
formed and the people have to be
served. Then and then only the rights
can flow. No right can flow with-
out performance of duty. I have taken
this opportunity to explain this point,
because I want to request my politician
friends, especially Shri Vajpayee, to
see which way we are going. Are we
going to run the railways or are we
going to stop the running of the rail-
ways? If we stop the running
of the railways, whatever may be the
problems, are we not going to stop
thereby the wheel of progress of this
country? Thig is the problem that my
hon. friends should understand. There
is no question of fighting between two
unions or three unions or whatever
number of unions théere may be. Any-
body who represent; the workers has
got the good of the workers at heart.
Shri Vajpayee also may have the good
of the workers at heart....

SHRI ATAL BIHARI VAJPAYEE:
What does he mean by ‘may'?

D.S.G. (Rlys.) & St. re. S.rike
by Loco sStaft
E?Ri A. P, SHARMA: | have also
got'the good of the workers at heart.

SH'.R_I ATAL BIHARI VAJPAYEE:
He may also have.

SHRI A. P. SHARMA: But the
question is about the methods and
means. What method is he going to
adopt and what method am 1 EOing to
adopt? What means are we going to
adopt for fulfilling their demands and
what means are these friends includ-
ing Shri Vajpayee going to adopt? Are
they going to have political exploita-
tion cf the workers? I would request
them not to have it, because that will
serve neither the interests of the
workers nor the interests of the coun-
try. I am quite sure that all of us,
whether we be on this side or on that
side, want to serve the Interests of
the country in which the workers are
also included.

I hope hereafter strikes on the rail-
ways would be a forgone thing, and
we must work and work and also
have our right, and for that purpose
we must follow the constitutional me-
thod of resolving our disputes and
grievances and not indulging in cat-
call-strikes and sporadic strikes.

SHRI SOMNATH CHATTERJEE
(Burdwan): After hearing the state-
ment of the hon. Minister on the loco-
men’s strike, I wish to say that this
is nothing but an atrocious piece of
gimmickery. It seems that the Rail-
way Minister is a prisoner in the hands
of the Railway Board, if he has at all
applied his own mind and that he
cannot take decisions on his own. The
hostile attitude displayed by the Rail-
way Board towards the problems of
the locomen and even when the pre-
vious negotiations were going on, is
well known,

So far as the two main aspects are
concerned, the hon. Minister said that
the assurances had been fulfilled I
letter and spirit. 1 do not know why
he stressed the words ‘letter and spirit’.
The question is whether the assuran-
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ces which were given had been ful-
_flled in the manner in which they
"were intended. to be fulfilled.

Let us take the case of vxctimmtwn
first. A definite assurance was given
that there would be no victimisation,

there would be withdrawal of cases of °

victimisation ang there would be no
dismissal of revemsion etc., I have got
here with me a memorandum of the
All India Loco-running Staff Asocia-
tion, Western Railway, dated 5th
December, 1973, which has been sub-
mitted to the hon. Minister also which
catalogues that even the pending cases
and the pending suspension orders
and reversiong which have not been
dealt with. 1 shall give only ome or
two instances.

In the Ratlam division there are 77
cases which are pending under the
DIR, and those cases have not been
withdrawn till today. There are five
cases instituted under the Railway Act
which are pending in the Baroda
division. There are six cases where
persons were removed or suspended
from duty but have not been reinstat-
ed. I do not wish to take the time of
the House by cataloguing this, but I
find that about fifteen to sixteen heads
of victimisation are still going on,
which have not been withdrawn. It is
very simple for the hon. Minister to
assure the House, the country and the
locomen. But merely saying ‘T have
followed it in letter and spirit’ will not
do. These are particular and concrete
cases submitted to the Government by
the representatives of these associa-
tions. These matters were brought to
the notice of the hon. Prime Minis-
ter, the Railway Minister angq the La-
bour Minister by very many members
of this House repeatedly including
Shri Samar Mukerjee and others I
would like. to know why instead of
making a general statement, these par-
ticular cases are not dealt with and
answers given point by point as to
what is happening in those cases.

" ! Comm.,, DS.G. (Rlys.) & " 334
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During the period the matter was

being considered by the Grievances
Committee headed by the Deputy Mi-
nister of Railways, there have been
fresh cases of removals, reversions,
suspensions; penal transfers filling of
charge-shepte. There has been sur-
renders of promotions and debarring
of promotions even during the time
the negotiations have been going on.
Even recently 70 employees of Ajmer
have not been given the national holi-
day payment of 15 August. I have got
a telegram from Ujjain in which they
say that 5 leaders were arrested for
taking part in the agitation. These
are methods of harassment of staff
being deliberately encouraged and
adopted obviously vitiating the at-
mosphere.

No employee wishes to go on strike
for the mere pleasure of it. In these
days of hardship, nobody has got the
funds or resources for launching an
agitation or strike. They have been
waiting patiently after this agree-
ment was concluded as early as 13
August. But nothing has been done.
Six weeks' time was taken to imple-
ment the duty hours agreed upon.
Now it is being said that six weeks
were taken to decide how it is to be
implemented. Now they say it will
take 3-4 years. The workers are sug-
gesting methods how to achieve it
within 80 days. They have given the
proposal. One or two or three points
raised by the Railway Board in this
connection have been dealt with point
by point by the railwaymen. They
have shown how this cen be achieved,
how it can be implemented within 90
days. But nothing is being done and
they are being asked to work for 14
and 16 hours for four years. By way of
sop, some of the employees are being
told Now your time is being reduc-
ed’. But the others will have to
suffer for years together. This is an
attempt also to create division
amongst the workers, to create dis-
contentment among them. This situ-
ation has been tolerated for 3} months.
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But nothing has been done. Why do
you blame the workers? What have
they be done to be called ‘anti-
social'? If anti-socials have to be
tackled, there are methods of doing
s0. Let them start with the Railway
Board first. 1 cannot immgine the
Government of India, which should
be the ideal employer, today castigat-
ing jts employees who have genuine
grievances in respect of which a
solemn agreement has been entered
into which is not being implemented
while they are being characterised as
‘anti-social'. Obviously, the Minister
was reading out a statement prepared
by the Railway Board. Although he
read it out, if he agrees with it, I
am very sorry to say that it shows
with what attitude the Government
is trying to tackle the problem. You
call the employees who are agitating
for their well-recognised demands as
‘anti-social’.

Therefore these are matters which
should be looked into. Merely abus-
ing railwaymen, merely trying to
paint a picture that they have taken
up an unpatriotic attitude will not
solve the problem.

I would like to bring to the notice
of the House another thing. It has
been stated in the memorandum sub-
mitted to the hon. Minister that dur-
ing the time the negotiations have
been going on and the Grievances
Committee has been deliberating, the
Railway Board has taken some steps,
some of which I would read out.
One is granting of cash rewards to
non-strikers and giving them undue
facilities in order to create a group
of ‘permanent Dalals’ though many
loco running staff have refused to be
duped by these measures. They are
trying to win over some by giving
a sort of incentive payment.

Then they are trying to create divi-
sion among the loco-running staff by
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various measures; encouraging officers
at the lower levels to refuse to ac-
cept memorandum and settle issues
thus forcing stoppages of work at
various centres; they are ordering
fresh victimization. I have already
indicated with some facts and figures
that the situation in the eastern Rail-
way has become very grave and al-
though the Deputy Minister was
asked to discuss this matter, it is
kept pending and is hanging fire.

You know that it is recognised that
so far ag the loco staff are concerned,
their hours of duty should not exceed
ordinarily eight hours, but they have
agreed to 10 hours. But that is not
being implemented. The Rajadhya-
ksha Award, which is an old award,
nearly recognised the position. But
it has never been implemented, what
is being done, on the other hand, is
that more and more victimisation is
being effected.

I request the hon. Minister, do not
try to be swayed by the advice you
get from the Railway Board whose
hostility is well known. You should
look into the matter. Do not go by
mere general assurances given by the
Railway Board. We want that the
House should be satisfied and also
the people of this country as to why
you cannot implement the agreement
within 90 days or even four or five
months, if you are already agreed
about it as early as in August, 1973.

Therefore, no rational or reasonable
explanation has been given why the
matter has been allowed to drift in
this fashion, forcing the employees to
go on an agitation which they have
got themselves into for the purpose
of the redressal of their grievances.

Slo ARC@ wT qreme ( FHT
97) : gty #@iEw, & @y A
FTIASEGA TOF WAL, WY IAT Fe a0
FAH 7 Frgifest,  auds ¥ NAAF
far s gar £ 1
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TR wAvw SAA ¥ fawifedt
AP yag e fe T E
forifry & a1 & s fafr 2
o wadn d gae 768 AwiTw
w1 e 8, fog Awg ward
fr W Rerifay S1gfe i @ go,
ey Ty ¥ 3 A b TR -
#z wreifw awE, kAo
w wifee | 81t frwifor ¥ =
FATA FHE ¥ Rra? ga gaeT ¥ 4%
T WY fawr F aTH W W
amfeam § wk T i fF
AR A § garfar M w)

@ feafea & & 3 Adr
® AW WUAr 27 &1 " feEmn
arEar g AW F Fwanw w4 Tt
F U EA-AEET A 9@ AT &
qFEATET aF FT OF g & wgAQ
g oA faemd &1 g gETCE
AT TET T Az Wt T wH-
v ify wigsiagawmre, 1%
I ¥ g +Em fF g 99 9 o
w1 e d at wXIEE Frair
wfa &)1 @Y ST ¥ AT yoEw
fpeirfie a% ¥ Tad argT &1 ar ofr
woft = g ormd, W Y #Y A X
g &y faur oy TmaE D
afew ¥ @ W7 9T B qFA
w1 faar W

# w4t wgmw ¥ ag fAdew s
wmearg fe ww aw g ER AW A gfa-
g I g U G, G qw
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ATt ¥w wragfo frer T 8 s
w @ @ weart R owat @
foro® al ¥ Tear ¥ fardy ard &%, 7qi
o foet 2w & frere & fa o
T #81 wx o= fedfr &3 & W
AEA ALY O3F AATR, AT AT A
i o fawrg A rEwar 0
wa a5 felt gars § A argw A
qgarE AT R, aq qF Ig FEA S
a7 AT A g g
for ot a8 7T 9w fFagiae
agw wHE ) TN, Aaga
sfaeiter &, ag g7 FEwT fF ag
fgmr=aw W3W # A WHE AEA
¥ Fw ATa ¥ oW fearde
39 w2w ¥ faw, gt wHfa ¥ gqg
Wk §, AfeT agt it aF 19 T
g aF §, wifs fsdy oY I Aol
®T ST 9HY AL T & 1 W
oo a% & & /gt ¥ 997 e
foar &, at ag W Wit wror § e st
ficr 3ux s @ s ag @ &
I @ wqex of@rd w1 qEw w@
¥ fg, ar gat wY W @ & fa
wfereaT  ¥AT & oAy arOr AT s
X E ¥ wo g e

dmfefraow # sgr g, &
WAA T A AT oAwdT war
g | sAuaE Azl ¥ fag Wteg o
A F qrEEAFAT T & Foow
1 ot gfes amdT g oW
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F70 i ¥ g = SR
NI R &I &1 W™
feafen § & g3 e @ g,
Wi X =g fafret @ ARETW®
T A # wmfs A ox S amg,
gt g o= s & - ad
JO@T WK FEAIOEET ¥, WOAT
s femT &, 2w &
AR AT qfFE B 56T a%
mfeai XMy @1

# 9 sl ¥ e wTgar g
fFaw 7w aga fowed gM,
AfFr S WA e R 7w
D@ R v WM AN e
TF qga WA AR ¥ W @ g,
W% AW T AYAYE wrtE gweni
AN FAIE WY W
o Ty ¢fE SmaR gRE W
w9 WG | s gw T 3w fg A
g atageshiadl ¢ foa fiw o
Tfsme SFFRIfigwing
fagad 1 o@ 2 F TEERR 99
F g F50 AT quf, wadqm
¥ 5 wiwr dm ¥ garw o3, andc
TATEAHe & g O, A s @ E
W @ T g g T FG
T TF @ 8, IF T W 9% v
3 fe W3 Wiy s WY, afeem
o1 w1 gaa &, o IR g3 ¥
<Y fa ar, witfs 2w € warag
gl g R Il
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., WAt we, st Qo dte waf
A, N Wd Fon @I A g afae
st § syifs =nw ¥feugan
g 1 Jfes faaramr &
WY WS wAwifl & ar @ga
@ & & it gwwar g fw @) wwar
g 7€ 7T aga e gl—za ¥
F¥ wF A qamw @ g—, W
& ag W wmA F faq dare § fe @i
& IHEsrll WNE Y &1 AT
& forg 3o Wt oft FY 3T Alfa § Qe
o1 SEG AT w7 #ifaw w7 gf,
we & 7@ ¥ quiaw wgwa W g
fem fox Wit & W93 Wil &
st & Sgan § 3 02 36 s
guA adt to dfagtad gaar #§ wwe
W Hd A I F g s wgEwfa
wgag i faar & 1 #@at wPEw A
gamgfe smdaEif sk &
gar #¢ Tw & fagr adr ) W &
wA@ wgiew & ft ag wmdw e fF
ag Fw¢ & gural 9 fET & s,
o 9gf a% & ¥, A F T w2y
N g w1 A aW § feg
=t @w  ®r A wafe fafesa &
™ 8 Swwiemr g

Ffr go & @a @ W st
F1 WY 38 Itama Wi fowifafafasr
ot & f53 e ANaww fw
ST 0% a7% fan §, IR sqw
AW ¥ vy g A 1R, AR
W s g g9 o ¥a @
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aw oY feafer 3 w71 ag Rmwlv
847 ¢ fra 48 Wi w1 Afew 2w
TTEH QA AT 1 wr og 2w
fe a%g f5 wfogmd wmiar
wAT T g, gw R gw ma wrdy
Y- ¥ LA SR
¥ oF ageAyn v ag & e
WS FAA qg A s AF o1 @
&1 Aune i s Wwaswfwives
awa % A oaw  fwErew
am Fare g, fsusr 39 aw ) frdw
FE AR § Fusraxgsw
o 5 20 wEA §, fuw & fog wae
WE Y MY TS X Wil wEr &
I Hal ot & 9g v ww W fE A
a% 1A%, § wawfEl ¥ g #71
THEA FT YA FL ; WO I T~
=ifedt & 7 FaA wr ara @ g,
Amfex & o HfraEr E
oY t5 fog 379 w1 gfeewin Wt awmr
AT wifge, @i R sHEiEl &1
#t Hat wgrew A fewwst £ anew
wifge | =% @g WY @1E @A gy
f& wmaefa o 9% sg afee WE
Ft v afpge qxr ¥ v
et § Wi WA sl & fag ag

qware # s ¥ cafaq g%
gesfa % gy # W) Wy o 3=

afqe wade & wafaa ¥ E & Ga
Y wnw ged , famd W@ o 3o
afr quiz €Y awr w9, WRRw
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¥ awi, i fedfwdi W 9, a3
gt %t Ay faw s wx @ro 3w
arfg-orfg T @M a1, e QUG
I ATE-WISL %I, G WA Y
w4, ar W§ sHwfel 7 woay
A ¥ AN &1 oF www A fEar

& a¥fwi £t faarer &1 62 g
€ T SO AT &
am e it & agar 4, fagia
O g7 g6 AW ot sfem WY
A T IWTRGTEA & §T AES
T § 1 W awAr g qer 7
Widifar Swyg w, afsdw
¥ #rf ot wiedt W@ qrcarg ¥Aat)

SHRI P. G. MAVALANEKAR (Ah-
medabad): While I rise to speak on
the Resolution seeking approval for
certain recommendations made by the-
Railway Convention Committee and
also on the supplementary demands
for grants of the Railways, I wish
to draw the attention of the House
to some of the important point cover-
ed in the Report of the Convention
Committee. In para 76, the committee-
have clearly mentioned the unsatis-
factory state of railway finance. In
conclusion, in para 80, they say:

“The railways are likely to incur
a deficit of as much as Rs, 167
crores during the fourth plan,
whereas the original anticipation
was for a surplus of Rs. 119 crores.”

In spite of all these difficulties, in
para 81 they have said:

“The committee are also aware of
a persistent demand being voiced
in Parliament and outside. for pro-
vision of railway facilities in back-
ward areas including conversiom
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schemes in the interest of develop-
‘ment. The railways have also been
‘pressing their request for relief on
account of the social burdens that
they have to bear in providing
transport in public interest even
whep it is uneconomic.”

So, this is a very difficult situation
and the railway minister is on the
horns of a dilemma. On the one hand
you have additional loss due to a
variety of factors including strikes,
.destroying of railway property which
becomes the target of demonstrators,
etc. On the other hand, the very
people who are demonstrating want
new railway lines in backward areas,
even if it is uneconomic. While 1
appreciate the dilemma of the hon.
minister, 1 suggest that railways, be-
ing a national organisation, need to
be looked at from a certain national
outlook. You should not take a
partisan attitude. 1 appeal to my
friends on this side of the House not
to look at railways from a narrow
“political angle. We should look at it
from the angle of the benefit to
society as a whole. If the fault is
with government, by all means let
us criticise the pgovernment. But
basically, it is wrong to look at it
from a narrow party angle. We
must look at it from a national angle.

The time has already come when
we should be thinking on the lines
of merging the railways with the
general administration of the Govern-
ment. We have two budgets in Feb-
ruary every year—railway budget
and general budget. Why should we
continue this old British legacy after
27 years of independence?
shall we keep the railways as a sepa-
rate identity from the rest of Govern-
ment? With this separate identity
of the railways are involved certain
problems including loco strike etc.
The railway management have been
1ooking at the problem from a special
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bureaucratic angle. This House has
repeatedly said that Railway Board
needs to be very radically reoriented.
It is a white elephant, a legacy of the
old colonial administration. The
bureaucratic behaviour which the
Railway Board suggests is not in
tune with the changed circumstances.
You cannot tell the railway emplo-
yees, “You cannot do this because
you are citizens of the country” and
at the same time behave with them
as if they are under some big bureau-
cratic machinery. I endorse the
appeal made by Prof. Parashar to the
employees, but if you really want
them to feel that they are a part and
parcel of national development and
they have a semse of involvement,
you must take them into greater con-
fidence. As long as the white ele-
phant and separate identity are there,
1 am afraid railways will be continu-
ously faced with the kind of problems
with which unfortunately they are
faced today. 1 am very glad that
the Minister has come out with an
Appropriation Bill in which he has
mentioned a sum of money, though
small, for staff welfare. 1 hope he
will go more and more in this right
direction because, unless the ameni-
ties and facilities for the staff are
properly looked after, we cannot
expect them to work for the welfare
of the country.

I am very happy that a sum is pro-
vided under item No. 14 for the cons-
truction of new lines. We have been
assured in this House that the rail-
ways will take up the construction of
many new lines, like the Konkan
railways, which Shri Dandavate had
been demanding. We from Gujarat
had been demanding for a long time
the construction of Bhavnagar-Tara-
pore and Kapadwanaj-Madras line in
the Sabarkantha district. Then, the
Ahmedabad-Ajmer-Delhi metre gauge
should be converted into broad-gauge
and it should be extended to Kandla
in Kutch.
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It is good that the railways are
spending a lot of attention and money,
more of attention than money, on new
lines. It is a good thing. It only
means that in the short term period
yoy must see which are the areas in
which you can legitimately make
economy in terms of operational
cost. Now there are certain railways
which are running on uneconomic
lines while there are some other lines
which, if taken up, can give good
revenue. Today there are thousands
and thousands of people from UP.,
Bihar, Bengal, Madhya Pradesh and
Punjab who are living in Ahmedabad
and other parts of Gujarat. If they
want to go to their native places,
they have to go by the metre-gauge
to Delhi and from there they have
to change to the broad gauge line,
which is certainly a much longer
route. Suppose there is a direct line
connecting Ahmedabad with Kanpur,
Allahabad and Varanasi, it will help
these people to go home by a
shorter route. Bhri Vajpayee said a
litlle earlier that Governm:ent are
doing certain things in U.P. only be-
cause of the elections. If that is so,
let us have more elections in every
State so that at least in the name of
the electioas the people will get some
facilities. In the case of this route
also, since it is being connected to
some towns in Uttar Pradesh I hope
the Minister will kindly look into it
early. If there is a shorter route,
more people will go to their native
places more frequently and the rail-
ways will earn more, ‘apart from pro-
viding some facility to the people.

Finally, coming to the strike by the
loco staff, there have been strikes in
Kankaria, Baroda, Ratlam and other
places because of which the atmos-
pbere js vitiated. Even though some
assurances are given, somehow they
are not hanoured by the Government
justly, speedily and sanely. I appeal
to the Railway Minister tp make
efforts to end thiz strike at an early
ddte in the Interésts of the nation.

Comm., DS.G. (Rlys.) &
St. re. Strike by Loco Staff

The Minister should see that the
railway employees perform their
duties in the interests of the economy
of the nation so that while the gene-
ral traffic is not effected, the economy-
of the country is also not disturbed.
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MR. CHAIRMAN: There is a very
large list of Congress Members still

wanting to speak and at 530 the
Minister will be called. So, may I

2795 L.8—13.
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request that each Congress Member
may not take more than three minu-
tes?

! THEE qEnE (TR
gayw qgr feq; T4

wAmfy WERT : AT FPEn AT
ARG FAF gg WP
& fomr & | & faae § & wofi aa
FRe FT |

SHRI A. K M. ISHAQUE (Basir-
hat): The hon. Railway Minister
made a statement in this august House
on 13th August 1973 regarding the
strike of the loco runnning staff on
the Indian Railways. He informed
this august House that there has been
an agreement arrived at and he
enumerated the main points of the
agreement.

One of the points of the eleven
point agreement reached with the
striking people was that no strike will
be resorted to within the next three
years. I want to know from the hon.
Minister as to how it happened that
within three or four months from the
date of that agreement, there has been
another strike or a threatened strike
by the same people. Has there been
any allergy on the part of the rail-
way management to implement the
terms of the agreement? If the terms
of the agreement have been imple-
mented, then why have these people
threatened a strike or have gone on
strike? If there has been implemen-
tation of the agreement, then what
steps is the administration now con-
templating to deal with the striking
people? I want to know it from the
hon. Minister if there has been im-
plementation of the agreement both
in letter and in spirit ....

SHRI DINEN BHATTACHARYYA:
They have not implemented.  That
is the trouble.
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SHRI A. K. M. ISHAQUE: The na-

" tional Commission on Labour has re-

commended that there should be one
union, one industry. This recommen-
dation has become more mnecessary
for the country in view of the des-
tructive attitude taken by labour in
all spheres of economic life of the
country. The other day two groups
of railway men quarrelled among
themselves and that led to a strike.
Nobody has heard of such type of ac-
tivities in any other part of the world.
till now. They held the entire na-
tion and the country to ransom. This
is the attitude taken by the workers
but yet no trade umion leader con-
demned that attitude om the part of
workers. Of late there is a tendency
for everybody to become progressive
or ultra-progressive. They don't mind
if by their activities they destroy the
economics of the country. We are all
earnestly hoping that the lot of the
workers should go up. But if there
interest here clashes with our national
interest, we for one will certainly opt
for the national interest. None of the
trade union leaders condemn this.
They destroy the communication sys-
tem of the country. But nobody con-
demns this. Of late a parasite class
has grown up in the country who
have taken into trade unionism as
their profession, They don't have
ostensible means of livelihood, yet they
lead a princely life; they have their
own cars; they live in luxurious build-
ings. There must be some stoppug?
somewhere. We cannot allow this {ype
of trade unionism to flourish and
destroy totally the economy of the
country.

‘1 was going through the list of agi-
tations that have taken place after
the agreement. The agreement was—
for the next 3 years there should not be
any strike. What we find is this, In
September there were 25 agitations, In
October there were 30 agitations. In
November there were many agltations.
In December, upto 6th, there were 15
agitations. After the agreement which
was reached in August this year, there
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have been so many agitations which
have taken place. None of lhese so—
called progressive leaders condemned
these agitations. They should know
that they should not held the country
tp ransom.

The people who are going on strike
now do not draw Rs. 200 or Rs. 300
a month. They draw Rs, 700 and
over a month. Some of them even
draw Rs. 1,500 per month. I do mnot
know how these people could deserve
sympathy from the trade union lea-
ders. My friends’ crocodile tears will
have meaning if only they express
their sympathy for those who draw
Rs. 200 to Rs. 500 per month. Then
I would have understood it. There-
fore, Sir, let us give them a call and
let us also warn them that they should
not take this country into ransom,
they should form one union, and there
should be no demand for categorywise
unions. Thank you

17 hrs.
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T AGY & ITRI A RWAT T §
o) & wgrETg o i wiwiwr
7 WICTH HOF T BIgH FgAG AT
i Wi § I3 AW s i b
E#foa avit 2o s o wwrar =
SHRI B. V. NAIK (Kanara): BSir,
un the question of strike, much has
been said already and so, I would

not like to burden the House again
on that.

1 feel that if it is a solidarity of
the working-classes motivated by
our friends on the other side, particu-
larly, by the friends from the Com-
munist Party (Marxists), to go on
strike because of the reason that
there is a lock-out in respect of the
Indian Airlines and if it is a strike
for establishing the solidarity of the
working-classes, then they could have
given a day's token strike call. As a
matter of fact, this is a strike which
is unheard of because we are quite
conversant with the technology of the
workers. So, this is not fair to do
this thing.

I would say that while the trade
union leaders should not be denied of
their right to its own livelihood, I do
believe that the trade union, which-
ever is the trade union, it has politi-
calised to that extent that it harms
the interests of the workingclasses as
such. The trade union to which my
hon. friend, Shri Vajpayee is pleading
is also guilty for the simple reason
that he represents the Mazdoor union.

SHRI ATAL BIHARI VAJPAYEE:
Is the INTUC politicalised?

SHRI B. V. NAIK: 1 do appreciate
the sentiments expressed by him.
Therefore, I say you should depoliti-
calise the entire trade wumion. They
have given the clarion call from thé
position of responsibility he being a
Deputy Leader of the Opposition. That
is your daily bread and butter. (In-
terruptions) You better ask the cham-
chas in the trade union movement and
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you wil] be able to know where the
butter is.

Coming to Demand No. 14 I find
only two lines for which & token
amount has already been expended,
namely the restoration of Pratapganj-
Forbesganj metre gauge line, North-
Eastern Railway and the restoration
of Bagaha-Chitauni metre gauge line,
North-Eastern Railway. Both of them
are situated in Bihar. One is to help
the river Kosi and the other is to
help the river Gandak. Already, ex-
penditure has been incurred for new
lines. I do not think that it is only
a matter of coincidence that the hon.
Minister also comes from Bihar.

AN HON, MEMBER: Mysore
Ministers also had done the same
thing.

SHRI B. V. NAIK: We have no
quarrel over this. The backward
areas of North Bihar have been cry-
ing for attention. Bihar is as much
a part of India as Karmataka is, in
fact, much more a part of India being
the land of Buddha and ‘others. I
hope that the hon. Minister will also
remember that we have been waiting
for a hundred years for the west
coast railway, and pot a pueisa has
been spent on this. From the recent
information which we have collected,
it will make the entire west coast
and Delhi nearer by about 2000 k.m.
or so for ten million people. The en-
tire amount of money spent from
Amta to Dasgaon is now being spent
by the Government of Maharashtra,
and not a paisa has been spent by
the Government of India, and there is
not even the question of earthwork
being done by them, because even that
has been taken up as part of drought
Telief work. This is an essential
point, so far ag we are concerned. To
say that the entire matter is engaging
the attention of the Planning Com-
mission is not adequate. As we have
urged time and again, it is not a poli-
tical issue at all. We have the most
natural harbour of India at EKarwar
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but the shipyard project there is going
overboard, because the expert com-
mittee under Brig. Narula has said
that since we have no railway lines,
we cannot have the shipyard there.
For the same reason, they are. not
giving us a major port also. The ab-
sence of a railway line is thus prov-
ing as a handicap. I would request
that the hon, Minister of Railways
may give a fresh look to this very
early and he may promise something
about it.

ot Mo g framdt  (mhareier):
qaTofa oY, §F waT f @ WF ¥ graey
¥ axi it} g g gz A ferde
D &, e Tw g T Foddee T
e AR AR WY qWA T W@
WI ymET qafw Al & 5 59
H4T AT I A F AW WA TR
# 43 @ AR A W WT B |
T E IA ST AT FT A GAT 0G| WA
% faad wrgor go fedt A agt ammar
fe gl gom dd gx w2w aT 9@
gu g, wreT g, I ¥ Eaw Haw
FrT wifgd A ;A g ey,
WAk ¥ &18 gaE A7 W | =
whar aff saar g fo s s
#T 41 7 %% Afed aaterg @rd afew
Tafad @y & fs ol & gfaar
& AWt ®1 ag glaar 38 v
A T F1 afgerT AR w4 A 9w
F ARSI G AT | A TR & SH
¥ o wfer T ST weEAT 2
s ar gafed e fs S w1 g
FX & qfawr w@ &, W WA i
#t gfaar aff & A A A F
fga & fgems ®1F FTO 8 IEH
vi-dme e FUX % & I
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gar Y anfed | GE-RwE T wd
g fF smar & figg & figams oY 9 31
Tt O AY-sre gt 1T § 1 AR
Qe+ mraqE ¥ Ay g s )
™ AR A E F S A wER
F@ § | 9% M 199 THeerdT A Gar
3 ¥ frll 55 %09 wrefuat 7197 &=
W W @ AR W WE ST
TAME FQ@ OE I F @ A

T FT F 2097 A FHATEL

F mE ¥ I A garg) Frare
gy S Tw fad ggi W@ 4139 9%
Ay guwgr a1 5 WIS A F=
F afear w= gz T 1 WIS
wifed fis oy Y95 A8 ¥ oF & 7940
St @ w2 fe st #Y gigar #3 8,
fow s € W gfawTgETw AT 7
%y §, WY v osT sried YT aT
Y ey | W oag o WA ¥ R
ITH HYE § AW STF 4TI G
a3 9T | N I wEd § R W Aw
AT 9T AR | SE & WA F FT
s afeni gzt § s femd
Fq fFar ag | w9 EEE FWE
feg frg 7 wrewT i &) ¥ @ 8
wET &Y o | ST WY O A8 g
§fr uw for Y mTEE F A oW
g &7 w9 ww Y o A e
TR & T TG | FHET WY Sy
W T F & FRgfE E
ot wfgwr s ¥ @F fvoss
wE W ow o§m genm 7 %A
Y it & qaw § @ av i
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TEY & 1 {STrew) W 91w gA Mt A
urdt & & o G fF frar g g

gl e Aw Sy
9 waeqr ¥ et ot 9% ff 7o W

FHACC A7 A A A F 9 Y AW
21 ¥fe & e g fF awg o o
g f5 oFr uod B wrae w5 AR
W BT & faems wram 3370 | 99 %
hr TET Y 6T a9 o a5 faefaer
T A A & | F wwwar § e ew
WY ST A1 ®® AT wT SmE
mww‘m} ag 39 RO WY
ar owT wwa § Afew o oar 6
ama 81T 2 &1

ST 3T g § § ug ot Wy & fiw
IR 1 & ot Sre g fer | A A
ot §1 g waw #§ fag Y fae 4f e wdt
TR Tt 7Y et § 1 #E A 2w 57
A A9 ¢ foET | e A I HETS
TF Fg1 QAT AT T T | A 7 W
ey & & mfedt ¥ wwd @
M oFg W Wga & fF SEer S
Wi ¥ Wi fax g weer 9y
o= w29 f for 1 @ wishie
g1 ww v A B ag wHAAE
qg 74 WA & (F 4 qEHfafe g,
fiFg aT 393 =1 fFqaT gg4T awET 93
T & | WY e i & wmETe a¢
22T E | ST WY WeT FH FL JAHT AW
FrArwer A, & m W
TETAT A g1, AT AqWrArET &Y, T
AT &1 w9 w1 Fefor 7 € 1 e
¥ agReTe, ST Eml AR E &%
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FT a7 Fefor wiohz WE T &
afer dwe &% &1 o1 wiwde g,
wgEd FIIWM 1WA
afgar # AT L | AT W AT
A g FT @ & O Iuw At ww i
)| 7w 130 Efrmmrgi R
TR F1E FAAT A ¥ | HETEATE A AT
YR 7F W Wa dzfor @ ar feaT
F GATH FAT FA B AT TG §
IusT f W 1 Ao ) wov EF w
wgi v e A §, agid @
1 W9 FHEAr FIQ g, AfHT T
T qT T g g WA § qw
ATEAY &7 A9 §, T@E AT ZAQA FT
2 X ) el AT FY AT & I WY
s9X AR @A ¢, I EF TEi e

=t TmRea w87 fog (wvw ):
Hy oY GO qi® F RO R GAT |
TR gt fs = fwm ¥fa0 =7
Fhermmg | TR aEarg 2w
¥ forg WY g oF Ffen ww & 1 W
TR 9T AT Ao IR ar
A w feafa qar &) srgft e W
i AT ¥ dwEc I oawar g
o faft A AR A wewae
¥l qgT ME AF AT A THAY
T g R, ST HAAE ST
wfeaagr 1 7€ 7 fd Kgmer gla
I TF TAT IAE H fAY AR T[T AT
oY T # A AN q, g aF
Foogw A o a & oY e
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EfFRus wmamr § g
qT AN ® gwoeE faa s o
1 o faamr ¥ 1 Fm FA A
&R E IR A ATHAC Y g6 B GrEAr
g mraR WM F N S § S WE w0
TEEE FWE A o A §, Famay
IuE § WANAIE 3T F TGAL A
T AT gH A g 7 W AT ey
FH LG § 9 HrC@E1 H a9 AT
sifasr F7 9To w@ §, AT AR
T E, AU AT WA AT A, I
aEET R A9 3G | ITH ¥ fr A
At AR A IaAT Al § faaer ww
AR F HM &A@ X FHA FY
g I a @ §) @A
gt & A Y WA fawrr § aga w0
FI & F1 7 oY F7 F@ § A AFT
¥ T F I G T0T WY § A 9xe-
93 @1 TYUT JF WEMT O § | IR
aFEs #§ 51 98 fae w2 wrdo go kmo
T § ST ¥ WY STIRT TAGATE WA T
am ggi g1 feT e dafos drgar
WA g AR IR wermw aig
gt fear g R gF A N @ # E

fawmar g fs og T ow
firasrez AT & | WA ¥ &7 FW A
T % qTY-HTY W AW & S F A
¥ ot W wifgy | F wwwar g 8
w7 ga uat fwar 9 gad wry Asdt
AEY FY AT IWHT FIH FT I8 ATAT

frew fodl o« 2w ¥ ww & w4
4t w1 swrer it feafa G219 a4y
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T3 w @R W A wEer
Ay afem e g A R
yurafas dvaai, woRt 9y wifar
o dw ® A freee $T F
FA NI ¥ W F AN oww
g § AGeEr W @ A
fud gaam e § | I FHIA
W X fawmr ¥ w0 G a0 A
Wt 3% fag gwar F o § | @
FTH HE ATH T HAPT T W W@
§ Oy 3o e I &Y gvgane A far
STy W IAHT weeT SO fag T #r
ST At 4g SuTedr gE 1 Wfed aeg-
feafa WY 99 1 g wiel & s|e
@ F § 1 Wd A wwer
W A EEr F L A GATE WY
JoT wifgd | 9@ ¥ AT w4 amn
grwar & A OF SR § gd-Eee
AT FFGT ATTAT | SR AA
T Tam § fmag I
gt @ ot 3, QTR @ o
fred faat e geaTe 9« @ qrar et
W AU WY @K AT @r o4t
oA ¥ @ fm WP W
TG 1w g AR o A § A
wog 7

aiE N A oF WA w6 §
SgM wgr ¢ 5 wa fawmr & s
FW FW AN AT AW WA §1 AEw
AW A wiwAr § O e & aewar g
IR GATE TR § W AT AT ART
E Mg am § wFw
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Ay g1 FITH T TR
¥ oo § ) Q¥ AW W ST e,
ST I AT F AT TR a8
TE 9T HEATERIT |

foardy oft & wmaor £ Frgarg
FAEFITAR gE g | KA F
WY W AET [\ § 1 Framr
t et 2w Aawwwm sTF g
FET @ Fdwe & & d2for
T W oA § o AT A T wT
N FW g I Ffasg a@ qyaET
A § | WY WM Ag g @y
BHT § I A I & T & WO aw
q]f@l

17.19 hrs.
[Surt K. N. Trwary in the Chair]

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman, Sir, I
participate in this debate at this stage
only to make two points. The first
one that occurs to me is that at the
root of much of the troubles that the
railways seem to be facing is—

SHRI MADHU LIMAYE: The Rail-’
way. Minister)

SHRI SHYAMNANDAN MISHRA:
The whole Opposition would perhaps.
heartily agreed with him. An analysis
of the present stuation shows that
there is dissatisfaction and discontent
among the railwaymen. Naturally
the question that arises is: what is
being done to bring about satisfaction
and contentment among the Railway-
men. We have lost a record pumber
of man days, Never perhaps in the
history of the Rallways, after Indepen-
dence, had we lost so many man-
days. What exactly does the Govern-
ment propose to do about it? What
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have the two Railwaymen Federa-
tions been saying about it? What are
the points of difference so far as the
Railway administration and the two
Federations are concerned?

Before I make the second point 1
should like to make it clear that, gene-
rally, I do not want to refer to any
individual case in the services and if
I do so it is with utmost reluctance
and without any ill-will or prejudice
to the officer concerned. It has come
to my notice that there has been an
irregular promotion and extention of
service of the Deputy Financial Com-
missioner Mr. Bhandari. He may
be a very good officer. I really do
not want to say anything against him,
but it has been brought to my notice
that the Financial Commissioner Mr.
Sundarerajan was to retire later in
the month of December, 1873 and the
Deputy Financial Commissioner was
to retice in the month of Nowvember,
1973. Maybe Mr. Bhandari's services
have been excellent and his record has
been impeccable. But the person who
was die to retire earlier had been
promoted to the post of the Financial
Commissioner, He had also been
granted two years' extension One
would like to know what factors
welighted with the hon, Minister in
granting him not only promotion but
two years' extension, although he was
to have retired earlier than the Finan-
cial Commissioner?

These are the two points on which
1 wanted some clarification and T am
grateful to you for having given me
time for it.

1725 hry,

STATEMENT RE. FIXATION OF EX-
FACTORY PRICES OF LEVY SUGAR
OF 1973-74 PRODUCTION

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): Tak-
ing into account the revised Cost
Schedules recommended by the Tariff
Commission in its latest Report (Oc-

DECEMBER 17, 1978  ex-factory prices of 368

» levy sugar (St)

tober, 1973) on the Cost Structure of
the Sugar Industry, and the estimated
duration of the crushing season, re-
covery of sugar, etc., the Government
have revised the ex-factory prices of
levy sugar of 1873-T4 production in
the various zones as required under
section 3(3C) of the Essential Com-
modities Act, 1955. Sub-section (8)
of section 3 of the same Act requires
that every Order made under this
section should be laid before both the
Houses of Parliament, as soon as may
be, after it is made. Accordingly, I
lay on the Table of the House a copy
of order No. G.S.R. 522-E|Ess. Com!
Sugar dated the 14th December, 1873.
[Placed in Library. See No. LT-6024
73.]

These revised prices should have
normally resulted in an increase in
the uniform retail price of levy sugar
for the consumers all over India by
about 10 paise per kilogram. The
Government of India have, however,
decided to maintain the consumers’
price of levy sugar unchanged at the
existing level of Rs. 2.15 per kilogram
throughout the country by reducing
the excise duty on lewy sugar from
26 per cent to 20 per cent ad valorem,
To off set the loss of revenue arising
consequently, the excise duty on free
sale sugar has been raised from 30
per cent to 37.5 per cent ad valorem,
which is the maximum permissible
under the Central Excise Tariff.

A reference was made this morning
to lapsed quantity of levy sugar being
diverted by the Food Corporation for
sale in the open market. Under the
existing instructions, lapsed quantities
of levy sugar are taken into the Cen-
tral pool and re-allotted by my Minis-
try only as levy sugar and not allowed
to be sold as free sale sugar in the
open market.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Why does mnot the
minister express regret for not having
come before the House earlier witt
this notiflcation?
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st v fagret arwed (mnfias):
aafr A, W gat J) A @@
f5d W ¥ us @ ag fe o aiferar-
Hz ¥ 355 P B, A e aE gRTEE
AR A F1F g1 ¥4 T T
gaa ag fe I e frar marar, I@
& ant ¥ g grne g w faeang
¥ aff fmar mr—aviTEw 9T ag
WRW T T&T TIT—IWT 9T 9T A
W § | ag A §, A feodt
TR AAE I A a@aE 6
fe ot wwclt g8, 9w ¥ g ag arer
Hima |

ot Wy fewd (TiFT) © gwmfd
T, AT AT FT AT § | WA
weft wgew A aaw fao 3, s@ R
IR D P w1 I fRaT g, OF
& gEwe sfEdN o WK gEd
T GET F A H | I I v agd
A kT w1 Afefrdm o 5y o
§ ST ® Faw & qTHA IS ¥ T @A
F ONEAEE § 1 14 foEwwe W gEw
IAF IR 7g P gur &1 SR
WA w1 gwg T fr g fr
IR W qAR 12 a9 Ig aFA, AT
ag Nfefptom, a1 ag widw @aq &
g w4t Y

%W ¥ famwmr gy smar ¢, aw-
T I Fumw Y, A I W W
faaea & forg & wior AivET Tl |
TR A AW WA, &1 gW g™ 9€q
C o
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I T TAX FT Ffwer A
fr T & gEmT 9= ot e et
g SHET e @ @@ & | AfwA
IR qg 7@ Tl fr qX T #
T AT et &, 99 1 I fRaAT
W@ | FET @ F AR T I
7gr fF v@ S dew q@ & foar arar
21 ¥ U WERT T oA ¥ an
oI wET F gAY @A fw A @
#1 fra saeT g AE Fosre fear
arar g P AQ aAErd ¥ AqEw
ardt-faarg & foefl F, QT & wAEI R
a fam w@mi § g ar faar
A @, 99§ AN I A S
fofm # oy & afs o awR
¥ AHr § W FNT IS TN
T w1a ¥ A gavar g fea g
W g ST F AgaT e, A oy
fer o & ARAwE FR F wiwd
R, oft TwaET B FgawEm |

ft g0 go W (FMYX) :
i wg1Ta, W9 gag @ 4g q9T
ot foog 3 o, o faddr @@ &
gFdeT ot g7egl A g7 a| ) 9
farar f5 o @R #N TER
T TF I A B IAT FAT QT, A Felr
TR 6 T OF §aT ¥ I¥wT 2
v ¥ 1 A gum # g aran fe g
F T @AE AT A F ITFAR
¥ [T FTREAT R AT § | Tg HaAT
e fqar mr,  gg e §g
ot fFf wffa W% gaaTe w937 S
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d5% @ e WAl wgiEw AW
gaY WY I Aifefedow & G &
@ QU @ @ |

0 W wrwr g 0 A
FT FATAZE g 1 AH Al T FL
aF ) Fggat ¥ mo s wfar
igar §  fF wr gEs gr@ @
AT TRYT FEE AT 4@ gr, ar
I ®  gag Afzfavew @ oméc
& IR0 T agrar wry, At ofFaE
ARG qT ¥ NG & faemw I3
gt 1 fear fzx 3z W% @
woar ¢ 5 aama o & fr wrgdAe fa=
g AP WEEAT F I F Arave
a7 ¥ A, Wd wEETRd 3gE
g flamd oI F aw Al
g oagt v w feads &% |
at ag iz grew § fF ar 9
wréw graw ! qg agfa ¥ fawme g |
gafag AT 7 S # wfag fa
ag wrgT & fog fasamy feemd fw i
qar w A g
SHRI SHYAMNANDAN MISHRA:
I have to raise two or three points
for the consideration of the Chair. In
the morning the hon. Minister said
that it was within his administrative
authority to raise the duty. One
would like to know what is the pro-
vigion in the Constitution which arms

the Government with this administra-
tive authority.

Secondly, even if there is adminis-
trative authority with the Govern-
rnt, then one would expect that the
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notification would be placed on the
Table of the House. Since it was
not done, there has been breach of
privilege and contempt of the House.
And no contempt of the House can
be retrospectively condoned. The
breach has occurred, the offence has
been committed. What is the kind of
relief that the Chair. proposses to
give to the House for the offence that
has been committed against the
House? There is neo ill-will against
the Minister and there is nothing per-
sonal jn it. But since the contempt of
the House has been committed, we
thought that the Minister would come
forward with sincere apology for not
having placed the notification on the
Table of the House at the earliest
opportunity which they had and not
at 530 p.m. in the evening when they
had the whole day. Therefore, the
Chair has to tell us whether there can
be any justification, any ground for
the Minister not coming before the
House with sincere apology for a
lapse on his part and whether the
Government have got the administra-
tive authority which the Minister
claims. ' i

PROF. MADHU DANDAVATE
(Rajapur): Sir, if you will see the
proceedings of the morning session,
you will find that the Minister had
categorically stated “I do not know
why the notification was not put be-
fore the House”. Even now he has
made no reference to that point. Sir,
you should find out from him why
he has refused to give an explanation
on that point.

SHRI DINEN BHATTACHARYYA
(Serampore): The Minister has
given no explanation why he is laying
the notification on the Table three
days late,

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, you will recall
that in the proceedings this morning
some of us have specifically stated
that the Chair should also tell the
Government that they had committed
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a serious lapse jn not bringing the
matter before the House. The ques-
tion of the power of the Government
to issue a notification is not challeng-
ed. We realise that they have the
inherent right under the Act, But the
point is why they did not inform the
House at the earliest opportunity.
Lastly, if Shri Madhu Limaye had not
invited the attention of the House and
the Government, perhaps, they would
not have come forward with a state-
ment. What is the answer to that
point?

SHRI F. A. AHMED: ] have already
pointed out to the hon. House that
this order was passed under the
Essential Commeodities Act. Accord-
ing to the provisions of that Act, the
notification has to be laid on the Table
at the earliest possible opportunity. I
was expecting that it could be placed
on the Table this morning. But be-
cause some number was not available
from the press, it could not be done
today morning. As soon as the num-
ber was available, it was placed on
the Table. I can assure the House
that it was not intended to show any
disrespect to the House and at the
earliest possible opportunity I have
taken the suggestion.

PROF. MADHU DANDAVATE: Be-
fore you go on to the next item, I
want to bring one point to your notice
(Interruptions).

SHRI SHYAMNANDAN ' MISHRA:
He said that it was not his intention.
we can take that. But what is the
difficulty on his part in expressing an
unqualified apology for it?

MR. CHAIRMAN: Not necessary.

SHRI SHYAMNANDAN MISHRA:
Why? He should have come before
the House. This is an offence agajnst
the House.

MR. CHAIRMAN: The
has explained the pesition to
House.

Minister
the
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SHRI SHYAMNANDAN MISHRA:
This is an offence against the House.
You have to reprimand the Minister.
You have to pass some remarks
against it.

17.40 hre
STATEMENT RE. MEETRUT
INCIDENTS

MR. CHAIRMAN: The Home
Minister to lay the statement on the
Table of the House.

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): 1 beg to lay the statement
regarding Meerut incidents on the
Table of the House. (Interruptions).

MR. CHAIRMAN: Shri T. A. Pai to
lay the statement on the Table of the
House. ... (Interruptions).

The Home Minister has placed a
statement regarding Meerut incidents
on the Table of the House. I asked
him to lay it on the Table of the
House. It will be circulated.

o wew fand anga - gwiefa
wf 7w, 1 W G ! R
o w9t & 5E §T @ § )
avdfawRgag ;g wWW e
Fifogm
Shri T.A. Pai to make a statement
regarding acquisition of Alcock Ash-
down Company Limited. You lay it
on the Table of the House. (Interrup-
tions).
ot wy fowr@ (@iw ): ug Tum
frr Wi AT RE?! By A
fear W@, UF OF T R QTAE |
g A # fraaedt @ g7 ot fawat
¥, 7 1 welt wEET 93 |

MR. CHAIRMAN:
out.

He is reading it
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SHRI SHYAMNANDAN MISHRA:
Unless the House grants him the per-
mission to lay it on the Table of the
House, it will have to be read ont.

SHRI H. M. PATEL (Dhandhuka):
The Home Minister is making an im-
portant statement. It is not in  the
Order Paper. He makes it only be-
cause it is a matter of importance and
urgency. Let him read it out so that
we may understand what it is.

MR. CHAIRMAN: The statement is
regarding Meerut incidents. He has
placed it on the Table of the House.
(Interruptions). 1 am not going to
allow any questions on that.

SHRI SHYAMNANDAN MISHRA:
Let him read it out.
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THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): Sir, Government view with
profund concern the most unfortunate
disturbances which have occurred in
some parts of Meerut Town from the
11th to the 13th December 1973. The
Prime Minister and I have been keep-
ing in continuous touch with the Gov-
ernment of Uttar Pradesh and what-
ever assistance was required by them
to restore normalcy was made avail-
able.

According to information receiv-
ed from the Government of Uttar Pra-
desh these disturbances arose out of
a minor scuffle in Gudri Bazar on the
11th December, 1973 between some
persons belonging to different commu-
nities. The miscreants aggravated the
situation resulting in damage to three
shops by arson and loot and one per-
son being killed. When the police
reached the scene of occurrence, the
rioters were indulging in extensive
brickbatting and violence ang to dis-
perse them, the police had to resort to
firing. Curfew was immediately im-
posed in the Police Station Kotwall
and Delhi Gate areag from 1.30 P.M.
to 4 P.M. and, later in the afternoon
dusk to dawn curfew was imposed in
the whole town. During the night of
December 11-12, 1973 no untoward inci-
dent happened but there were some
serious incldents on the morning of
12th necessitating the reimposition
of curfew until 4 P.M. Between 4
PM. and 530 P.M. when curfew was
relaxed, some incidents of stabbing
again took place. Curfew was again
clamped down In the whole town on
the evening of 12th. However on the
night of 12th, there were gerlous incl-
dents of viclation of curfew and vio-
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lence. On one occasion when the po-
lice reached the spot, they were sur-
rounded by a mob and attacked. They
bad to open fire to disperse the mob.
During the period from 10 to 11-30
A.M. on 13th, when curfew was relax-
ed, some instances of stabbing came to
be reported. The town continued to
be under curfew during the remainder
of the day cn 13th. The situation star-
ted improving thereafter though as a
precautionary measure, curfew orders
continued to be in force in the affected
parts of the city on the 14th and 15th.
Thereafter, partially, the curfew has
been gradually removed. That is, on
the 16th, curfew was lifted for three
hours; on the 17th the curfew was
lifted for six hours from 8.00 A.M. to
2.00 PM, in the two pclice station
areas. In the rest of the city, curfew
has been lifted from 8.00 A.M. to 6.00
P.M. No incident has been reported
after the 13th ang the situation is sta-
ted to be normal

It is a matter of deep regret that 8
persons have lost their lives in the
disturbances. Over 70 persong includ-
ing 25 of the police pers.nnel are re-
ported to have received injuries. Mone-
tary relief is being provided to the
families of the victims of the riots.
Adequate policel reinforcements have
been made available to the district
authoritieg ang it has been impressed
upon them by the State Government
that firm and prompt action should be
taken to maintain normalcy in the
town. All other District Magistrates
in Uttar Pradesh have also been alert-
ed by the State Government to remain
vigilant and take all necessary precau-
tionary measures.

e —

17.45. krs.

STATEMENT RE. ACQUISITION OF
ALCOCK ASHDOWN COMPANY
LTD.

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): Speaker, Sir.

Alcock 378
Ashdown Co., Ltd. (St.)

The High Court of Bombay met today
to consider the Receiver's proposal for
confirmation of sale on the basis of
bids received for the different proper-
ties of Alcock Ashdown in Bombay
and Bhavnagar. An affidavit has been
filed on behalf of the Government of
India that, in view of the Act having
come into force the context for con-
firmation of sale did not survive. The
Court agreed with the view and said
that there was no question of confir-
mation of sale in the context of the
Act which had been passed by Parlia-
ment in terms of which all properties in
the two undertakings had vested in
Government of India. Some creditors
wanted to see the Act in order that they
could raise their objections as to its
validity. The Court said that it would
hear their objections only on the 19th
of December. A specific authorisation
under Section 5(2) authorising Maza-
gon Docks to take over the properties
from the Official Receiver on behalf
of the Government of India has been
issued.

st wa fawd (aiwr ): wwwa
wes, fom gfem s e s=mar
T g1, 39 e ot Faa w9
am R A ife @ @ w
mawgml ar1 18T @ I pEe
qr, A W gearg $ Fany,
T AmA g wRr w1 18 fA AR
TR T —w T A o
 w§ ¥ T ?

g Wt (ot I¥TEwe e )
W g WY g —us® Wew
o e few gm0 ¥
SBAT WX W IR FET QN
TgT FRAT |

ot v fowd g &Y AR
@



379 Res, re. Int. Rep‘ of

o I Nerfifme: F1 T F
#1 =T faar

RESOLUTION RE. INTERIM RE-
PORT OF RAILWAY CONVEN-
TION COMMITTEE, SUPPLEMEN-
TARY DEMANDS FOR GRANTS
(RAILWAYS), 1975-74 AND STATE-
MENT RE. STRIKE BY LOCO
RUNNING STAFF—Contd.
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): At the out-
set ] must thank the hon. Members
who have participated in this debate,
especially for the contribution that
has been made on the issue of finan-
cial difficulties and “the recommend-
ations of the Railway Convention
Committee. I would also like to ex-
press my sense of gratitude {o Shri
B. 5. Murthy, the Chairman of the
Railway Convention Committee and
other members of the committee.
They have done a really good job and
have focussed pointeg attention of
the Parliament, the Government and
the Railway administration to the un-
satisfactory position of the Indian Rail-
Ways.

The Indian Railways this year, as
come hon. Members have rightly re-
marked, are passing through a real
crisis not only a crisis out of the in-
dustrial relations but also on the finan-
cial front. The flnances of the Indian
Railways are really bad and perhaps
may become worse after a few months.

We had started the last year of the
Fourth Plan with a cumulative deficit
of about Rs. 9 crores. But what is
the position to-day? To-day's position
is that we have an added financial
liabilities of about Rs. 140 or 147
crores in the sense that our liability
for the current year, as a result of the
recommendations ©f the Pay Commis-
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Rs. 36 crores as a result of the three
dearness  allowance increases given
and then due to losses accruing on ac-
count of the loco strikes. Therefore, I
must confess before the House that the
financial position of the Indian Rail-
ways ig far from being satisfactory.

And. naturally, in this difficult situ-
ation we need the support of the
House and the support of the hon.

Members to tide over the problems So
far as the Supplementary Demands are
concerned as I have stated earlier,
these are very modest demands main-
ly on two or three points. One was in
regard to power traction. I have not
much time to say about all the de-
mands except to refer to some of the
questions that have been raised by
some hon. Members about their zones
and constituencies. I will take them
first and then towards the end I will
come to industrial relations or the
question of labour.

Shri Parashar wanted construction
of Nangal-Galwara line and he said if
it is not economical at least 50 km.
may be taken up. I cannot commit
anything at this stage but I must say
that Himachal deserves some special
attention and we will have to do
something about Himachal. But it de-
pends upon the availability of funds,
the funds that we get for new lines
from the Planning Commissicn with
the concurrence of the Ministry of
Finance.

Shri Atal Bihari Vajpayee raised the
question of Taj Express. He wanted
it to be extended upto Jhansi and
Gwalior. I am told that there is no
accommodation for terminal at Jhans!
and Gwalior and at this stage I will
not be able to give him any assurance
about Taj Express.

Shri Mavalankar wanteq gauge con-
varsion of Delhi-Sabarmati line from
M.G. to B.G. The survey has been
carried out for this project and the

sion is about Rs, 58 crores; then ahout report is under examination.
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Shri Jagannath Mishra ji raised some
question about North Bihar, especially
about Jhanjharpur to Loukaha-bazaar.

A survey has been made and the whole
proposal is under consideration. Hasan-
pur-Sakri line survey is in progress.
for restoration of Nirmali-Saravagarh
line, we have to have a bridge across
. Kosi river which is very costly and I
cannot commit myself at this stage
about it.

Then, Shri Shyamnandan Mishra
ji said something. He has gone away.
He raised the question of the appoint-
ment of the Financial Commissioner. 1
would like to tell him that Shri
Saundararajan was due to relire gn 17th
December 1972, but was granteq a
years extension. He proceeded on
leave preparatory to retirement on 1st
December, 1973. Shri Bhandari an
officer of Indian Railway Accounts Ser-
vice had been earmarked in August
1972 to succeed Shri Soundararajan.
This was done in August, 1972 itself,
because, he was actually granted leave
preparatory to retirement at that
time. These facts show that Shri
Shyamnandan Mishra ji has not been
correctly informed about the situatiom.

About the financial position I have
stateg that it ig far from satisfactory.
There have been increaseg in Dearness
allowance and then there was this
strike by the loco staf. The main
thing is the fall in revenue earnings,
and this year upto the end of October
to estimate a fall of Ra 52 crores in
revenue earning. The financial posi-
tion of Indian Railways is really far
from satisfactory or whatever we call
it.

Shri §. M. Banerjee wanted to know
the progress of the underground rail-
way project in Calcutta that is, the
Metropolitan railway. The work is
divideq into 19 sections and contracts

DECEMBER 17, 1978 Rly. Convn. Comm., 384

D.S.G. (Rlys.) & St. re. Strike
by Loco Staff

for these sections have been awarded,
and two more are uynder finalisation.
Contracts for obtaining Soviet know-
how for the project have also been
finalised. And, therefore, it is not that
we are not keen or serious about the
project. We are very keen and gerious
about it and the project should go ac-
cording to the schedule.

Now, Sir, I shall come to the con-
struction work in the Haldwani area.
The question was also asked by some
other hon. Members about this. I
woulg only say that the work is mot
in hand at the moment. Some people
have been saying that there is mno
thinking in the Railway Board and the
Minister has no time to think about
the problems of the railways.

So far as Railway Board is concern-
ed, it is very unfair to say like that.
They are a hard working lot. There
was no occasion when I found any-
thing wanting in them. I do not
want to give an alibi for myself. We
have given thought in the Railway
Board. I am trying to do my best in
the railways. But, if the House or
the hon. Members feel like that, I can-
not help that. I must say that the
railways do not suffer from any
differences. Some hon. Members per-
haps, Shri Banerjee—suggested that
we should convene a meeting of all
the uniong and the two federations
and discuss the industrial relations in
the railways. This is a suggestion
but I cannot commit anything-at this
stage. But, T do feel that the whole
question of industrial relations in the
railways needs a mnew thinking and
a new approach is necessary. I am
in full agreement when it is gaid that
it could not be the monopoly only of
these two Federations who are there
at the moment, At this stage, I
cannot ignore them also because they
have got members of over 8 lakhs out
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of 14 lakbs. And they bave been doing
useful service. They have done g use-
ful job. I cannot undermine their im-
portance. I am grateful to these orga-
nisations. At the same time I am not
going to fail those workers who are not
affiliated to these two Federations.
Something hag got to be dome. The
whole industrial relations in the rail-
ways have got to be thoroughly dis-
cused. I have been thinking about it.
1, sometime in January, propose to
convene a conference of these two
Federations, ourselves and other peo-
ple representing the labour, and I
would also invite the Labour Minister
to come to that conference and discuss
this question thoroughly because the
time has come when we cannot
afford to take any risk about the in-
dustria] relations in the railways. I
request the hon. Members, especially,
the Members of the Opposition to
help us in the present crisis. I seek
their cooperation. So far as loco men
are concerned, I have done my best;
the Government has done their best.
Even then if some difficulties are there
1 can only say that this is a bad luck.
It is time that we got together and
1 would seek your cooperation to use
your good offices to help us out of
the present crisis, This is the time
when we cannot afford to take any
risk. Some gentlemen have com-
plained that people who are going to
Howrah could not reach there and
have been detained. It is a fact that
this happens when there is locomen’s
strike. Because of this, even Shri
Vajpayee's train was late by six hours
and he could not reach there. The
Board Chairman or Members of Par-
liament, anxious as they are, cannot
drive the train. It can be done only
by the locomen. They have got to
be satisfled. There cannot be any two
opinion about it. Whether we have
done something or not, that is a point.
It is my honest effort and honest en-
deavour to see that the genuine
grievances of the locomen are attend-
ed to; not only their problems but
also the problems of drivers and sta-
tion masters are also attended to
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by me, and whatever is possible is
dome. This is our approach to the
whole problem. If one expects that
gverytnjng should be done overnight,
it is not possible. In my statement 1
have stated that, and, I think, Shri
Vajpayee also referred to the recom-
mendations of Miabhoy Tribunal—
Shri Miabhoy was a retired judge who
was appointed to go into the problems.
He recommended that the total hours
of work be reduced from 14 hours to
twelve hours. He wanted that this
should be done as quickly as possible.
The maximum period for doing this
is eight years according to him. I
have suggested three years. There is
a physical difficulty in this, Not that
there is no will on my part I am
prepared to do it if I can. There are
some arrangements which should be
made and some people should be
trained for the purpose. Some diffi-
culties come in the way because we
cannot have ten hours’ work for all
the locomen. As far as this is con-
cerned, as I said earlier, for the Mail
and Express Traing from 1st Decem-
ber it has been made. By March, we
shall be able to finish this work. We
shall also take over passenger trains.
This year we will go to the goods
trains also. Therefore, a beginning
has been made already, and whichever
train may be left over, as for exam-
ple, passenger and goods trains, I say
that a beginning will be made this
year, if possible before 31st March,
1974, but the whole thing can be com-
pleted in about three years’ time. I
shall be very frank with the House.
1 cannot give any undertaking on this
point that it will be done in two
months’ time or three months’ time or
in 90 days' time as my loco friends
have been talking about, because that
is not practicable. If it is practicable
and workable, I can only say to the
House that they will not find me
wanting. I am all serious about it.
I want to do it, and I shall do it, but
the question is one of physical diffi-
culty. If something could be found
and it is suggested to me that we
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could do it like this, I am prepared to
accept the suggestion, provided it is
workable. They must suggest some-
thing workable. Let them not talk
about those things which are mnot
workable. The suggestion has got to
be a workable one. It is easy to make
a suggestion, but it is not that easy
to implement the suggestion.

18.00 hrs.

Again, I would appeal to the loco-
men. I have nothing much to say but
I would appeal to them that they
should go back to their duty. I know
their grievances, They themselves
had suggested the Shafi Qureshi
Committee. I did not suggest the
name of Mr. Shafi Qureshi for the
chairmanshijp of that committee. The
name came from the locomen them-
selves. They wanted the commitiee
to be set up under the chairmanship
of a political person, and they suggest-
ed the name of my colleague M.
Shafi Qureshi. The commitiee had
five meetings, Mr. Shafi Qureshi has
put all heart into it, and he has been
trying his best to solve the problem
and help the locomen. The committee
has fixed the next meeting on 17th
January, 1974. The date was decided
by them. When the whole thing is
in the process of negotiation, was it
fair on their part to have gone on
strike in this manner? I would pose
just one question. Fifteen days back
when they had adjourned, they should
have said ‘Look here, there is not go-
ing to be any solution. We part com-
pany’, and then they could have dec-
lared that the negotiation was not
going to be successful and if they had
done that, they would have had every
right to give notice and go on strike.
‘Of course, as regards poing on strike
also, as my hon. friend Shri A. P.
‘Sharma has pointed out, there are
‘3ame rules to be observed by the trade
unions, For if the Trade Unions Act
gives some rights, it gives certain ob-
ligations also. I am just repeating
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what Shri A. P. Sharma has pointed
out already. The Railway Administra-
tion or any other administration or
management will expect from their
employees at least the elementary
principles of the Trade Union Act to
be observed. They must give at least
two weeks' notice. But in this case,
not even five hours’ notice, not even
two hours’ notice, not even a tele-
phone call was made to me saying
‘Look here, Mr. Mishra, you are not
listening to us, and 0, we are going
on strike from such and such a date’.

SHRI SAMAR MUKHERJEE (How-
rah): I would point out that....

SHRI L. N. MISHRA: I am not
yielding, Sir. Let me finish my point.

Before I conclude, I would like to
repeat that whatever commitments I
had made at the time of the August
strike, that is, the strike on 13th
Aupust had been implemented. If
anything is left out, and if any indivi-
dual case has not been attended to,
et hon. Members please bring it to
my notice, and I shall attend to it,
and I can give this assurance or this
commitment to the House that if any
case has been left out, or if anybody
has been victimised, 1 shall look into
it. I would like to say that whatever
was possible has been done, and I
give my commitment here that if
there is any individual case left out,
it will be looked into.

SHRI SAMAR MUKHERJEE: On a
point of order....

MR. CHATRMAN: Let the hon.
Member sit down please. First, he
wanted to interfere, and when the
hon. Minister has not yielded, he has
started on a point of order.

SHRI SAMAR MUKHERJEE: I am
raising this point of order because
the matter is very serious. I want to
urge this upon the hon. Minister. My
point of order is that the hon. Minis-
ter is misleading the House, and that
is the statement that he has been
making from the very start...
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DR, KAILAS (Bombay South): Is
it a point of opder?

SHRI SAMAR MUEHERJEE: 1
appeal to the hon. Members as well
ag the hon. Minister to know the
seriousness of the situation, because
the trains are already disloeated;, and
a forty-eight hours’ ultimatum hes
‘been given by the chairman of the All
India Loco Running Staff Association
that throughout India, the strike will
spread. We are having the debate
here in this context. So, let not any-
one take these things lightly....

MR, CHAIRMAN: Let him mnot
make a speech. By saying that it is
a point of order he has said that the
hon. Minister has misled the House.
I may tell him that the hon. Minister
is not misleading the House. He has
placed his cards on the Table of the
‘House.

SHRI SAMAR MUKHERJEE: 1
have had a talk with the hon. Deputy
Minister himseH, and he knows that
the general secretary of the Western
Railway loco-running Staff.. ..

MR. CHAIRMAN: This is too
much, He has made his point al-
ready. I have already said that this
is no point of order. Now, let him

resume his seat.

SHRI SAMAR MUKHERJEE; You
have not allowed me to clear the

point. ...

MR, CHAIRMAN: He has made
his peint already.

SHRI SAMAR MUKHERJEE: **

MR. CHAIRMAN: I am not allow-
ing him. He is speaking now with-
out permission. So there will be ne
noting of his observatiens.
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MR. CHAIRMAN: The question is:

“That this House approves the
recommendations made in paras 60,
70, 71, 75, 76, 77, 78 and 79 con-
tained in the Interim Report of
the Committee appointed to review
the rate of dividend payable by
the Railway undertaking to Gene-
ral Revenues as well as other ancil-
lary matters in connection with the
Railway Finance and General Fin-
ance which was presented to Par-
liament on 11th December, 1973.

“That this House further directs
that the action taken by Govern-
ment on the other recommendations
made in the Report should be re-
ported to the Committee”,

The motion was addpted.

MR. CHAIRMAN: Now I shall
take item 11.
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wR qwa §, A Afew fav g

wawfa wgE ot @t ferrew
gz &Y o & § | o I A Al e
&Y ST S A |

The question is:

‘“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of the following demands entered
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i
in the second column thereof—De-
mands Nos, 1, 2, 4 to 10, 14 and
15",

The motion was. adopted.

MR. CHAIRMAN: Item No. 12
Shri L. N. Mishra.

18.10 hrs.

APPROPRIATION (RAILWAYS)
No. 4 BILL,* 19173

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): I beg to
move for leave to introduce a Bill ta
authorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of India
for the services of the financial year
1973-74 for the purposes of Railways.

MR. CHAIRMAN: The question
is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
services of the findncial year 1973-
74 for the purposes of Railways.

The motion wag adopted.

SHRI L. N, MISHRA: I introduce®**
the Bill.

1 move:

“That the Bill to guthorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1878-
74 for the purposes of Railways, be
taken into consideration.”

*Published in Gazette of India
17-12-1973.

Extraordinary, Part II, Section 2, dated

**Iniroduced/moved with the recommendation of the President.
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MR. CHAIRMAN: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
‘Consolidated Fund of India for the
services of the financial year 1973-
74 for the purposes of Railways, be
taken into consideration.”

ot g fomd (afer) - F aga
1 w7 W AT T "W F G
ARFMI MY, v W
¥ oF fomie <t & | & w7 T
e foey @7 ol § miiw s
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vy off ag ST 7w oY o @ oA
@ AR F@ 7 AR w -
=9 ¥ R @ awmfer Fv e
&= T € 51 faar av 1 wa qaAr
feo < for & dwmmm W
;@ & ol Al oA W s
Hrt & R F o TER e @
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wyfafetfedr ¥, damaa 3, vt &,
awaw FqTEagaresd § Wk
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TR ATF AW AT B FEOX
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it ay fomd agi o me & g &%
QT A, mH s

MR. CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1973-
74 for the purposes of Railways, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We take up
clause by clause oconsideration. There
are no amendments. I will put all

the clauses together.
The question is:

“That clauses 2 and 3, the Sche-
dule, clause 1 the Enacting For- -
mula and the Title stand part of
thﬂ RillL"

was adopted

The moti

Clauses 2 and 8, the Schedule clause

1, the Bmacting Formula and the Title
were added to the Bill
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SHRI L. N. MISHRA:
move;

“That the Bill be passed”.
MR. CHAIRMAN: The question is:
“That the Bill be passed”.
The motion was adopted.

—

18.24 brs

HALF-AN-HOUR DISCUSSION

STEPPING UP OF PRODUCTION oF
SCOOTERS

SHRI N. K. SANGEi!{ (Jalore): Sir,
the very difficult position about the
availability of scooters in the country
and the difficulties of the common man
have persuaded me to raise this dis-
cussion today., Production of scooters
started in India in 1955. During the
last 18 years, practically no perspec-
tive planning has been done to meet
the situation. Scooter has been our
second line of defence so far as a
means 0f communication is concern-
ed, besides the public transport sys-
tem of buses, The increasing cost of
petrol in the wake of the West Asisn
crisis has landed the middleclass
people travelling by scooters in this
country in a further very difficult situ-
ation, Unfortunately there has been
no coordination between the Planuing
Commission and the industry in the
last 18 years and they have not been
able to come to grips with the pro-
blem. The industry has been in a
fortunate position for 18 years because
there has been pent up demand and
they have been having a brisk busi-
ness. The Planning Commission has
been lost in the planning of the pub-
lic transport system like buses etc.
and small cars. Urfortunatsly the
emphasis on increasing the scooter
production was lost. Today scooter
hag become very verv essential, in the
wake of the ofl crisis. Whereas a pri-
vate owners car econsume about
150 litres of petrol a month, the
same person can do with a seooter by
consuming 15 litres a month. But
what is the situation voday? We find
that thete are more than 3} lakhs of
pending >rders lying with the scooter
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Recently, the National Council of
Applied Economic Research haj made
a detailed survey and they have come
to this conclusion that 80 per cent of
were being used in urban
areag angd 20 percent in the rural areas
and 20 per cemt are
being used in Delhi alone, They have
to the further conclusion about
are using these scoo-
They found people with an annu-
al income of Rs. 5,000 using 11 per
people with an annual income
of Rs 7,500 were using 242 per cent
people with an annual income of
Rs. 10,000 were using 23.3 per cent
and people with an annual income of
Rs. 12,500 were using 183 per cent
of the total production of scooters.
You will see from this that people
below an income of Rs. 12,500 per
annum were 77 per cent of the users
of scooter. The increasing demand by
the middle income group has aggravat-
ed the situation that we find ourselves
in today in the matter of supply of
scooters, and the situation is going to
be further aggravated.

g

A little brief history of the produc-
tion of scooters will be revealing. In
the year 1964 the Government unfor-
tunately decided to give no more licen-
ces to any party in the country.
Therefore, there was a lot of discus-
sion in the Lok Sabha and the Rajya
Sabha. Whenever such a discussion
took place it was thought that some-
thing has got to be done in this mat-
ter.

Today, what is the situation in the
manufacturing of scodters? More than
94 per cent of the scooters that are
available in thig country are being
manufactured by two concerns, namely,
the Automoblle Products of India
Limited and Bajaj Autos. The balance
gix per cent is split up between Es-
corts and Enfleld. These two concerns
bave practically a monopoly of the
scooter production in this countrv.
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In 1969 there was a discussion on
tthis question and some parties applied
for licence for the manufacture of
scooters. The Ministry of Industirial
Development in October 1970 callsd for
applications from parties for
.manufacture of scooters with indigen-
oug know-how, Even though as many
as 180 parties came forward, out of
these 180 parties the applications of
only 43 were considered by the Gov-
ernment and ultimately it was decided
to issue letters of indent to 17 parties,
including 8 State Industrial Develop-
ment Corporations and some private
individuals,

What happened after that? We find
out of these 17 parties only two have
been issued industrial licences. The
other 15 parties have not yet applied
for an industrial licence, though the
gestation period of more than two to
three years hag already passed. This
is the situation for the production of
scooters,

Again, whep this matter was taken
up in Rajya Sabha in 1970, it was
decided to set up a scooter manufac-
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accept that offer and set up a scooter
plant.

The proposal for this scooter plant
was that the Government of India will
have 51 per cent shares, 20 per cent
will be beld by Innocenti and the
balance wil] be contributed by Auto-
mobile Products of India Limited and
the public of the country.

This was a first case where a com-
plete plant was imported into the
country. It was decided to make one
lakh of scooters in the next four years.
But a lot of things happened after-
wards, Shri Saran and Shri Chidam-
baram, who originally negotiated for
bringing this plant to this country,
resigneq from the Board of Directors
of Scooters India Limited.

What do we find now? The original
terms was that Innocenti will provide
the foreign exchange and they will
also assist us in the export of scooters
to the extent of 40 per cent. But this
wag changed. I would like to know
from the Minister why we agreed to
pay the entire amoupt in foreign ex-
change and why did we depart from
the original terms of the agreement.

We have lately found that there has
been a statement from the hon. Minis-
ter that they will consider the Scooters
India Limited, the joint sector under-
taking to be a Holding Company.
They wil] supply built-up engines and
transmission assemblies for the manu-
facture of scooters to other State In-
dustrial Development Corporations.
May I know from the hon. Minister
in case they have decided to give to
other State Industrial Development
Corporation, whether they will be able
to reach the target of manufacture of
1 lakh units themselves or it would
reduce their production.

1 do not think this ig going to meet
the situation. We are interested to
see that the public sector, the joint
sector undertaking, takes up the manu-
facture of scooters to the level which
has been originally decided.
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[Shri N. K. Sanghi]

This is what we find from the hon.
Minister's answer recently given in
Parliament to Unstarred Question No.
17062 dated 23rd November, 1973. In
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the Fourth Plan, the demand of scoo-
ters is envisaged at 2,10,000 per year.
What is the production of scooters?
‘We find presently the production is as
follows:—

M/s. Bajaj Auto Ltd, . . 40,000
M/s. Automobile Products of India

Ltd, . . . . f N 30,000
QOther manufacturers. 45000

So, only about 65,000 scooters are being
produced in India.

In another answer to Unstarred
Question No. 1793 dated 22nd Novem-
ber, 1973 the hon, Minister has said:

“Letters of intent have beep grant-
ed to eight State Industrial Develop-
ment Corporations for manufacture
of scooters for a total capacity of
1,98,000 Nos. per annum and to
thirteen parties in the Private
Sector for a capacity of 2,75,000 Nos.
per annum. Out of these one Unit
in the State sector and one Unit in
the Private Sector have been granted
industrial licence for a capacity of
24,000 Nos. per annum each......

May I know from the hon. Minister
whether the production that is envisag-
ed by the grant of these letters of in-
tent is only a misnomer and that we
can hardly expect a production of
13,000 to 20,000 scooters in case these
two licences granted to the State Indus-
trial Development Corporations go into
production.

This is a difficult situation, a very
serious matter, and, in the wake of oil
crisis in the wake of big demand for
scooters, we. have long queues at the
public transport system—I think, a re-
view has to be taken as to how this
demangd is to be met.

Before I conclude, 1 would like fo
put a few questions to the hon. Minis-
ter. What is the total available instal-
led capaeity in the plants that are
producing scooters at present, whether
it is being fully utilised and if not,
the reasons therefor, and what steps
are being taken to see that the capacity

of these scooter manufacturing plants
is fully utilised in view of the acute
shortage of scooters?

I would also like to know from the
hon. Minister whether, as suggested by
a Member of the Monopolies Commis-
sion, the Government consider it de-
sirable to allow the¢ present manufac-
turing units to raise their production
to 1 lakh units tp help bridge the re-
mand and supply of scooters. Is the
Government thinking on these lines?

I would also like to know from the
hon. Minister if he is thinking in
terms of cutting down the gestation
period of the Scooters India Ltd., the
joint sector project which ig going to
be started, so that they are able to
produce 1 lakh units not in a perfod
of filve years but as early as posstb!e
at least by 19757

With the rise in the cost of steel,
aluminium and other raw materisis,
with the increased diffreulties of alu-
minium aveilability etc., the labour
trouble and the escalation in the prices.
will the hon, Minister consider to see
that the present manufacturers are
aMoweg to increase the production of
scooters and are given some relief b
way of some increase In the price
structure,

When commercial vehicle manufac-
turers have been allowed to increase
the prices by 20 per cent, when we find
that some inceease has been allowed
to car manufacturers, is it not desirable
that the production of scooters is also
increased by allowing a certain in-
in the price sp that the poor man is
able to get the supply? The hlack
market price of scooter today is more
than Ra. 7000 to Ra. 8800.



405 Stepping up of

The hon. Minister should give a re-
thinking to the present system of 1egis-
tration of bookings. If a person wants
to get a scooter, he has to wait for 7
to B years in the queue. I want to
know from the hon, Minister whether
a small number of scooters is also
made available through the State
Trading Corporation at a little increas-
ed price so that extra money can g0
to the Government and the people who
really need scooters instead of going
to the black market, get them from
the S.T.C.

I would like to have categorical ans-
werg from the hon. Minister to the
questions that I have posed, so that
for this difficult situation, some solu-
tion is found.

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur): Mr. Sanghi has
asked number of relevant questions.
and I would confine myself only to a
few points,

At the present moment a person
who applies for getting scooter in
Delhi alon: has to wait it for ten
years. The position is much worsein
other State, Tn view of the rise in the
price of petroleum and in view of the
increasing dependence of the public in
scooters, may I ask the hon. Minister
to say whether he has any pelicy in
view in order to provide relief to the
persons who want to have scooters and
further whether he s starting a new
procedure, any rethinking on the exist-
ing procedure so that the period of
waliting is curtailed from tep years to a
minimum ¢! two or three or four

years, so that the people get some
relief?
Serondly. there are illegal transac-

tions going on at the present moment.
What happens actually is that, on the
sale deed, date is put even in advance,
ang that leads at black-marketing in
scooter. A scooter which costs
Rs. 3.200 normally goes up to more
than Rs. 7.000 because this kind of
practice continues. What 13 the hoh.
Minister voing to suggest as remedy
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for this? ‘then, there is normal period
of two 3jears which is allowed for
transaction, for transfer. Ip the Minis-
ter’s view, does this period of two
years encourage or discourage Llack-
marketing?

In answer to a question, it was ctal-
ed by Shri Dalbir Singh the Deputy
Minister, that the capacity of M/s.
Bajaj Auto Ltd. was allowed to be
increased from 24,000 to 48,000; simi-
larly the capacity Automobile Pro-
ducts India Ltd. was alsgp allowed to
be increassd to the same extent: ard
that of M/s. Escorts Ltd. was all ywed
to be increased from 6,000 to 24,000.
The total in the highest limit, comes
1,20,000. When the demand is’
2,10,000 to the existing rate, what 15
the Minister’s proposal to see that the-
supply is in consonance with the de-
mand ag that people do not have to
lag behind?

Formerly there was a discretionary
to allowed to scooter manufacturers
some percentage was allowed. Now
that has baen stopped. It has further
led to frustration. Does the hon.
Minister have any plan to see that this
is also taksn into consideratior and.

some way-out is found?

These ara the three or four poiris
I wanted to raise. I would net repeat
what Mr. Sanghi has already said.
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.
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to give detailed answers to the various
.points they have raised.

'dsy in modemn Indla is a very con-
_venient vehicle for transportation pur-

:
g
|
|

DECEMBER 17, 1073  Scooter production 408

(HAH Dis,)

a car. Even if that will publicised
kmall car “Maruti” comes, they will
have to fortunately or unfortunately
use this vehicle, the scooter. Therefore
when this is the fact or the situation
that the middle class people for many
years will have to use only the scooter
and for many many years, this is not
going to be changeq then, surely, I
want to ask the Minister whether he
is not aware of this situation and if so
how is he going to solve this problem
in terms of augmenting the supply?
Not only in big towns and urban cen-
tres but even in big urban areas, what
are called by the Census Report, urbafl
agglomeraticns where even the sur-
rounding areas are also linked with
the main city, people live in the sub-
urbs and the outskirts and come to
the city work there ang then again
go back. Now, therefore, if this is
the reality and if this is the situation,
why is it that the Government is not
giving priority to the necessary extra
manufacture of scooters?

My second question is that this leads
to black-marketing as my hon. friends
have said, as the demand is far more
than the supply. This ieads to in-
crease in prices not only by two times
24 times or 3 times and a flourishing
black-market is created but it also
leads to corrupt practices ang illega-
lities. Many of these, I suggest, are
avoidable. I want to ask the Minister
whether he alsg thinks that these
things are avoidable and if so, why
not the Government do something
quick and urgent so that these illega-
littes and black-marketing operations
are eliminated?

Lastly, is his Ministry of Heavy
Industry also in constant touch with
the Planning Commission and other
relevant authorities for fixing certain
priorities in this regard so_thnt not
only these three companies viz., Bajaj
Auto, Automobile Products of India
and the Escorts but also others who
have applied will also get chance?

Hnally.hubemdatntowllul
that others who had applied could not
get it because of certain difficulties
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from the Government end or because
of their own deficiencies? If it is be-
cause of difficulties on the part of the
Government, will he see to it that he
helps those people who apply for pro-
ducing these scooters so that the pres-
sure will be relieved?
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THE MINISTER Op HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A, PAI): Mr, Chairman, Sir
I am happy that the hon. Members
have raised an important issue regard-
ing the manufacture of acooters and
their availability and the programme.
for the future.

4100

My friend Mr, Mavalankar said that
he agreed with most of the previous
speakers, but I found that most of
the points that the Members had rais-
ed were contradictory ang I do not
know what he agreed with I have
been asked whether it is not true that
even while somebody buys the motor--
cycle, somebody else can also take it
from him while the licence continues.
in his name and if we extend it from 2.
years to 4 years: whether it 15 a reme-
dy. Well you may think for yourself;
as long as somebody is willing to run
the motor-cycle which is held in the-
name of somebody else possibly 1 can--
not prevent it but such cases are few
and far between. It is impossible to-
regulate the society when we know
that the demand for the scooters is far-
higher than what is available in the
market. There is no substitute for
our increasing the supply in order that:
the needs of the people may be met..

Now, hon. Members have asked,.
well, now in view of the fact that there
is going to be petrol shortage and it
would be difficult for people to go by
cars, whether it would be possible for
them to have scooters. They have
themselves answereq partly thig ques--
tion because there is a long waiting
list of people who don't have cars
Now if those who have had the bene--
fit of cars think that cars are now ex--
pensive and therefore they have to
switch on to scooters, I am afraid,
they will have to be at the end of the
line because precedence will have to
be given to those who have registered
and those who are waiting and you
cannot possibly consider them now
important, keeping their car inside and’
having a motor-cycle also. Well, T
think much has been made of this as:
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being a vehicle. I would like to ask?
Why not also the bicycle? Why
motor-cycle alone? Why even -Lam-
.bretiag or why even Vespas? Because,
when I went abroad there has been
an active movement all over Europe;
1 saw Government even advocating
people to take to cycles and saying
that it is good for health also. Here
1 think cyeling has become a status
-symbol mostly. The people judge a
-man’s status by whether be has a car
.or a motor-cycle or a cycle and how
auuch he has to travel. I think cycles
‘will also have to be popularised besides
the motor-cycle, because if there is
going to be petrol shortage since they
run on petrol some day, they will also
face the problem of petrol shortage.

1 have been asked by one hon. Mem-
ber: Why do you allow these two or
three monopolies to expand? Sir it
is only those who are in existence,
-those who are manufacturing, who can
-expand. So, these three being the only
units, they were allowed to expand be-
-cause the country requires more of the
-scooters to be manhfactured within
‘a shortest passible time where the in-
vestment is little, where the expansion
perhaps is quicker and when hon.
Members are now telling me, why did
-you not expand much quicker, there was
no other solution except permitting
those to expand and they have been
permitted to expand and all the rules
and regulations that were required to
be fulfilled under the Monopolies Act
have been satisfled,

Now, I may also tell the hon. Mem-
“bers that the production this year that
is, the total approved capacity is of
the order of 103,200 in respect of these
manufacturers. In 1971 the produc-
tion was 67,212, In 1972 it was 64.731.
Upto November 1973, the production
has been 72,562 and I expect it to go
to 80,000. Bajaj and the other one,
APT have been allowed to expand upto
48,000; and under the ruleg they can
-go up to 60,000 each. So they have
now the capacity of nearly 1,20,000—
“both of them. Escorts zlso has been
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permitted to expand their capacity.
The Escorts has been making 18000
motor cycles and 6,000 scooters.
Apart from scooters, the number of
motor cycles that are being manufac-
tured in the country are now 43,873.
As aaginst 47,557, last year 43,873 have
been made upto November. Ag against
the capaclty of 75,000, Mopeds this
year their production upto Novem-
ber has been 21,246 as against 24,671
last year. You will see from this that
the production at least in this sector
has been much higher upto November
as compared to the other sectors. You
may ask me whether it satisfied the
conditiong or the requirements of this
country. I have been told just now—
the survey has also been carried out
by the National Council of Applied
and Economic Research—that accord-
ing to the survey made by the
N.C.AER. by 1979, the total require-
ments of the country for the scooters
would be 2,43,000. But, as against
that we have a manufacturing pro-
gramme of 400000 We have not
agreeq with these estimates. So, we
have provided for much more expan-
sion and we expect that four lakhs
should satisfy this. 1In fact, the offi-
cers in my Ministry have come to me
with this when the problem of petrol
shortage came namely, whether the
public sector factories should go slow
now in view of the apprehended short-
age of petrol. I told them not to have
this apprehension but to stick to the
programme. I hope that enough pe-
trol would be available to met this
requirement.

Now, I have been asked about the
rest of the people ag to why they have
not been permitted to go into produc-
tion. My answer to this is that in
1969 October we had invited applica-
tions from the interested entrepreneurs
who had been prepared to take up
production of scooters with a complete
indigenous know-how. Letters of in-
tent have already been issued to the
new manufacturers and some of the
States Industrial Development Corpo-
ration for a local full capacity of
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.3,95,006 per anmem. Ome Corporation,
.namely, the Gujarat Small Scale In-
.dustrieg Corporation has already been
_granted an industrial lcence on 1st
+October 1972 for an annual capacity
.of 24,000 scooters, Industrial licence
for a similar capacity has also been
‘granted on 17th September, 1973 to
Messrs. U.P. Scooters, Kanpur, Messrs
Western Maharashtra  Development
«Corporation who have been allowed to
-enter into a collaboration agreement
‘with M/s, Bajaj Auto Limited for the
‘manufacture of scooters will be gran-
ted an industrial licence. We are
‘awaiting their confirmation of the
:agreement. Their capacity will be
24,000.

Now, In order to cover the gap as
-quickly as possible it hag been decided
‘that the States Industria] Development
Corporations who have obtained the
letters of intent but have not been
-able to proceed very much further in
the absence of indigemous know-how
should be taken under the orbit of
‘Scooters India in its own production
plan programme. The idea is not to
reduce the production of Lambretta
-scooters of Scooters India. But they
would provide the collaboration and
‘assembly lines for Lambretta scooters
-of the same model sg that we would
have the scooters of the same type in
maximum production and popularise it
in the country. It is only when we
go Into a large scale production there
is a possibility of reducing the prices
and the spares being made available
so that the country is not burdened
with having a museum of different
‘types of scooters all over the country.

Now, this scheme has been agreed
to by the Industrial Development Cor-
porations of Andhra Pradesh, Kerala,
West Bengal, Punjab, Bihar and Tamil
‘Nadu. They all have agreed to have
a licensing arrangement with Scooters
India Limited

SHRT M. C. DAGA:
Rajasthanp

SHRI T. A. PAI: Their scooter has
been decided and we have cleared

What about
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their licence for the impert of capital
goeds. I think their industrial licence
also showld not take much time now
to be followed.

Now I come to the public sector
projeet. As the hon. Member pointed
out, it is being imported completely—
the entire plant from M/s. Innocenti
of Italy is being imported. We are
now making a joimt sector project
in the sense that though Shri Chida-
mbaram might withdraw for his own
reason, I may assure the hon. Mem-
bers that the Innocenti would continue
to be there. They are going to have
shares of Rs. 30 lakhg in the equity
capital of the project. The Govern-
ment is going to have 51 per cent and
the rest of the capital is going to be
issued to the public.

The factory is expected to go into
production in August, 1974 and is ex-
pectéd to produce about 40,000 scooters
in 1974-75. 1In 197576 it would be
producing 60,000 but in 1976-77 and
1977-78 it will be 1 lakh each year. If
it is possible to increase the number
that they can make even earlier than
this, I would certainly ask them to
examine this and see what can be
done.

I do not think that the picture is
as bleak as has been described. I am
convinced that the price and long
waiting list can be brought down by
only increased- production. Some-
times if people want the Bajaj scoo-
ter in preference to Escorts or in pre-
ference to the other make namely the
API, there is an artificial demand
createq for only one particular type,
and, therefore that cannot be consi-
dered as a pent-up demand for the
scooter, it is pent-up demand for one
particular type of scooter. That is
what I must point out.

A number of other people have also
submitteq their scooter for test namely
Messrs. Kanpur Construction Co. Kan-
pur, Shri M. C. Lalla, Poona, Maha-
rashtra, Messrs. /K. umari and S
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Luxmi Lucknow, Delhi, Messrs.
Kerala State Engineering Technician
Workshop Industrial Co-operative So-
cieyt Ltd., Trivandrum, Kerala, Mes-
srs. B. R. Herman Mohatta (I), Pvt.
Lid. New Delhi. They have submit-
ted their prototypes to VRDE, Ahme-
dnagar and as soon as they are cleared
we shall consider their applications
for industrial licence. 1 think we ghall

bhave a fairly large capacity to pro-
duce.

I have been asked whether there is
going to be an increase in price per-
mitted. This was quite contrary to
the other suggestion that it is a com-
mon man’s vehicle and therefore the
prices must be controlled. Now, there
are two things. Either you will have
the price which is due to them on ac-
count of all the cost of production or
net. You cannot artificially hold it
down for long without affecting pro-
duction; if it is artificially held dowm,
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which is due to them I suppose that.
the production also would be ensured..

Whatever the price system shoula.
be, it is too early for me to decide
until the scooters come into produc-
tion. I hope hon, Members are satis-
fled with the replies that I have given.
If they want any clarification on any
other point, I shall be happy to give it-.

18.591 hrs,

BUSINESS ADVISORY COMMITTEE

THIRTY-FIFTH REPORT

THE MINISTER OF PARLIAMEN--
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): I beg to present the
Thirty-fifth Report of the Business:
Advisory Committee,

19.00 hra

The Lok Sabha then adjourned till’
Eleren of the Clock on Tuesday,

you will not have the production. If December 18, 1973/Agrahayana 217,
you just give them the fair price 1895 (Saka)
—
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